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LOK SABHA DEBATES

LOK BABHA

—

Midg July, 21, 1978|Asadha 30, 1900
(Saka)

The Lok Sabha mat at Elsen of the Clack
L L.
[Mur. Sexaxen in the Chair)

OBITUARY REFERENCES

MR, SPEAKER : It is my sad duty to
mﬁelﬁuncfﬂn g}uyol‘
MW@IW, layan-
manpt Natawadkar, Shtil ‘l;
SbriK. L. More, Shri Masuriya Din
and Shrimati Dakshayani Velas .

ive Assembly durin
e T, b e

uring years
1 Tepresen constituen.
om:-klu.ﬁﬁr , he had
a Member of the Bombay Legislative
Amembly during the years 1g980-87.

An agriculturist, he took keen interest
das; aociatedwith ﬁ&“ﬁg
M(ha‘pmﬂnn::k. He alao served

L

took keen interest
in the of the H::‘c. He .

on May,
1578 at the age of 8p.

his home
service to the of t area. A
renowned social , he worked for the

Pradesh, Earlier, he had r)cm 2 Member
of U.P. Legislative Asembly during the
years 1946-52.

A veteran freedom fighter, he took active
part in the freedom movement and
suffered imprisonment on several occa-

sions between 1 . A renowned
social worker, he , his whole life
in the service of and
the classes. He was amociated
with several social organisations like All
India Classes League, Harijara
Welfare and Iswar Saran Hari
Allahabad. He awa
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husband Shri R, Velayudhan were
Members of Provisional Parliament

ainmlumm!t. She was also connected
ith  Lif C *

Throughout her life she devoted herself
tosocial work, She passed away yesterday
at New Delhi at the age of 65.

We deeply mourn the loss of these
friends and I am sure the House will
join me in conveying our condolences to
the bereaved families,

The House may stand in silence for a
short while as a mark of respect to the
memaory of the departed souls.

The Members then siood in silence for
a shoil while .

ORAL ANSWERS TO QUESTIONS
Norms for sale of Gold by R.B.L
L

*83. SHRI ANANT DAVE..
SHRI P. RAJAGOPAL NAIDU:

Will the Minister of FINANCE be
pleased to state

how much gold hax been sold by the
Rﬁwnknkd&l; 4

ru[b&i:vm any norms were prepared

{c) whether it is true that people who
wanted to purchase 10 grammes were
not allowed to buy ; snd

of pemonfcompany  who
mtﬁnm’qmﬁwd this

gold ?

THE MINISTER OF FINANCE 1
(SHRTH. M. PATEL) : (a) A quantity
of abowt 7-492 tonnes of gold has
sold by the Reserve Bank of India in the
six aucti so far lucted.

(b) Reserve Bank of India has published
detailed terms and conditions for each
auction prior to the auction. The salient
features of the auctions conducted by the
Reserve Bank of India are as follows :

- The sale is conducted by auction by
tender system. Dealers licensed under the
Gold Control Act indndlh:g co-operative
societies of goldsmiths having dealenm’
licence are eli to bid in the auctions.
No bid would be for a quantity less than
1 kg. or more than 5 kgs. There would be
a reserve price fixed by the Government
from time to time which would be a certain

JULY 21, 1978
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From the auction onwards, the

maximum Inﬂ*ﬁuﬂnimum quantity of

w%mmmw;
. 1kg.to 2

P iy R

in npmmﬂso permitted from  4th

auction .

(c) The gold sold in the auctions will
be in units of 100 grammes standard gold
bars as permiited to be held under the
Gold (Control) Act. Public are not

uctions.
Moreover under the present Gold
(Control) Act, private ownership/ posses-
sion of primary gold is completely banned.

(d) As replied to in part (b) of the
queation, the maximum quantity of the
bid permitied to the grd auction was
5 kga. From 4th auction onwards, this

o B h.'lb{mhbou involved
o 2500 grammes. e r i
in collecting the information relatin
o o i o b e
quantity n six
auctions may not be commensurate with
the results.

MR. SPEAKER : You could bave
laid a statement,

Before 1 I am linking up this
question with questions 88 n:gg.
because they are more or lem common
questions.

PROF. P. G. MAVALANKAR :
F’::,G Ar;lhe Members concerned present

MR. SPEAKER : The Members
concerned are here.

AN HON. MEMBER

put

AN HON. MEMBER : If he takes
them up together, we will lose the oppor-
tunity to put questions.

MR. SPEAKER : The difficulty is
that thase also will not have any

chance. You must understand that
also.

‘Hartal’ by Goldsmiths against Gold

*B8. SHRI ARDHANA
RY:WMB&& HNH;
plensed %o state ¢

(a) whether the goldamiths thronghewt
the obsctved  *hartal”
*m e sgulast

(b) & w0, the ressons ﬁ*ﬂ



(i) Gold Control Administrator by
an Order dated 2-6-78, has the
inter-dealer transactions in Reserve Bank

of India gold among the dealers. Dealers
whu?reﬁgthe gold in Reserve Bank

of India auctions, can sell such gold only
to goldsmiths under 100 grammes at a
time or themselves convert such gold into
ornaments for sale.

(i) Certified goldsmiths "not exceeding
five in number are permitted to submit
joint bids in the Reserve Bank of India
auctions.

(iii) Co-nperative society of mltlamntiu
ing valid licener to deal in m
is also eligible to bid in the Reserve
of India auctions.

g\r] A scheme for the sale of gold at

a fixed price to goldsmiths at selected

centres in the country, in between the
Reserve Bank of India auctions, is under
the convideration of the Government.

e ot fieolt w Y et oy it
wr frafe
*99. T W% gwTw AT Wy
fret 44 7 5 203 1 FOr W Fr

(%) avr= zror grr A7 sy
qT ot grqeor fratr wr & Py
Ro ¥ frg At aw v d

(@) w7 sg ax g fe &iF <
forsy oY Mfey & afcormrersy wafer
% waey wre § o SR 14 99,
1978 B food dw & amer qovier
Wt fegrar;

(w) ofe g, over e

WTEATHY &Y a¥ gr wTEIT AT feare
wairaity # afowdr wehery
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(=) afx gi, a1 war ofceda <X
o frncd; Wk

(=) afx =dr, &t gaw 27 100
g7

MINISTER OF FINANCE
(SHIJ H. M PATEL} {a) Sale of
gold by the been
‘:..f.';m‘“ e v

h\'! measures to tac! BT " eV
of sm of gold into the counuy.
n:gghnch:;‘t gold. The - Id -

gold prices m

India have also shown some cy to
fall since the commencement of the gold
sale opuatium in spite of the sing
trend in  international prices.

The present scheme of sale of gold in
not directly linked with the scheme of

upamol’guld zewellerytmm lhccwnqu

The different steps taken by the Govern-
ment in meeting the demand of the
goldsmiths are as follows ;—

who puraime the gold in Reserve

Bunk of I'nldal lﬁml can sell such gold

to goldsmi 100 cs at

Yme 5.! ﬂuumlvmnvmmmgdd
um omamentafor sale.

(ii} Certified goldsmiths not ex

five in number are tted to su
joint bids in the R.B.I. auctiom.

Iii) g:klmi
lieememdanl i
to bidhtheRB.I.amﬁuu

&Auﬁmhﬂn sale of gold at

iths mt selected

country, in botween
Lﬁ.mtmh mﬁhﬂlﬁ
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In view of
Wi s gy e s

ot g R werw TN, K
R T RAAT A ATy o
wrgarg e fraft Fravadfer drarmd
¥ Fer w1y, fwwdr vagifen
MRy § TFer  wqT gy WR
fRaar aise ITRT T A0 ?

AN HON. MEMBER : Perhaps the
hon. Minister is not prepared.

SHRI H. M. PATEL : Itis a big
cg:mim. I have to find out the names of
t

auctions six bids were accepted for a total
quantity of 4'9 kgs. In the fifth auctions
23 companies, ...
MR. SPEAKER : He wants (o know
about co-operatives.
SHRI H. M. PATEL : No c '\{3
ol g i~ oo Al
ot AT € : wWeds WEREY,
FYUA R A w17 9 § 94 faa
g
“‘the F 1fcompany who
&m,tye largest quantity
#fpT aradta o9 A1 7 1 wwra fagr
% 3% I ag fax wfaw @ &Y
2 Aam s g froag fae
TAT G T TAT AEAN

SHRI H. M. PATEL : 1 think it
would be a long list, If he wants, I can
certainly lay it on the Table of the Howse.
What he wanted was the name of the firm

who has purchased the largest
tity. X will certainly do it......

Urnieraptions)

MR. SPEAKER : Please see part (d)
of question No. g3, Itsays:

ox

“Name of pcrr;é,-‘mpmy who

of this gold" = .

oW e o g Qe fa
R i Qa6Y GAT TEF T T WA |
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SHRI H. M. PATEL : lelll;,on
the Table of the House the names of the
succeessful bidders,

MR. SPEAKER : Who purchased the
largest quantity ? It is only one name.

SHRI H. M. PATEL : I am sorry,
have failed in giving this information.
of the succeessful

SHRI HITENDRA DESAI : Why not
it over ?

MR. SPEAKER : There are three ques-
tions.

SHRI P. RAJAGOPAL. NAIDU : May
I know whether Government is going to sell
gold hereafler also ?

SHRI H. M. PATEL : Yes, we intend to
sell gold.

SHRI JANARDHANA POOJARY : As
Elhuw,ﬂwpuﬁcyol't!nnlem

turned out to be a complete )
and there has been serious criticism at the
handling of the scheme, There were two
objectives in introducing the gold sale sys-
tem. One is to check gold smuggling into
the country and the other is stop the tend
ollnwﬁmmth . Gwmtitl:cmthu
completely failed checkin price,
The price remains the same. %o,thequﬂ-
tion 1 whether ing of into the
w"cih"m rd, It han not
been checked.

MR. SPEAKER : If you give your own
there is no need to answer you

"

SHR1 JANARDHANA POOJARY
So, may 1 know from the hon. Minister
whether
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lias falled. It i bocause the hon.

pricos. :

with a view to supplement the mg:

measures against to see

z?nlinglm;-m;’m"?:'th ﬁhmt
objective, it is our fecling that success

is being achicved.

SHRI JANARDHANA POOJARY :
There arc about 15,000 licenced gold
dealers and about 8 lakhs of goldsmiths,
They agitated and observed hartal also.
About 4,000 goldsmiths presented a memo-
randum to the Minister or his department,
T"n?p-irnynm : ‘h;:k;:miﬂl.ln mﬂ:b;:ll:
& t of n i
about 8 lakhs and the common man to get
gold at proper prices, Government should
set up a corporation or an independent
body tu deal with the sale of gold. May
1 know whether Government is going to
s‘;:;dup? such a corporation or independent

Y

SHRI H. M. PATEL : As [ have
already explained in my reply, the scheine
for sclling gold directly at certain centres
to goldwmiths is w i ion and
will be announced shortly. This will
be done at certain «l cenres. It is
certainly not going to be possible to make
these arrangements at almost cvery wslm
where there in a goldsmith. But it widl be
arranged at certain selected places. And
dependent upon the success of this, we may
arrange to have the sale of gold at a number
of centres. But a beginning will be made
with a sclected few centres. How many
they will be, I cannot say but relatively
it will bee & small number,

st wiw wew vl ¢ e
wE1ET, Uy AT HA Wy AOHT GET
¢ IR ox mg g W & P S S
AT & far s & 9a wrar
WX &7 grREATAN NEA Y, I ¥
vqTAT WA W1 {eW garar qwn s
A& WY WA FT CEATAN AR I
¥ Iqrar 9T FA o1 fadr w S,
At fre agt o A FIAF W E, I
#E gATe W e AR A A
exafen qe ovk wawayard)  yafag
X & exafar Qe & fag i@
i & wiefl & frzer oy K
&N mwgre ¥ ag yor wiga fe war
F M IrH OF F qrawr ot Al

- Orai Amewers 10

& fir yces Srew & Surer e
wart qdn), s Wk qferda ach
¥ faq dax & aifw wa o § emian

w Afcy, s= ¥ W F IS eI W
Tesferem w1 arw agsr & Hfew
A ga 2w & wraf Y anw §F a0w
gt § gawr g A ¥k o
Agfagw &) W WA wErer gudl
#ifa # ofteds w0 F T & far
w1 ggan ¥ faifa sfWifedw s
ot wiw fadw g ¥, A& W
g A 2

light of the cxperience gained,
oft v e Wl : xE W
o swre Tt gwr @
mnw&m: Thu'e;cm
tainly & . First ,
Pl B
we
da\ulllnﬂhymlﬂldﬁlnldmyh
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'mm.iﬂu or convert it into ornaments.
we also permittad just five goldsmiths

to bid jointly. We have now evolved =
scheme w will be put iato

very shortly for selling gold
dirccdy to goldsmiths at sclected centres.
I won{:l like to add and explain one diffi-
culty that Government has had to face and
that is that this gold must be converted into
bars of cortain size and that takes a certain
amount of tim:. Here thr gquestion of
the mint's ity is involved. Now,
the minin:lum that we are sclling is 100
grams and 500 grams. That is relatively
an casier task for the mint to achieve,
Once we start selling direct to the gold-

smiths then the quaatity that can be mad «

available has to be in much smaller size,
1t has to be about 50 grams or 10 grams.
This means again drawing upon the mint
capacity to an extent which we have to
develop. That is why a certain amount of
time has been taken.

SHRI 5. R. DAMANI : Since the
srescntation of Budget, the note circulation
Lu increased by Rs. 1,400 crores in spite
of the %blic borrowings by the Govern-
ment. is has introduced the infladonary
trend. In order to curb the infla-
tionary trend, may I know whether the
Government will consider to sell gold 1o
public through their bankers at fixed price
without fixing the quamil? so that the
inflation can be checked ?

SHRI H. M. PATEL : The hon,
Member must know thl{.;dhal he is sugges-
ting s a y unpractical
propasition. We mvrr?lf have to have
an cnormous quantity of gold in order to
I wonld  like
er the in-

has

do what he wants.

to point out to him that wl

f:ecn miheawm r'mmc.'!'| In fact,
no in t 5 n

today, the inflation is in the negative

position,

Checking of Disembarkation Card

*#4. SHRI RAMDEO SINGH :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) what is the purpase of getting the
customs part of the Disembarkation
further checked by anather officer (other
than the Customy Officer) ;

(b) how much extra time of the passen-
ger is wasted due to this ; and pe

{c) in which other country in the world
is this done ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (8HRI PURU-

JULY 21, 1878
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SHOTTAM KAUSHIK) : é‘;}_‘ The
customs part of the disembarka card
is not further checked by any officer other
than Customs Officers, ]

\b) and (c). Do not arisc.

shemiwfag: = s goem
guz gtz i raT & 7 W@ wOEIR
T FRA 9O FMAYET AMAF AU
qr ol faarr w7 wrg?

oft quiten wifow © e AY
WA FH AT | WA AT A
YHad uF s1qg  IAvT §, 9AT aum
ARTFAATATE L T Y A QUi
¥ ora ¥y2AF A& 2 A ERg A
& waar e Al 97 AT gfiew
2w q7 wrar g2y wqAT § ATy
97 zx faae, & fyae #tr &1 faae
|

st TwAw fag . wemm wgrEw,
w1 /Y ot #1 wrew @ fw 0w aw
FIFH F AR LA HFH 7 w7 0F
Yy A N A% A AT &7

o quvew wifew @ @@ ar
¥Q wreerdr § oAt &0 ERX ey
frdzr femr & fFag T@ @ ax
frde wear ¥ firow ag frasr ava
TR E | TEE TIX OE A ERinee
sl & qre i w3 & T e
&, Tt wey afgwr & qre ang s
2 (wrwaw) wemer wgEw, gATE
qg sifmm g @ fs ww
feqr smg 1 A% xawr G faer
foqmr ¥ &1 3T a@ v wifaw
#or g 5 gad sarar wRw A
7t gan for o Sfafadus w0t
o 7Y R oY xg ave ¥ ¥ i wed
=€ wrar e 1 @ W s qar
adwr  wavew fear oo frw @ Xw
w7 A eRAFH guT qW)
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SHRI A. G. GEORGE : Of Iate, it has
hecotae . the of the
International Ai
who have
after .. :l-zg
and then they are surrounded by touts
and brokers and in the airportinterna-
tional lounge, canvaming is going on,

MR. SPEAKER : Youm is a very
important question, but ., . .

SHRI A, C. GEORGE : This is con-
cerning international airports,

MR, SPEAKER : We are merely chece
king . . .

SHRI A. C. GEORGE : Discmbarkas
tion is connected with embarkation,

MR. SPEAKER : No, nu, you put &«
proper question.

SHRI1 A. C, GEORGE : It js a very
serious matter and it must comr to the
notice of the Minister.

MR. SPEAKER : Next question,

Strike by Officers of Nationalised
Banks

+
#g7. SHRI SHAMBHU NATH
CHATURVEDI :
DR. BAPU KALDATE :

Will the Minister of FINANCF. be plea-
sed to state !

(a) whether the officers of nationalised
banks went on strike on 12th June, 1978 ;

(b) ifso, what were their grievances or
which Government found it im-
possible to concede ;

(e} whether their main gricvance was
that contrary to the assurance given them
hy the Government, their pay-scales were
being revised without giving an
" ity of placing their views before

study group constituted for the
implementation oEnl:’snni Committee’s re-
commendations ;

(d) whether Government have taken
any action on their demands ?

THE MINISTER OF FINANCE
g&l-!kl H. M. PATEL) : (a) to (d). Yes,
Sir. A large number of rs in publie

sector banks went on a token strike on 12th

une, 1978 to protest against the implemen:
t'nion g;ﬂﬂso&mnime Scheme of

Standatdisation of pay scales, allowances

and. perquisites of o&m of nationalised

hanks and in su of their demand that

schukmmt b‘;:w‘ba:h:ﬁt about

through t Officens
w

hearing by the Pillai Commiteee
melu ﬁnali-egyiu After the
wmm'madh'a of Bankers

and y the »
Indian Banks’ Amociation, on behalfof the
nationalised banks, held talks with the
ntatives of the Confederation of
O on the modalities of ymplementa~
tion of the Pillai Committec Scheme.

Government has held consvltations with
the concerned parties and it has been
agreed chat Indian Banks' Association
will hold further talks with the representa-
tivis of All India Confedeation of Bank
Officers' Organisation on  the list of

ific points  already submitted by
them to the Indian Panks’ Association.
The Confederation has agreed to withdraw
the agitarion.

SHRI K. GOPAL : What is the use of
reading such a lengthy statement ?

SHRI . M. PATEL : Ir I do not give
you that much reply, then I am  afraid
you may not understand i,

MR. SPEAKFR : No, this is not such a
Iengthy reply.

:?Hlll H. M. PATEL : How lengthy is

SHRI SHAMBHU NATH CHA-
TURVEDI :  Isit a fact that the dearness
allowance of cfficers has been  reduced
from Rs. 1ioo 1 Rs, g6o and all the
allowances relating to risk and responsibi-
lity as well asx house rent have been
withdrawn ? Is it alsc a fact that the
senior elerk will be geuing more than an
officer and has such a drastic cut been made
in the casr of any other Central Govern-
ment service 7

SHRIH. M. PATEL :  As [ said before,
there has been no question of cffecting
a cut. It is a standardisation.
are 14 Nationalised Banks and the scale
of pays, allowances, ctc. varied very widely.
It may he possible that in regard to some
officers there may he some reduction,
hut there has been an arrangement to see
that they go on getting personal pay.  But
the overwhelming majority stands to
benefit as a result of this proposal,

TORVEDE £ 1 have pot a very specifc
H ave put a very specific
question and he should have been able to
answer it.

MR. SPEAKER : He has amwered it
saying that there is going to be no cut and
in receptional cases, they will get personal
pay.
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SHRI SHAMBHU NATH CHA-
TURVED]I : What were the demands
which were not conceded beforchand and
compelled the officers to go on strike which
were later on conceded ?

SHRI H. M. PATEL the We hwcfml
accepted of the officers o far.
We hvcw:mtly said that the Indian
Banky' Association has agreed to negotiate
m‘rhma, the arrangemen Mo v

t really was that
s s B the Bt I
were & t a
into !‘ome Befm the Pillnl Committer

b i the bank
officers were given a full hearing. These
were dw:uasoﬁ, with them and whatever
the bank officers had to say was alw
considered.  However, they were  not
satisfied and then thcy wanted that there
should be direct negotiations and then to
this we agreed. 1 may say that so far as
some class is concerneaq, it is getting more
than the officers and that is truc. In some
cases, it happens because of the systrm

of dearness allowance, Tt is for tinr
reason that, even there, we are tryi
bring about some c:hangr, so that t rnr
kinds of anomalies do not oecur,

SHRI P. VENKATASUBBAIAH : As
the hon. Miniser has said, the Fillai
Committee's recommendations arc inten-
ded to standardise the pay scales and
other things sn far as nationalised  banks
are concerned. He has agreed that
there has been a variation in the pay
scales of the bank emplovees even in the
nationalised banks. May [ know in this
rontext whether he will take a comprehen-
sive view of bringing in non-nationalised
banks also under the purview of standar-
disation of emoluments, pay rtults, ete.,
a0 that they may not I'rr] that there is some
sart of a diserimination betwi en a nationa-
lised bank and a non-nationalised bank,

SHRI H. M. PATEL : 1 would be
very glad to consider this t.hlng. but it may
not be so casy to get the non-nationalieed
hanks acccept whatever are our  recom-
mendations. ButI take the suggestion,
and I shall go into it to sce 10 what
extent it is feasible,

SHRI K. A, RATAN : As I understand,
there was lot gmmt a:rd l;tli;m
regarding implemen n illai
Committec's t, and Government has
stayed its im tation. Tt has been
promised to Officers’ Organization
that negotiations will be started imme-
dintely on this particular isue. I would
like to know from the hon. Minister as to
what is the s of nmuahom that are:
going on with Officcrs Organization,

JULY 21, 1978

Oral Answers 16

mm“' u:ﬁuﬂ” :’f.?f -
t an

Amociation and the Bank Officers

eation have metonce and

have submitted their demands.  They wi

be meeting again, This is the present

position,

SHRI VINODBHAI B, SHETH :
‘When the Pillai Committee’s recommenda-
tions were made ic, under rule 377,
1 drew the attention of the hon. Finanee
Minister and he gave me a very satisfactory
reply that, after negotiations, this particular
problem would be thrashed out. I fil to

on strike, If there are anomalies, they
can be thrashed out by mutual under-
standing and discussions,

May I request the hon, Minister to look
into the aspect of service which banks sivt,
which has deteriorated conciderably
will ilahoheawlofthe&;mm
connection with the dunummm the Pillai
e

d of scrvice which
hunb can will imy . We realisc
that there been a deterioration in the
service that the banks offer.  There are a
variety of reasons for it. It is not just
somet that happened mervly because
(h:nwnlhnnalmtm It started much
carlier. Bu:n\r "I:npe our best to
improve it we that, as we reach
wulenwmon such imues, it will be possible
to achieve that,

SHRI H; PATEL : Itis hoped that,

SHRI SAUGATA ROY : When the
bank officers went on strike, apart from
their demand that the Pillai Commmniteee®s
recommendations should not be imple-
mented, one of their major demands wan
that unders in the officers’ cadre
in banks should be done away with amd
that vacancies in the cadre should
be suitably filled by direct recruitment
and promotion. I would tike to know
from the hon, Minister what is the
S T e T J"’"“..ﬁﬂ;
sion in this ~—in regard to s
of officers,

SHRI H. M. PATEL : In to
mﬁng of oﬁem. different have
different agreements w:lf’.l: their staff, In

banks, the agreement war
that officers shall be recrujted only from
among the subordinate staff, and in the
others it was that a ceriain percen
would be by direct recruitment—ig
m , 25%; it varicd from hank to 3
our intention 1o see that all this is
uhuulhed end recruitment, cte,, proceed
in a systematic manner,



17 Oul:ln.nun
il oife v, w8 g g

*g9. W gew W waw® @ T
few df ggaama S g e fe:

(%) @ a2t & &% A2 97,
g & fud fafww 2o & fomeft
wray aqr feAds Fwa wv =mg w7
wrara fear mar 91 €@ o7 fawadt
fadelt qerad g€’

(a) #ar 23 Aa g fr awin
SART ® AT ATl EWEY &7 AT FE
aft i dr A gr T

(w) afx gi, =" 7 T 3997
IEAFTET THY o T 3w AT
fagtr w7t fegfa 7 & #wiv ofz
g, &t feady arn ¥ ;

(%) #ar 347 =gl F IETEA
F 4 e aewE FAN
i

(%) afz gi, A1 =% &9 9917
w1 qgaar WK gfear a7 w7 0f
ore afg g a1 9% ¥ wew g7

THE mes'nm OF FINANCE
(SBRI H. M. PATEL) : (a) No Inks
has been i during the last 3 ycar

for the m Press, Dewas.

b) and Security Inks for Lin
(l (&Mmmbunp:rmus
at the newly set up Ink Factory
dhmm , Dewas, which went
nntha“;hg Miﬁ ngu of the
req ents
Bank Press, Dewns, and also of the
India Security Pres, Nuik Road, the

Ea
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Control and Research Laboratory and
mquir:wmliom: research.

! gew W eWEW Wy
wEmo, waT wgEy § At & g et
e ol fear & 1 wow vy ¥
TR WA wITE BT ATy FET 2
I U WA BT GET H wwy o
ara g W G I ¥ WA Terqwqr
AT IFE ARA W TROE ¥
T Faiw fenr g

grR!  wrae qar-agy &, freer
4w 3wy Nedw §F w5 v
g & wrd wife awior g
zewr wfedt FY 31 fed ov ad
¥ 20 AWK 7 f wrg e g,
FIEH AE AT /EAT 1 qAwT A
1w qgd fir ot faviaor 2t o3 gy
FAA A, AT gt ¥ g2v fear qar @
ot w1 I§ e 9
™ ¥ "l wd & grfr ggerd
g1 5 v TR dwc g
fodlt TR ¥ T W @2

T HAY WEES WIT ¥ gAA
ot wF @ AR ;g FAETy
§9gT w1 WaNT FOGR ?

SHRI H. M. PATEL : The Hon.
Member has given information to the
Howse which is certainly not infurmaticn

t mﬁe he has special
sources of mﬂ:rmn To my mind, the

ink ﬁcmry functioning umﬁlclu:l-,

qu.l.lhy control is being maintained, and
none of the difficultics that he has men-
tioned here has hem“r;po;tod to me 1o be
Iah-h:!’r Now t he has me
this mm . T shall certainly check,
but I very m bt that it mll be as
bad u the picture is

Y g W W T AT
et gt fe gt dw ¥ et w5
0 s fw ang
wfwmfeat ¥ cowr  Fafor far &

-

QUEFTT AT ATET @I, T AT

i3,

-

A
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wrw & ot ey foear mar § Wi agiox
wré-welioi ®) TEE I w faar
W IR TR TG agq gwr
vfedr 81 frrer g vl st art
g @ g e T o9
gy WX gwartr Rd o,
8o Qo Hro FAF (afees TITaT)
o1 A e wive s (AfTAT
qrvarzer) ¥ svarya fed o om,
T g § agl & oY #re Ho qESAT
(s ¥Frez) wlr s o dro qw AT
(wgmaaaF) & W wAAY qviAr FAv
At Fr gwd oy ww e, s e @A
gfis AT mo WTo HTe T TH
s §

WA wgrEa ¥ wr fEuy o faswe
FAFTEr 8, A FAFET A fauw
Y qme § WWifE oz ¥ &7 w1 grgar
g1t oumE wfuwdr 4 5 O
Wy i ™ E IR awt daw g
TT FT WIET AAT W THE
wor gy e g

# g7. 9wy ¥ fE A1 WLy
#y 7ra #, wrr W A ATE T
w9 @1 # 9T A9 AT g, W
W ®1T W aga F oy 3R oaw
g fomat wiw sy o oafy Wi

MR. SPEAKER : He is making serious
complaints : you must look into them.

SHRI H.M. Pate] : I think, Sir, that the
mwumﬁtmhmwmﬁ
things were as icted, e
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ofagn et & wfey B
fnforel WY ww

*90. st winw fay walfear :
w1 faw det ag @y A w97 wG
fw:

(%) FmaTer 7 if o aEng
#r ofafae wmm aimy & fad
oo @61 % wfow & fagfary
F1®mT 27 771 frg frar 2, #1=

(@) afz &, @1 =7 ®T W
garfrr ofn fradt § 9t 99 72 s

T FTAATE ¢

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) and (b).
The present data collecting system ducs not
‘glrowde for collection of statistics separately

r credit given to Bidi manufacturers.
However, under the existing schemes of the
banks Bidi manufacturers can avail of
credit facilities to meet their working capital

These loans are

by the banks at the exisling rates of
intrrest. Besides manufacturers  who
mil&ihed'ibd:rmundcr the

Differential Rate Interest Scheme are
also credit at a concessional rate
of 4%, pa.

ot wolw fag wtfer @ @
aTHIT Tw A aegdd w1
ufersl # gz ¥ Hfwr feamy & farg

T wEET WAl ® U agd A6 &
o feemw & ST AT faT W
ey ar 97 wWrg?

afafol & warm wew  soge
wIWT =y fad S § wdraw AN
wafeard dur #Y o ¥, waTECRX
gy ofdaad? wr goee ™
Tl B fyapa 67 ¥ o wrar
s@  gfn femy Wi @ R
¥t vk fosrget F wiw voR
97 feere w7 it ?
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ions to a
considerable extent, but the ability of Bidi
workers or the small Bidi manufacturers
to take advantage of the credit I'amllté:

social workers in the neighbourhood.
Government themaelves cannot do any-
thing, nor can the banks beyond starting
schemes do anything more,

wt woatAy watffar @ @ o®
Aé1 wagdl #1 AT wrerCr Afwfwat
g gy g ¥, fagin ww & Ao
g &Y, 41 WO fEre A
® FT8 At § wwTAE g € 0w
wot wgrma w1 ow frsmay frdt §
afy zi, @1 37 wEEAl I ES
& fan wowTY a1 ST g ¥ fawrr
Faqr ym fRa g ¢

o o arE T geTd e o
arr ary wifr #F s esgr s A
faetfaai & qro @ gagd A 9N
TTEATE, 39 qE &I wagd
qfiw fey & fag v w4 e
¥ e smrar w7 e § faed
A WY T YaEa &6 & dher oww
faer g% oYt 99 4% & ohierd 9w
®r® 3 W svraedar ¥ w99,
o % o smEgw 4T FT & TR
foraa ¥% & IOT TEC GF, FT GORT
W A ¥ wwr§ Wi wedr § o
wgw oA o darc ?

SHRI H. M. PATEL : | have not myself
received to the bﬂtefmyrwdheﬂmﬁ
application from any ization of
wo rkars for credit facilities. But certainly
if I roceive any, I shall go into that and see
what asistance we can .
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So far as the Bidi manufccturers d1e (-
cerned, any bardship that the wotkers may
bave pis-a-pis them, again il we krow in
what way we can help these people, if sny
o1 ganization exisis and conzes 1o us, we will
certainly comider tlat. Or it they
form co-operative sccictits, sgain 14y G
find assistance in thFat ciginizes wiy,

SHRI B.P. MANDAL : In vitw of the
fact that smoking is injuricus 1o health,
what is the justificaticn of enccursging
bidi manufacturers and thus endangoring
the livex of the citizens ?

MR. SPEAKER : That questicn does

" not arise.

SHR1 KANWAR LAL GUPTA
‘There is a lobby for the industrialists and
there are other lobbies also with the result
that the major share of financial assistance
by banks goes 1o these people. But I am
sorry to say that poor e like the bidi-
walas and small traders, 1n spitc of their
best efforts, do not get loans and I may
tell the Minister that therc are many |
cases of corruption also after na-
tionalisation of banks. My question is :
iy the yrocmmute for piving s zance 1

T gIVing assistance to
these poor people and [aiwillhespuil'y
that upto a particular limit this amount is
allotted to the small people so that the small
people may be benefited ?

SHRI H. M. PATEL : I do not know
about the lobby of industrialists,

But it is certainly correct that the indus-
trialists have been longer in the
business of procuring credit from the
know how to go about
their business iently. But certainly
i il been our end-



23 Oral Answers -JULY 21, 1978 Ural Answers 24
Secondly, with regard o allocaion of WRITTEN ANSWERS TO QUESTIONS
ﬂflp“ﬂ: it is not called for and it
isnota proposition.

sﬁnmw.mmm Mr. Speskrer,
MR. SPEAKER : Bidi acka nohi hai.

ot fewe et weaw AgEa,
& arq & Ameqw & WAl wEES & arAv
wrgan & fr war wd wgea afrasw
i & e w) Amar Wy § 7
fog maz vaga w1 § ST
MY MY IW AT AY IEN WY
wyee fmarwar qrfs TQF wr, FHAT
ot wY WX A AR T ATy eqfen
§ I swemfgr w3 0 Afew
@O W agrar o wgrd fr oA
wfer s M FE, N AW TR
2 o oo W ards ¥
susTd ey § W s § 5
IR TN E | T Hay Wy
wordd i swer g amA ¥ fag
W gugegs sufval w1 agfaa
Taw fay ok fag v @
WATATHIE 7 AT WNF gHe Wi
HAFTE ¥ ey quaz za WX §
fomr &t fawrae w% o Wy &)
TEE ST WIW T ST SR
¥ '

SHRI H. M. PATEL : It is the same
ijuestion as that of Mr. Gupts.

We are certainly doing our best to see
hat the weaker sections get as much credit
facilities as posible and as easily as
possible.

MR. SPEAKER : Question Hour is
over.

Further Liberalisation of Impor:
Policy

*8:. SHRI 8. G. MURUGAIYAN :
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state :

(a) whether Government have decided
to liberalise the import policy further to
enable the import of raw materials required
for certain export goods such as hair oils,
fatty acids etc.; and

(b) if so, the details thereof and the
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI ARTF BEG) : (a) The
proposal to allow import replenishment
of certain materials against export of hair
oils, fatty acids and some nther chemical
products, is under cunsideration.

(b} Does not arise.

Bank Robberies

*82, SHRI SARAT KAR: Will the
‘Minister of FINANCFE. be pleaeed 1o states

(a) whether it is a fact that there
have been certain cases of bank rohberics
during the last four months;

(h) if so, the details thereol; (siate-
wise); and :

fc) the details regarding the amount
that has been looted and the rraction
of Government thereio?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c). Re-
serve Bank of India has reported that
there have been 6 robberies in the public
sector banks during the months March
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t© June, 1978. The details of these are given below:

8. Date of Name of Bank

No. robbery

Name of Branch m%
involved

1 941978  Syndicate Bank
2 19578  Punjab National Bank

4 Jro-578  United Gommercial Bank

4 20578  State Bank of India
5 15598  Punjab National Bank

6 Attempted  Syndicate Bank
on 15-6-78

. Karol Bagh, New Delhi 2,03,100+ 00
New Market Patna, Station 72,266+ 01
Road (Bihar)

.

. Kanpur General Ganj (U.P.) 9,61,000°00
. Pwkmmplm Road'  55,908-11

. Muzzaffar Nagar ‘00
Kﬂ‘*ﬂ-( Py 55,761
South Dethi RK. Puram No los, =

Branch. the robbers
falled ¢t
e
ToOom
keys.

The Government of India takes a
serious view of the occurrence of bank
robberics. It cxpects the State Govern-
ments to take appropriatc measures to
enwre that such robberics arc nted
or when they occur (o ensure that cffec-
tive steps are taken to bring the guilty
to book. All the banks have their own
internal security arrangementy which are
reviewed them from time to time in
the light of their cxperience and in con-
sultation with the local police wherever
required,

Low Badget Hotela for Religious
L Tourlsts

*gs. SHRI G. Y. KRISHNAN: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

mﬁ" whether Government have deci-
to set up low-budget hotels and to

ide better Eacilities for religious
tourists;

b) whether an in this regard
Ini mdnwnu; ph?.‘.omﬂt.md

{c) if s0, the details thereol?

THE MINISTER  OF TOURISM
AND CIVIL AVIATI
-u R SHOTI‘ KAUSHIK): {t

up & chain of Junata
'ﬁ'm‘. wdls t other
‘senitres which will’ M‘W‘ﬁg

nwwy is undertaken., A 12 Jm
hotel (Ashoka Yatri Niwas) at an esti-
mdmtofhsmhkhn being
in New Delhi which will ncnr

l!ll:wd in pbases during :?Bo-ﬂ
in view lgnm tnﬂic
the Deplrr.mm t of Tourism
set up a Society called Yatri Am Vﬂm
Samiti which will provide funds tlm:f;
granufloans to trusts/Tnstitutions for
construction  of a3, i
Mugafirkhanas and  construction/main-
tenance of inexpensive accommodation
The Society is in the process of bﬂng
registered,

(%) s S e o
e &1 qw anw 737 A
wawert gur€ orf 9 w3-wd 50 fewy
dee iy war o wfr & ow qe-
tmn&mawu.
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(@) af g, @ ved P
sfr s gT; Wik

(7) w1 @ fagm W T=WR
& fag #r€ sow fR R o ?

adfza gt ame feqma w6
(st gentey wtfee) : (¥) o
g

(W) #ff T wEES T
T W AT ST S 9

(m) g fw w S
W 9T s uft d@ awh
qefame acdlr w4

Rise in Prices of Essential Commo-
dities

*91, SHRI P. K. KODIYAN:
SHRI V. M. SUDHEERAN:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether the prices of essential
commoditics are again on the rise;

(b) if so, what is the actual rise in
prices in the last two months;

(c) what are the rcasons for the rise
in priced; and

{d) what steps Government have taken
o rontrol the prices?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) and (b). During
May and June, 1978, there has been
a firming up tendency in the prices of
yome rssential commodities, The all com-
moditics wholesale price index between
Agril 1%78 and h‘Lme 1978 :em ;glh
1.69. During t iny
in 1’3’117 n.ndslg:ﬁ the im h-ﬁ moved
up by 2.3°% and g.29, respectively,
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factured mass consumption

partly be attributed to the mm:;
excisc duties, increase in the price of steel
shortage of power and discuption of
coal and wagon movement.

{d) Government is keeping a constant
watch un the movement of prices and
availability of essential commoditics.
veral measures have boen taken duri
the past 15 months, and uth!ilim
measures will be taken as and when the
situation demands, Government  has
taken certain basic policy decisions with
a view to improving the position of avail-
ability of cswential commodities and mak-
ing them available at reasonable prices,

Very high priority has been given to
increasing  the pmrimﬁun ol emsential
articles—hbath  agricultural  commodities
and manufactured goods, This is parti-
cularly in respect of commoitios like
pulses, oilseeds, steel and cement for
which the supplics are not keeping in
line with the growing demand in the
country. The endeavour would be to
create an intensive integrated production
base, to plan for adequate production
of the articles of mass consumption and
to have uate availahility at reasona-
ble prices all over the country, This is
the bedrock of the production.cums
distribution system  which is currently
under consideration.

The import and expoct policy has
heen restructured to take care of the basic
qui s of the man, For
commodities like cdible oils. large scale
i are being continued as the do-
mestic production is not sufficient to
meet the local requirrments,  Similarly,

ban/pestrictions have heen  im
on the exports of certain agricultural
items like HPS groundnuts, pulses, fresh
bls, potators, turmeric, onions and
living catile so as to make these commo-
dities available to the domestic consumer,
National level cooperatives like NAFED
and NCCF arc cnlarging their role in
procuring csscntial itics at (air
ices from and making arrange-

ments for thei m%mn
mﬂepdnu‘;rll 1y, the bottle-
L ) ¥
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bawe, eﬂ'ectm Immm.

and internal mdc l.h:ne.', and ter
invalvement of br:- agencies tgm;rn-
mm:;l and distribution are compo-
nents an integrated to improve
the availability of m‘l?l?:ul commoditics

to make them available at siable,
reasonable rates to the consumers in ail
parts of the country,

Hscape of Dr, Dharma Tejn to Foreign
Country

*g2. SHRI KESHAVRAO DHONDGE:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(aj whrther it is a fact that Dr, Dharma
Tem has cscaped from India to some
forcign country by an Air India planc:

(1:2 il =0, 1u:uun tlkrn by Government
in

(c) Ill.e uringent action aken against
the Em yees who helped him cswcape
from Indi

'l‘H.B MINISTER OF TOURISM
CIVIL AVIATION: (SHRI
I'UR.USHOTI‘AH KAUSHIK): (a) to
(c). Dr. Dharma Teja did not leave by
an air India plane but by a PANAM
on sand July. rgﬂ 'or Frankfurt.

in the Ministry
of Pinance hl'l!t ul:udy :mthwtl actjon
under thr pr of the I Tax

Act against the carrier.

Rise in Cost of Living Index and
Allowance to Central
Government Employees

*g33. SHR1 KIRIT BIKRAM DFR
RMAN:
SHRI V. G. HANDE:

Will the Minister of FINANCE be
pleased to state:

) whether it is a fact that despitr: all
e&m Government to curb the prices,
the cost ol‘ living index continued to riac
during the past three months;

b) if =0, what war the cost of living
during these months and

t was
the 12-mon o each of
hﬂ?tr verage during

{c) whether myfmdmmmhnmtof
m“m due o Oenm fi
em| or-
mude; and

' heen taken
h(&un. vt duciton ha hoen ta
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THE MINISTER OF FINANCE
SSHRI H. M. PATEL): (a) and {b{.
ndex figures are so far avm]ablc nny
for the period upto the end of May
1978, Index figuren for March, Aprl{
and May, 1978 and the 12-monthly

average for these months are as
follows:

Mounth Index 12-1n.
thly
fverage
of e
inelex
March 38 . . 321 ROZSA Y
April 78, . q2u REESE ]
May 8 . . 423 425033

Mok § e . . 8 e Lo ———————

These figurys show that there has
anly been a marginal rise in the Consumer
Price Index.

(¢} No, Sir.

{d) Dors not arjse,

Notice Served by Income-tax Depart-
ment for of Arrears frem
Shri Dharma Teja

o4. DR. BALDEV PRAKASH: Will
the  Minister of FINANCE bhe pleased
o state: .

{a) Whether Incomestax  Department
has served notice to Air India and Pan
American Airlines for_recovery of income
tax arrears outstanding against  Shri
Dharma Tgn who has escaped abroad
illegallys an

(b whether any peeventive measures
were taken to prevent his eseape by the
Income-tax Department ?

*THE MINISTER OF §STATE IN THE
MINISTRY OF FINANCE (SHRI-
ZULFIQUARULLAH): (a) and (b): As
considerable arrears of tax were due from
Dr. Teja, a number of steps were taken
to protect the intereat of revenur, The
stepa taken, inter alia, included (i) Irtiers
i-uod on ea-mgﬁg the Income-tax

rjn to Income-tax
3, tions, in the country
I‘eqnuhn' tlm not to issue income-tax
M Dr. by :im'h" ltring
tax o Be
clearance from hinej:ad “(ii) letters hlued

ﬁ.ﬂ "ﬁwmmmnx.
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unless he produced the requisite tax
clearance certificate,  However, Dr. Teja
Ieit India by PANAM flight on o2 .
He has not returned to India since then.
It is understood that the ﬁchl!'ntlnl
flight was issurd by M/s Tberian

at Sanjuan. This ticket was

M/s Air India in favour of PANAM.
In accordance With the isions of Sec.
230(2) of the Income-tax K:,:, show cause
notice has beenissued to M/s pan American
world Airways for carrying pr, ‘lecjm out
of India. Show causc Nogee e 28002)
has also been jssued to N

for endorsing the -kt i M/s Air India
PANAM.

qw ke ¥ symg wer feer

*9s5. ot frue wiimdt :
ﬂﬁ’nmol!m:
wr faw el ag TR o Fo
w7 fr:

(%) w1 ¥=g goerdt s
¥ @ qaw § sk W freny &
fog st WY wrf oo fear ar
114

(&) afx gi, @1 Jq 9T TR
war sfafear g ?

ﬁ“m(ﬁq‘%l{lﬁ: “}'
(%) W (). viwfal % 3o
gfrei  qur gearel & A qaw ¥
wgmE war frark ¥ A ¥ e
sTar gu & 1 HQEr oA o
® e oy F el ow
gra ot g wirH w4 fis 292
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@ b Wier O waher ot
! seT) g Wiw uw definly
¥ firg Aofr ooty

singe srare e

*96. ot gwTw :
oft TrweTdt wresy -
wr  wifew, worfer g aer
wgerfer oy 2wy  §W
wa fis:

(w) wv af 1977-78 ¥ o
T 600 ®O¥ WX W7 whvgw
T dger an d

(w) w7 W fokr =t &
R 76 TAI¥ W W W
T SYAT TG IT

() afx o, O W T F .
FTART Fraanft v ¥ v §
WX ag wwaw e ot ; e

(w) afe =ff, ot v wv FrOv
g7

wifrew, war wafew gfe Wi
agwifon  dwee ¥ TN (ot
aifcsidn ) : (%) wiew wiwgf
¥ WERI 1977-78 % o Wiy
& waw frfe (gfwir afigy)
T WEE WA 5252, 67 $U¥
TO AWT 5832, 49 WOF GO YW &
4, fred AT WV 580 wO¥
T0 %1 Nftgw syrarc R 1 e

- (w) defiw et & o -
o 1976~77 ¥ wawr 72 iy
%0 W sTC wiedw oy
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(%) ot (w). 1077-78 ¥
o frafef i gfa & e &
wror ¥ T, faefanr i § S
ot W apit gt wafont, fem wd-
sqxeqr # WfY w7 feafy wrd @,
FroT e ¥ ATT-AgTY AT wfy
WTR W WY ART & AN § T
gt & fgr ¥ woy  Fraf
n fafrafer &3 & s N $
fararfer Afxr + 1977-78 & dow
o Teqei & g frrafar Fawr 160 Y
%o & o fix 1976-77 B AT &
600 FUT §o ¥ ¥ |

forafal w) a1 & fog age & Faw
gorr wy § fwad ¥ wiiww &
farwit ¥ syrave Feft aqr  wedfAat #
s &, frate dwrerar ary el aar
wat w1 qar awrAn, s sfafie
gawt & 2, faqu faere wgrgar &Y
dardy, drameEs AT JeTET qEE A
e frate & for fam * smae,
srfedy frdawr, sy ok w9
gafafssr graqi #t g, fiwe
i wrfie & T Iast € e et
dhaifirs ggarr

Prater fifer w1 ag I3wr & i srafirss
aegut & wory Q¥ FerRy w7 Frater Y
famdt gom ew oforr wiw 1 W
ey o Y wd i ot &
dwere Iwm, A Qofy Fade oy wg-
e & afe frafer & fag wfies
Y wrer wwwew fiear Wi g
e w Pt arard &Y agmr wer
fiywfger worr it §

1043 LS—2.

srferrer firwer smraTe feafr #Y Fud

w fawr wret soarear 3 sy o feofagy
¥ wror wref frafet & o #
Tt gt WY Y v W @ §T
frmts 3 wxEl & fa wis wfaw
T A W §

1. wwrf

2. qfemT

3. g

4. weafoe

5. W qQqT WA

6. AL AqT AN ¥ T TG

7. oY &=

8. frafa g

v gfar = frafafar
faeqrog fawat & fog wfser fsr wir
g

(@) wq@  w/ARgET

() agr  frfr  wfeamer
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(w) frafe ova wigdw &
W B T TR F T
¥ faga SEEE T
quar  weeHt  wyAAl
N W ower & fag
STAEs SIET F1 WA9-
fram wiwme o

(%) fawwm  @ifx asaed
wRET #t gEE F
aqr frate sl 71 S
& & 3w ¥ foia
agrgar, frata &
a faafa  wEeqreET
¥ faw wrms of@ds
o Aifmar wivea
T

gfar zai &t famfor & wEme o
AETH HAAST ST AW FY AT

Export Duty on Indian Tea

#g7. SHRI D. D, DESAI: Will the
Minister of COMMERCE, CIVIL SUPP-
LIES AND COOPERATION be pleased
to state:

(a) whether Government are aware of
Indian tea being priced out of foreign
narkﬂ. due to export duty levied on it;
an

(b) if so, the st*ps Government have
taken to restore competitivencss of Indian
tea?

THE MINISTER OF STATE IN TNE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPE-
RATION (SHR1 KRISHAN KUMAR
GOYAL): (a) and (b). The Government
is vigilant about the competitiveness of
Indian tea in the international market,
Keeping in mind the estimated inter-
national production of tea this year which,
except for Kenya, has suffered a set-

it is not expected that Indian tea

lose ity competitiveniess.

JULY 21, 1978
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t duty on tea was levied with
a view to controlling the to the
domestic consumer, As it is likely that the
ice of tea in domestic market may
up, it has been decided not to with-
draw the Export Duty on tea. Besides,
tea which is exported in value-added form,
is exempt from the levy of export duty.

Establishment of Export Import Bank

*g8. SHRI O. V. ALAGESAN:
SHR! MUKHTIAR SINGH
MALIK:

Will the Minister of FINANCE he
plcased to state:

(a) when the proposed export import
bank is likely to be established;

(b) details of its working capital,
proposed functions and operations; and

(c) how the bank will promote exporls ?

THE MINISTER OF FINANCE
(SHRI M. M. PATEL): (a) No decision
has so far been taken to set up an Export
Import Bank,

(b) and (c). Do not arise.

Escape of Dr. Dharm Teja without
obtaining ‘No Objection certifjcate’

*w00, SHR1 K. MALLANNA:;
SHRI SAMAR GUHA:

Will the Minister of FINANCE be
pleased to state:

(a) whether itisa fact that Shri Dharam
eja owes Income Tax Department over
crores of rupees;

(b[)d_'whﬂhn it is also a fact that he
has India withunt ‘no objection certi-
ficate’ from the Government;

(c) if so, whether Government has
investigated the matter; and

(d) if so, the details thereof?

THE MINISTER OF FINANCE
SHRI H. M., PATEL): (a) Yes, Sir.
income-tax and -wealth tax arrears
due from Dr, Teja a1 on a1
to Rs. 4.87 crores -ui
respectively.

o

smounted
ﬁ.’l’ﬂ.ﬂ crores
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{b) Tt is a fact that Dr, Tejahl'tlldu
without taking the tax clearance certi

c) and (d). 'l'h.e Guvernment is seized
matter. The Income-tax

mt has already issued a show cause
notice under Section 230(z) of the Income
Tax Act, 1961, to the carrier, namely,
M/s. Pan_American World Airways for

ing Dr. Teja without a 1ax clearance
certificate, cause nctice under
section 29n(2) of the LT. Act, 1961 has
also been issued to Mis. Air India as it
had endorsrd the ticket reported to have
been originally issued by Mjs. Therian
Airways in favour of Mfs. PAN AM.

Re-Fixation uf Floor Price of Rubber

8o1. SHRI C, K. CHANDRAPPAN :

Will the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state :

(a) whether  the Prime Minister has
received  a memosandum submitted to
him by the Malabar Small Growers
Association, Calicut rrglrdmg refixation
of floor price of rubber :

(b) ifso, whatis Gcwvrmrlu reaction
to it and details the

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL) : (a) Yes, Sir.

(b) The Malabar Small Grower's
Amociation, Calicut had submitted (in
August, 1977, 8 Memorandum to the Prime
Minister rrqmng inter alia for re-
fixation of floor price of rubber at the rate
of Ra. 1,000/« per quintal.

Since the prices of rubber in the
Kottayam market were ruling much
than the notified minimum prices
rubber the validity of the pnm fixed
lﬂh.m &nul for RMA-1 grade
rentials for other grades with
effect fmmschaugmt 1977 to 315t Mar-
ch, 1978 and later extended 3ist
g ST
T , 19 tion wil
mm‘t?‘?; A in the light of
the trend of mar’ wimol rubber then.

Opeting of Tourist Prosnotion Centres
in Forelgn Countries

B804, SHRI AMARSINH V. RATHA-
WA :

SHRI AHMED M. PATEL :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(l)whltutbemiludopwdfot

(c) whether Government are consider-
ing to open such new centres in order to
promote tourism ; and

(d) if 50, the details thereof ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK) : (a) Themain
considerations inter alia for opening
tourist promotion offices in foreign count-
ries are the sive of the market awvailable;
the potential it holds for tourist traffic
to India ; the spending capacity of the mar-
ket; the population of the y concern=
ed; the per capita Gros  National
Product ( GNP) and per capita disposable
income which can be used for travel pur-
poses.

(b) There are now 18 Government of
India Tourist Offices abroad. A list of.
such offices with areas covered by them
is attached.

(c) and (d). There is a propoml to
open anew ist office at Kualalumpur
to promote greater tourist mﬁcﬁmu
Malaysis. The proposal ia yet to be
finalised in consultation with the authori.
ties oconcerned.
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Statement
Lusr or Govenwuenr or Inmaa Tourwt Osricas ARRoAD
Thuremml&omdimmuinglhuﬂlumqmu—
1. New York Function under uunmmtd Omﬁmﬂmem- aﬁuu:
iy [ York super=

—cover US.A., America,
£ Los Angeles Caribbean m

. f
8. Chicag o thueoﬁeu.
1
4- Toronto L
5- Loadon Functions under arrangement of ‘Operation U.K.'—
u:wm U.K. and the Eire. .
6. Geneva ‘\ r
7. Paris )
|
8. Frankfurt Function under of *Operation Europe Director
{ cover &nﬁm. supervis-
9. Brussels { es the functioning
1 of these offices.
10. Stockholm
11. Vienna )
12. Milan J L
18. Sydney Function under * [Regional  Director
Australis, Nmmw llllndl, Einppom,{ Sydney supervises
14 Perth Malaysia and { the functioning of
) these offices.
15. Singapore [ .
18. Tokyo Function under ‘Operation East Asia’—cover Japan, Director
Philippines, Hong Kong and Thailand. #okyu supervises
17. Bangkok the functioning of
these offices.
18. Kuwait Functions under ‘Operstion West Asia’—covers
countrics in West Asla.
In addition Tourist Promotion Offices attached to some of the above offices are located at

Wninn ton D.C., Mn.ml Dallas and San Franclsoo in U.S.A. and Tehran (lmn)md Melbourne
ia) and Omka (Japan).
(c) if so, what action is proposed to be
Central Trade Service initiated to expedite the initial recruit-
ment to the service?

Bog. SHRI K. LAKKAPPA: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state :

(n) whether it is a fact that the Central TION (SHRI ARIF BEG) : (a) Y,
Trade Scrvice was announced in August,
1977 by a Gasette Notification ;

THE MINISTER OF STATE IN THE

&

(b) whether it is also a fact that initial has already been sppointed. It has held
induction of porsonnel has not yet taken one me
plsce; and complete iy work soon.
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8o4. SHRI D, AMT WI“ the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

{s) whether discumions were held bet-
ween  ladian  Government and officials
of S:ychelles to sign Air Pacts in June,
1978; and

(b) if so, the results thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURSHOT-
'mu KAUSHIK ) : (a)and (b). Yes,

The dnlegnlom of the Governments
uf the Republic  of Seychelles and India
met in Victoria from the 26th to goth June
1978, and agreed upon and initialled the
text of an air services agreement for pro-
viding air services between and
their  respective trrr::dn-m. i L‘nd?-] 1:;

t, the airlines of bo

m wdm entitled to operate
a maximum of two services a weck with
Boeing 707 aircrafi, or with aircraft of simi-
lar or m-llcrcapmty but excluding su-

ic aircrafi. Pending the coming into
orce of the Air Services Agreement, it
has been agreed to  give immediate cffect
to its provisions.

Smuggling of Indian Films

B3, SHR1 AHMED M. PATEL1
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Indian
films are bring smuggled out of India;

(b) ifso, the details of such cases detect-
«d during the years 1976 and 1g77 ; and

(e) th:eu:tmnuhm by the Government
against the culprits?

THE MINISTER OF STATE IN
“THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (s) w0 (cl Re-
" ports received bz;heﬂwunmm indicate
that some Indian films were attempted
to be smuggled out of India. During
e T e o uggie soren
Hindi deumgl nh:twu “;:'
these  t

e rent. ™00 could mot . be

arrested, Two of these nine _pcmnllre
in detention under Conservation of
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(%) 3% wareg a7 I59% dowr
w1 wefrren Fraiea ora firedy e
¥ far fafe sarew & qre w%
frasit w1 sty war &

(@) o ¥ ¥ ooy fFrawi w1
oA Y gET & Wi oW ¥ & Feed
frawi 1 s @Y g9t & W%

() @ frrt o7 wopam woA ¥
fordr w1 iy o om ol & 7

wiferea vt amfew gfer we g
wiftmr siwwa X oww WY (st
wfew &) : (%) & (7). s forrewr
# fewr o faaet £1 t wT HEINT
¥ wri-faeat & gafae Fawm oo
waTer i wgr wwifa iy frosi 5t
w17 3% Wend aqr weiTew sraved)
TTT Ay 7 o7 dufae oy st
w1, faad weft fraw WY wfew g,
o &% I feat Wi witeh &
swifwe & faar war § o fafy, =
naT HIAT §TE HATHG ¥ AWM
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farwrewr

fiefly, =qra ey wordt o1d worerw
& Ty (faarfY) sy oy fnfy
oy & frd W% 7% 3 Frawt o
o o IF qre whww d 0

wriwwa firqre

1. frater (wnfedt fodfoer oy
frtmrer) fraw, 19641

2. arg frgw, 19541

3. fwds wror syraTe woe e,

1839 |

4. wfaforr oow fraw, 10691

5. FTH fraw, 1955 |

6. @y faw, 198551

7. wemrdy a8 ¥ar (wif) foramr,
18671

s Yaradr avd ¥ (=ffeow,
frdaw aar wiw) fram, 19711

9, ey giafer fraw, 1965 1o

10. 7= wfafe (oqomew o
wire) fafram, 19681

11. ¥&x gk wiwrd (s
fafrasr, 1068 1

12. vex afwfa (¥ N waf)
fafraw, 1968 1

13. g afafy sdard (wff)
fafraw, 19681

14. wex ufufy s (vissar)
fafrmwr, 19681

- 15. vex gfafa sk (Fafrer
gfwar) fafrr, 10781

16. ara«r faaw, 1066 1
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wfew gfie ot agwafonr  fewm
1. wrefty WS Seqra (wATORT
famg) fram, 1955 (1962
#aur  dwitfi) o

2. wfirn wfaer (fafmas)
frra, 1954,

e et wr frere

807. &t wifeg wif wdw : Wy
wifew, amfors qfr wor oy
wrfieen soft ag aery o g w3 fiw :

(w) v woeTe & 7 fadw ST
#ifr & wwrkr o S0 & fee &
forq #YE firdte gl & sreear oY
t; o aft g, O areft wvo .

(=) af 1977-78 ¥ fireelt oy
¥ I wr fmfe fear mr o of
1078=79 & Tt felt A &
k. wr frgfer fedr o oft gewremT

[

(W) w0 wr s ey
g ¥ gerd e afe g, @
%@ =ymare # feadr s =@t go ;
o nory & oF foelf & avr wr §
argt 1Y o TS wfY oY fiear am gy
§; Wk

=4

wgeTion
(ot wfews @m) :
@ sam v

(%) ¥ (v).
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o frfr srare W fiwre wor &
oW ¥ woeTT sy A & wifonr
W oeTC Y g &Y §, A% fe
(%) wafoopa @i a2 5 stftrorer wrm
e ¥ ¥ g, (W) wwfivor go e
o arwt @ gfear (7) aow
ok oifrw v A wmgfee wer ¥
st & sfew 3 & i gqor

AT AAYT ¥ FEWAT BT WAT WL (W)

wufespe i WY wfionfa i fioft
¥ fag fgem s st o

Lo e L

1977-78 (Wiw-geady) Y wafiy
¥ frafer fed o Y & (= 7 AT
385 FU¥ W § | et ATl &
WE 1978-79 X fr0 & fralw

450 %0 T9Q &% 9gw €y £

fro W san gwus W)

gy T W ow f w@ifiw
Taey o arfie W ¥ qw
& quTe (g, TEETQ, W AT,

g, wrere) ¥ feewr § o
firafe swTaTC e wek ¥ fiear o

t mtﬁrmim;_ﬂw
¥ wit g et e firferit o etear
ow wrw & wfiw gl |
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Fair Price of Tobaooe to help Toebacco
Growers

BoB. SHRI SAMAR MUKHERJEE:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) what is the price of tobacco during
current year as compared to the lmst
year;

(b) what steps the Government have
taken to ensure a fair price to help tobacco
growers; and

(c) steps taken by Government to
ensure that the benefit of fair price reaches
the growers even in the remotc arcas?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI ARIF BEG): (a) The
tobacco prices this year have generally
ruled low as compared to last year, sa
indicated in the statement attached.

(b) The State Trading Corporation of
India Ltd., have been asked to purchase
10,000 tonnes of Virginia tobacco and
the National Agricultural Co-operative
Marketing Federation of India Ltd., have
been msked to purchase 25,000 tonnes
of non-virginia tobacco this year.

(c) These purchases have been sutho-
rised in the interest of the gorwers. The
STO are, therefore, making purchases
through  Co-operatives/Syndicates/Asso-
ciations of the growers and NAFED
are slo making purchmses through the
State Co-operative Marketing Federations,
The Government hope that under these
srrangements, farmers in remote areas
will also be benefited,
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STATEMENT

WdoLiarLe Pams 02 Tosa000 DURING 1977 AND 1978,

Prices in Rupoes po_ quinial.

1977 1978
State/Centre Wariety Minimum Miuximum Minimum Maximum
1. Andhra Pradesh FQV Grade 1-V goo 980 650 g7
Guntur an] Praksam
Eﬂl‘im} 17} " a-V 550 8’0 400 850
» n 5V 300 450 prs 500
" " &v 200 450 250 435
w n &V 150 6o 100 a8
” 1] 8V 30 ﬂw_l 100 200
#. Andhra Pradesh Nazvid 1150 1400 900 1200
{Warangal) (13t sort)
3. Maharashtra Chewing biack 1100 1100 1100 1120
(Nagpur)
4. Karnatuka Sanded 600 1400 1100 1450
(Mangalore)
8. Tamilnadu Chewing 713 1045 71 ] 93s
. (Erode) (15t sort) S
6. Cujarat Beedi-1 aBa 596 260 9o
(Anand)
MINISTRY OF SINANCE (SHRI
Selxures of Contraband Goods. SATISH AGARWAL): (a) to (1)
et Sucin] e poried. Apell 15" Foma,
. P. GARKWAD: Will the t ) riod, to
M“ﬁ‘ :I;ANCB Kbe pleased to 1978, 1 -em::a\:ohln contral
state: as gold, wal , Sy0
’ :fbrla. dm.m of & total value
(a) number of seizures of contraband “dlboll .t. 74 ‘:;:u were .Mm
goods from April 1, 1978 to June 30, mrg _‘mar arrested The
1978; the toul value of the goods lnvoived
traband goods ized therein not suggest that smuggling
iﬂh"‘:‘.ﬁ-dm * on a large seale. Even so in order
" ! to curb smuggling, several anti-smuggling
(c) names of varieties of contraband w-fuhmbwnhhmmhum“
goods seized ; gthening of tive and intelligence
set-up, ing of vulncrable arcas on
() total number of persons arrested; ﬂnmmndulm;lndm

§§é{
|

whether  th scizures of huge
..0553 of forei;nu;nodl indicate that

|
i
EE
in

smuggling has incremsed on &  Jarge lity of the an sifl.  Besides
'“I“'l:s gma%&d.ﬂdﬁu
the stocks beld by the Government, seve-

if s0, measures taken to check this ral economic measures have been taken
w%l[; to reduce the incentive for smuggling.

*Figures Provisional
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Increase of Trade Between India
anil Iran .

810. SHRI MADHAVRAO SCINDIA:
Will the of CO

Minister MMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(b) if so, comparative figures for the
Mtthmmxfdmmdnmm
which ease there ha: hreen an increaw ?

THE MINISTER OF STATE IN

AND CO-
OPERATION (SHRI ARIF BEG): (a)
and (b), The Suatistics of trade between
India and Iran from 1974-7% arc as

follows :—
(Rl. in hkhl)
Year Exports  Imparts
197475 - . . 21483 47266
197576 . . . aya34 45988
w81 . . . 14458 50787
1977-78 {A:n‘—-&me-
raber)} 4970 any8

Writsen Answers - ASADHA 30, 1000 (SAKA) - Written Answers

Exports mdlm\ after showing 7‘2
increasing trend from 1 to 197!
declined waeply dm'lllg9 ?fg';%-?‘,r m!el;lv

Sugar
during n?ﬁﬁng:ne of the nrddu in
rewpict inereased levels of exports
during 197677, &y compared to exports
during_ 1975-76, were, however, recorded
are as follows :—

i) Tea; (il -mumu;(iv)
n“ ()B‘mﬂ{)

50
Export of Eungineering Goods

811. SHRI VIJAY KUMAR MAL-
HOTRA: Will

OPERATION be pleased to state:

(a) what were the total exports of

durin A
:dxh:;;’-;wn?ds s 197576, 1976-77

(b) what was the percentage share
during 1977-78 and 1976-77 of the follo-
wing categories of exporiers in the total
exports of engineering goods:

(i) small scale industries (Manu-
facturer exporters).

(ii) hrgc Scale units {Manufacturers
Exporters-DGTD Units).

(iii) Merchant Exporters (i.c. these ex-
porters who were not manufac-
turing themselves) ; and

{(c) what was the percentage share
during 1917-78 and 1976-77 of the follo-
wing categories ol_‘ exporters in total
exports of engineering goods;

. A
(i) : 'y Export
(ii) Allfirma not ised as

ii) v not recogn export

THE MINISTER OF STATE IN

OPERATION (SHRI ARIF BEG): (a)
'rmal exports of engincering goods druing

97576 197533“::6 :911-78 from India
'lln

Ra.
Crores
197576 . . . 40800
197677 . . . 582+00
w8 . . . 6aso0 m )
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PURUSHOTTAM KAUSHIK) : (w)

Percen- The Indis Tourism t
age ration has made a mudnn of
share of Rs. in tae Sixth (1978~
to total )] the Corporation for construction
Exports a 150-room hotel at Bombay.
(b) and (c¢). The ecstimated cost of
197677 the )mct_ (:_l Bﬁamhkh.' Thc:; is
no Pﬂ:l\l'lﬂﬂnm ual Plan 1 !
Small scale units . . . 13°46 of the ation on account thlm
Lacge Scale Units (DGTD Units B echome  for_enpiaaton s
ec) . . . . . 5492 1979-80 auh;cﬂ to the amhhlaty of 5
Merchant exporters (including ex- .
port houses) . §1-6a ’
4 e Ll a
The break-up for 197778 is not yet "r-.;.hm“‘
available. ..Rﬂ:-! Nicobar Island
c) The pereen share of the res- h&*mnnﬂi
( wqmu n the total exports of 813 SI?M o=
is under ¢ BHAKTA: Wil the Min of
ensinccrins o = mumsu AND CIVIL AVIATION
pleased 1o state in  view of
- thc tremendous tourism  potentialities
Percentage share to to  attract mhn& an fi
total exports tourists in the Union Territory  of
Andaman and Nicvbar Ilands, what
i s e action ugaw’rwnmem pmpnen {to t:,'l:e to
m = build NECessAry Iniras cture
and the details thereol ?
Government recogni-
sed et ot Ry THE MINISTER OF TOURISM AND
export houses (exclu- not CIVIL AV‘!ATION SHRI PURU-
ding manufacturing Y:‘H:“* SHOTTAM KAUSH In view
export houses) . ol't.h;lr I'eltm't?nloll th! mﬂwfﬁmﬁ
tional tourists into Andaman ico
All other exporters . 75°94 Islands and its very fragile environment,

no tourism development schemes in the

Andaman Iilands have been taken up

w0 far, in the Central ‘ic;tur 'Ih"l::.-.
Hotel at Bom| Andaman Administration , however

Construction of s constructed a Tourist  Home and

pod’s Nest at Port Blair. There is

812, SHRI R, K. MHALGI : Wil m:naddnshd-mmr t
the Minister ol‘ TOURISM AND CIVIL in their 978-;2‘: Annual
AVAIATION be pkard to_refer mlg:_e A hotel in the Private Sector is abo
reply given to Unstarred . Question No. conatructed at Corbins Cove Beach
10271 cxpmdiure made on expemd to be ready by October,
tourist attraction in Maharashtca dur;;g ;mmm Airlines have been operating
the last three vean on 12th May, 1 kly air service with 1
‘and state : l]rcnf( between Calcutta and Port

( e wﬁ:r hsthe propo!al. to wmm
hotel at ¥ to attract more
in Maharashira hay becn. materialsed; Netionaliogd Basks and Pohiey of

Opening Branches by

(b} if so, the e:tdimmd cost and the Banks

progress thereof; a
B814. SHRI AHMED HUSSAIN :Will

{c) if not, the reasons therefor and the lnhl.'l' of FINANCE be pleased
atterapts made to overcome the difficul- to state :
ties 2’:;5- during the period of last three -
mont po m

o ot iy St el

NISTER OF TOURISM t ope
AND (h:ﬁfll. AVIATION (SHRI- branches by the nationalised banks ;
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(b) whether due tol-d: of an: oper
inatruction the hug

ope ning hram:hu on.hr in thc cities -nd
not in the rural areas ;

(r) names of the nationalised banks
and number of branches opened by them
till now in the rural arcas of cach State ;

why a poruon of the total number
hrnn I:y a bank should not
made oompuhory for opening in the

rurllama and

e) how Government to make
nvi:gnhle banking andpmrprtc.dft facility
through  the nationalised banks in
Asam md other parts of North East
Region ?

THE MINISTER OF FINANCE
SHRI H. M. PATEL) : (a) In

pi with the overall policy of the
Government to secure erated
development, the public sector banks
have been  advised to enlarge the flow of
their credit in the rural arcas. Towards
this end, the banks have been asked,
amsng other  things, to strengthen
their branch network in  underbanked
rural areas and to ensure that Isrger'o-
graphical arcax do not remain devoi
banking facilities,

(b} No, Sir. As per the latest informa-
tion available, during the first quarter
of the current year, the public sector
banks opened 198 bram-hm of which 119
were  at rural centres and 17 at semi-
urban centres.

{c) Statewise bankwise datain respect
of rural branches of the public sector
banks l\ml.nhlc for cnd-December 1977
arc sct out in the Statement laid on
the Table of the House . [Placed
in Library . Sor No. LT-24319/78 ]

(d) In order to dmvote greater atten-
tion to the necdsof rural arcasin under-
banked districts/States, the Reserve Bank
of India have indicated to the banks that
during the current year the allotment of
urban and metropolitan centres will he
restricted.

(e) In accordance with the general
policy. the banks are endeavouring to
their branch  network in
Aaummdotha- ptrt:od'the North-Eas-
tern Region. Besides dircet  lending
efforts are also being made to enlarge
flow of bank credit to
Prim Agm:ultursl
and Farmen' Service Socictics, Ba.nh
are alw endeavouring to bring about
change  in their jonal requires
ments in keeping with the lpﬂcl.l'l circus
matances obtaining in the North-Eastern

Written Answers ASADHA 30, 1900 (SAKA)
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Region. Further to facilitate the
ﬂtﬂ?ﬂlg.:tde:itmdt thgmnﬂn:ut;l:in
n seCtors,
tul.loncs? mcludmg the banks, have taken
implementation of the District
aedu Plan formulated by the Lead

Bhifting of Tobacce Board
Hendguarters Outside Guntur

815. SHRI RAM PRAKASH TRI-
PATHIL : Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND-
CO-OPERATION be pleased to state ;

(I‘l ) whether Government

shift the headquarters of the bl.om

Board to a place ousside Guntur which is

an i tant centre of virginia tobacco

and wherr morc than Rs. 50 crroves

mmh of infrastructure has already been:
t)

(b} ifso, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE .
CIVIL SUPPLIES AND C‘OOPERA-
TION (SHRI (ARIF BEG) (a)
?,nd (b %:.II the sTohom hn:.f
Amen l.] 78, passed e
Lork Snbha on lﬂth uly » 1978, there is.

an hling rision  to empower the
the Gmtral

head office of the  Tobacco Board at a
place other than Guntur, but there s

no 1 _at present to shift the ltead
ﬂﬁceprigmr?‘ Guntur,

TS ¥ v o sfay

816. wit mara fag g : sr
wfire, amfew gfie wie  agerfion
d Ty aATd ¥ FAT W i

(%) ¥ AT T W ®
wrar & g & € € e gt
¥ feme & firg et WY shen
woark wk & forad oy gffewe § o
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f& Taw-fed) o SUET AW
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(w) afx g, & =@ sy w
=T w1 § WK W g deg aeedt ¥
oy gk fag wir At ¢ ?

~ wfwew aqrmmfes gfe e
wgmfon  sxwa # o s (o
wifes dn): (7) oz (w). am &
HAwT & W o wwfa 3 & fag
§9 d9g gredi aur w et ¥
AT WA A ) AT A A
-Aifer ¥ ok v £ A s )
vty & o€ § 1w Hfy & g
areafaw srrratst Wi frafe @t
arr sy fed or g & 1 o w9
wat v wraTe A W< Ry o Ifew
oy 9T 7w frer 9%, W ItW ¥
W T AT fme &Y Ay WY
5 Wl ST T wr ar wWr k)

et gror v ok dw &
faereit nf wfafoew ofw

(W )

818. W QAN NITAIN :
1o gOfoAt afgay

way farer st ag TaTh ¥ poT wG
i :

(%) w3 o ¢ v @i Tow
sqoerd ¥ wrof ok 4 ¥ Pratfer
afe & wiws afer frereft §;

 JULY 21998 -

© (w) gt soqw, 1078w
TR frwrefy o srftrfonr af ety
& o el aow ¥ ww aeew § 30
97, 1977 wt feafy s ofY; Wi

() war T gTeT<t & g ST
freredt o€ wiafom afer & a2 Wi
T % o 8 wepdw fiear § arfe
I faefra feafr & gure gy ?

few st (it qwomo vdw )¢
(%) o, g

(w) wrehir ford &% 30 9,
® gt war §, vafeg 28 39, 1977
W 28 37, 1978 ¥t fewfr & wpETc
% faacor-aw g9t Jew X @ fay
T § foed oW goerd gra fag
Ty eyt ®r s fegr mar §
TR qORTO Y W 6 3w ardne
¥ o, T T & fag S
wgEw, g w3 & fgey o fi,
qEAw W W W 29 ufeat 2
O T Oy 20 W, 1977 WX
29 %7, 1978 % Frver fag wg ¥ )
¥ Ael ¥ wulow wfim o fiar

T |

() oo T aORT & SRt
% gaT wor ¥ fog wfvforr ¥

weraar ¥ forg s fear §



T gra fag W s g

(were w72 )
L 20~6-77 ¥ 28-6-78 W
feafer & feafr &
bk SERS LU LIRS
1 fagre . 66.07 86. 81
2 fenras wiw | . 0.96 —_—
3 ¥Tw _— . . 31.67 —_—
4 wEqEM . . 4. 00 43.32°
§ ATTTY . . . —_— 3.20
6 S¥rET . 4.25 —_
7 GaTH 60.89 73 19
8 TwEqr . 7.97 21.19
9 faga . : . 0.67 —
10 T 92 . 71.72 141. 64
11 ofeest amrer . 71. 46 128. 05
it ] 319,66 497, 40
M of Wrww for PLIES AND COOPERATION (SHRI

81g. SHRIBALASAHEB VIKHE
PA 1 Will the Ministes of COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state ;

() the total quantity of sugar contra-
cted for export during the current year
indicating  the names of the countries
and the quantity being exported to each
one ; an

b) f the pects of sugar

(B = vtrw;; lnkhp:'nnuof SUgar,
wwmmmngubmmfmhﬂ
increase export thereof

THE MINISTER OF %T&Tl
N THE MINISTRY
QOMMERCE AND CIVIL sur-

ARIF BEG) : (a) So far,in the current
year 4 936 lakhs Metric Tonnes of Sugar
has been contracted for export.” Out of
this 1lico MT is bcing exported to
Maldives and 20,000 MT to North Korea.
The tlestination of the rest of the contra-
cted quantity of sugar can't be indicated
at prexent, as  the same will be known
only at the ime of actual shipment.

(b) Export of sugar by India have to be
restricted within  the quota under the
Intemationa) Sugar agreement, During
the calendar year 1978, the quota is 6°5
lakh tonnes only. All necessary steps are:
ml::hmtomwew‘tdthc quota
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Lossss of the West Godavari Co-
perative Sugar Limited

820, SHRI K. SURYANARAYANA:
Will the Minister of COMMERCE ,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state :

(a) the accumulated losses of the West
Godavari Cooperative Sugar Ltd,, Bhima-
dole since 1974-75 srason upto 1977-78
season; and

(b) the reasons forthe lossesand the
proposed by the said Cooperative i-
-ety to overcome the losses and the action
taken by Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERATI-
-ON (SHRIKRISHNA KUMARGOYAL):
a) The accumulated losses of the West

vari Cooperative Sugar Itd., Bhima-
dole. upto 1977-78 are rovisionally
estimated by the gocicty atRs. 255 82
lakhs including provisions for deprecia-
mmmmd other reserves of Rs. 15095

(b) The reasons for the losses include :

(i) inadequate availability ofsugarcane
for crushing ;

(ii) low sugar recovery percentage ; and
(iii) high sugarcane price.
No plan for overcoming the losses has

been received from the Society for con-
-sideration of the Central Government.

dhrat wr faldwiter o

821. Wt faaraw SaTC AW 4
¥t frer WY 7g @ A FOT w4
fr ard, 1975 & 9, 1976 A wafw
& oo g frery iftrelY 3 fadwid
R fimr a1 WX I Y 9 firere
s gut W yawr gora ¥ Ak, 1977
¥ 9, 1978 ¥ wafi & draw feed
sfegt & fdwf w1 O fiear o7 o
s O e firerT s gt v ?

JULY 21, 1078

fieer ot (-n qWoqHoTEW) P
T e % o ofy § W oy 9T
wour Y WWT qew 9T T ¥ gt o

Tax Arrears of Dr. Teja

Baz. SHRI S. B. PATIL : will

the Minister of FINANCE be pleased to
atate :

(a) whether it is a fact that Income-
tax I ent have asked the Forei
Airlines which provided ticket to g‘r
Teja to travel abroad as to why the tax
arrears of Rs. 4 crores had not been paid
by Dr. ‘Teja before leaving and why it
should not be debited to the concerned
airlives account; and

(b) ifso, which airlines have arranged
his travel abroad and how Dr. Teja dis-
appeared and when exactly he Icft the

onu;my though he was forbidden to do
0

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ( SHRI
ZULFIQUARULLAH) : (a) and (b) . It
has come to the notice of the Income-tax

artment that Dr. Teja  had left
India on_ 14-5-77, veturned on 11-3-77
and again left India on N;:",'— 7 . He
had left India by PAN A ffigh!: on
, occasions. In accordance with the
Krovu;%m of Section 230(2) nl’hthc LT.
ct, 1961, proceedings against the carrier,
nanely, Mjs, Am:r?un World Airways
for allowing Dr. Teja to travel without
a valid tax clearance certificate have
been initiated, Similar proceedi
have been initiated against Air-India,
which had reissued Dr. Teja's ticket.
Both PAN AM and Air India have been
asked to show cause asto why the taxes
due from Dr. Teja should not be recover-
ed from them under Section 23o(g2) of
the LT.Act, 1961.

Top Managers of Siate
P Undereakings

829. SHRI YADVENDRA DUTT :
Will the Minister of FINANCE be
pleased to state :

(a) whether a large number of top
managers of State ings
“dm away and joined private industries;

(b) the reasons therefort
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THE MINISTER OF FINANCE SUPPLIES AND COOPERATION be

(SHRI H. M. PATEL) : (a) Asum- pleased to state the quantity of coal

ing the Hon’ble ing to ﬂ_poﬂndtovn‘ioum%mﬂ'h, country-

of Chairman Mlnlsm wise and the amount of foreign cxchange

and full-time Directors of Cen earned during the last three yvears, yeare
Government  Enterprises, answer wise 7

is in the 3
(b) Does not arise. THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE

AND CIVIL SUPPLIES AND CO-
Export of Coal OPERATION (SHRI ARIF BEG)

A Slatcmmt is laid on the Table of 1h;
825. SHRI RAMANAND TIWARY:
‘Will the Minister of COMMERCE, CIVIL

STATEMENT

The quantity of coal e : by MMTC during the last *hree years (year-wise and
country-wise) and amount of foreign exchange carned is as under :(—

(Quantigy in lakh tornes)

Country : 197576  1976-77  1977-78

bl 2 3 4
Burma f . f . . . * v o-Bo 1-0B o9
Baogladesh . . . . . . . . 360 275 2' 56
Srilanka . . . . N . . N - - o 10

Pakistan . . . . . . . . . o1t .

Taiwan . . . . . 078 .

Japan f . ' f . f f f “ 004 .
Belgium . . N : R PR . . 0°39 o-18
West Germany . . . . . . . . . 0+ 22 o' 45

Holland f f B . f . . . i .
Italy . E . . = . . " . o o-aa o 19
Ireland . . . . . . . . f - . 016
- France . . . . . . . . . . o' 55 1°90
-

Denmark . . . . . . » . - o'al o2
440 635 605

(Rupees in Crores)
Toreign Exchange Earned . N . . . . 17:09 16+ 46 1204
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‘Disagreement of Kerala Biate
Government with
Committee Report

826. SHRI K. A. RAJAN : will
the Minister of FINAN be pleased to
state ;

(=) wheth:rnunl’acr.umthel:cnuh
State Government has expressed its “‘total
disagreement " with the Bhoothalingam
Committee report in its reply to Union
Labour Ministers communication in this

(b) whether any other State Govern-
ment has responded to the Minister’s com-
munication ; and

(c) what are the details and Governments’
reaction thereto ?

MINISTER OF FINANCE

(SHRI H. M. PATEL) : (a) Kenll
State Government have sent their interim
comments based on the summary of con-
clusions and recommendations of the Bhootha-
lingam Report. Thesc comments express
Kerala Government's disagreement  with
the Report. Copies of the Reort weresent 18
them on 30-5-78 but no further comments

have been  received so far.

b) and (| Interim replies have

() wJ certain  State Govern-
mu:ndtuung that the Report is under
their evamination and their commenm
will follow.

Basis for Fization of Excursion Fare
‘by Air Iadia

827. SHRI JYOTIRMOY BOSU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state :

(m) what is the basis of recent fixation
of excursion fare by Air India ;

(b) after fixation of this excursion fare
what would be the fare for London-Delhi-
London Economy class when the payment
is made in Indian Rupee;

(c) basis of this fare calculation for the
above

{d)mttwrdmmthu'nmhd up'
ticket price as is prevalent till recent

fares in rupees.
Mrhg:‘““’&%‘:; hmm:‘-whuh

has ultimately gmcw -kﬂnn
well as has

hrou gh foreign bhchmrlﬂ;
and

(e)whedu Maimnnpocuthn
there is an

tﬁ,ifnot,’:wmhenﬂlmh-w

- JULY 21, 1078 -

-;:ht pw!nwbe dmb!ym

P PU'RSHO‘I’I‘AM KAUSHIK}:
a) to (c)

collected an

s In pheed on the m

( SHRi AVIATION

(d} and (). According to Air Irdia
ere had been no nuuunblc loss of Lusie

“ﬂ However, the matter is bri
looked into in detail, .

Reward for Informmtion leading
Income-Tax Assessments to

BaB. SHRI UN SINGH BHA-
DORIA: Will Minim of FINANCE
be pleased to state :

(a) whether it has been decided to
reward Members of Parliament in the
discharge of their official duties having
;wm suggeations or informations lead-

to Income-tax assessments; and

(b) if not why the Members of Par-
linment have been rewarded in this

© manner by the Ministries of Agriculture

& Finance ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) : * (1) and

b). been

.wmduwhethurewnﬂcmbe

any !ug:uuon made or information %:.t
P

wl.?;ﬂ income-tax assemment
b'y a ‘M:mbu' of Parliament in the
his official duties.

No rcwud has been given

by the
. Ministry of Agriculture & Irrigation for

any suggestion or information having a
bearing on income-tax assemsments.

The Inmme-u: Department does, hnw-
ever, to informants
furn.ﬂ‘:. rmation leading to dekc‘l.lon

ting rewards, no distinction is made
E“mm sn imformant who happens to
be a Member of Parliarent and one
who is not.
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND CO-OPERA-
T!DliL()SHR.I KRISHANA KUMAR

(») Yes Sir.

(b) The President has been asked to
place the matter before the Management
of the Cooperative Store for neccssary
action. In the meanwhile the employees
have been assured that no injustice will
be done while reorganising and steream-
lining the functioning of the Super Bazar.

Endorsement of Iliems oF actual
Users Licences

830. SHRI RATAN SINH RAJ-
DA : Willthe Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state :

(a) Whether the Licencing Authorities
were endorsing items allowed under the
policy of Import Trade Contral on actual
users licences imued for earlier periods
during March-April, 1978 ;

(b) whether in the view of the current
liberal import policy Government are
allowing endorsement of items of Ap-
Fndhzﬁo&‘ﬂw current policy on licences
issued ng earlier periods ; and

(c) ifnot, the reasons therefor ?

THE MINISTER OF STATE IN THE
. MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG) : {3
the recommendation

Yﬂ! lh'. on
sponsoring ties concerned.
642 L8—g.

Yes, Sir, '
b&ﬁ?’;ﬂ’ The same procodure is
{c) Does not arise

Incomse Tax Arrears

1. SHRI K, RAMAMURTHY
wioﬁm ’
Ll ?Mdtmmbepl“

mslb) The amount of arrears outstanding;

(c) the names of people from whom
more than [
- 8 orore of rupees is outstanding

THE MINISTER OF ST,
THE msmYOFFINﬁN(‘.%T%HIRII
ZULFIQUAR ULLAH) : (;), In-
come-tax Act, 1961 ides for several
for enforcing collection and recovery
of Tax arrears, such as levy ofsmmy y
attachment, of monies due to the defaulter,
distraint and sale of movable Pr .
attachment and mle of immovabz pro-
perty, etc. Depending upon the facts
and cummﬁd each case, suitable
steps are taken ¢ Income-tax auth
rihetonueemed.zl rewvuyofuxm:_

Administratively,  the Income-tax
Officers have been asked to pay special
attention to the work of collection/re-
duction of income-tax arrears. The
Progress of collection/reduction in m
cases is also supervised by the senior ™
in the Department.

(b) sc'.'l;;d.ﬂie :Frnia’nd&uuuundin'
on §1-3- sum . + g8 crores
was uumnzlng as on gl-g-i’gﬂ

{c) The names of the assemees from
whom gross incom-tax demand of more

than a crore of rupees was outstanding
:n:‘t‘ 31-3-1977 are given in the mate-

Seatement IIN

8. No. Name of assemces

(r) (2)

1. M/s. Allenberry & Co. P. Ltd.
2. Shri & Smt. A. V. Rego.

9. Shri B, P. Patel.

4 M/s, Bharat Sewak Samaj.

5 Shri Bhanabhai Khalabhai,
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ULy, e

() (2)

6. Shri B. N. Bhattacharjee.

7. Mjs. Brshamaputra Tea Co.

8. 8/8hri C. B.J. Seth & G.B.J. Seth
g. M/s. QOosl Products (P) Ltd.
10. Mr, E.J. Cleviand.

1. Shri F.P, Gaskwad.

12. M/s. General Electric Co.

13. M/ Giri Lal Mam GChand and Co.
14 Shri Haji Mastan Mirzs.

. L., sl.wu-
e,

16. Shri Hari Das Mundra,
17 Iﬁs.l-ﬁndmmlm Qorpn.

18, Mjs. Indian Express (M) P. Lid.

19. Ms. LB.M. World Trade Corpn.
20. Dr. Jayanti Dharma Teja.

g1 M’ J. K. Synthetics Ltd.

ga2. Shri K. 8. Abdulla.

2s. Mjs. Karodimal Lohariwala,

24 &m Madhusudan Gordhan Das &

a5. M/s. Modipon Lud.,

26. Shri Maani Lal.

a7. Nawab Musharaff Husain & Others

28. Shri hmim (:{to Wo-.

29. Mj/s. Parsons and Wittemor (France)
S.A.RL.

go. Sarvashri R. Dalmis, J. Dalmia
and 8. P, Jain (A.OP).

g1. Shri R. Dalmia.
2 M/s. R.B. Shreeram Durga Prasad
3 ;"iud Patechand Naninghdas (Export)
rm.
93. M/s. R.B. Shreeram Durgaprasad
(P) Led.
84. Late Ramnath Bajoria.
gs. Rajnikant N. Shroff Nadiad.
. MJs. Western India Spg. &
% Co. Ltd. M.

87. Mfs. Kalindi Investment Litd.
g8. Shri Ratilal Derabhai Navik.

Decision on Recommendations of
Chokel Committes

8? . SHRI KANWAR LAL GUPTA :
he Miaiser of FINANCE be pleased

('i!hnhl' are lhe

recommendations
mittee on direct taxes 3

(b)vﬂlidﬁomm
llﬂlldbr ‘Govsrament ;

(c) when  Government will take a finkl
decision on all the recommendations }

(d) when this Committee will submit its
final report?

‘THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH ) : (a) The In-
terim of Tax Laws Com-

‘Table of both the Houses of Parliament on
1oth May, 1978,

(b) and (c). The following recommen-
damqudahy:heﬂnmmkt:ehwbem

P the
Finance Act, 1978 :—

(i) Recommendation No. 52 relating 1o
advance ruling by :ped.ﬁed, luthnﬂnt; in
respect of schemes of amalgamation for the
ﬂmd‘m 72 A of the Income-tax

h&*l} Recommendation No. 88 relating to
umol'ux at source from certain

categories of casual i [This
ion has been ted in a
slightly m:;ﬁd'hrm'by iuﬂ_ has
confined to income by way nnings
from horse races only].
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nmmﬂ ..\HILYA P.
:m'Mﬁ W e Mo f
Mwms

.)muk.!mmmc:w
basis do not advance loans against
Ilndiotﬁwll
(1) if 10, the ressons thereior ; and

whether Government has
\"{c) m t "“”""‘m

MINISTER FINANCE

E m Hu mm) (a)No&rT};‘

of'nndinl

manly whmthcmmtofhndﬂel
not exceed Rs. 8,000/,

(b) and (c). The question does not arisc.

Import of Hops

SHRI MOHD, SHAF
SHTS Wil the Minster. ob GOMMER.

CE, l:lVIL SUPPLIES ANDODOP!.RA-
TION be pleased to state :

(s) total quantity of hops imported dur-
ing 197677 ;

(5) whether the cultivation of hops with-
in the country is to meet the re-
quirements of the country ; and

) whether Government proposes to
bn(aclhelmporlofhﬂﬁ?m

TmmmsmaorsmmlN THE

MINISTRY OF COMMERCE AND
OIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG ): (a) 88
tonnes.

(b) No, Sir.

(¢) No, Sir.

o Wt wewdt

836. Wy gitxFag : war fexr ot
Ty ot gaT W R e

(%) war wor wlter 3% wrorordt ¥
T ¥ 85 N o e A ;
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swre o el ¥ wr vk R g
m .

(v) afe o, & wowT 3 e
werd ) Awk ¥ frg wT SrTTE

. wan s § 7

firer shorror ¥ crow sy (ot wefie
) (%) goeTc W AT foied
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T W & el & 85 MR oFF W
¥

(@) o, 1977 & dhaw
dramges wfewfal & arowl ok
gfar #, ¢ oy ¥, W 15,447/
totwqﬁ'*mt!ﬁwi|
% ATt F ¥ W, ST A
wafirg Bty fiear war a1 fis sy wm W
werdy w1 W s Aff fiear o
e W 1 ATAel § _patag
wrredY ST ot ww T §

() firdt ot amer & v qom fY
wererr § fir e o o &t q el
L

feeelt 3% aaar qre & QT # o2
gre arwre wy firmfo

817. &t gewere: wT wiwe
war wfew qfr et wgwfor wa
Ty o o e w3 fie

(%) war Harea ¥ garE A

Tt dggd, Wy, feefaz &
ot ¥ Ag guT wrare & fratr & fag

- wwayT fwar § o aofe oft, & wr

AT ¥ O O faegw st vafad
aft foar & wife 3 wrfat
wefuwr & ; Wi
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. & ey §, o iy wrar e oy wig

frelt ot oo et & et W
wEw ot woad
838. Wit TWo YW WYY :  ofY
w few St ag Tvd Y gor w67
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(w) war wowrT W sy Ty
ot s warch % e Y e o weary
&Y s femrar mar & ;

(m) afe g, ot I Tt & a1y
war § war fiealt wfn w& of; witx
() war ¥o weafed’ g fraer
fwr war § ot afe g, &Y st

sfirwor & w16 uger ey g fear SO W E?
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iw gzt frcware fisar
T §
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wafnas LE | faroware fear
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1 2 3 5 6
4 29-5-78 WITATTEIE 94T, =F 55,908.11 11 &M Ay
iF Fnar A3 frzearz faar
7T § 0
5 15-6-78 9FFIAAT  FTaA,, 55,761.00 oy aF  frdr
EED qIAFHEL AL, #1 fregre adt
Jo To fEar aar |
6 15-6-78 fgdtyzds afuoi feeely, #1E aify ot aF fwar
Ao Fo JTH A& g #  froeare
orar FIHF 78 frgravar
I FT T
=9 #I U&7
gy faa
qFr

Loan to In-ustries by Financial
Institations

839. SHRI SURENDRA BIKRAM :
Will the Minister of FINANCE be pleased
to refer to his statement in Bangalore on
grd June, 1 78 and state :

(a) as to what steps he 13 planning to
ensure that financial institutions are more
effective to give loans to proper and needy
andustries o oun ' grovnds ; and

(b) what new swcps Central Govern-
ment is likely to take to see that small scale
industries may get more loans on easy
terms and without much difficulty?

THE MINISTeR OF FINANCE
(SHRI H. M. PATEL) : (a) The financial
institutions function  within the broad
frame-work of Government policies and
programmes of industrialisation, directing
the flow of funds to the projects which
are in accordance with the national
priorities.

(b) In order to help priority and needy
sectors of industries, the financial institu-
tions are operating the following schemes of

concessional assistance for such sectors of

industries j =~ .

() the financial institutions have been
operating schemes for concess'onal assis-

tance to projects located in specified
backward areas. IDBI has also been
operating a scheme for concessional
refinance assistance to such projcets ;

(ii) the financial institutions have been
providing soft loan assistance to selected
industries (cotton textiles, jute, cement,
sugar and certain engineering industries)
to help these industries overcome backlog
in modernisation, replacement and reno-
vation of their plant and machinery;

(ifi) in order to help those entrepreneurs
who have the ability and the skill to set up
projects, but who lack sufficient funds to
put in the requisite promotors’
contribution, the IDBI and IFCI have
introduced a seed capital assistance
scheme for such projects ; and

(iv) IDBI is providing assistance on
concessional rates under Bills Re-discount-
ing Scheme in respect of purchase of
machinery/chasis by Electricity Boards and
Road Transport Corporation for their
Himalayan Hill Regions.

3. Every attempt is made by the finan-
cial institutions to cut out procedural
delays in sanction and disbursal of assis-
tance. Under the system of common ap-
praisal, accepted by the IDBI, IFCI and
ICICI, the entrepréneur can apply to
only one institution and appraisal is under-
aken by the lead institution.
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wasa frafem fafrds, <aam,
qITARW, IO AT A faan
AT N

842: o FALHY ATTIAN 937 :

v o= g5t ag aqry ) v adw fw e

(F) T FTHIT FT FI1E SHTTFIY
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T JAFTAT qg FAY oF faw faRes
w1 fafea 30 foaer 3a7 <args o
W@ faam g fasa  geqe &
qURT ¥ fwar sramr

Instructions regarding Entertainment
Expenses in Public Undertakings

843. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of
FINANCE be pleased to state 1
whether itis a fact that certain public
Undertaking  have  been violating
specific  instructions of the Ministry of
finance, Bureau of Public Erterprises
1o the effect that Board of Director should
fix an annual grant for entertainment

expenses in the annual budget of the Comg
pany and a statement of such expenditur
should be placed periodically before the
Board of Directors; and

(b) if so, what remedial steps have been
taken by Government?

THE MINISTER OF FINANCE

(SHRI H.M. PATEL) ;

(a) The Parliamentary Committee

on Public Undertakings (1977-19%8) in

their report on “Extravagant and infrect-

uous expenditure on entertainment by

public undertakings” have referred toa
few public enterprises, which had intima-
ted to the Committees, while furnishing
factual information that the expenditure
on entertainment was nil or that the
expenditure on account of maintenance

of guest houses is inclusive of expenses on
hospitality extended at the guest houses

The Committee further observed that

these enterprises have violated the
instructions of the Government to the
effect that the Board of Directors should

fix an annusl grant for entertainment

exp2nses in the annyal budget of the
undertqkings and a statement ofsuch
expenditure should be placed periodically
bafore the Board of Directors.

(b) Attention of adminisirative
Ministries and public enterprises hav
again been drawn to the provisions o
Government of India’s guidelines dated
17-10-1967. The adminis.rative Ministries
have also been advised to ensure that the
general instructions issued by the Govern-
ment are fully carried out by all senior
employees of the concerned enterprises

Eapansion of central circles conduc-

ting income tax dliive against tax evay
sion

844. SHRI YAGYA DATT SHARMA:
‘Will the Minister of FINANCE be pleased
to state :

(a) whether Central Circle conducting
income-tax investigations have been ex-
panded considerably to intensify the drive
against tax evasion;

(b) if so, the progress made; and
(c) measures taken ?
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI ZUL-
QU ARULLAH): (a) Yes, Ss.
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(b) and (c). The jurisdiction over cases
earmarked for detailed investigations is in
the process of being assigned to the newly
created central circles.

Collection of central excise duty from
soft drink industry

845. SHRI S. S. DAS: Will the
Minister of FINANCE be pleased jto state ¢

(a) the total Central Excise duty collec-
ted from soft drink industry each in the
years 1974-75, 1975-76 and 1976-77; and

(b) how does the Excise duty collected
from soft drinks compare to that collected
from liquor, icecreams and squashes for
equivalent quantities ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL) : (a) Central Ex-
ﬁ duty collected from soft drinks is given

ow 3

JULY 24,

Year Revenue in

Rs. (oo0)
197475 . . . . 83042
1975-76 . ‘ . . 85265
1976-77 . . . : 130683

(b) There is no Central Excise duty on
liquor or icecreams. Icecream powder
(used in the manufacture of icecream) and
squashes are subject to central excise duty
at the rate of 109, ad palorem, plus 59, of
the basic duty, as special excise duty.
Liquor manufactured in the country
is liable to State Excise Duty which differs
from state to state.

Soft drinks containing no other added
ingredients, is subject to duty of 15¢ ad
valorem plus 59, of the basic duty as special
xcise duty. All others attract 559, ad pa-
srem plus 59, of the basic, however the first
,0 lakh bottles of such drinks not contain-
ng extracts of cola cleared on or behalf
of manufacturer in a financial year, att-
acts a duty of 259, ad valorem.

There is no duty on squashes or soft

rinks upto an aggregate value of Rs. 5
akhs clearedin a financial year on or behalf
of - manufacturer, if the wvalue of clear-
ances during the preceding financial year
had not exceeded Rs, 15 lakhs.
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Racket of soiled currency notes

846. SHRI DHARMA VIR VASISHT:
SHRI V. M. SUDHEERAN :
SHRI M. KALYANASUNDA-
RAM :
Will the Minister of FINANCE be

pleased to state

(a) whether a big racket involved in
exchange of soiled currency notes for
fresh ones was unearthed at the Patna
Branch of the Reserve Bank;

(b)-if so, whether some staff are involved.
in the racket; and

(c) if so, the details of the same together
with the action taken against the criminals?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI ZUL-
FIQUARULLAH) : (a) to (c) On a sur-
prise check on 14-6-78 the currency Officer,
Patna Branch of Reserve Bank of India de-
tected shortage of some Rs. 1o0of- notes in
two packets of soiled notes meant for des-
truction. The destruction of notes was
withheld and the matter was reported to
the State Police. On further verification
of the notes, awaiting destruction, more
shortages in other packets were detected.
Verification of notes is still continuing.
The Police authorities have arrested one
member of the staff of Reserve Bank of
India, Patna on 6th July, 1978 He has
been placed under suspension.  Discipli-
nary action against the person arrested and
other members of the staff involved in the
case will be taken on receipt of the full
report from the Police authorities.

Rise in prices of gold after auctions.

847. SHRI VAYALAR RAVI:
SHRI P. VENKATASUBBAIAH:
SHRI K. KUNHAMBU :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the price
of gold went up after the auctions;

(b) if so, steps taken to control the price
of gold; and

(c) the total quantity of gold auctioned
so far and money earned ? ’

THE MINISTER OF FINANCE
(SHRI H. M: PATEL): (a) and (b)
No Sir. !

Ignoring the day to day fluctuations
gold prices in India have shown generally
a tendency to fall since the com mencement
of the sale of gold by the Government in
spite . of the rising trend noticed in the
international prices of gold. S
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s intention of the
Gddnhhbmmdvdd‘umm
nomic messure in addition to
measures to tackle

lhew:a:'wy Sdcofﬁ

ment m]‘.
lktnl'nldmm ‘
(c) In the last six auctions a total quan.
tity of 7- o2 tonnes of gold for a sum of Rs.
50° 75 crores has sold.

THE MINISTER OF TOURISM
CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
Yes, Sir,

( b) The Government of India is aware
pou:nmlwhuch South India holds
lbrwurm: Itilwit.hthilln\dcwthltthc

:

to amead trade
Proposal to am important

Bso. DR. SAR
the Minister of MMERCE, GIVIL
SUPPLIES AND COOPERATION be
pleased to state :

(a) whether Government have any

p-?m.lwmdthlmpon'l"ndecm-
lﬂl Drdermmchamythn_uhcutﬂumn

(c) whether Government propose to im-

posc a penalty of cent in case of
non-utilisation ? Lo !

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG) : (a) No, Sir.

N (b) Imﬁm Statistics are not maintained

Price of Gold on the eve of Aactions

319. SHRI R. VENKATARAMAN :
Will the Minister of FINANGCE be pleased
to siate ;

(.&um ol‘theﬁm.mndmthud

auctions by the Reserve Bank of India;

the fetched in the
(lzl mpmwm‘w

market price ram

‘;’:hul'themhl‘ollwln!:l&e 8 3

THE MINISTER OF FINANCE
"M PATEL) : (s) The market
o ST ol

F

(c) There is no such proposal.
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Coasumer Cooperative Socleties

dse. SHRI D. B. PATIL : Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be
pleased to state:

(a) how many consumer cooperative
societies were formed in 1977-78 I::d
ufw 15th  June, 1978 for
of essential goods to m-u;

(b) what of essential commodities

::SB whole-sale-basis, to

mch muu as well as to cooperative
socicties and fair shops whn:h were
existing before » 1977; and

(c) what is r.mlt total
value of goods dutribntum

to such lomttlel furprhe shops?
THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL) :
(a) Information available for the coopera-
'tmyﬂl’slg‘jﬁ-??lndmthltthﬂc
were 15,873 primary consumer coopera-
tives and 471 wholemle/central consumer
tives at the end of June, 1977.
;::ﬁa‘ there were 14 State Consumer
Cooperative Foderntions and the National
Faclmunn at the apex level Inl’urmmn
the of ies formed
du.rlng :917-10 is not available at present.

(b) The types of esential commodities

jed by wholesale/central consumer
oop (inFluding Federatiors) on
ﬂmwdmmunﬂdamtmd

sugar, wheat products
and nmh;:lhd cloth in respect of
non-controlled these were generally
oulses, spices, (non-controlled),

#

18,190 ®9"

w< fraizor ot aff fgwr o

T (%) ¥ feq wq gy
s g Ay Wy T g g

vanaspati, tyres & tubes, baby-food, .
watches and customs confiscated iut;.'s-
(wha;ever made available by Govern-
ment).

mwhl\rllueul‘gondl aui
socicties  duri l.he

forwhicbiniwmngon mrb?n-vﬁ-

about Rs. 210 crores,

Kandla Free Trade Zone

853. PROF. P.G. MAVALANKAR:
Will the Minister of COMMERCE,
CIVIL § AND COOPERA-~
TION be pleased to state:

(a) whether he visited the Kandla Free
Trade Zone recently;

(b} if so, the purpose of the said
it; and

taken Govern
o e e "KPT Do vernment
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Ban sa Expert of Haldi

SHRI BHAUSAHEB THORAT:

the Minister of OCOMMERCE,
CIVIL SUPPLIES AND COOPERA-
“TION be pleased to state:

what the for
A S e i

(b) whether he intends to mssure the
House to stop the export of this com-
modity ?

THE ISTER OF STATE IN
TI-IE MINISTRY OF COMMERCE
UE‘PL!ES AND

EUHAI?TEOY !R,leinlh: i
of Haldi in ):(. Pﬂﬂ'
account of fall in the uﬂ;mol'ﬂllds

‘in the country
o 19 nn.{nl of 19 ?-13.

overlmkmthe
Smumdmalixy fm

hwﬁmmd
{h)Gum-nmmhnnlrud banned
exponol':lddiwﬂh“ from
uary 78 smeept m*
hncnn--'" srmeric variety . which
lllowedmhce:poﬁndwlthmahmiwd

Overh of IA Air Buses and
‘MMI-ME

85 SHRI K. N. DASGUPTA: Will
ister of TOURISM AND CIVIL
AVIATION’ be pleased to state:

(a) whether the Indian Airlines has
decided to make its own amngcm:nu
® overhaul Bocing 737 engines and

uses
(b) whtdm- the Indun uirlines and/

or come to
deom where tl\m additional
wurklnod is to be provided;

c)uillh:‘ltlut(klcumbu:ul.l
7 was considered to hsﬂi
mmnngmblhlmmtd‘hdm

(d) is it & fact that even when Cal-
-cuthb‘::hhldﬁ:hemﬂmnnd !h;m
to m with increasing worl

withcvmlnhvduc&mufnmairmﬂ-
in the airlines fleet, the workload to meet
the shop upndtiu at Calcutta base
went on gradual reduction; and

€) is it a fact that this proces of

uction of workload at the Calcutta
‘base has threatened luwry existence
lli te of having such intelligent talented

technically skilled work force?

JULY 21, 1978

(c) Yes, Sir. For F. a7 Aircraft.

(d) No dnnh. with the reduction in
F-a7 fleet of Indian Ahlmu.ﬂu:wl-

'ork load of other types of has
also been allotted to

€) No, Sir. The capacity has
uns)aﬂyham Mtlll:ybtﬂi
further augmentation of staff and faci-

MhWJTMIW

Bs6. BHRI P. RAJAGOPAL NAIDU:

the Minister of COMMERCE,

CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

nflur.li Tobacco through the
rading Corporation; and

(b) if s, the quantity to be purchased?

(a! whether Government have ordered

‘THE MINISTER OF STATE IN THE
WNIS'I'RY OF COMMERCE AND
SUPPLIES AND COOPERA-

(SHRI ARIF B!G}: ga) and
E’ib) Muhtms?lode nanol'ldl-l i’
ve rai n
bave asked

purchase
tonnes m‘ nun-virginntohwou indudmg
bidi tobacco .

ww wr few g

857. Sl WERWTIW WAWT : §qT
wfer  war wmfew  gfe ot

i st oy wod ¥ g w17 O

(%) w1 sgroe & wara Wi
wiwr Tt # W< wex W & Wy AT
Ty orrnifer gt ¥ ww Wt F et oy
wY wrrer w5t Sfwer ey Y Ferererr | forerdr
ATe W1 IgTET v g §; e



‘_’3
&)mtf\\!aﬁt‘lﬂ

gfrfewey worigg &owre o7 fawre aar
et wor wT § ?

wifweq ot e g o wy-
wife stwrror ¥ v it (ot wifes
@) : (%) war war § fr fogroaa
ofren e & gEAT A AT ¥
e ey ey forelt 3wy ) ey
it SufRTGY AT ARV & ST TTIE
STy G & W WY GO AT Y
w1 W forerft § 1 47 Gt ¥ oy o
vamew # v o facwe @ sqfe &
art ¥ w7 favadrs orwrdr g &

(@) swwre 1 faare § s wmar
¥ vearad, Favora,faata qur 99 av@
=y frdfere war fafrafoe w6 & forg
o wre faqum a1€ eorfva fwar amg,
fora¥ fog adr awrg fgdl & qoww
foar or wr 4 ) T wTF QAT &
SR Hegwdw ¥ srqrEdwy % fag
g sqTaTe frre v v @ d

qiae srwdw & forg fagre &
duret W fawrw

858. ot crefaare qyewery : W
whzn ot Ay fawer A o
TATH Y HuT WG

(%) war St gfee & dwreft
qw wgeagy o §;

(@) af g, @Y qwrelt & fawrer &
fag aerg® 2 grw Ty g woeTe
wqT Fraandy w< ofr §; e

() w1 gowre & fagre & e
wTedw ¥ Ty ¥ Sear 7 oar s
¥y wveror woar 7
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. vy  oftc ame e o
(vt qweverss W) : (%) oft, i

(&) o gowre & dwreh F o
FRAT, N ¥ a1t et 2T gfeer

. WY syt w0 ¥ fore on ey dan

LR

arx ¥ feet wwn dwTt w o
W7 1 (Iand-scaping ) 3T ¥1
W fare £

(w) wmifew gwraal & wEiT
X TWfAY, AT a9T F1EET T A
s wgrent 43 & o & o ww §,
fawrer v w1 Fvfa T mar ) e
/T AT WIEAT §MET (Townand
country  planning organisation)
T ¥w wew fawm & wOw
9T AT J97 ATHET W ATERT
T (MR AT ) g wT WY R
aqT e ¥ qg T Aw @R | W
¥ =Y gT Nfr wage wdeT 6
gfez & wgeagel & glramd & syweqr
T ¥ &1 Uy siw ¥ wfgwre fw
Forar g

Constitution
An-dhl &M

8 SHRI DURGA CHAND: Wwill
thesgblu.w:r of FINANCE be pleased to
state:

(a) whether ﬁleund('ﬁi:tr;]‘d?mmmt
l‘m- pu-.l
L tion to provide

for expression “sale and purchase™ in the

mm of inter-State trade or commerce;

‘ng}}il'lo what are the details thereol
wfnenmammdin.l!illfwthe

PaFmen: PPt be Brought beore

THE MINISTER OF FINANCE
H. M. PATEL): s:) lndg:].

Law Commistion have,

powers of the !mu I

sle of goods and the

15

on



860. SHRI BR1] BHUSHAN TIWARI:
Wlllthe Mminu‘d‘FlNANCBh:plu—

(a) whether it is a fact that there are
number of executives of ic undertak-
ings who have been foreign
tours very frequently;

(b) whether any action has been ini-
tiated by Government to identify these
executives; and

{c) if 30, with what results?

MINISTER OF FINANCE
SHRI H. M. PATEL): (a) to (c) The

Ty e

t Report No. ol

a number of executives of public enter-
gn

B61. DR. VASANT KUMAR
PANDIT: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

iew 5, deveion Lalahadwocp as o Tourkt
view to aa

centre by developing this South-sea island
resort;

whether a pmponlhnmel.’rm
thcrb).&dmm of this emlnl
ministered area to  give subn n
tourist development in Lakshadweep; and

{c) if »0, what mecasures bave been
by Gover in this respect?

Written Answers 9%

THE MINISTER OF
AND CIVIL AVIATION (S8HRI PUR
SHCI'TTAM KAUSHIK (n) 5
tions mﬁng

on Llhﬂud\wq:a
has been made to develop tourist
ities in these Dilands, Tourist huts
32 beds) have been

at Bangaram—one of the
Inlands. Their Annual Plan for the year
1978-79 includes two schemes win:

ik

%

i

Estimais

Money Advanced by Bombay Mer-

antile Cooperative Bank Ltd.,
€ ﬂmn,l'l::!ﬂd-all to

862. SHRI SHYAM SUNDER
GUPTA: Will the Minister of FINANCE
be pleased to state:

(a) the names of the firms/individuals
to whom money has been advanced by the
Bombay Mercantile Cooperative Bank
Ltd., Bombay during the last three years,
year-wise;

(b) the amount of moncy advanced in
each case; and

c) whether Reserve Bank orders were
d in each case; and if 5o, the details
thereaf?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b) Loan
accounts of the bank are spread over its
21 branches. The details of advances are
available on an aggregate basis which are

as below:—
(Rs. lakhs)
Year ending No. of Advances
accounts  outstanding
30-6-1976 . 0,a88 1046 17
go-6-1997 . 11y 1290° 87

As on 26-5-1978 15,876 1474' 8%
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(¢) Under the provisions of the Banking
Regulation Act, 1 as applicable to
tive Sodetgg) sha Reserve Bank
has bzen issuing directives regulating va-
rious types of advances by
Urban ative Banksincluding the
Mercantile tive Bank. No serious
violation of these directives by the Bombay
Mercantile Cooperative Bank Ltd, which
remained unrectified have been noticed
by the Reserve Bank.

Iss1> of Internationnl Air Tickets to
Indians from Abroad

863. SHRI K. PRADHANI ; Will the
kﬁ.nimr of FINANCE be pleased to
te;

(a) whether Enforcement Dircctorate
ofhis Ministry has  detected issuance of
international air ticketsto Indians from
abroad againstillegal compensatory pay-
ments; and

(b) if o, the details regarding the i;u—
sengers who were detected and punished

r the law and efforts of Government
prevent illegal practice in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) and (b),
On 26-5-78 and 16-6-78 the Enforcement
Dircctorate had detected cases wherein
it appeared that nine Indian passengers
procecding abroad who were in posession
of tickets issued t payment abroad
had actually paid Indian rupees to local
unauthorised Travel Agents who had
arranged the tickets for them. The Travel
Agents connected with the issuing of such
tickets were alsp arrested and re on
bail. Six of the passengers were also found
carrying foreign exchange nmouminﬁ to
U.s. sl.ggg,‘- This was seized and
been confiscated as a result of adjudication
pracendings and penalty aggregating to
Rs, Boo had been imposed on them.
ther invostigations regarding the tickets
afe in progress,

oA wrarw/ /e wam & fag
I

$64. s JUAW : 4T qhEA WY
wre feara saT ag aaTR € g7 8T
I w3 o 7@ wdew WY & A Ay
wgt wqaT wnra/gew T & fag
w1y faehw wd ¥ Ivow fod w2 § 7
1642 L8y,

wden Wi At femmy St (st
qeatere eitfire ) : wowre & faelt 3
wrea wiza fawra frm guzr 300 wrer
i ¥ wpnfam W ¥ UE 1250
WY AT SrAaT glew (Weiw aET
frara ) & firmfor o7 weies &7 fem
21 sroww ¥ 1978-79 ¥ I
ga¥ i eeat s@ ¥ g 50 9
&7 ¥ wrawr 1 w0 faard

Alternative Plan for Sale of Gold

865. SHRI SAUGATA ROY : Will
the Minister of FINANCE br pleased to
state:

a) whether Government plans to sell
through Reserve Bank have failed
with the non-participation of gold-smiths:

IS:? whether any alternative plan for
sclling gold has been finalised; and

{c) if so, details thereof ?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) No Sir.

In the ﬁrgdtln'm auctions, only dralers
were permitted to participate. However,
ative societies of goldsmiths holding
id licences under the Gold Control Act
were eligil to bid in these auctioms.
From 4th auction onwards certified -
amiths not exceeding five in number bave
been permitted to submit joint bids in the
auctions for a quantity not exceeding
s and they have beem parti-

cipating in the auctions since then,

b) and (c). A scheme for the sale of

d at a fixed price to goldsmiths at se-
ected centres in the country, in between
the Reserve Bank of India auctions is
under the consideratation of the Govern-
ment.

866. SHRI R.L.P. VERMA : Wil
the Minister of FINANCE be pleased to
state;

(a) whether the Government arc awarc
that the functionaries of M(s Auto
Pins, are involved ir a num b
of economic offences

and if so, detafls thereof;
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) whether these persons by virtue of
tha(gpdidudmlmm?mdwnl

(c) whether no action has been taken
byt Bﬂmt&fumlplteofm
Mmp&h reasons
the steps yt‘-onl‘cmpilo’

‘THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL) : (a) to (G)

collected and will

on the Table of the House.

Uniform priges for  Essentinl
Consumer Articles

867. SHRIMATI MRINAL GORE:
Will the Minister of COMMERCE, CI-
VIL SUPPLIES AND COOPERATION
be pleased to state:

() whether it is a fact that Govern-
ment propose to issuc gui es for uni-
form prices for essential consumer articles
all over the country;

n&h) if’ 80, what are the details thereof;

(c since when the proposed scheme is
to be introduced?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
QIVIL SUPPLIES AND COOFPERA-
TION (SHRI KRISHNA KUMAR GO-
YAL): (a) There is no such proposal
under the consideration of Government.

(b) and (c), Does not arisc.

aTeTA W ftT woeT sufierdt
¥ fardeit @Y qgmremm

868. SIEFRIT ATCAT TAN :
w faw gt ag qary £ o G fE
i, 1977 § 7, 1978 ¥t wAfy &
EYO aoET(r we T faaa ety aar
47w sifwat ®y faRwi & wor
4T WY ST grar 9 £ o
gwr?

few st (sltqwo Qwo a2® 1
FATT TFA Y A7 G § W €A
wrer war e a7 o 4 WAy

Tax Arreass

Rm SHRI M. KALYANASUNDA-
Will the Minister of FINANCE
be phuul to state :

(a) whether itis a fact that the gros and
net tax arrears for the quarter ending
December 31, 1977 was r.lnh:;hestdurmg
the peried * 1974-77 ;

(b) :ho,whataredk' facts and reason
Ang re

(c) whatan: the names of the fist wn
lﬁc amnunt of tax
arrears orcm:ﬂ of

d measyres ar bcmgpmpootd
m{b'l taken for muppan; up Il':l:h large
arreans?

THE MINISTER OF STATE IN THE
MINISTRY ANCF.  (SHRI
ZUI.F’IQUARULMH} (a) and (b).
The lrl:-:.n of mmm‘:u ar on gist
December, 1977 alongwith the correspond-
ing ﬁgurm as on 318t December, of the
pm:cthng three years were as under -~

(Amount in crores of Rs.)

[

As on Gross demand N-:t arrears
out.it.nﬂdmg

g 1274 Son o6 576 42

31°12.75 926 50 654" 52

311276 998-27 698 go

31.12° 77 1004°01 720" 62

The phenemenon of tax arrcamis a
continuing one. Ewven though the tax
outstanding at thc beginning of a financial
year it collected/reduced 1w a substantial
extent by l.hle )';_‘:: end, the am;ar: in
g0 up main| ause a part of U fresh
tax dcman&'rniu:d during the course of
the year is not fully collected and becomes
fresh arrears of tax at the end of the year,
The created during 1-4-77 10
31-12-77 along  with the figures for the
correspondling period of the three  preced-
ing yrars were as under -

Demand
Period raised
(In crores of Rs.)
1-4-74 to 31-12-74 . . 475" 75
1-4=75 to 31-12-75 . . 668: g5
1-4-76 to 31-12-76 ' « 841 44
1=4=77 to 31-12+77 . . loo7 oz

Itmuldhmﬁomﬂ:almemte—
ment that the main reason for the 'increase
inum-mm is the substantial
increase in the raised during the
period from 1-4-77 to §1-12-77.




tﬁt Written Answers ASADHA 80, 1900 (SAKA) Written Answers

Names of the first ton persona/firms
h{&nn moﬂxe maximum arrears were
oustanding asoh g1-1a-y7 aregiven in the
statemment.

Depending on the facts and circums-
uw(l:):cateuhuoe,uﬂuhlc are tak-
en from time fo time by the Income-tax
authoritics concerned for recovery of tax
with the i

. These

102

(b) imposition of penalty for non-pay-
ment of tax; |

() .m'c'lmm of monies due to the de-
faulter; and .

(d) attachment and sale of movable/
immovable properties. 7. B

Administratively, the Income-tax Officers
have been asked to pay special attention to

(a) !::i_y t:: ;im-tmt for delayed payment ﬁm %ﬁ?ﬁ 3::
Statement
3. No. Name of assessee mﬂ"- Nel“:rl'e-
(In_lakhs of Rs.)
1 S§fShri R. Dalmia, J. Dalmia and 8. P, Jain (AOP) . . . 845- 69 845 6o
2 M/s. Modipon Lud. . . . . . . . . 681-86 5p2- 76
3 M/s. Nirlon Synthetic Fibres and Chemicals Ltd . 675 59 .-
4 Shri Haridas Mundra . . . . . . . .  Gog-oB 603- 08
5 M)s. Karamchand Premchand (P) Ltd. . . * . . Goz2- 50 77" 29
6 Dr. Jayanti Dharma Teja . . . . N « 48710 487 .10
7 M/s. Grindlays Bank Ltd. . N . . . . 450° 87
8 Shri F. P. Gackwad . . . . . . . . 41403
9 ShriR, Dalmia . . . B . . . . . 33538 295- 8o
10 M/s. J. K. Synthetics L, . . . . . . 334 14 ‘e

“Gross demand and Net Arrears”

*“Gros demand' at any point of time
represents the amount of tax demand raised
on regular assessment and not paid till then,
‘Net_arrears’ represent, by and large,
the legally collectable demands at any
point of time and are computed by deduct-
ing the following four types of amounts
from the amount of gross demand :—

(i) Amounts not fallen due,

(ii) Pre-paid taxes (by way of advance
tix, selfiavmessment tax or tax deducted at
wource) claimed to have been paid but
which” are awaiting  verification/adjust-
ment.

., (iil) Amounts in respect of which sta
!l-‘l.lﬂ#‘.en granted by varfous uulhnrilir{
incluting ennrts.

870. DR.
JOS’I?H : Will the Minister

(iv) Amounis covered by instalments
granted,

C.B.J, Enquiry against M/s. Para-
t Work
mount Engineering orks,

MURLI MANOHAR
of COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to siate ;

m‘{l) whether the C.B.I. enqiry institu-
against M/s. Paramount incering
‘_:_’mh&mmwﬁehnmm co;.n and
if s0, t are t ings o enqui
and the action taken lem by lheGuml:E
ment;

if the is not yet co ted,
the(b)rmﬂ:sl'qm and the mﬂ@utﬁd
time for its completion ; and
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(c) the namesof the proprietors, partners,
directors of the above t.hgm n}::.oﬂief
persons against whom been
made or is pending mdthma those
business concerns with which these persons
are connected ?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE AND

CIVIL SUPPLIES AND COOPERA-

TION (srgil l;-\RIF BEG) : (:ﬂ)~r Tll::
lml 8. urmumEnn or

I&t:c'ijng‘\; is still under investigation by

t

(b) Several documents from various
State and Central Government Depart-
ments like Industrics, Income-tax, Cus-
toms, Central Excise and Public Under-
uhng: h'!:dMMmf !llmlr.lf Portﬁ::uu-,
are required for purposes of investigation
'!"Imr collection and perusal involves con-

time, investigation is

The
c:pemd to be completed shortly.

(c) Since the investigation in the case is
in p:ogrm :tunmpombk:odnclmethr
names of ns  invol

L

Davelopment of Tourism in India

872. SHRI CHITTA BASU : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state 1

(a) the progress achieved in the direcii®n
n'l' ndins Indjan Tourism during lhc
years (year-wise) ; . .

(b) the foreign exchanges earned on

account of this;

“if) the targets for the coming years ;

g steps proposed to be-taken for the .

tructural developments for tourism
througboul the country?

THL MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PUR-
SHOTTAM KAUSHIK) : (a) The pro-
gress achievedin the direction of interna-
tional tourist arrivals to India during the
last five years is given below :—

Percentage
Year Tourist increase
arrival  over previ-

(Numbers) ous yur

1978 . . 4,009,805 19'3
1974 - . 423,161 32
975 -« 465275 100
1976. . . 533051 148
wmr. . . 64042 19°9

JULY 21, 1978

Year Rs. in crores
1973 . . . . . g1
1974 . f . ' . 932
1975 . . . . " 104" 2
1976 . . . . . a5 0
1977 . " ) B 5 als' o

.

() During the Fifth Five Year Plan, a
t of 8 lakh tourists by the end of 1978
one million 1 was down.
the Sixth Five Year Plan pericd an
growth rate of 20 per cent in tourist
m-lnkhuhecn anticipated.

(d) For the t of infrastruc-

©t facilities out the coumtry,

the Department of Tourism has suggested

to all State Gowml:.\‘l)nbn'l‘emum
Administrations to carry out tourism

+ tiak surveys for a lﬂd

and integrated promotion of

! ic andi yurism. With-

in the resources mdﬂ available, thr

Indn Tourism Development Corpora-

to add 1 rooms during
. the Sixth Pia Y

Plan Period 1978—#3. This is
apart from the efforts of the Privair
Sector to set up more hotels.

tion domestic tour:m and Imdrr-
mmdcdforeun tourists. a  proposal for the
construction of a Janata Hotel at New Delhi

!m been by the Government. It
to set up similar unite at the
m:m_t;n cities of Bombay, Calcutta
and smaller units at other
e e g o W
survey ng upon
the availability of funds.
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'l'lumuﬁ!ﬂhaadmubwemm
to augment tourist infrastructural facili-

Written Answers 106

PURUSHOTTAM KAUSHIK) : (a)
and (b). There is no ban on

H

to cope with the i ng requi
ts of tourists for accommodation, as
a8 air and surface transportation,

Tetal Mau-hour Loss as a Result of
Strike by Officers of Nationalised

87&. SHRI L. L. KAPOOR : Wil
the Minister of FINANCE be pleased
to state :

(a} whether it is a fact that the officers
of the nationalised benks resorted 1 pen-
down strike during May-June, 1978 ;

(b} ifso, the total man-hours Joss during
their strikes ; and

(c) what action has been taken
(disciplinary) on those who resorted to
strike ?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) No, Sir.
No pen-down strike by officers of
nationalised banks has been reported
during May-June 1978. However, a
large number of officers in public rector
banks went on a token strike on i1ath
June 1978 toP?rorut against the imple-
mentation of Pillai Committee Scheme of
Standardisation of pay scales, allcwerces
and peryuisities of officers of public
sector banks.

{b) Information on total man-hours
lost during the strike on 121h June, 1978
is not available,

(¢} Indian Banks’ Association had
instructed the banks to deduct prorata
wages from the salary of thosc enrpleyees
who went on strike on 12th June, 1978.

m-‘g }:lf‘ B‘nva‘:‘n Furdlln Tourists to

875. SHRIRAJKRISHNA DAWN :
Will the Minister of TOURISM AND
CIVIL AVIATION he pleased to state :

(a) whether the Government of India
are actively considering tolilt the ban on
foreign tourists in West Beéngal : and

(b} if not, what alternative proposals
have heen ad bv the Tourist Pepart-
ment to boost up the tourist attentirn in
the State as the QVm Bengal Goverrment
has lost significant revenue due to ben of
foreign tourists in the northern regi on of
the ;itlte like Darieceling, Kalimpong,
ete.

THE MINISTER OF TOUPRTEM
AND CIVIL AVIATION (FFRI

visiting West Bengal excepting
E\remnhcmhxltricnofnl?ulim. .
Bihar;, J ri, Malda and West
Dmu; which have been declared as
res areas. Foreigners desiring to
visit these areas require permits fremr the
dGmrmmt. However, in the interest
promoting tourism, certain relaxaticns
have been made and foreign tourists
are now granted permin liberally for rtey
upto 7dayx in Jaldaparaand Darjeeling.
These permits are issued by the Indian
Missions abroad or the Foreigners Regional
R ration Officers in Rembay, Calcvita
Delhi and Madras. Tn addition fereipn
tourists, who travel to Bufdnq'rl and
back by air, arc allowed to visit Darjeelin,
town and nearby places like Tiger Hill,
Ghoom, Kurseong town, Sandakphu,
Phalut etc. for the purposes of tourism
fora period of 15 dlays without a permit.

wt feeslt & orege aw
W FET™

£76. Wl WYX ATAY : FqT G
st s ferem st ug aare WY
T w4 fi

() war 7E faeely ¥ SAgT WY
g sErw HY e gEA g WY

(=) afgaft, e a0 art ¥
gowre fafY weamr o fawie w7 g
& o< oz AuT W oW W FY oAy ?

qizw ot ame e Wt
(®) o,
w1 feer  wfemx wmw-

WYL TAYX qGT ATE! K qE
“wrfe’ FaT

(=) <femr growmiw sTferow
Qar w1 seary oy &
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Fix Prices of Essential
Nerms to -

877. SHRIM. N. GOVINDAN NAIR :
Wz‘l?ﬂw Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state :

(a) whether Government have worked
out a blueprint for a comprehensive
set of norms to fix prices essential
commodities ; and

{b) il so, the details thercof ?

THE MINISTER OF STATE IN
‘THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION  (SHRI  KRISHNA
KUMAR GOYAL) :es:) and (h).
Government has not issued a blue-print
for comprehensive set of nonns to fix
the prices of “emential commodities'.

Reduction in Cash Incentives for
Hand

loom Exports
878, SHRIMATI PARVATHI
KRISHNAN : Will the Minister of

COMMERCE, CIVIL SUPPLIES
AND COOPERATION he pleased to

state @

(a) whether it is a fact that the cash

‘incentives for handloom exports have been

reduced drastically ;
(b) if sn, the details theveof ;

(¢} whether Government have received
a memorandum from the Tami! Nadu
State  Handloom Industry and Trade
Asociation stating its adverse effect on
the export of handloom products ; and

(d}) if 80, the detaily and Government's
reaction thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF REG) :
(a) and (b), There has been no reduction
in the rates of ment's contribution
1t_o thehfund operated by the Industry
or cash compensatory su; in respect
of silk, woollen, ;}‘Wmh and rayon
handloom exports.

As regardy cotton handloom exports,
the rates of Government contribution to
the fund operated by the Industry for
cash compensatory support ranges from
%to :7.5"3.01‘{.0.!:. alue durlng:g:z-';&.
During 1978-79, the rates of such contribu-
tion ranges from 59 of f.o.b. value to
12.5% of fo.b. value.

{c) and (d). No such memorandum
has been received by the Government,
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However, Handloom Ex FPromotion
Council has received apor:rmomdln
from Tamil Nadu State

Industry and Trade Amociation,

Sirike by Bank Officers

R’i& SHRI S. R. DAMANI : Wil
the Minister of FINANCE be plesard
to state :

(a) whether Bank Officers throughout
the country observed strike on r1ath June,
1 (:j'd if so, which are the banks so
& ;

(b) what are their demands : and

(¢) whether Government has held any
discussions  and tiations with them
and the details of the undersiandings
reached ?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : fa) to (¢).
Yes, Sir. A large number of officers
in almost all the public srctor banks
went on a token strike on 12th June,
1978 to protest against the implementa-
tion of Pillai Committee Scheme of
standardisation of pay scales, allowances
and peryuisites of ol of nationalizerl
banks and in support of their demand
that settlement should be brought about
:-!Imﬁlg‘h an agrcgn';m with the Officen’

A

1 er in-
cluded reconsideration of the ILA,
Scheme, house rent allowance formula,
protection of City Compensalory Allo-
wance on transfer from a higher to &
lower area, promotion policy. categorisa-
tion ete.

Government held consultations with
the concerned parties and it was agiecd
that Indian Banks' A iation will hold
further talks with the represeutatives
of All India Confederation of Bank
Officers’ Organisation on the list of specific

ints already submitted by them to the
ndian Banks' Association, The Con-
federation agreed to  withdraw -the
agitation.

wdem & fawrer & forg 2oy
fordr 3% wireer wr fowme

880, St WEH MITTAN AT o
w1 W e e wa
g xTH * war v wr |

(%) wrer & wden & fawre &
Ferafidr ¥ mew wqw & Sy forde &
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wrear ¥ wregr foe fewre sifawn
¥TO W 16 witW, 1978 WY ITHY
woqwrer ¥ gf dow ¥ fod wd Fia
wT s s Wi

(@) wfaora fodt ol & I8 AT
frafer wrd srow =@ & far wn
srdamy AY g & ?

ae Wv AT femrm st (s
qeaterw wtfew) © (%)97 (@) @A
517 a7 famraw &t & wegear #
16 ST, 1978 §1 §7 WY d5% ¥ o
faoty foar st a7 e 3o & & 0%
fawqa fawm grwtan fraraa & A
Aare 1 Fm | "y #, fmio w61
TTATH HATAA & TAC AGT ATH WG AT
HABT (Town amd country planning organi-
sation) ¥ WTeWW § HITST FT TH AL
AT (- AT ) HQrT T F+
TEE g

TG qIETT X W1 HTer & wafEa
fagrw ¥ fou SR & TR ST
memerat # g+ fane @a fawra wfrswor
Freqmar e, sifs s i afa o
qitew gfaamvi & fawrw ¥ fog Sawm
g

s a% e wew fawnr & ser
& fawmw g (RestHowe) W1 w9
wfaere § & foar § aqr 7owE W)
v & e & Fero ' we s gt
aYd” Y 55000 wTd FY ufw v
# 1 w6 W § wTow §1F e
¥ fosrr g 3 ey ¥ Frg e
¥ q wawr afge on annd € fafe
&Y o1 4wt § 1 ferw g ® fog oF
sweww o frgfer oY omft &0

I10

oyt awY & firg 12 ferit
TN Gree s

881. Wt UW ¥ww gt W
qizw Wit ame fawrw gt qx
Tarh ¥ gur w4t fir

(%) wm a1 7 O fadeft ow
& ot Qi ¥ fgwrraw w2w & qer wat &
foar a1, € gemaT 9% o fear ¢
fis quve) @at ¥12 a1 16 =Pt
&7 ¥ v A o2 femat #v snr
sroev feqn w3

(@) ufe g, &1 & 97 g7Fc 7Y
ar afafrar & &R

(w) =@ X § 79 a5 favig g1
ST 7

afzx sitT ame s
(st gl W) : (%) & ()
frafy Farelt & ¥ #Y€ gare wrar
oY O, WA Wy gfedi
¥ gAY OR A aar Wi
F dedl 7@ F DT A § o
g fasTFT G | ow Aoy
qf@en foie sfeaw gowrew oo
dure w1 7€ fY | o% wfafe w1 W
fFar war g1 foew fafew
|/t N AW w1 gfee §
T WM ¥ AOME N, faAae ®
THE, sfamT FA e oo,
NWTEE W, T TR, AT WO,
wrte wife S fafors qgewt oar

;?m%mﬁmﬁlt \
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Steps to curb smuggling

842, SHRIMATI MOHSINA KID.
WAI : Will the Minister of FINANCE
be pleased to state :

(a) whether the smugglers have grared
up their activities during the last year ;

(b) whether smuggled goods are nnw
casily available on the road sides, in
metropolitan cities these days ; and

(e} if so, what solid steps Govenment
propose to take to curb down smuggling ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL) : (a) Reports
received by the Government indicate
that most of the organisced gangs of
smugglers have been lying low and have
not n very active.

(h) There are no reports of any increase
in the availability of smuggled goods on
the road-sides in metropolitan cities.

wl The Government have taken a
number of steps to combat smuggling.
“These include, strengthening of preventive
and intelligence units, a more intensified
patrolling of vulnerable areas on the sea
enast and along the land  borders,
exercising greater vigilance at the major
sea ports and internarional air ports and
nravidiag to the Customs preventive stafl
necesary criipments by way of motor
vehicles,  binoculars, frisker devices,
night-sights, etc. The Customs Act has
alsn been receatly amended to raise the
minimum sentence from six months to
one year in  certain  types of cases,
Besides, a number of economic measures
have been taken to reduce the incentives
for smuggling of some sensitive items.
In order to curh the evil ofgnld smuggling,
the Government have also commenced
the sale of gold from the siocks held hy
it.

wgd st & whrrfedf w
wfufown mimf  wen

883, st nrny AT : T fre
HHY 4g T Y w7 FG fr -

(%) =ar TP BT osATR

st ¥ st & st ¥ wfafory
HENTE AT A Y by W o faxwrray

g
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(&) war agd soit & esterfe
wr wfafoer agmg wer X weay
ferdte s et 2% o 7w I A
wqT Sy Ao & wwsrfEt © s I
AW WY

(M) afe «dY, @ Iud &1 AW
1T § HIT w1 4IET T YHTEET
wfuf 1 5w w1 w6t §1 wgmé
W ® OF W’ 51 wlatorr faa a6
¥ G wrFfT X & w0 faare
ot §;

(%) =fe =, a1 3% g8 HTOU
wr d ;AR

(%) afr g, &1 wgms won suar
fadte werr &= A+ fegr sy ?

famr st (WY gwo qwo wRw) :
(%) ot 7

(=) & (). sv 7f 35T

Appointment of & Pension Commission

884. SHRI C. K. JAFFER SHARIEF :
Will the Minister of FINANCE be pleased
to state :

a) whether the All Indin Organization
of ioners have demanded the appoint-
ment of a Pension Commission to look
into their problems ;

(b) if a0, thc reaction of the Govern-
ment there to ; and

{¢) the “ﬂ; envisaged to enhance the
i pensi due to rising

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a Yes, Sir.

) It was not found ble to
U ity PSS B

(e with & view to compensating Central
Goveryment pensioners for the rise in
prices, 7 instalments of relief totalling
g?‘%‘. f pension, subject to a minimum

Rs. /- per th and a maxi of
Ra. 175/ per month, have been sanctioned
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of Ra. moath and & maximum
el have

average

Index of g12. The question of

of the next imstalment of will be
considered when the 1z2-monthly average
of that Index reaches gaB,

wei W feer W Tre e
w1 soay
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fear smawT ?
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ufeafe & det wmeft & Wi Ao at ot
Tt s gaar & w8 Wi SRS
g ¥ FTesTT #1 agwfa s
arft § 1 oF WA aTgaT ATl wrd
AW TFeS! dfagt ¥ wr A7 mdr §
1T oW FenAl 1 AR & Wy &
fag wfrw Y g ¥ AT F wwEET
oo wegRfa v wromdy § 9 o
T wowr ofeay % &% e omar &
R IT T FTRaE T forie #7 qgw e
T ot | ww w wfw o
AR AN 3T [T e
w1t ¥ faar omer §,forerit X S
¥ 4y woRmEe ¥ |

(@) wvm TgaT Tl www,
fora®: wraew § ®TveT T vk frnw
w1 A far omar B, digy ¥ aw
Tresr dfegt F §% € ami &
fn oF & ¥ ammae 35 fed
W W o el &, ey o del ¥
o AR IR OF § wies s g
ﬁmﬁmz‘nﬁm A qOTeT

886. SHRI VASANT SATHE
Will the Minister of FINANCE be pleesc d.
1o stmte :

(a) whether South India Viscose Lid.,

Coimbatore has been im a_penalt
of Rs. 5mmformui’:d!]: 4

tax and other Government dues ;
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b) whether the above penalty amount
hn‘- ﬁallymw:eredarmt.

{c) whether the inquiries into allegations

of

‘Mr. Venkntaswamy Naidu, Managing
Director of above company are
complete ; and

(d) if not, at what stage the enquiry
S

MINISTER OF STATE IN
'n-m. MINISTRY OF FINANCE {smu
w& ARUU.MI) u} (b)
ty I'u'
h- been levied

As regards dues, if any, for Central
Excise and Customs duties, the necessarv
information is hunbmllcm:dmdmu
be laid on the Table of the House.

(¢) and {d). So far as Direct Taxrs
are concerned, the jurisdiction over the
cises of the Company and its Directors

- has been i to Madras (Central)
charge and enquiries are in progres.

The Department of Company Affairs
have not so far found anything adversc
regarding Shri  Venkataswamy Naidu,
on the basis uf the enquiries made on
the complaints received by them,

Rise in the Prices of Gold

887. SHRI T. A. PAl : Will the
Minister of FINANCE bx: pleased to
state :

(? has there becn a rise in gold prices
ndia recently ; an

mgh} is the ;nl! in gold smuggling one of

THE MINISTER OF FINANCE
(SHRI H. M. PATEL ) : (a) No, Sir.

Gold prices in India have generally
shown a tendsncy to fall since the
rommencement of the sale of gold by the
Government.

(b) Sale of gold by 1he Government has
the Iimited objective to act as an economic
measure to aupflemenl. the preventive
measures to tack]

- mnklhxmlornmggt:s

smuggling of into the country.
\?"th:heudg:{whﬁa Gove“r:anem
if smuggling continued on
any significant scalc, the gold prices in

India would have steeply fallen, which
is mot the case.
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Anction of Geld

868, SHRI B, C. KAMBLE : Will the
Minister of FINANCE be pleased to

.
H

i jor and (i i aima of
ol D2, 0 8
m&b)thcdetnihafnmu{mhhdder

the quantum of gold purchased l;g
nunﬁmbymhnfllmnneuhud‘w
auctions;

() within how much time Government
to realise the aims mentioned in

a) above

(d) whether Government propose to sell
gold in reiail 1o the ordinary consumers o
achieve the aims mentioned in  (al;

(e) the quantum of gokl with Govern-
ment today ?

‘THE MINISTER  OF FINANCE
(SHRI H. M. PATEL): (a) Sale
of gold by the Government has
been conceived of as an economic measure
in addition to preventive measures to lackle
the evil of smuggling of gold. ‘The recei-
pts from sale of Government gold will
alto reduce the uncovered budyetary
gap of Rs. 1,050 crores to some cxtenl.
Apart from pre any resurg of
lmugglmg, it alsnjumﬁn - in the preseni

circumstances, to utilis a part of our accu-
mulated to reduce the cxpansionary
effect of grtdry transactions,

(b) In the six auctions conducted so far
the Reserve Bank of TIndia, awards
have been made to 4,788 successful bid.
ders, .md a total Juanﬁqr of 7,02 tones of
gold for about Rs. 50+ 75 crores
has 'ba:n It may not be practicable
tofurnish the details of names etc. of each of
thesc successful hidders in reply to  the
question,

Iu[le) The sale of gold hu;!:;uwagtﬂ large

god into I g
prices in 4!
hmuato shown some: tenden Io fall since
the commencement of the gold sales opera-

tions in spitco f the rising trendsin the
international prices.

(d) No, Sir. Under the present Gold
(Control) Act private own ‘posscs-
::g of primary gold is compl ban-

However, a scheme fur the sale nl’fnld
ictd

at a fixed to goldsmiths at
centres in ¢ mmry,r:hemte:lc
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Meserve Bank of Indin auctions, is under
the consderstion of the Govemnment.

in the public interest
{"th . ?ﬁmwwm the

mhmmmmthequlnmo{‘ddmﬁl
the Government.

‘Reguest made Chief Minister of
U.l’.uwrmnl the State’s
' Overdraft

. SHRI KANWAR LAL GUPTA:
Wﬁgﬂw Minister of FINANCE be pleased
to state :

{a) whether it is a fact that the Chicl
Minister of U.P. requested the Govern-
meat to write off theySiate’s overdrafl
until June this year;

(b) if so, has Government received such
requests from other States; .. g

t) what are the total overdrafis of
each State Guvernment so far; "

(d) what is the reaction of the Govern-

ment over the requests of the State Go-
vernments; and

(¢) what specific steps  Government
w?:ou to take to check such overdrafis
in future ?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) The
Government  of Uttar  Pradesh have
requested " additional Central
mu.;:ancr to wipe ont the State's  over-
dral

(b) Yes, Sir.

{c) The overdrafts of the State Gov.

" reflec uth:lrmdad:clyl:ldl ition o

t posi and vary

in magnitude from d.nyto Thir quan-

tum can, therefore, be ;.m’nmd with re-

‘ference to a date only, A

statement showing the adjusted overdrafis

of the State Governments on the gist
March, 1978 is enclosed. §

{d] [eJ The State's overdrafis arisc

a mml; &:i’:i 'ﬂuh::wir finances,
l(odnhm u‘&l{mg problem are
being worked out.
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Adjusted operdrafts of State Gopernmentf
“':uwm of India ar on

the g1st March, 1978

(Ra.
croces)

1. Bihar . 5 . Gg o1

2. Kerala . . . 4 62

3. Madhya Pradesh . 49+ 6o

4. Manipur . . . 3- 45

5 Nagaland P . 7-8Bo
G, Orissa . . . 008

7. Punjah L L s6.e6
%. Rajasthan . . 3-89
uw [ripura " . . ou-58
to. Uttar Pradesh B 5 14568
1. West Bengal ) . a1-40
Torar. 5 . _H:E;

dud  wefew  fafils oo

Joetef w1 wrEm A% fabe

890. ¥o WEHY ATIWY  widw:

T war amfor g st
;zﬂm 5t ag T g A

(%) e A wfAaw fafaie
T 1975-76, 1976-77 WX
197778 ¥ €W wrary 47 frafy
f&7 7% fafaw Susoor #1 sov<r¥ar
&

(%) % vy ) frafa gfear
few ymae e dr o ; Wi
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() =7 o¢ Tw § fs gEwc wt
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& ot wk wifrafiraarst & ak & fasmd
gk d?

wfren mar amfos i et
wgetfon  swrew ¥ tea R (s
wife® &) ; (%) Aud e gzl
Y 1976 99T 1977 & e fedr iy
srrarer a1 faate freime @ g —

T go |
1976 19877
51 S 13.77 17. 68
faf . 83.60 65.97
(@) aeirfaa fratas & =v & ag o
HCHT T GRG AT 9L gifas Fqam
AT & e fAata s s TR

¥famoa &

(%) =@ w4 & fasl wra ANl
Y Sre TEA B 7€ A4T ITH w4
fraifra fradi xar fafrast & wwex

T |

Notification on Tea wante

8gi. SHRI C. R. MAHATA : Wil
the  Minister of COMMERCE ., CIVIL
SUPPLIES AND COOPERATION be

pleased to state :

(a) whether Government have issued
i ion on tea waste; and

(b) if 3o, the details thereof and the
reaction of the tea growers ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL) : (a) and (b).
Notifications on  tea waste have been
imued by Government from time
to time. As a part of the 1978 budget,

JULY 21, 1978
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waste unfit for human consumption.

No representations from tea growers
have been received in this regard.

Number of SC/ST Applicants called
for Interview for Alr Hostess
m

figa. DR, BAPU KALDATE : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fuct that a
number of applicants for the post of
Hostess were called for Interview on
4th June, 1977 by [ndian Airlines;

(b) whether the Selection Board had
selected any applicarts:

(¢) whether itisa fict that some select-
ed candidates were later informed that the
pust was reserved  for SC/ST; and

(1) if 30, what were the reasons for call-
ing non-SC/ST  applicants for interview P

THE MINISTER OF TOURISM
AND CIVIL AVIATION SHRI
PURUSHOTTAM KAUSHIK) :

(a) and (b) Yes, Sir.
(¢) No, Sir.
(d) Does not arise

Rubber Cultivation

3. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of COM-
MERCE, CIVIL SUPFPLIES AND CO-
OPERATION be pleased to state :

(a) whether the Tripura Government
have submitted any scheme for devel
ment of rubber cultivation in Tripura
the Sixth Five Year Plan;

(b) if so, the details of the scheme and
the Central Assistance, if any, sought

c) the estimated number of bn’ppm
mn‘itmlihlymbemwi ﬂaﬂj:by
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THE. MINISTER OF STATE él;

THE MINISTRY OR COMMER
AND OIVIL SUPPLIES AND .
OPERATION (SHRI KRISHNA
KUMAR GOYAL):

to (c). Noscheme for development
of ‘:I’I:ber( cultivation in Tripura under
Sixth Five Year Plan has been received
the Tripura  Governmnt. The
position is, howuer, being ascertaind from
the Government of Tripura.

7

fiteps taken to realse Income
c AR Arrvears

8g4. SHRI AMARSINH V.
RATHAWA:

SHRIAHMED M. PATEL:

Will the Minister of FINANCE be
to state :

(a) the total of I tax
:‘v:uammndinguongmuuch,:sw;

b) the steps taken or proposed to be
tléub;&eGmmtw realise the
arrean

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) :

(=) Aemrd.ing to the presently available
figures (which are provisional), the gross
and net arrears of income  tax outstanding
as on 31-3-78 are as under :—

Gross arrears  Rs. 986+ 19 crores

Net arrears Rs. 630° 6o -
(b) Depending upon the facts and cir-
cumstances of case, suitale steps are
taken from time to time by the income-tax
authorities concerned for recovery of
arvears in accordance with i
of the Incme-tax Act, 1961. steps
include :—

1) levy of interst for t

\ delayed paymen
(ll) imposition of penalty for non-

payment of tax;

_ ’E} mﬁmtdmhduhl&ede-

attackment and mle of
Iﬁ movable/

el

. SHRI SARAT KAR : Will the

of COMMERCE CIVIL

SUPPLIES AND COOPERATION be
pleased to

(m) what were the targets fixed by the
Government 1 ng the procurcmeat
of pulses edible oils and vanaspati and
how far the import of these items im-
proved the demand ; and

(b) whether Government have evolved
any newscheme for the distribution o f
these items and if so, the details thereof ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL):

(a) Regardin, igmnndnnu and ground-
nut oil NAFED has been asked o build a
buffer stock to the extent of 75,000 tonnes
in terms of groundnut oil on Government
aceount, subject to the condition that
may be made in a discrect way

in view this opcration did not

up the priccs. NAFED has been

able to build up stocks of groundnut and
groundnut oil equivalent to 13,000 tonnes.
No targets for rement of vanaspati
have been fixed. As regards pulses, the
Central qumt has n::j-xrd any
target for buildi up a er  stook/
operational stock ol'pn!’an. NAFED and
NCCF were, hm, mked to make

larger
far build up stocks of 42,000 tonmes

Government have also arranged for import
of requisitt quantities of edible oils to

bridge the gap between supply and de-
mand. The import of edible mrllhlﬂ not
only helped in maintaining the price line
of edible oils, but have also resulted in its
improved and sustained availability.

(b) A scheme for distribution of refined
rapeseed oil through licensed fair price
shops at a retail price of Rs. 7/- per kg.
is already under implementation. A
scheme for expansion of the public distri-
bution system is under the active considers-
tiom of the Government,
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Issue Permit to (b)thvﬂmﬁwwwlﬂ
%m their advances by the end of last financial

8g6. SHRI K. LAKKAPPA : Will
the Minister of COMMERCE, GIVIL
SUPPLIES AND CORPERATION be
pleased tostate :

(a) whether it is a fact the an import
permit was isued to the Comptroller,
Prime Minister's Houschold in April,
1977, for the import of wine ;

cd[b) if so, the number of bottles import-

¢c) the names of the country from which
such an import was made; and

(d) the purpose of such an import ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL. SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG) :

(a) to (b) : consignment of 144 bottles
of wine arrived at the Palam Airport
Delhi, in January, 1977, in the name of
the then Prime Minister, Smt. Indira.
Gandhi, as a gift from the Government of
Algeria. In the meantime, new Go-
vernment harl taken chargeand the goods
remaincd  uncleared, Since the goods
had alresdy urrived and were a gift froma
friendly couniry, it was decided to clear
them from the customs, so that they could
be taken over by the Government. Hos-
pitality Organisation for official use of
foreign guests, Accordingly, a Customs
Clearance Permit was issued to the Comp-
trofler, GILO, on 22nd April, 1977.

Foreign Banks operating in the
Country

897. SHRI K. LAKKAPPA : Will
the Minister of FINANCE be pleased to
state @

{a) names of forcign banks operating
in the country;

year ;

(c) number of foreign natiotals emp.
loyed by them drawing a salar.g of R 3,000
and more per month with additional per-
quisites;

(d) number of Indian Nationals employ-
ed by them drawing a slary of Rs. 3,000 and
more per month with additional perquisi-
tes;

(¢) the amount repatriated by them
during last financial year;

(f) number of their branches in India;
and

(g) whether they have any programmes
for expansion ?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) :

(a) to (d) and (f) The names of the
foreign banks operaing in the country,
their deposits and advances, the number
of foreign/Indian nationals employed by
them drawing salary of Rs. 3,000/- or more
and the number of their branches in India
are given in the stalement.

(e) The surplus eamned in respect of
the year 1977 by foreign banks has not yet
been remitted in most of the cases. How-
ever, an amount of Rs. 6+ 68 crores appro-
ximately has been remitted by them out
of the surplus earned by them during

year 1976.

(g) Seven foreign banks, already func-
tioning in India, have submitted appli-
cations andfor expressed their desire. to-
open more branchésin the country.”
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STATEMENT
The names of the m;lhlhv mm irﬂaﬂhnuuﬁr
of forvign| Indian bied b e dreing of Rs. 3,000/~ and m
In croesof rupees.
As on lhe l-n No. of No. of
employees
Name of the Bank Deembu‘,xgﬂ Rs. 3,000/- or more as at the
per month end of
Deposits Advances As nn 31-12-1977 June‘
197
Foreign Indian
Nationals Nationals
Algemene Bank Nederland N.V. 15° 50 12°25 1 13 3
American Express International Bank-
ing Corporation e 7422 5815 4 50 ]
Bank of America N.T. and S.A. 58-69 44°07 1 30 4
Banque Nationale De Paris* 22:07 13°81 4 15 5
Bank of Tokyo Ltd. . ; . 26- g6 9'93 8 22 3
British Bank of the Middle East . 22'32 600 2 1 1
Chartrred Bank ' " . i 138 14 10§25 3 63 24
Citi Bank Ba-14 75 13 6 41 [
Grindlays Bank Lid. . . . 48541 320087 9 201 56
Mercantile Bank Ltd. . : 100 57 68 7 o4 20
Mitsui Bank Ltd. . . . 5'97 8'57 4 2 T
Sonali Bank o 50 0" 44 2 1
ToTAL 972:49  718:46 61 551 127

*Date pertain to End of December, 1976.

SBearch and Sslsure Operations
conducted by Income Tax nuthorities

at the of Mfs. Auto Pins

BgA- SHRI K.LAKKAPPA : Will
the Minister of FINANCE be to
refer to the reply gwm to

question No. 3023 o

Mhd‘ mted:mm . ml and F"d?lﬁ

(a) whether the scrutiny of Sales Tax,
Excise Duties othuuubyM.l'l

(d) whether the firm is trying to hush
up the case by exercising political influence
and if so, reasons for delay in launching
mutmn against the managenment of the

Tl-_!l?. MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL) : (a) to (d).
Information is being collected and will-
be placed on the Table of the House,
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A ¥ wifirt ¥ wfcomrerey qear ¥
dwt ot wrardt wr wa foar wear

899. Wt gyt : w7 fa; wd
qg aury o $9T w4 e

(%) wr e ¥ & § vdfei
¥ T T UH & whrd N g g
ary & wror g2 feay avfr & wramd
31 %€ 1978 wruw T ;

(w) = wF e gt & wd-
ifcat ¥ oo Frever o i e el
¥ weht goar A A A

(v) afx gi, ®  wfwsy & Ty
gt ¥ fag wr gwew fedr mr o
oy ey wt wx I firewTT W
fomr s o afe ot @ Sad v
wrer ¥ 7

fuwr sl (st gwo gHo w2w) :
(v) wx (w). wreflw fod &
& gy fer R 3197, 1978wt
qe ferm oft e dx @ wiife me
* fafaw &% ¥ il o) wfe-
wf & o W syaear 7 feafy
a1 v 2 dv & or wfeerh
foray weq @Y ok, Fafer & awfv o
Iy % faeg geore &Y o7 Oy
arar 3 fw 31 7€ 1978 N qEE
T W fEar war s s st
¥ g@e Hamw I ¥ faqg aoEw
qwwdt ¥ frarg o ) W

(n) ag @ gw fir g W
¥ gfwe wierd wramet o frraelt
w6 WAy o wer e ¥ ey
qt, Wl & wTeTC 9T, gwex ard
Wt Jower w81 I ST
e Ty fordrdr fagreawra-
it w e ek g @
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wiw At g g o ok yafr o
oft aw g W gen g g

Invested by Partners of
Capital mbv I

goo. SHRI HUKAM CHAND KACH-
WAI : Will the Minister of FINANCE be
pleased to state :

& ) the number of partners of J.M, Textile
Mill, Bombay at present and the capital
invested by each of them therein;

(b) the capital invested in the Mill at
present and the ca invested in the
setting up of the Mill; and

(c) whether it is a fact that Managers
and partners of the Mill have taken loans
from nmﬂ;‘mhed hmhu;;i if ®o, t:a:
amount o taken manager a
partner of the Mill its i
mtumtbeinguﬁ:lmﬁmmd:rn,
the number of ins ts which have not
been paid in time and what action is being
taken in this regard?

THE  MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) Government
unotamufmy mill by the name of
J.M. Textile Mill.

(b) and (c). Does not arise.

Ienx feqx fefezxdr az amrar v ¢

901. Wl FWH WA WOAW :
T fem et ag @@ & g G
fe :

(%) mr Frr aot ¥ rax Ik
#1 fafeeerdr a¢ swmea-ges o fred
i wwran s e feeredt <ofir st
# ¥ Wk

(w) war fefeewd & fag vy
fe w¥ wwr W 9 Sr-es v
o femreomr §; afr g, @ -

wew, draes Wi wTawT W -
v fwelt ufe wwrr § 2
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firer starrever 3 roe it (ot wefter
wwew) : (¥) gwwr o
¥ror ot § o grgEw 9¢
™ @ et

(w) svdtw # feqm W #Y Wt
or Wil seeft 8, fored arfew
g A oo we 1 31 A,
1978 #t ffr & sER @ &
AT WTT KT A FE A qwmr TH

g

IR T §we e §, fee
w7 fgloor oaw - sig & amge g
R T iR A T w e A

afr wr aEmr@arsEy ar ¥ gaar
I TN E |

1 W O JERT e §
8y H aFmT wE & S owd
fer a1 @ o gEEeEe o
S

W Fqwziem famm, Ivm

906. sl g¥R WX wWOAT : T
fea wedt g T B o =W
fe .

, (%) st W9 Fwaw  firew,

awta & eAr w0 o qqr
I wrow § et oot amé af
o, goft =gl & sTor W wE G e
AT Wyt e W o T gEwr
T WGTYT; W1 AE AEOW 98 awy
saferr arRrfas AT 5 o wtd
ﬁfﬂmwmﬂﬁwmm
ol # fear mrarn; o

(@) =1 ¥ fr 8 ewveey &
W &7 FT A fear v ar ; ofy
1642 LS5,

of, oY wu¥ g feeeft qoft aft Joar
qoft frdwr o firfer ey e oY v
sty war @ e gudt qgfirt & aw
W ¥ o Tw ¥ wwl qofr e
g?

fer dixrew ¥ oo st (st
wefewrearmg): (%) o (w).
wifirr gear oEfrs & o @ & ox
qEA-Aed 9T T &Y AT

quT Wt wechyw  wr fmfor

804. STt Wrw SwIw WY ¢ AT
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(w) R (w). s EA@
® AT 9T IuX Naw ¥ uw wAfew
QX N FTANG T < B
% FeqTyAT fawres § WK SEwt
WA A9T TG & WS W IO
s goeTC afee oY arrg sfirst
aar wiveont & g vy frola
T s

Indo-Weat German Aid

Agresments and its
Utilisation
go4. SHRI D. AMAT :

SHRI RAM PRAKASH TRI-
PATHI:

Will the Minister of FINANCE be
pleased to state :

(a) whether itis a fact that Indo-West
Gﬂmu:lurmmthubtmcmduded
for Rs. 115 crores in June, 1978 ; and

(b) if so0, in what particular industry and
muf:hcoountryﬂm loan will be
utilised ?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yer. Sir

Under the Indo-] ment for

rﬂ&-‘[gﬂmﬂu&eﬂ on ws.rd i IQ?B
agreed to extend

tance of DM 290 million (Rs. mnﬁ

crores) to India, The break-up of the a

amount is as fﬂl]D‘H’l‘—

p— 1. p— = - o, S rrmrt 4 Lt e e |

DM Rsa.
Million  Crores
") Laon for_import 'Qr o
Capital Gouds 35 14" 77
(ii) Loans to devel

banks (1IFC um]
ICICI) 15 a3
(iti) Product Loan . 234 oft- 79
(iv) Grant . 6 - 55
260 122+ 36

(Rate of exhange DM 23 7-Rs. 100)

(L) The assistance provided for imporu
of u:npml goods (DM 35 million) and as
loans development banks (DM 15
mlllmn), is not earmarked for any parti-
cular areas of the country or sectors of
industry. This is in the nature of general
import support. The project loan of DM
294 million is for financing the foreign
mhggc costs ol’ the twrg m(;r:ldnd
on cyvel: Rmite
(zg.mm-ﬁ ?m;ect (DM 26 million)

the Ammonia Plant of Gujarat Nar-

JULY 21, 1978
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mada mada Valley Fertilizers Co. Ltd. (DM
Amociated Power Smﬂm
[DM L1} mﬂllm)l.lldm'l]’ﬂljeclﬁif

manufacture of 500
at its ledw Umt (DM Est:?lllm)

The grant of DM 6 million is earmrked
for the Tawa Command Area ent
Pmpctm Hoshangabad District of adhya

?%*s

s‘?

Visit of the Deputy Prime Minlster of
Thailand to India

gos. SHRI D. AMAT : Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION Dbe plea-
sed to state :

(a) whether it is a fact that Deputy
Prime Minister of Thailand visited India
and had talks with the Government of
India officials for the expansion of trade;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF GOMME‘R{!E AND
CIVIL SUPPLIES AND

TION (SHRI AR.IF BEG) ﬁ

Prime Minister E. Mr.
Sunthorn nghdamm mled India from
June 15—17, 1978 and had informal discus-
sions with the Minister of Commerce,
Civil Supplies and Cooperation o
15-6-1978.

(b) During the dur.uuwns, the, lwn sicles
agreed that there was scope for increasin
the two-day trade between India an
Thailand. need for sirengthening
direct contacts between Indian exporters
and the trade in Thailand and more ex-
changes of organised (rade delegations
hetween the two countries was stressed.
It was noted that there was scope for
ﬂl&blml’llng more incdustrial jnint \t‘nlm’u
in Thailand. Possibilities of ox
high-grade iron ore to Thailand and im;
nfs:lm from Thailand were discussed. g";;e
question of ¢ ation in production and
marketing of shellac was also discussed.

Indo-Indoneaian Bilateral
Trade Agreement

gob. SHRI ID. AMAT : Will the Minis-
ter of COMMERCE, CIVIL SUPPLIES
AND COOPERATION be pleased 1o
state:

(a) whether it is a fact that Indo-

esian bilateral trade agreement has

bcsn signed in the first week of June, 1078;
an

(b) is s0, the main featurcs of the agree-
ment ?
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TION H ARITF BEG) : (a) Yes, Sir;
mgrd(?&llgﬁ )t (8) Veu, Bir;

The agreement provides for most-
® ;mmmcwmmr

to the excl of preferen
::ﬁ@m“?mmd wdn:

m mngemmmm‘lpnymmﬂ

hdl!ﬁﬂ for holding of l:rade fairs, ﬂibl-
delegn-

tions and visits of businessmen and
tions. It alwc envisages consultation
between the two Governments on matters
relating to furtherance of trade between
the two countries. The ent is for a
iod of one year and will automatically
extended from year to year, unles either
Government notifies the other three months

prior to the expiry of the period, its inten-
tion to terminate the agreement.

1977-78 # T=aew dw w gur
L

907. ot g WV gAW : wWT
frw 5ot 7 v N g w0 e
m 1977-78 ¥ waEw ULUEd
5 § e @ o g ?

faw @t (Wt qwo owo wiw) ¢
g FwEE AW 97 W @
5w sfew S 9wk W@ AEn
&% w1 31 fewewe, 1977 W wwWa
Ay AN Fmanmt—

mmm fiF {mwﬁ*ﬁ)
. N 2
1. THTETATE &% 68. 55
2. &% o% P 375.03

3 & wre $fear 328.27
4, 3% A% AP 22.95
#a &% 280.59
dgw dwawefear 143,03
=T 68. 65

w
i 130. 24
Wi &% 361. 20

1 2

10. 9917 dwww &% 340,50

11. fafe &% 192,39
12. gfraw #% s

sfear 155.80
13. ARET #% W

ifear 99.06
14, TATELE FHIUT &% 192, 69
A Re &% wyg

1 W e dw 770.01
2. T % wTH NHEAT

T WAL 27.01
3 B AFWTELTTEI® 10,99
4. BT T Ws WK 9. 74
5. R dxwsdge 20.65
6. B dvwrsafearer 12,50
7. Rz A qH AT 11,35
8. VBT #F urE arAwIT 23, 71

Branches of Nationalised Banks im
Rural Areas

poll, SHRI SURENDRA  JHA SU-
MAN : Will the Minister of FINANCE
be pleased to state :

(a) the number of branches of vach of the
Nationalised hanks functiening  in rural
arras ; and

fl)‘) the number of branches of cach of
them in rural areas with a population of
10 thousands and  above :mt! also with a
population of between  five thousand and
ten  thousand, separatcly?

THE MINISTER OF FINANCE
(SHRI H.M. PATEL) : (a) and (b). Ac-
cording to the population groupwise classi-
firation adopted by the Reserve  Bank of
India for the purpose of branch opening,
all the  centres having a population of upto
1onon are classified as “rural centres”.
Data regarding bank branches at centres
having population of less than 5,000 is not
scparately maintained. Centres having

opulation of more than 10,000 are classi-
Er into three categorics viz., semi-urban,
wrban and metropolitan.

Bankwisc data on the number of branches
of the public seetor banks accurding to
their pupulation groupwise vlassification
are set out in the Statement.
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STATEMENT
Biitoiss 2rd 1o deinn 2r0lse distribution of offices of Public Sector Banks in India as on 31-3-78

-
Metro-
Name of Bank Rural Semi- Urban  politan/ Total
urban Port Town
1 2 3 4 5 6
1. State Bank of [ndia . s ) 2,112 1,465 640 503 4720
IL. Asocziate: of Stale Bank of India 915 724 292 223 2,154
b
S:ate Bank of India Group £ . 1,027 2,109 gga 726 6,874
40) (3008) (130}  (10°6) (1000)

FIL. 14—Nationalrsed Banis

1. Allahabad Bank . . 253 195 153 104 705
2. Bank of Barnda . . . 468 3932 220 202 1272
3. Bankof India . . . 437 270 234 205 146
4. DBank of Maharashtra . . 195 143 122 By 544
5. Canara Bank . . . 355 16 1By 252 [,z
6. Central Bank of India B . 552 423 q10 236 1,521
7. Dena Bank ' . 285 1fio 116 153 T4
8. Indian Bank E . . 213 23 199 143 728
) EI- Tadian Overseas Bank . . 237 179 19 131 662
10.  Punjab Nationa! Bank . . 543 993 274 201 Fr417
11. Syndicate Bank s ) . 395 230 141 191 957
12. Union Bank of India . . 413 256 176 165 f1,010
13. United Bank of India . 2 351 160 101 142 754
14. United Commrreial Bank . . 424 223 200 162 1,009
ToTAL OF 14—~NATIONALISED BANKS : 5,121

Fu507 2,4¢ 2.7 13,495
(o9 (o) (bm) e (000

I ! 3, .
P R o S o S T
Note :—Figures in the hrakets indicatr percentage to total
Population groupwise clasification is as follows :
(i) Rural—Upto 1040000
(i} Semi-urban—Above 10,000, and upto 1,00.000
{iiiy Urban—Above 1,00,000 and upto 10,00,000
{iv) Metropolitan—Above 10,00,000.

TotalL of PusLIC SECror Banxs:
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fuefm Wit wrfadt W fom oy
wTeT  Wree
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* urfaat wt famma g wfed fre
SR §TOAT FTAT geatte | wedw fomma
# orT T Sy & wve St w
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ot & 1

arewtfa®  wrenwwaei ®r gfy
w0 & fag gue ffent wie gfeaw
g {1 fae 9T 59 afafor
wTHTTEr W oft & widk Wik §
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T ¥ fro? AW A dfer gfed

9lc. WYEHX W1 guw : ¥47 faw
Helt 1g T WY g1 A

(%) w=t s fawic w &
fue? oal ¥ §faw gfamd semim 257
¥ fau W1 sag Wimw anF a1 ¢;
LA

(w) ufz gt, & 3EFT @ agy
2 w7 ag % % wT &) s ?

fore saft (st qwe qwo wiwm) ¢
(%) o¥ (w). wefy fosd dw
wray faeare Aify fue? xamet § o fa
&% &% a1 gATE W §, arfnfonw dwt
& WA F@ KT WA X W I § )
T q10 %1 Ghafeaw 53 ¥ forg fa gw
w51 Winifers: orer, & far gfaem) & afeq
T AT, FIWT X A% R awg o

(%) W &% d% a8 sgafaw
fasta @2 & aw & aw ow 4% wrey
QYA FTHTH g9 7 faw s ) xw wr-
w0 & wen #, %7 7 foew 18wt
¥ Q¥ 602 aTymfuw faane ey ¥ man
e § NfE e gfemoi § afse
T (@) O @y wEaTeE) @ wren
T w wrafawar € syt 9T agu
#wwdw §, wqr (w) O forml¥ & oy
faeare sl o3 w17 § SEr 9%
sfr &% amdey sadet siew Wy
wYad Y gAaT & g7 T v § way 9w
uwY w wrafiwar €Y s1g owt o< fa
et U ¥ fag afr dw egies
wrReT-RfE T et ) quar
¥ ww
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wr oY faslt

911. st wifag wrf oiw:
w1 faw wat ag wa w7 w1 5

(%) s w7F1T % /€ Afa &
wATT 1978-79 ¥ v & fog feed
o1 fead gew & @9 F7 favea gan
ar;

(@) g% & wx a= faaq g0
o' faraat e faw maT

(w) wfa af @&t & WA &
KT e Sy AT AT

(%) & aor & §1F #7 fefy
¥ WTTT AFTT B FI-HGT 909 T
IR

(7) sz s A F g fed
0 & fasfrars &Y &7 fomar ot
ot w2t ?

faw 5 (st qwo qRo w2wW):
(%) &t wreaw & 9 @1 qeang
wCH TEHC B A1 g HORTT W wav
fafy s w1 e g A F fely
T ¥ AEA & IW dfaw e ¥
# wnedt a1 @ qeweel  fren
whigeri & afw osar fe 1T 917 &
®7 ¥ wrew gon, gaw g vt AW
TrAATAIE SR S gur S ARy
o W g § v e qan o
a1 10 wivgn fear @

(@) ww 7% srafor & sow
w: dArenfedi § Faww 50,75 FUF

FT & 77 § 3 TNT 7, 92 HE
T qAT AT TATE

JULY 21 1978
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(w) & %Y faol), wreer qoeTT WY
acs & wretnr fod &% gro fafem-
wft & W G ¥ om §
wv  (frew) wfafow & sty
|rgRA 1oy STy, ford smardr
WEERE WA AT FAGETS ¥ wEET
wfafeat @t wifaer § SR GF =md
q9g qevity sviwe fraer dsar gt
& wfaes T g1, o7 Afeai 7 fremr A
& A waAw A §@in e fesr
37 T T gt w7 o &
w frord &% gra efigw fremw
T & T K AT ww At F O
1 S aET ¥ fAfee e ")
qEq g7 97 ATAT )

(%) el a6 wreg # fadw &
foms a7 ®71 aww wvamr g1 wT 3,
e a7 ¥ 791 qew & ¥ yfwgw
wAATT FATAT weE Y 3 Rt o
FrHTT W yra g€ aga @ fvdt &
vat war 2 fr foed a9 ast & fagwr
¥ wrer ¥ awww oqmoemw & ot fer
T A F ST 100 FOT §97 AfaAg

faet szr Y et g€ & 1
marfy af 1974 % 1978 (§) 7%
TR¥ T @ & qew AN fraraw §i-
L qFE AT §F W g
(sre sl ¥)
1974 . . 86
1975 . . 68
1976 . . 83
1977 : . 162
1978 . 56
(vt =)
(z) ulx (w) awrcgra sy ar
oft /1 wY frdy w1 ifer Yol §

fr ag 2w § 7 iy 7 ¥ IO
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w7 xok ) g v & fafee
fwir ot a7 firarow garat & wfafor
Q¥ |Tfs J9Ty & € F o WY | o
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s ¥ fog frufow
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T FY WTT 9T ®T AMA WoAT
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Farir T § WA IT ATE !

fer swrer § ow st (o
wafewrcavag): W (o ). e WY
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*F amw i afwey”’ @ ¥ ol
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vey, a8 gfvfran vt oY gfec & fe
Tt aaT e syraEifont g1 wIT w
fracforat ot g & Wit o, wawe
ufaframw 1061 & 1 w¥w 1076 ¥
T 44T U T I 7€ 1w arO
I (i) & G §O AT FH
arr st ot wrelt srena ol
ey & Wt mfuw §, oy anfee T
mw f5 & % aft ey @ foas
o7 97 WEwT wfimrd wrewT
wfafraw & sami & sgEre Iy
TF WG B EAT FT GH | EAE
wfafom saramfoet ¥ fog, forrif
st sreifaw Wt mfww §, feeelt,
FAFAT, TeTE, HETR AT T2 AR 9T
friw ofoveat a1 g fer wn
2

Rise in Retail Price of Comsumer
. \\"hnl-ul:-;rlu £ Atrlc-lt&ulh
o
Produce

g13. SHRI C.K. CHANDRAPPAN:
Will the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state :

(a) whether it is a fact that the ret
prices of all the consumer items have go
up since last December, 1977 ;

(b} ifso, the details thereof;

(c) whether it is a fact that wholesale
rices of the apinﬂtmw has gone
wn ¢.8., sugarcanc , at, jute, to-
hmm.pfdhv,mnutmpnnd ’&‘t 1976-77
and 1977-78 ; and

(d) if so, the details thereof, ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOFERA-
TION (SHRI KRISHNA KUMAR
GOYAL) : (a) No, Sir.

(b) A statement indicating month-end
retail prices for selected essential commodi-
ties in December, 19'17 and June , 1978
is given at Statement 1. laid on the Table
of the Houle.}PIﬂcld' in  Library See
No L‘r-aa 78]

(c) and (d). A comparison ofthe wholesale
price index  numbers in respect of
various agricultural commeodities in Jume
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1978 with ;Iéf'.t mnal index num&
bers for © 7 1977-78 is premnte
in Sme:mgm 11 Iaid onnthc Table of the
House. [Ploced in Librarp Sea No.
LT-2434/78.].

Evasion of Income Tax by Messrs
Ansal Group

914, SHRI CXK. CHANDRAPPAN :
Will the Minister of FINANCE be pleused
lo state :

(a) are Government aware of the fact
that M/s. Ansal Group, New Delhi, have
evaded Income fax of n.ic than two
crores ; and

(b} ifso, the detailsthereol and the steps
taken against this Group?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Complaints
alleging substantial evasion of tax by
the Ansal Group have been received,

(b) The above aints  allege eva-
sion of tax on a number of counts, €.g.,
suppression of income, dehiting of bogus
cxpenses, introduction of unaccounted
money in books of account  as cash credits,
utilization of unaccounted money in
house hold expenses etr.

Search and seizure operations were con-
ducted at the various premises of this
Group, which resulted in seizure of some
awets and a large number of books o1
accounts and documents.  Requisite orders
under Section 332(5) of the Income-1ax
Act were duly L

Asa result of investigations slready made,
a number of asscsaments in various cases o |
the Group have been re-opened,  Assess-
ments in the cases of Shri Chiranji La
and hijs three suns have been completed for
the assewment year 1973-74 making
substantial additions to the income reiurn-
ed. Penalty procerdings for concealmen
of income have been initiatrd.

Loan tmken f Banks People
Mdblhmuml):t,ﬁﬂh

15. SHRI C.K. CHANDRAPPAN:

Will the Minister of FINANCE be pleas.

ed to state :

{a) whether CW‘ hmﬂfmn
a0y step to meet grievances of poor
affee cultivators residing in
Beliumunda and Thavinjal Panchayat
North Wynod Taluk of Cannanore
digtrict Kerala who took loan from Bank
ss per their advice plasted pové

[9.
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seedlings which gtarted gradually deterio-
rating inflicting great loss 1o the cultiva-
tors;

(b) wheuher in view of “thix poor growth
of 5274 voffec planis, the cofiee cultivaturs
have requesied Government 1o wipe off
the loan jand

sr) if o, reaction of Government there-
tu?

THE MINISTER OF FINANCE
(SHRI 1i.M. PATFEL,) : (a) to (cj. Guv-
ernment have not received any complaint
in this regard. However, instructions
issued by Government and guidslines on
agviculiural financing issued by the Rescr-
ve Bank of India, allow casy and appro-
priate  phasing of recovery of loans by
commercial banks in case crups arc alfrcied
on account of natural calamities or adverse
seasonal factors,

Talks on WOMJ"
Report om ;pu-._ me

916, SHRIMADHAVYRAQO SCINDIA:
SHRI F.P. GAEKWAD :
Will the Minister of FINANCE be
pleased to state

(a) whether the Guvernment are consid-
ering to have talks with the Staies, Public
Secwor Underiakings and isations of
Labour and Employees on the Report of
Bhoothalin Committer on wages,
income and prices ;

(b) if so, details therein

{c) whether uny steps have been taken
in this regard ; a

(d}) if 8o, decision taken thereof ?

THE MINISTER OF FINANCE
{:'nHRI H.M. PATEL) : (a) to (d). The
eport is under examination. The Gov-
ernment will consult the concerned iner-
ests  before taking final decisions on the

Report.

Import of Edible Oil

g17. SHRI MADHAVRAO SCIN-
DIA : Will the Minisyer of COMMERCE,
CIVIC SUPP"., 3. AND COOPERA-
TION be pl ased to state :

(a) the percentage of i of edible
niln)tpnmiformm within the
eowntry; )
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(b) wieth:r It is & fact that due to in-
crensed d of its tonsumpticn in the
country, the Government are considering
to incremse its mﬂnm o cope up with lhr
growing deman

c) if w, the percent, rxpecied to be
inére)ard lhenﬁ? aa

THE MINISTER OF STATEIN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL) : (a) to (c). The total estimated
demand of edible oull is g4.00 lakh tonnes
for the oil year 1977~ 7 Taking into
account the estima indigenous produce
tion, the impurt of about g.5
tonnes of edible oils is envisaged i.e., 289,
of the total requirement. Fastimates of

term :up[il& und demand arce briog

wm&eﬂ wut, anwhile measurey have
been taken to increase the moduction and
productivity of oilsecds in the country.

Jamata Flights by LA.

918. SHRI MADHAVRAQ SCINDIA:
Will the Mimister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether a proposal for introduction

ome llighl.l Indian Airlines re-
the ‘ ges within the reach
of m:cd mmm e is under consi-

d.:rlﬁﬂn of the H
(b) if so, details thereof; and

(¢) expected time tw which the same
is 1o Le introduced?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK :) () to (c). The
question of connecting small towns and
cities of tourists and other interests by
third level operations is engmging the
attention of the Government. A preli-
minary Pn:ul cct Report was pr by
Indian Airlines, A Committee  was
conlntultekd; P\;hlch 'wle_rl‘:’e IMI .arious
aspects li asing o e keeping
in view the requirements of different re-
gions, type of aircraft, the agency that

would operate, the administrative siruc-
ture, rate slrm;ture, pay structure, route

ern, and such other relevant details,
B‘c Committee submitted its report on
18-7-1978, and it is under examination.

The Bbhoothalingam Report on Wages,
Income mnd prices

919. SHRI MADHAVRAO SCINDIA:

SHRI 8. R. DAMANI
SHRI 8, G. MURUGM?AN H
SHRI Y. P. SHASTRI

Will the Minister of FINANCE be
plessed to mate:
(l}wheﬁuhw Report
wages, income and

etc, b

mimdtnthe Government have not bees
well received dludk::da{ﬂ\rm-

.ployees ms well others;

(b) if so, nl:mt features of the recom-
mendations ment's  reaction
thereof 7

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) The recom-
mendations of the Study Group have
received & mixed reaction among the em--

L T B

(b) The detailed livt of recommenda-

uum is at C of the R and

placed on the Table of-

1lthout mkwummwm
ion.

Export of Finished Leather and
Leather manufactores

c. 8GRI VIJAY KUMAR NAL-
H + will Minister of COM--
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased 1o state:

ﬁ(l} what _mr:ndﬂ:e total exporss of

during 1 1 and -
furing ﬁ?:i.-.-?ﬁ. 976-77 1977-78

(b) what was the percentage share
during Ig??;zﬂmd 197677 of mth; lrdIng
exporters in x|
of ﬁ‘:tm-lwd leather and leather md’?::
tures (all kinds):—
(i) small scale industries;
(ii) large scale of D.G.T.D., industries;

(iii) Merchant exporters; and
d(c}w'm ‘;;' I::e 76~ ‘:rthe fol-
uring 1977-78 w 19 77
lowing

of exporters in total
exports of ed leather and leather
manufactures.

(i) Government recognised export
houses;

(ii) all Srms not recognised as export
bowmsn T
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THE MINISTER OF STATE IN THE MINISTRY
SUPPLIES AND OOOPERATION (SHRI ARIF BEG):

«a)

97576 . -+ -
1976-77 . . .
1977-78 (April—Nov) - .

{b) 1. Small Scale Industries .

4, Large Scale of DGTD Industiies

8. Mercbant Exporters .

{c) 1. Government Recognised Export House

2. All finas not recognised as Export House

mdﬂymﬂ-m
KUMAR MAL-

SHRI Vﬂi‘.
ugm.a Man]mer ‘3“ [?%Bél;
ERCE, ClVlL SUPPLIES
gPERATION be pleated to state:

(l] what were the total exports
seady-made  garments durin 1975-76,
mﬁ-n and 1977-78 from India;

what the percentage share
du&b!}lg :;77??‘3. and 1g76-77 of mﬂt:le
upm-:.lgt‘l!l kinds ol'cng'mcnerlng gorxb.._
(i) small scale industries (manufac-
turer exporters);
(ii) large scale or DGTD units (if any).
(iii) merchant exporters; and
hat was the percentage share
&ug’?:; 1977-78 and :976-77 of the
lowing

ies of exporiers in total
exports of ymade garmentsi—

(i) Government recognised export
bhouses;

{ii) all firms not recognised as export
howes?

THE MINISTER OF STATE IN
'I:'H'B MINISTRY OF COMMERCE
CIVIL sumgism o c(o)-
PERATION 1 (a
O ymade garments during

JULY 21, 1978
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COMMERCE AND CIVIL

(Rs. lakhs)

& 7461

: 14169

' : 9348
1976-77  1977-78
- < 24'39% 20°08%
o . 26-50% 29'01%

- . . . 9’ % .

491 l:'A 5?’ 9t %

' . - 46'50%  54°85%

- $ - 5350% 45 15%

(IS5, 197677 and 197778 were s

(Rs. in Crores)

197576 197677 1977-78
157.09 262.55 238.76
(l:) Percen ﬂ,e respective

o e ot ]

mmmumhﬂh\ﬂ_
Peremiage share 1o totel Exports

197677
Small Scale Units . . . 1y 46
Scale Units
[ TDUI‘WG'I‘G) . " S’-w
Merchant Exporters
(including export houses) . 81 Gz

The break-up for 1977-98 is not available.

{c) Export statisties for readymade
s not siled by the con-
glnnm are com;

n!awpdu ot the
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mﬁ Muanw-
factures

a. SHRI VIJAY KUMAR MAL-

HOTRA: Will the Minister of COM-

MERCE, CIVIL SUPELIES AND CO-
OPERATION be pleased to state:

(=) whal:uuu:wu]numberoct'[ndnn

firms exporting
(n] Eng:neertnsgwil (s Fin heﬁleathor

(b) how many of the exporting firms
'f'"l'ﬂfipm L Rﬂd?‘md (3) Finished
neeri
n} and ul%uﬂ.rd' manufactures res
pmvely are categorised as.—

(1) small scale indusiries;
(2) large scale industries or D.G.T.D.
units;
(3) merchant exporters; and
(c) how nuny of the ting firms
e guadl and (3) Fiuuh:d‘
3
(2) Bngin:er L

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG) : (a) and (b).
The total number of registcred

April,

() Export:n; firms dealing in l'euiy\-
made engineering goods and
ﬁnhh lcnhzr md'iletlwr ‘mmfamm

ding Etport House Certificate 2s on
:B-',w;s as under:

1. Readymade garments . 8o
*q. Engineeringgoods . . 76

9. Leather manufactures . 11

Ban om of Human
: "'"""s“"" ,

3. SHRI OM PRAKASH TYAGI:

CIVIL SUPPLIES COOPERA-
TION be pleased to state :
(a) whether  Government to
w a ban on the export
tons ;

(b} if so, the reasons for imposing such
n i

{c) whelhcr some guidelines will be
mddown exporting human skeletons;

(d) if so, what arc the details of the
same?

THE MINISTER OF STATE IN ‘[‘HE
MINISTRY OF COMMERCE
CIVIL SUPPLIES AND GOOPEM
TION (SHRI MUF BEG) : (a) No
such proposal is under consideration,

(b) Does not arise.

i {d)l:‘.l'p:orldhunnnaklem
mmcnaluhpctto uc
from foreign mihn

THE MINISTER OF STATE IN THE
MINISTRY (
ZULFIQUARULLAH) the  Gth

then, repre-
sentation from the Sahitya Sabha in this
regard.
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WewT Wit que gfeur & qre fawm

925 WY WwwTw ofed : W
oz wit anre femma st qg d@
w g w6 fF

(%) witE w1t 83 e gfear
¥ Ty @ wwa 3w ferd famm 4

(@) 7% & foan fowm amg
. EveE o § T foers Sy grerd AT E
114

() v Fw & faarr Fn & fog
et g€ i wY v Ty gy s
w1 frer< a famrm wded w18, ofe @,
ot = w7 afe =fi, @ =i ?

wien Wt anre fewm s
(st qeirem wtfre): (%) so AT ®

Frrareroreet gfet & wrs gt faear Frem
e & —
ame e e L 77
gae gfoemr .15

(=) am fawaa faamm & qmm
29 faa™ 1T gwa ¥ & aqT 48
wF & | ugT givewr ferm 3% %
&Y faam s gET W &)

() A farrere fawrr w1 foer-
&1 77 fawry arlwd w1 w1k germ A
g | T xfe aun wfem oot s
TR & Wy e ¥ Ay v ¥ wwmy
) W ETE o @ R am
e fammT & TR AT ST 5T 2y
oy frm wmT § 1
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wrw & wdw Wit ey wit W
wmerw weelf & firrew
w dwar

926. W wwTw  ofwR : A
witea war wmfos g s
wgetfenr Tat 7€ XA AT A KA

f :

(%) Zar & warr & wdw, FHA
w1z afers 2ot ¥ 3T o oX wrwes
aequt ¥ frrafira qoart/foacn giafra
FAF AU Fafty sy frw swTe
&Y gromy wark §;

(@) Ia9 e w1 § Wit afe
Wt droreT A EAY TR FTowr
L1

(m) fead qoni # INa el

Teat aC wraEms weget 1 gark o

sqyeqr & 7

wifrsa wqr amfoe gf wite wg-
wificen sxre # tow W (oft pew
gwIC Waw): (7)) o (@), garem
gro U geerdl, getan &g
Haraqt aqr ArXAT WA ¥ g
¥ wfases & frarcw fae qamer &
AT 7] * wEAEHAT ® AT A
ad g O AT FY wreEs awgai §
FaTRT WX fagoo & faw o dywar
Tkt §)

() g gr fraffe o ot
A, W, Sy arefy oY, et Wy
¥w, argE wx wqr frdfan wagr
e wegut ¥ wrgfr & fag vl
Tt ¥ gy Y woveT §
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wity fuk (wgrerg) ¥ gk w§ w0
forater

927, st ¥wwery w¥Ed : Wgr
qfaw vt anre fawrwA w9t qg T
N v ¥4 5

(%) a1 IS WIFTT T ARY
fordr & g€ et av

(@) w gark Wy & orwan ¥
Y, wet s wan gfward I § W
agt fea-fam T & fanmy 97 8
g

() a1 g g€ wed & faemw
% fam 9 g7 fagwra @ oA
WA @ wrgEfeR waw w1 frevar
war q1; W3

(@) Far FvE @ fmre =
gart wed ¥ famiw 3 e qui ¥ farm
¥A© qE T A, A ale e, A
aegrafY sy wr & otw afe A, @
w1 ?

qdza Wt Amre fammr A (s
gemw wifew) - (%) A € | wE-
sz /717 A AN ¥ oF fearge w1
firmtor far & o

(®) AT & faqm aa w1 @
41005 > 150 FT (¥wew) }
o i Yo o 3 (wErET) T Y wETY
¥ faordi & afaww & fan sogee

Aty farar der o g gfvamai
& ary ¥ gaaT owfaw 1 ar @ ek
T 92 9T 7| Y Wit

(7) afte & o9 G ¥ O%
s &Y, forad agdr madde wrgaton
wrerer foqer W, 1074 ¥ g wrdw wY
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stfiretor ¥ a7 Fratoq & w9 F yanr
s & fagfear qur qr 1 frame,
197 5 ¥, qriregfer goitfrae, wam aar
e faqm, Ay, ¥ §w wEaw &
wfasrieal & 3% w27 Y qrelt w6 57
e frmr aifs o fawmda v
T 07 FT A0 Faart #Y 3gm O *
qTT W & o frerar s 9r
AW AEF & wfawraay ¥ 3w
a7 F 7D, 1976 FamEr w7 frar
qaT CisEafea AT w1 IawT Faar
& fegr a1 ae § 99 w49 1 fra
feqr arar o

(=) o 7 1 7 ot feqq oae-
AEw 1 W07 7 @ e drsmgfas
afrars 7 Aive & foquafoaraT s
i v v fomrs &

Disposal of Seized Smuggled Articles
928, SHRI MANORANJAN BHAKTA :
SHRI GANANATH PRADHAN :

Will the Minister of FINANCE be pleas-
ed to state :

(a) what is the total amount of smuggled
items confiscated by the Government since
the Janata regime till June, 1978, with

(b) the items which are mostly smuggled
into the country ; and

()} how Gover t propase to dispose
on-';)m:'mmﬁ':?uﬁdw

THE MINISTER OF STATE IN THE

the first April, 1677 to the joth of June,
1978.

(b) The main iterns smuggled into e
are gold, watches , synthetic fab-
m diamonds.

Manner ufdnpcu.l' of fiscated
lmsa:;)';luismdniiildﬂwd hel:l‘:'nrn:—l

* Figure ilprmridonll.l
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Gold and Silver :

Deposited in the G t Mint.
Indian and Forsign Curnngy :

Deposited  with the Reserve Bank  for
crediting to the Government.

Trade goods:

Trade goods like chemicals, industrial
mmy parts, motor
whmlﬁpnruotc.mdnpucdbymm

Compeyances :

Conveyances like vemels and vehicles
aruold auction.  Vemels and
itable for CGovernment

dq:-:tmtnh are appropriated depart-

Procious and simi-precious stomes other  than
digmonds

Rough and uncut precious and semi-
precious stones are sold in the internal
market by auction or tender to holders of

licences against debit of their licenc-
@; cut and poluhed precious and semi-
pteumlmmhuthn diamonds  are
sold internally by auction or by tender.

Arms and  Ammunition:

(i) Arms and ammunition of other than
.98 and .32 bore mlwn.fpnds and

ir ammunition are disposed of the
following manner:—

(a) Slen guns are offered to the Ministry
ecqrured by thers ok 30 the Minisey
requ. t LR inisry

of Defence.

(b) Al weapons of prohibited bore and
their ammunition are disposed of to
Ordinance  Factories  (Miniury of

Je

{c) Crude werapons of indigenows make
are offered to CBI for being  cxhi-
bited in their muscum.

'd) All other weapons for which licences

¢ are issued to the public and the
ammummn thereto are disposed of
by public auction.

(ii) Revolvers/Pistols of .38 and .32 bore
and their ammunition are kept for depart-
mental use.

Anliquities :

Antiquities are handed over i the Arch-

aeol Survey of India, free of cost, for

by way of gifts to different museums

or Institutions or, if necemary, by other
means,

Miged items in small lols in the e of
passengery swhich are confiscated (wthey than

JULY 21, 1978
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These items arc disposed_of Custom
Houses. Lof by

Goods of Indian Origin :
Goods of Indian origin other than wild
life skins are sold by auction otr.hmqh
retail sale, Wild life skins are disposed

to  educational institutions, mumaml.
army, ctc. at token price,

Muiallic and  Radiant Yarn:

To be sold to perative/Aso
cutwlulndtoutualm

Synthatic  textiles :
To be re-exported out of India.

Liquer :

To be disposed of to the India ‘l'ourism
velopmen

t Corporation against their
import quotas and on the usual terms and

conditions.
Walches :
To be handed ever to the H M1
Kloctronic  goods :

Caleulators and tape recorders to be offer-
ed to Government departments for official
use and jto and research insti-
tutions and universities.

T.V. scta o be sold to hospitals.
Digmends :

Rough and uncut diamonds (o be sold
by auction or tender to,import licence
holders against debit  of their licences.
Cut and polished diamonds to be sold for
export y.

Perishables :

Perishables such as cigacettes etc, offcred
immediately after their seizure to 1'T.D.C.
and Air India.

Extension of LA. flight No. aBs upte
Madras

2. SHRI MANOKANJAN BHAK-
‘TA : Will the Minister of TOURISM AND
CIVIL AVIATION Le pleased to swte :

(a) whether  Government  are aware
about the hard pressing demand by the
people of Andaman and Nicobar [slands for
extending [.A.C. flight No. 285 upto
Madras; if so, the present reaction of th
Government ; and
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MI
AND CIVIL

Extension of Alr Staff in Andaman
Island

g0, SHRI MANORANJAN BHAK-
TA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state :

{a) whether Government have received
any pioposal from Andamun and Nicobar
Administration for extemsion of the Air
«wrip towards Dollygung ‘lwf,._:“h esti-
mate ; if so, what action has n taken
ifnot, the reasons therefor ; and

(b whether  Government are aware
that in view of the increased traflic the
arrangement in the Air Port lounge isin-
acle puats and if so, action proposed to be
taken ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK) : (a). Yes,Sir, An
estimate for extension of the runway in
the north cast directions under consi
tion,

{b) Additional handling facilities and
extcnsion to the existing terminal building
have been planned.

Price Index of Foodgrains and
Eatables

991. DR, BALDEV PRAKASH : Will
the Minister of COMMERCE, CIVIIL
SUPPLIES AND COOPERATION be
pleased to atate :

(a) the retail price index of fonel grains
and eatables in the months of Mav and
June. 1978 and the corresponding months
in 1977;

(b) whether there is an increase in pri-
ces ; and

(c) ifso, the reasons thereof ?
THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE AND
CIVIL. SUPPLIES AND COOPERA-

TIO (SHRI KRISHNA KUMAR
GOYAL) H {a} On the bausis of consumer
price indices for industrial workers and
agricultural labourers, the retail price
indices for food group, which broadly
consists of cereals and products, pulses and
products, oils and fats, meat, fish eic,,
milk and milk products, condiments, vege-
tables and fruits and other food items,
in May, 1997 and Mw, 1978, the latest
month for weich data are available,
were  as  under. Separate  index
Nﬁmbeﬂ for eatables are not avail-
able :—

Relail Price Index Numbers for Foed

Cranpy

Consumer  Prire Comumer  Price
Index for Index for
Industrial Workers Agriculiural Lab-

ourers
(Base: 1g6o-100) (Base : 1gfio-61-1 ro )

May May May Ma
1977 1978 1977 197
339 338 338 332

{b) The above liguresindicatethar there
has been no increase in the retail price
indices for food group.

{c) Does not arise,

Licensing Principles for Opimm

. DR, LAXMINARAYAN PAN-
DE‘;‘A Will the Minister of FINANCE
be pleased to state:

(a) whether Government take into
account factors such as production of
opium, the climate of the place, average
production and incentives given to pro-
ducers etc. while laying down licensing
principles for opium growers;

(b) whether it is a fact that licensing
principles have many loopholes which
can be removed by bringing about some
changes therein and for which suggestions
have also been made but they have not
been removed; and

{c) if so, whether Government propose
to review thoroughly these pﬁnuplel‘

THE MINISTER OF STATE IN
‘THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) Yes, Sir
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Basides thesc factors, the G
sakes into account the following other
Jfactors;

{i) the domestic and international
demand of opium for determining
the total area to be brought under
poppy cultivation;

.1} .confining of poppy cultivation to
contiguous areas so that they are
amenable to preventive control;

(iti) fixation of a minimum qualifying
yield so as to mim‘rrtimzhmeﬂ of
dist y ineffici ;

(iv) relaxation of qualifying yield in
respect of cultivators whose crop
was damaged by natural calamities
in the previous year;

(b) and (c): No, Sir. A departmental
conference is convened every year to
discuss the licensing principles to  be
adopted in the light of the aforsaid
factors. The views and the suggestions
received from the representatives of the
public and the poppy cultivators arc also
di in the conference. The re-
commendations made the conference
are taken into consideration by the
Government before framing the licensing
principles.

Far-Frafr & ax dw § afz

932, WY RN AW GHA : ¥
fax 54 qg 703 Y g w5 7

(%) war werm 7w Favifaai
# fwi-fagfe & =€ $u= § gfg 7
&t wiw &t e w7 faar g ?

(=) afeel, g ofwaar
) 54

() ©g wiw &1 F= wraifera frar
&z ?

farer #%Y (st Qu o gwo WW) :
(%) o g ¥ Awrwr & ger §
¥ YETAT F1 A A A v ko

JULY 31, 1878
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(@) w¥x (n). &N qamr ot
YRT T4 §r |

Fall in Production of Rubber

Agnga' SHRI JANARDHANA POO-
J t Willthe Minister of COMMERCE,
CIVIL SUPPLIES AND GCOQOPERA-
TION be pleased to state:

(a) whether there has been fall in the
production of rubber -during 1977-78
as compared to  previous year; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND GOOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) Yes, Sir.

(b) The fall in production of natural
rubber during 1977-78 as compared to
previpus year was mainly due to adverse
climatic conditions, fairly wide-spread
strike of plantation workers in October
1977 and uceasional strike for short periods
in certain estates during the last quarter
of the year.

review
of mdvance Licemces to Exporters
having no Export orders in hand

935, SHRI G. Y. KRISHNAN: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION
be pleased to state:

(a) whether Government have decided
to review the policy for grant of advance
licences to exporters having no export
orders in hand; and

(b) if so, the details regarding the per-
formances the new policy on replace-
ment licences?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and (b):
The proposal to allow Advance (Imprest)
import licences to exporters having no
exportordersin hand, in respectof export
products mot covered by the Import
Policy for Registered Exporters, is under
consideration,
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Oppositien of Khaschaliagam Com-

wgaﬂ SHRI Q. K. CHANDRAPPAN:
ill the Minister of FINANCE bo pleased
to state the names of Trade Unions or-

ganisations who are completely opposed
to Bhoothalingam G&mﬂiltteeo&epoﬂ
on wages, prices and income?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): The following
Trade Uniins at the national level have

50 far indicated that they are oppaosed
to the report:—

(1) IndianNational Trade Union Congres
(2) All India Trade Union Congres

{(3) United Trades Union Congress,
Bepin  Behari  Ganguly  Street,
Calcutta.

(4) Bharatiya Majdoor Sangh.
(5) Centre of Indian Trade Unions.

(6) United Trade Union Congress,
Dharamtalla Street, Calcutta.

(7) National Front of Indian Trade
Unions. -

fadnt # WA w7 F-gewrdr wfufafs
wv

937 it faamgs Sam amx
wt faw 53 oz @A & gar S
fiF:

(% wrd, 1977 ¥ ®rs, 1978
o Fadwi w1 Ar-Are 4F 17 Fe-weEr
sfafafe woesi & wxedl £ deqr aqr
ara wqr & S 37 9 Fraarad gur;

(&) 7o yamam ¥ vz fadori

w A 43 oy sfaffa deli &
weedl ®7 deur aqr A7 e g W
WEECAT IT TR foqar ad
fear amr; wire

- () wlaiafe wesi & forg awedi
STy v ¥ firg war s qaard
g ?

. faer ot (ot Qe gao wiw) ¢
(®) & (%), goar Qoo & a0 WY }
1642 LS—$

mﬁﬁm@ﬂﬁmn
T ofr wngfr

Visit of & Team of Senlor Oficers
Iﬂlbr(h-niu Secretary te
npan

938. SHRI S. G. MURUGAIYAN:
SHRI D. AMAT:

Will the Minister of COMMER
CIVIL SUPPLIESIA&?D COOPEIEE:
TION be pleased to state:

(a) whether a team of senior Officers
led by Commerce Secretary, visited Japan
to work out details of a long-term pro-
gramme of economic collaboration; and

(b) if s0, the details thercof; and with
what resulis?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUFPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a} and (b),
An Indian delegation led by the Com-
merce Secrctary visited Japan on 12—15
June, 1978 for official level talks with the
Japanese Government. These talks were
not meant for working out details of any
long term programme of economic collas
L - Japan is one of India’s most
important trading partners but no joint
government level review of the problems
of bilateral trade had taken place for
several years.  The talks held in June,
1978 were for such a review and a dis-
cussion on the measures required to in-
creasc the bilateral trade and economic
(;oqpcr:;io-l}i. The Indian dﬂleﬂlﬁﬂl
reques apan to provide greater acces
for Indian manufactures and
goods, rticularly  engineering and
chemical items to the Japanese mar-
ket and help in the transfer of sophis-
ticated technology to India. It was also

:urwd that the powssibili of
Indo-Japanese Joint Ventures in lﬁwﬁs
should be further explored. The Japanese
expressed their desire to have closer eco~
nomic ommnm with India and wel-
comed Indo-Japancse joint ventares im
third countries. They agreed to amist

non=

India in ing markets for our
the External l&? Al
T -
lgll_::l-'_l isa:

mlmm qusn lore the
O
miqdwmwmﬁam
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" Reduction in growth of Tourism due
to Probibition

SHRI S. G. MURUGAIYAN:
W% the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the Go-
wernment's prohibition policy has scviously
affected the growth of tourim in the
eountry;

m&b} whether it ha- resulted in  the
uction of number of tourists arrived

and in the carnings of the hotels situated
in the prohibited arcas; and

(<) if 0, what arc the facts thereof?

THE MINISTER OF TOURISM
AND CIVILAVIATION (SHRIPURU-
SHOTTAM KAUSHIK): (a) to fc}, It
is too carly yet 1o make an asscsment in
this re However, the tourist arrivals
during the period  April to June 1978
improved by 19,897 or 140 H per ocent
over the corresponding pericd ol 1057,

Supply of Foodgrains, edible oils and
pulses

g40, SHRI SARAT KAR: Will the
Minister  of COMMERCE, CIVIL
SUPPLIES AND COOPFRATION be

pleascd to statc:

(a) whether Goverminent have  taken
any decision or have evolvrd any new
policy to increase the sullp]m of fond-
graina, edible vils and pulscs ax well as
to kecp the godown safe; and

(b) il so, the detaile of the decisionf
policy of Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE. CIVIL
SUPPLIES AND  COOPFRATION
{SHRI KRISHNA KUMAR CGOYAL):
{a) and (h). So far as fnodgraina are
concerned, the supply pesition is quite
eomfortable having regard to the large
buffer-stocks of foeﬂ and the require-
ments of the States are being met in full.
The State Coveinmenis  have been pe-
quested to strengthen and expand  the
rubl:r distribution system a0 as to make
ood-graina available to the vulnerahle
sections of the populstion at reasonable
rates. In wpite of the fact that huge
stocks are kept in CAP Sterage (Cover
and Plinth) and that the stocks remained
in storage [or a long period. the losses

been contained within reasomable
limm. The Food Corporation of India
i & constant watch to ensure
dm all possible st
mimisc the storage

are taken to mis
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edible oils in order to have a
wmfuttlbk [0 y pommn, imports hl.\ec
1 btﬂl undrr hf 0("1. flm?un.
ave put t 3L o
It is proposed 1o |mpm‘t almm_?e
tonnes of edible ol
their own storage upacrly and also
tional storage capacity is taken on h:rh
The STC has plans o cxpand their own
llunfr capacity. Privale traders would

allowed to import edible oils for
dirrct consumption,

NAFED has been asked to make com-
mercial purchases 10 Luild up a buffe ¢
stock of r o0 tenms for groundnut oil
for distrilbuticn during the leon semon;
care being taken 1o ensure that they
ll:\‘mlr in a discreet way keoping in view
that the prires did vot ge vp srrreciably,
NAFED L bern able 1o build up stocke
of groundnut and groundnut vil equivalent
ta 19,000 lonnes,

As regards pulees, the Central Govern-
nwnt have asked NAFED and NCCTF
10 make larger purchases of rabi pulses
bw entering the masket in a discreer way.
They have so {ar built up stocks of 42.c00

1onnes,

A scheme for distritanion of refined
vil through the public distrilation system
at retail priee of R, /= per kg, is alrcady
under  implemeniation, While  feods
graine are  being  diktribuiecd  throvgh
the fair price shups, the pulees procued
by the National level sgeoncies me disirie
buted  through  eouprratives and  Swie
Civil Supplies Conporaiic ns.

wgd S % whnfot wr sfae dam
wgrar W
941 st womETT ¢ T

fow gz xS g wG v .

(%) war gTHT A Tgd A0y &
i aifedt w1 mfsw §a7 @ & wex
g7 fqaw fem & _

() afz wff, &Y Tnd: war Fro0r §
o7 W AORT FT AT gy Gt &
sy U 9F Ik wifew dw &
wfafor fode wen fog o w wmaw-
T Y e foewman g e

() ufe off, & W w¥X W
fawit 3% g1 gwn wgmE v B o
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fedma w8 7Y Wi 31 F1E wEETT I
)l gav § | (wAE ) wEArfal w5
FAT HTHEATE weri A A0 o Srd T
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Inquiry Report on Plane Accident

2. SHRT  ANANT  DAVE: Will
the Minister of TOURISM AND CIVILL
AVIATION be pleased to state:

fa) whether any inquiry report on
Bocing plane accident hoas been peeeived
by Government:

(hy il so, the steps Cloveinmint con-
template to take; and

() if not, the reasons thercfor?

THE MINISTER OF TOURISM
AND CIVIL. AVIATION (SHRI
PURUSHOTTAM  KAUSHIK): (a)
No., Sir, The t:(:;mt of the Court I;ﬂ.
Inquiry int to investigate the
ﬁﬁﬂmuﬂ%ﬂm to rlln nclcidem to

Air India’s B-m-ini 747 aircraft  neaw
Bombay on 1-1-1978 has been extended
upto gist August, 1978,

(b, and (c). Do not arise,

Tapping of potential Markets fow
Tourists in Foreign comntries

gﬁ SHRI ;. Y. KRISHNAN: Wilk
the Minister of TOURISM AND CIVIL
AVIATION be pleased 1o state that are
the names of the foreign  countries  im
which Tourist Offices have been  opened
by India to tap the potential Marketss
in those countries?

THE MINISTTR OF TOURISM
AND CIVIL AVIATION (SHRY
PURUSHOTTAM KAUSHIK): There
are 18 Government of India Tourisk
Offices abroad in the following countrics e

1. Austria . Vienna

2. Australia Perth & Svdeny,
9. Belgium . Rrussels

4. Canada . Toonto

n Frame . Paris

G, lday . . Milan

7. Japan | . Tokye

8. Kuwait . Kuwait

9. Singapore Singapore

10, Sweden Stockholm

11, Switzerland . CGieneva

12, Thailand . BNangkok

13. UK. . . landon

14. U.8.A, . New York
Loa Angeles:
Chicago

15. West Germany  Frankfurt

In addition Tourist Premoticn Officerm
attached to some of the above ffices are
locatd at  Washington, D.C.. Mijsmi,
Dallas and San francisco in USA andt
Tehrn (Iraan) and Melbouine (Australia)
and Osaka (Japan).
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Shoringe of Pilotafor Alrbus Alrerafts

o44. SHRI G. Y. KRISHNAN:
SHRI OM PRAKASH
TYAGI :

Will the Mimister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) wheihe the Indian Airlines is
facmy a temporary shortage of pilots for
Ats airbus aircraft because of the almost
anstant de'ivery of th- iwo additional
wplanes the Airlines ordered in March;

[b) if sn, whether thrre are some
dﬂic iics in putting existing pilots to the
airbus; andd

(c) if s, the details thereo(?

THE MINISTER OF TOURISM
AND CIVIL. AVIATION (SHRI
PURUSHOTIAM K AUSHIK): (a) No,

Sir.
(b) and eV, Dy not ariee.

Wfective Plane om Morning Flight
No. 409 from Delhi to Patna/

945, SHRI SHAMBHU NATH
“CHATURVEDI: Will the Minister of
“TOURISM AND CIVIL AVIATION
e pleased to state:

(a) whether the morning flight No. 409
Sfrom Delhi to Patna and Ranchi was
abondoned on 1gth May, 1978 because
wf wme defect in the planc;

{b) whether it was resumed at 3 pm.
#n the afternoon by the same plane which
agiin d:veloped serious trouble and had
%0 return to the lu‘port with passengers
gawing for breath and the cabin over-
“heated; and

{c) what action, if any, has been taken
for putting the plane to fllight without
<hecking its fitness?

THE MINISTRR OF TOURISM
AND GIVII.  AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
Wes, Sir. The flight was delayed due to
#h: failure of the aucliary power unit.

(b} No. Sir. A different aircraft
wesumed the flight at 1445 hours but had
to return (o the base due to pressurisation
Yailure. The aricrat provided  with
automatic supply of oxygen to pﬂlengcu
‘i the cvent of presurisation
‘were made uw of by the
o such cases, there is some
-uhmui:rt w p-m;crl and the cabin

m to some extent,
er, m‘m is no: affected.

(c) The matter is under investigation.

JULY 21, 1978
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Impact of anction scheme
pﬂd,ﬂd -

&5 JANARDHANA POO-
,L h'4] Will t.be Minister of FINANCE
to state.

(a) whedh:t r.lteh..qunmmt’l gold
auction scheme brought any impact
on the prices of guld in thccongtn,lnd

(b) if so, to what extent?

THE MINISTER OF FINANCR
(SHRI _H. M. PATEL): a) and (b).
Reducum in the price of
the price of gold at a pamcular level 18
not the obijective of Government's gold
sales poiicy,  The sale of gold by the
Government has been designed as an
economic measure to supplement preven-
tive measures in  tacklng the evil of
smuggling of gold. The sale has dis-

smuggling  of gold into the
country. The gold prices in India have
shown some tendency to fall since the
commencement of the gold sale operations
in spite of the rising trendin international
prices.

Dismissal of Employees of Super
Bazar, New Delhi

047. SHRI JANARDHANA POO-
JARY : Will the Minister of COMM-
RCE, ‘GIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether it is & fact that a large
number of employees of Super Barar,
New Dclhi have been thrown out of
service; and

(b} if so, lth:: stren, c‘r:uriw[w -wise na
on 1st April, 1977 and on g une, rg',l
and the number of persons dismissed and
the rcavms therefore ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI = KRISHNA KUMAR
GOYAL) 1 (a) Yes, Sir.

b) Information is
will be laid on the T

collected and
of the House,

Proposal to Béreamline the Depari-
ments of Customs and Excise

o48. SHRI  JANARDHANA POO-
{.:RY‘ Will the Minister of FINANCE
cased to state:

(a) whether there is a to
streamline the departments of Excise and-
Cusiems; and

(b) If 50, the detalls thereol?
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JHE MINISTER OF STATE IN . .-mﬁmmmq&t-ﬁo o

THL MINISIRY OF  FINANCE
i A ol 0 4
inimy ‘

and C'gmn.l

process wees have Leen
muing | + Verious stepe have Leen
mm'inufu rd in the recent past and
more, are ay, A sive
Central Excire Bill to replace nnmrg
Central Excises and Salt Act, m-re

the process of being drafied. Em-
mates Committee of the Parlisment is
alio expected to look into seme i ntlsnl.
aspects of the functicning of the

ment and make recommendations w irh
could be taken into consideration while
drafting the Bill.

iw Az 9w, imw & Ivw ufawfa
g &t 7 wfrafaaag
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wiw, 1977 ¥, &% A% §w
% wlimnfal & fasg afed mfs &
rmat ¥ gEmard 9T afrafuaat,
N fowad fasft § 1 quas A
fymea & wwarg § Y v §@ THAW
fusraay & iy wiw w0f o
%Y IA4 O HiT A 9T
gl &l wily § sfFafaranti wik
¥ waitgn Fo wea framat « sise
W OW W OB W oweer § oww
framdl & v i et geagan
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Committee
Jmhm Report om

g50. SHRI P. K. KODIVAN :
SHRI BALASAHEB VIKHE
PATIL:

‘Will the Minister of FINANCE be
pleased to state:

(a) whether the James Raj Gnmm:ltﬂe
on the Public Sector Banks has submitted?
an Interim Report to the Government;

(b) if so, what are the recommenda~
tions thereof;
tng:] Government’s  decision thereon;
(d) what benefits will He borrowers r.'!
recomnmendations

in the K
&euﬂ%ﬂm?



Mupscisation of sterling tea companies

p31. SHRI P. K. KODIYAN: Wwill
Minister of FINANCE to

(b) if %0, the detalls thereof; and

uy)m:t:ll be mpm made

NISTER OF CE

HRI H. M. PATEL): (a) to (c). The
imati ar tea
+plantation companies, uding outright

g3z, SHRI KIRIT BIKRAM DEB
BURMAN:

SHRI M. RAM GOPAL
REDDY:
SHRI RAJENDRA KUMAR
'SHARMA:
SHRIV. G, HANDE:
Wil the Minister of FINANCE be
Pleased to mate:

"(») whether it is a fact that the talks
between the representatives of the Govern-

' (a)mamnp-e

ts come to 4 setdemeni in this regard?

SHRTHM PATELY (o) (6], & et
A i(n) to {¢).
snd.bcmmdebyxlhekhéhhd‘h
Natioral Council of the Joint Contul-
tative Machinery for the mesger of Dear-
ness Allowance sanctioned to -the Cemtral
Government cuployets upto the index
average levellof 272 mi_;_'pu:y al least for
retizement benclits, is was recently
discumed with the Staff Sideof the Stand-
ing Committee of the National Council
but no agreement could be remcheds
The demand will now be referred to
Arbitratiin,

Ald from Bweden

3 . SHRI KIRI'T BIKRAM DEB
RURMAN: Will o Miniser  of
FINANCE be ploased 100 staie:

(a) whether Sweden has  recently
agreed o extendd a grant  of Re. s0.47
crorcg (Skr. 270 million) in aid of Indg:

(hy if so, the wvma of the agrevment;
and

(e} whether Goveinmenis have abo
agreed 1o write off all debs due nm
India; ifs, the towal exient of the write
off ?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (s) Yes, Sir.

(b) The entirr amount of asisance
it on m grant basis, A part of this ass-
tance amounting (o » 100 millicn
Rs. 18:66 croris) i ticd to imports fum

n, while of the balance, Skr. 65
million (Rs. 1a: 12 crores) is for Teck.nical

1 -
im-

4 , and
ports from any country of the world,

i
i
il

e
i
L.
By
%Ez
28
Twkd
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Enquiry into escape of Dr, Dharama
Teja

954. DR. BALDEV PRAKASH: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether an enquiry is being made
into the circumstances of escape of Dr.
Dharama Teja by the Air India Planes
illegally; and

(b) if so, the result thereof ?

THE MINISTER OF TCURISM
AND CIVIL AVIATION [(SHRI
PURUSHOTTAM KAUSHIK): (a)
An enquiry is being made by the Indian
Tax Department. Dr. Dharama Teja
did not travel by an Air India plane.

(b) The result will be known alter the
<case is enquired into.

Escape of Dr. Dharma Teja on Air
Ticket from abroad

955. SHRI ISHWAR CHAUDHRY:
Will the Minister of FINANCE be
pleased to state:

1) whether it is a fact that Dr. Dharma
Tejr managed to get an air ticket from
abioad endorsed on American Air bus
and left on his own passport;

(b) whether it is also a fact that he was
to pay a huge income tax amount to
Government; and %

%

(c) if so, the details regarding the

reaction of Government in this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH &a) It is
understood that Dr. Teja had obtained
an air ticket issued by M/s Iberian Air-
ways. This ticket was subsequently en-
dorsed by M/s Air India in favour of
M/s PAN AM.

Dr, Teja was in possession of a valid
assport on the date of his departure
rom India;

(b) Income-tax arrears due from Dr.
Teja as on 31-3-1977 amounted to
Rs, 4'87 crores.

(c) Dr. Tejaleft India without obtaining
a tax clearance certificate. Accordingly
the Income-tax Department has issued
a show cause notice under Section 230(2)
of the Income Tax Act, 1961, to the car-
rier, namely M/s Pan American World
Airways for carrying Dr, Teja without a
tax clearance certificate. Show cause
notice under Section 230(2) of the LT,
Act, 1961 has also been issued to Mfs

Air India as it had endorsed the ticket
in favour of Mjs PAN AM.

Import of Edible Oils by STC

056. SHRI ISHWAR CHAUDHRY:
Will the Minister of COMMERGE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) what was the import of edible oils
during 1976 and 1977;

(b) what are the details regarding
import of edible oils during the year
1977-78; and

(c) whether State Trading Corporation
of India which had been earlier asked
to import has again been asked to import
edible oils and ifso, the details regardi
the quantity of each edible oil being
imported during the current financial
year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) Import of edible oils by the
STC is given below:—

Year Quantity
(Jan.- December) (in M.Ts.)
1976 . : . . 1,76,343

10T SIS o WS SR 1 ¥ [

(b) The various types of oils imported
by STC during 1977-78 are as follows:

Qil Quantity

(in M, Ts.)
Soyabean oil . - .~ 3,853,570
Rapeseed oil . : . 1,02,848
Palm oil . = . 64,024
Groundnut oil . 5 17,310
TOT.;\L . 567,752

————————

c) The STC has been and continues
to be the agency to import edible oils on
Government account, both for supply to
vanaspati industry and direct consump-
tion. The STC would import requisite

uantities of edible oils during the current
inncial year also to ensure free availa-
bility of this esssential commodity.
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Loans to Goldsmithe ' wm '
or Rebabilition
gg.g SI-IRI D.D. DESAI : Will the
Minister of COMMERCE CIVIL

7. Slml ISHWAR CHAUDHRY:
Wil the Minister of FINANCE be plessed
o state |

() whether it is a fact that Governmens
of have decided to write off the
balance of loans

ted to the goldsmiths
for their rehabilitation ; and

(b) if s0, the the details thereof ?

THE FINANCE MINISTER (SHRI
H. M. PATEL):(a) and (b) Yes, Sir. A
decision has been taken by the Government
of India 10 order general write off of the

outstanding amounts of rehabilitation Ionnl
granted to State/Union  Territory
ernments for relending to gnldnmths
mﬂ.ﬂ:mm has btenlh ] I;Emwmthvinv of tlze

1y to e loans e gol
smiths and "ﬁi prencd sume
of the State Gmrmnmu in cffeclng
recoveries.

The Government of India have already
imued instructins on 21-6-1978 to  State/
Umm 'I‘rmwry Governments to  isue

ral write off of ocutatanding

o rehabilitation loans due from
th: The Guvernment o’ India

will in turn write off outstanding balances
of the loans advanced to the State/Union
Toaritory Governmentsfor this purpose,

The relief measure now ordered by
the Government of India would cost the
exchequer about Rs. 5 7 crores and the

is cxpecied to bcmﬁt a large

measures
mumber  of goldsmiths

Public feelings over Bhoothalingam
Committee Report

958. SHRI D. D. DESAI : Will the
Minister of FINANCE be plrmd to state :

(a) whether Government are aware
of public feelings over Bhoothalingam
report ;

{b) if so, whether Government  will
shelve the report ; and

(c) if not, whether they agree with
the demand of trade unions 1o scrap that
report ?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) The
Govtrnmemilm of the reaction of
umul sections of the public to the re-

(‘bgwd{c}.m report Is under

sum.ms AND COOPERATION be
pleased  to state :

(a) whether l.he new uﬁ-m
pnlll.!ythu was announced i y ﬂ'
underwent many changes between its

announcement and final publication fox
the public:

(b) if so, what were the changes :

(c) whetber these changes meant any
substantial change in the policy as an-
nounced ; and

(d) if so, the reasons tlerefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMECE,
AND CIVIL SUPFLIES AND COO-
PERATION (SHRI  ARIF  BEG):
{a} No, Sir, The total number of amend-
ments carrierd out within 15 days of the
announcement of Import-Export  Policy
for 1970-70 on grd April, 1078 was
only 17. Of these all except three, were
cither for comrecting printing efrors or
inadvertent ommissions. The other three
relating to export of  yarn, knitwear
(woollen and mixed) and  footwear
amendments, in the nature of clarificativns
anly. None of these amendments amcun-
ted to a hasic change in the  lmport-
Export Policy in force from grd  April,
1970, (The Import-Export Policy for
1913319 was announced | on ard April,
197

(b) to (d). Do not arise,

Auctioned Gold for Self cmyployed
Goldsmiths.

g60. SHRI 0. V. Al AGESAN : Will
the Minister of FINANCE e pleased to
tate:

(a) the details of the gold auctions
held so far;

(b) whether lhl:y helped in bringing
the prices of Eand stepping
smuggling in gold ; w

(c) stepa taken to sce that the auctiencd

mmMu the self-«mployed goldimiiks in

t parts of the country for making
ornaments etc,?
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THE utmsmu O? FIN;\NQB (SHRI H. M. PATZL) :
(a) Details of the six gold auctioas so far held are fu nished in the table below ¢

§.No. Date of auction

No.ofbids  Quantity

) i e
iec a
- (lh.prp-rr 10 I;:ds
gms). (Rs. in cro--

res)
1 3578 P 219 492'6 633 3.
a 16578 . 659 1559 4 635 10-0%
3 31578 . " 6oz 12207 4 636 7-9t
4 14658 . . 1002 15049 - By 9’ 69
5 28698 . ' : N 1193 1618-9 646 10° 47
6 12.7-78 . . 1100 1520° 44 Gg5 g

(b) Reduction in o:‘h;-d pricc  of g«lald
or ing the price d at a particular
IMW ngl the %l)jcciiw: of the p‘(;ovcrn-
ment's guld sales policy. The objective is 10
check munghng by making available
some supplies of gold through legal
channel.

The sale has discouraged large scale
gold lmugglin‘f into the country. The guld
prices in India have alw shown sume
tendency to fall sinee the commencement
of gold sales operations in spite ol the rising
trend  in international  prices,

(¢) The Government has taken the
following steps to ensure that gold sold
by the Reserve Bank of India also reaches
seli-employed  goldsmiths:

(i) The Government has imposed a
ban on 2-6-78 on the sale of gold purchase
from Reserve Bank of India auctions
by one dealer to other liccnsed dealers.
However, such E:ld can be sold only to
certified s upto 100 grammes at
a time for making ornaments etc. or
may be used by the licensed  dealers
du:n'mlvu in the making ctc. of oma-
ments.

Certified goldsmiths not exceedin
fw&l)in number are permitted to lubmg

joint bids in the Reserve Bank of India
auctions.

(iii) A scheme for the sle of gold
at fixed price to gold smiths at selected
centres in the country, in between Reser-
ve Bank of India auctions, is under the
comsideration of the Government.

Foreign Exchange Reserves

g61. SHRI O. V, ALAGESAN: Wil
the Minister of FINANCE be pleased
o stale

ta) the amount of foreign exchange
reserves as on goth June, 1958,

b)) their Ixrakup under  various
lu-ad.-, such as, private remittances, tour-
ism, income from investments abroad, .
rlc..md.

(¢) whether there is any proposal to
use owr foreign  cxchange reserves to-
bring down inflation,

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) India"s
fo.vign exchange reserves as on goth
June, 1978 amounted to Rs. 4518, 48
crores.

) The details of India’s externad
transactions which could provide informa-
tion under various heads such as private
remcittances,  tourism,  inccme  fremy
investments abroad, eic. would beccme
available only with the compilaticn of
halance of g-vmrnu data by the Reser~
ve Bank of India. So far these data are
available only u E. end June, 1976 and
have been published in March, :978 issue
of Reserve Bank of India Bulletin

(e), The Gmmmt. with a view }:-

the economy, has been pursuing an active
policy of utdising .pff:"or e forcign-
reserves 1o facilitate sizcsltle
lmmofhmofm-mmm
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wegetable oils, pulses, raw cotton and

ather be::;e fibrea euwhdlmmﬂ‘:;l‘t

3 A to augment domestic avail-

:ﬁﬂltr through imports to meet critical

which emerged in certain  vital

items like aluminium, Crment, coking
«<oal ctc.

Frocurement gll‘dm and Edible
ils

g6z, SHRI K. MALLAXNA @
SHRI S, S, SOMANI :
SHRI 'D.B. PATIL:

Will the Minater of COMMERCE,
-ACIVIL SUPPLIES AND COOPERA-
" TION be pleased to state :

fa) what steps have been taken by Elo-
wernment 10 procure as part of the public
distribution system with buffer stocks of
pulacs;

(b} whether some procurement had
also been done in edible oils

{c) what are the details regarding the
import  of edible wils through private
partics and the Swate Trading Corpora.
tion; and

(d) what arrangements have been made

garding the distribation of pulses, edible
2?1 and vanaspati to make them etuly
available 1 the common people ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVil. SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL}:

(a) Regarding pulses, import posis
“ bilities are  ncgligible. In & situation

pomible, and it w further push up the
ices. Im v]itwofd:il. NAFED and
CCF have been asked 10 enter  the mar-

their
cial operations, Between them, they have
" built a stock of about 42,000 tonnes of rabi

i

{b) Government have arranged for the
. &muﬁ& qunn‘:lﬁﬂ of edible
: to tween supply
addmn;l& Nmnh}r&ummt
“mecount, t up & stoc about 13,000
--mdpmm‘guwil ﬁvmwloﬁngmal
- Procurement,

¢) Tmport ofedible nils upto §-7-1
-t(l’auw port onq;riune upuu!u’s g‘;:
«gount during the oll year was 4,302,077

!
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‘tonnes, STG had imported 5,67,75¢ ton-

nes of oils during rg77-78.

(d) Disribution of refincd rapesced
oil at & Nwit’t of Ra, 7/- per 3
through lice fair price shops is already
under implementaticn, Vansaputi i3
fieely available u fair prices, In  aegaad
tor pulses, the stecks built up by NAFED
and  NCCF e disribuied thiovgh ¢
uperatives and State Civil  Supplics
Corporatious.

Mecmorandum from Goldsmiths
Asscciation

- SHRI K. MALLANNA : Will the
Ministcr of FINANCE Le plrased 1o staie :

(a) whether acdelegation of Goldanith's
Asmociation hay submitted memnandim
to Governme ntsuggesting that Goid should
be made availatde 10 the gold-miths and
to the common people at “proper price”
and smuggling in guld <he uld be nought
down by sclling guld :

" tb)op;‘::»:!he;ufhr .(ru -ld-mi”n::mnhx
0 the sale of gold by ten
system and demanded that l’hr gold should
be sold 10 goldsmithy ane 10 the pee T’f
through the creation ol swiable  mudhi-
nery;  and

e} if so, the reaction of Government
thereto ?

THE. MINISTER OF FINANCE /‘SHRI
H. M, PATEL): {a} and {b; . Yes, Sir,

{¢) The main demand of the Goldsmiths'
Associations is that gold should e sold to
them at fixed price fiom  vaiious cenuirs
in the country. The following steps have
been  taken the Government to meet
the demand of the goldsmiths.

(i) By an Order isued by the Gold Con-
trol Administration, dated 2-6-78, & ban
has been imposed  on inter. ules in
R.B.I. . Dealers who
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“

Commission made payable to M/s,
Hinduja Brothers

0f4. SHRI JYOTIRMOY BOSU :
Will the Minister of FINANCE be pleased
to  state:

fa) Whether itis a fact that in relation
to a loan obtained from Iran for the Kud-
remikh  Project, a huge  commission
amounting to nearly two million dollars
wis  marle pavable to M/s Hinduja
B-others or companies and  concerns as-
sociated with or controlled by them ;

‘b whether the said Hindnja Brothers
have opened an account in Iran in the joint
nam=s of A:hoka Trading Company
belonzing to one of the family members of
the erstwhile Prime Minister Mrs, Indira
Ganihi’s family ; and

fe)  whetheritis alsoe a fact that the said

Hinduja Brothers are having a  con-
cern called Ashoka Trading Company
in UK. to which funds were transferred
fron Iran and from which acrount a
sum ol Rs. 2 erores was withdrawn in
poun 1sterline and paid to Saniay Gancdhi
in the first quarter of 1977 ?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): fa) to (c).
The Government have no  information
on  these matters.

‘Sale and Purchase of foreign assets

965 SHRI JYOTIRMOY BOSU :
Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that he re-
ceived an intimation from a Member of
Parliament stating that there are lot of
mal-practices in the sale and purchase of
foreign assets in the matter of dilution of
equities for compliance with FERA,

(b) whether it was suggested that all the
equities which are being offered by foreign
companies for sale should only be pur-
chased by Government and after that these
may either be retained by the Govern-
ment or sold to the highest bidders in India
which will prevent blackmarket in foreign
exchange and also use of black money;

(c) whether it is a fact that the aforesaid
malpractices have intensified very recently ;
and

(d) if so, the action taken in this regard ?

THE MINISTER OF  FINANCE
(SHRI H. M. PATEL): (a) and (b).

Yes, Sir. A reply was sent to
the Hon’ble Member explaining the
policy being followed with regard to the
mode of dis-investment/dilution of foreign
sharcholding under the FERA (copy atta-
ched) and pointing out that there is hardly
any scope under this policy for the alleged
malpractice, In view of this, it was also
pointed out that the Government do not
see the need for making purchases of all
the - foreign sharcholding and auctioning it
later nor would it be a desirable or prac-
ticable proposition.

{C'.l X(‘-. Sir,
(d) Does not arise.
Statement

A Note on the policy followed with regard fo
the dilution of  foreign shareholding undey
FERA

According 1o the directives given to
foreign companics operating in India under
FERA they have to dilute their non-resi-
dent shareholding to 749 or 519, or 409,
depending on the nature and character of
their activities. Foreign branches opera-
ting in India will have to convert them-
selves into Indian companies in which the
foreign sharcholding should not exceed the
stipulated level.

2. The dilution of the foreign shareholding
is brouzht about either by disinvestment of
the foreign sharcholding or by fresh issue of
shares to Indian residents or by a suitable
mixture of both depending on  the circums-
tances of cach case.

3. The policy followed with regard to the
mode of dis-investment/dilution of forcign
sharcholding is as follows:

(1) Publicissue:

The first preference is for the placement
of the shares (whether they arise out of dis-
investment of the foreign shareholding or by
fresh issue or by a mixture of both) on the
market for subscription by the public
though a prospectus. In the case of forcign
branches converting themselves into Indian
companies, the Indianisation is necessarily
to be brought about by the issue of the
shares of the Indian company to the public.
The placement o fshares on the market for
public subscription is also insisted upon
in the case of companies which are today
not listed on the Stock Exchange, but which
will become listed companies as a result of
the public subscription.

(2) Rights issue :

If the forzizn camdanies concernad are
already listed on taz Siock Exchange and
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. their Indign shareholding is al:ndywldrly
dispericd, the  shares aic  cflered

. the existing l'.ndun TeHC ut ;hmtbuﬁm
of the company as & “rights isue,” The
nﬂ;z & suitable remrvation
of for allotment to the public { nan.
cial institutions is also consideicd together
with a rights issue,

(8) AMdixturs of public and rights isswe :

l*;fll:e shares being offered are of 2 bffi-

large magnitude, or if t..c company ia
o be e oo b Biosd Exchange, then &
suitabe mixture of rights and public issue is
prescribed.

(4) Reserpation for employees :

In all cases, a reasonable rurnmion of

llnrel u made for the employees of the

or of the group of companies,

m ln the stipulations that alloiment per

ual will not excerd 200 shares (of

Rs. 10/- each) and the shares will not be
transferable for a period of' 2 years,

"(5) Sale through the Stock Exchange 1

If the number of shares is small, the sale is
permitted  through the  Stock Exchange
within a stipulated ceiling price,

(6) Sals to other ma'or shareholder :

If the company consisis of only two or
few shareholders, and the transaction ine
volves the transfer of the sharcholding to the
Indian promoter of the companies, then
the transaction is permitted as it does not
Iwvolve sale to any outside pcm'r andfor
change in the management of the company.
Such approvals under FERA _are, however,
subject to any funher approvals that may be
required under the Companies ActyMRTP
Act in the md.lmry course,

(7) Allotwumt to business associales :

If the company so desires, a wr¥ small

t of the shares is made for the

buniness amociates of the company, subject

to the stipulations that allotment in an in-

dividual case will not exceed 200 shares

and the shares will not be transferable for a
period of 2 years,

4 Thus, the dumv-tmmg{d'ludm cf

ing is brought akout Ly
shares to tbe public through pros
rights isue to the existing Indian

Eié’-
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ing to the Indian prmmer)‘plrm within
the g:\pmy ;l}; :]t : shere

Fapec substan or cot-
trolling blrck dureholdhg to an
uuuldr party tlmmgh private arrangemer ¢
is not permitted,

Accident claims pn:rund against
G.I.C. disposed of by Tribunals

Iﬁ SHRI  JYOTIRMOY BROSU
Will the Minister of FINANCE be pleared
to state;

(a) the nunher of cases rigutaied g1l
disposed of during 1975~+57 in the moter
Iu:ndml th(‘.‘“;:pnm prr&mdhmeli Genersl
nsurance icn ribunals in
different States and towns ?n India;

(b) the number of cases pending as on
3ust December, 1977; .

(c) the number of cases registertd
and disposcd of during the said pericd by
thr Alipere Tribunal, Calcutia;

{d) the number of claims pending in
Alipore Trnhunnl Caleutta as on 318t De-
cember, 1977; an

() Whether Goverrment prepase 10 tx-
pedite  disposal of claims?

THE MINISTER OF FINANCE
(SHR1 H M., PATEL) : (a) to (c). The
information is being gathered and will be
laid on the Table of House assoon as
it iravailabl

(d) Number of pending claims is 1513,

(¢) While Insurance Companks make
all out efforts to scttle the claims expeditic
ouly, some time is taken in gathering the
information relating to accidints for the

of determining  the  legal
iability of the insured and the amount of
claim payable under the insurance poliry.
In the case of motor acci'ents involving
third partics, Jarge number of claimants do
nuurcplxﬂlrmtoﬁ'm‘d by the in.
mplrlm and Rurrmd l@m‘k

awards fram the M
Tribunals set up u.nder the Motor Vehicles
Act and this process necessarily takes time

However, the insurance nies rende
very posible amistance to
hrxpdmnc thed-pnnhfchin. o
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Inspestion of Firet Natiomal City
Bank's Recerd by Reserve Bank Ins.
pecters

q67. SHRI JYOTIRMOY BOSU:

Will the Minister of FINANGE be pleased
to state:

{a) whether it a fact that Reserve Bank
Inp have by insg d the first
National City Bank’s records and have
unearthed many unauthorised  details
tnitiated Iryctheml:l.uk m;\r:lhwll has “mg
Exchange Con tions,

Sv mdy HRules, accounting ptc:gd‘rwo“ E
and also misused huge funds issued in the
name of ‘expenses’; and

(b) if so. lullest details thereof and action
taken ¢

THE MINISTER OF FINANCE
(SHR1T H. M, PATEL ) : (a) and
(b), Reserve Bank of [Iadia have
reported in thit  connection that they
are investigating a complaint from the
First National Citi Bank Emplovees Awo-
ciation that the Citi Bank has been evad-
ing income-tax inuivg Cictiions fixed des
pait receipt,  ete. These investigations
arc in progress,

The Restrve Bank arc cxpecied 1o take
appropriate action in the light of its findings.

Appointment of Top Oficials in Pub.
lic Sector Undertakings

g6, SHRI BEDABRATA BARUA:
SHRI BHAGAT RAM :

Will the Minister of FINANCE be pleased
<oslate : .

i.} whether the appointments of top offf
ials in the public scctor undertakings are
mvle in conwlation with their adminis-
rrative Miniwries; and

() if . d\\:mhm-Jthe;e have been any

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) (a)  The
appointmen

ts to the poss of parte

{b) Does not arise,

Assesamant of wealth-Tax and Income-

tax of Shrl Ved Prakash and Sheimad

Krishna Rani of Messrs Himes
Laboratories, Sonepat

969, SHR1 OM PRAKASH TYAGI :
Willthe Minister of FINANCE be pleased
to refer toreply given to Unstarred question
6752 on the 14th April, 1978 rgarding the
Capital investment of M HIMCO
Laburatories, Sonepat, (Tlaryana) and state:

(a) whether Shri Ved Prakash, (shown
at serial No. 2) has been asicwed 1o wealth
tax, if 8o, since when; ’

(b) what has bren the“year-wise value of
his w:alth and the amount of tax paid
by him year-wise upto date;

{c} whether Smt. Krishna Rani (shown
at serial No. 1) has been paying wealth- tay

orincome-tax, ilso. since when;

(d) what has been the year-wise asscss-

ment of both these taxes on her upto date;
and

(¢} what has been the year-wise value
of wealth disclosed by her for the purpose
of awessment of wealth-tax ?

THE MINISTER OF STATE IN THE
MINISTRY ©OF FINANCE (SHRI
ZULFIQUARULLA) : (a) Shri Ved
Prakssh has not bern  assesmed to
wealth-tax,

(b) Notapplicable in view of what has
been stated in (a) above,

(c) Smt. Krishna Rani has been paying
both incomstax and wealth-tax since
amessment year g88-6g.

(d) \-'eir-iqiq; Aapswmn of incomiax
and waalth tax are as under: —
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Ascmment Year Income Tax Wealth Tax
asscssed assesscd
Ra. Rs. Ras. Rs.
1968-6g . f . ’ ' . 18,810 2224 1,930,270 150
1969-70 ' . . . ' . 15,500 1507 1,552,140 261
1970-71 . . . f 16,080 1491 1,70,620 959
gy1-72 . . . . . 15,740 1672 1,17,200 173
1972-73 . . . . . . 17,190 18686 1,41,640 1416
1973-74 S . 15,430 1467 62,700
197475 0 . . . ' N 16,370 1fig1 1,24, 700 1247
1975-76 N P . f . 27,400 5150 1,51,000 1518
19?6“??} Nol assessed as yeb
977-78
(¢) The wealth disclosed in the wealih-tax ({} Fq7 !ﬂa’ﬁ_‘eﬂ fﬁ'tﬂ?{ ¥EIFT
returnas i der =— N .
e ®t agE # wgr omvaEAr §
Asssssmen? year Wealth returned. .
106860 - (@) W e Ru o ez
& q WeT  WAW AQT  THITH W
196g-j0 1,53.675/- me T i; g7
1970-71 1,65,465/- 5 .
() a7z 7rsdi & wifa |
1971-72 117,105/~ ;
o wrar AT O% w1 gy wwAtA fawo
1972-73 1,41,640/- aur g, W7
197374 6a,660]- N :
(w) afz e, At =% woewr &
197475 1,24,700/
wIaT & sy gt & ¢ 7
1975-76 1,51,800/-
197677 Returnt not yet filed qaza st wmae  fawase st
1977-78 though noticrs un-

der sec. 14(a) call-
ing upon to file the
smame were served
on 13-12-1976 and
7-10-1977.

wed witw Wy croeq & fg wafor
forr At

970. ¥To Wetwrowe qhig
wmy wfrm et wmre fawvr Tt
gy WA yar w3 e

(=t qusterm wifime) : (%) Aviiey wrt
W g7 ¥quA fawTA marma w5
UEEA e qgier sq ¥ g
T ar @

(=) o, afi

() she (w), falr it e/
qw ¥ fog fysmr xq wrETEET
T eqrai ®Y faesrer amamar wenyamt
b weTyr s & Ty o T oy
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W Tt W ewen

971. ¥lo wfmremer iy :
wr faw 5ot ag ward W) wor w357
f :

(%) wx st qiwe gatfaam,
warng  (Tweqm)  dar wifean
s wErfudwe wann faar st
(e w@wW) =7 6T ¥ WET Jeqrawt
w1 g oY fargw wfsanggi & ark ¥
wiow  fer o &

(@) afe g, 1 378 war T=w
qE I AT ;W

(7) S¥ 9X aTHC A WT FH-
aft wr g ?

farer s arrera % o st (ot wefter
wrw) @ (%) awr W
TER FA™E WY, 7ATE (To Fo)
¥ fears 10-10-77 w1 oF wWow
W AEH IATGF FI§ /Y, T
(Toreqrr) & WY fediw 28-4-78
T UF AAA NMAIAC 20

(=) oz (7). T0 amAl ¥
IS MT AT W HIETT LAY NE
FrEET f g Ao

FITAT AT HH

1. wTwEETT grar F 07 AT wEE wi
Tz §77 300 To Nfx frouto frar

s srfge |

i ndt e

FIETT A HIT AT 1977-78 ¥ OO

oRTR ¥ gzl aigrfer wraq #Y,
T4 AT 1976—77 F 930 Tr T4
Fraa§, amw 1o wfanaar zar e

2. faq sl &7 w97 qrey < WY wwa WA 1077-78 F Ao ArzEa A

&1 wWIGT ® Fre TATE GroAdr g
A% qE | A3ER 3 q447 fagreat

¥ dra ft st wfza

q4f1 Tagal & 37 FrAsrl #Y
HATTAR ATC FIF KT qTavaF  s09eq7
w4t o, frT# w77, w597 AOw
1976-77 ¥ gyienred gr wd 41 4

3. T4 FIAETY KT AGHA XA xww Fr Forg aF & 7% wroAwId B ATTHG ITQ

wrd Faf @rom qardy siAY 2ifge

faFa s wifge, Sad art & 71 fafires
gura adt ey oy § 1 ¥fer frewm
wrifafy ¥Aaaws 4T 8 94 @ gt
gt &

4. FTRIETCL WT ATEHH 80 AT FIWRTY  HIVAKTU K1 I Ge¥ w17 froqras &

& fro¥ wrd frsgiEd ®) o § car

AT wifge

T g Argdy fa i § v fredr
ST WHa § T% gra & a4dr gay
® Arar, wgEE @ qmwar ¥ faw
Agwqd @ TR §
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Wy Y wriardy

-%. wqfrs w1 sfrn affeor sreasrd 7 adary §F qFw w7 cdfew wffer @
© wfvyft ¥ far o wrfige

wrdd ¥ Ayt ¥ ot 2 a7 fear
HTAT § | FTHT FIWGIR & 90 Wi
WY Heq W A et w1 frar
ST & 1 AT ATET O KT A
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Ll
Memorandum Regarding Replace-
ment of Gold Auction system

g72. SHRI M. RAM GOPAL REDDY:
Will the Minister of RINANGE be pleased
to state:

(a) whether Bombay Bullion Association
in a memorandum to the Government
suggested the replacement of the present
system of auction of gold; and

(b) if so, the Government’s reaction
thereon ?

THE MINISTER OF FINANCE
(SHRI H.M.PATEL): (a) Bombay
Bullion Association in  their repre-
sentation dated grd July, 1978  while
welcoming  the  Government’s  gold
sales policy, have suggested certain im-
provements in the existing scheme for the
sale of gold and recommended certain
further steps under the Gold (Control) Act for
the success of the scheme and attainment
of the Government’s policy objectives,

{b) On the basis of review of results of
the auctions so far conducted and ex-
perience gained, changes are made in the
methods of sales. A scheme for the sale
of gold at a fixed price to goldsmiths at
selected centres in the country, in between
R.B.I. auctions, isalsocontemplated.

Boycott of Gold Auction by Gold-
smiths of Bombay

973. SHRI M. RAM GOPAL REDDY :
‘Will the Minister of FINANCE be pleased
state:

(a) whether the goldsmiths of Bombay
bayeotted the fourth gold auction; and

{b) if so, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI
. M.PATEL): (a)and (b). A section
of the goldsmiths of Bombay staged
a  demonstration before the Reserve
Bank of India, Bombay on 14-6-78
when the 4th auction of the gold
1642 LS—-8

was being held. The representatives of the

Association met the Deputy Governor,

Reserve Bank of India and submitted

a memorandum. The main demand con-
tained in the memorandum was for direct
sale of gold to goldsmiths at fixed prices.

Government has taken the following
steps to meet the demand of goldsmiths :—

(i) By an Order issued by the Gold
Control Administrator dated 2-6-78, a ban
has been imposed on inter-dealer transac-
tions in R.B.I. gold. Dealers who pur-
chase gold in R.B.L, auctions can sell
such gold only to certified goldsmiths upto
100 grammes at a time or themselves con-
vert such gold into ornaments for sale,

(ii) Groups of goldsmiths not exceeding
five in number have been permitted to
submit combined bids in the fortnightly auc-
tions conducted by the Reserve Bank of
India.

(iii) Co-operative societies of goldsmiths
holding valid licences under the Gold Con-
trol Act, have been made eligible to parti-
cipate in the auctions.

(iv) A scheme for the sale of gold in
small quantities to goldsmiths at fixed prices
in between the R.B.I. auctions, from selec-
ted centres in the country, is under the
consideration of the Government.

Submission of reporton wages, incomes
and prices

974. SHRI AHMED M, PATEL :
SHRI K. RAMAMURTHY :
SHRIAMARSINH V. RATHAWA
SHRIDHARMAVIR VASISHT :
SHRI CHITTA BASU :
PROF. P. G. MAVALANKAR :
SHRIC. R. MAHATA :
SHRI AMARROY PRADHAN :
SHRI UGRASEN :
SHRIY.P.SHASTRI :
SHRI F. P. GAEKWAD :
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SHRI ARJUN SINGH BHA-
DORIA :
SHRI SUDHIR GHOSAL :

Will the Minister of FINANCE be
pleased to state @

whether the stud w
hmmu(., and : hi.dedﬂwpg m
Bhoothalingam has submitted its reports;

{b) ifso, whatarcthe main recommenda-
tions made ; and

(c) the action taken by Government
thereon ?

THE MINISTER OF FINANGE
(SHRI H. M. PATEL) : (a) Yes, Sir.

(b) The detailed list of recommenda-
tions is at Q of the Report,
which has already been Indm:lt.hc"l‘able
of the House,

(¢) The Reportisunder examination.

Purchase of Bidi Tobacoo by Co-
operatives and Bidi Manufacturers

975. SHRI AHMED M. PATEL :
SHRI AMARSINH V. RAT-
HAWA &

Will the Minister of (‘.OMM_ERC.E

CIVIL SUPPLIES AND COOPERA-
TION be pleased to state :

(a) whether some cooperatives and bidi
manufacturers  have the
Government to grant some credit for the

purchase of bidi tobacco in order to relicve
lhc distress of tobacco growers ;

(b) ifso, theaction taken by the Govern-
ment in this regard ; and

(c) whether Government are  also
consdering to purchase bidi tobacco
to help the farmers ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHR1 ARIF BEG):
() During the discussions held with
representatives ofu‘d'mwen of bidi

agencics
wmin; bidi tobacco and bidi manu-

turers during May-June, 1978, it
was indicated that availability of credit
was acting as constraint in larger purchases
of bidi tobacco.

The Government is prepared to
.n(‘:t) in relieving credit pmlllm if any,
of such co-operative or state units who
intend to pmdme additional quantities
of tobacco, over and above their normal
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(c) NAFED have already been aaked to
buy 25,000 tonnes of non-virginia tobacco,
inel bidi tobacco, to help the farmers.

and Tarif Rates
for Janssa Hotel at Delhi

-976. SHRI K. RAMAMURTHY :
ill the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

() the details of accommodation tariff
;;:Il::rm Janata Hotel being built in
’

(b) whether there are proposals to
have such Janata Hotels in Bombay,
Calcutta Madras ; and

(e) if so, the details thereof ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) : (ll
The 12, Janata Hotel (Ashoka Yatri
Niwas) in New Delhi, which is expected to
be commimioned in phases durin ﬁo-
B1, will consist of 505 double L
rooms and 6o four bedded family rooms
with attached toilets. In addition, there
will be a restaurant-cum-coffec shop,
a speciality restaurant, a shopping arcade,
tourist information offices and a recreation
room. The initial tariff for the standard
room and spécial categories will be so
adjusted as to give an average tariff of
!tu. 18/- per perday.

(b) and (c 'Rr Apart from Delhi,
the Sixth Five Year Plan envisages the
construction of Janata Hotels in Bombay,

.Calcutta and Madras. The allocations

for each of these hotels will be made after
detailed schemes in respect of each umit
are ﬁnllhd, dq;mdmt On resources
available,

UNDP Assistance to Tndia

ﬂ? K. MURTHY
tostate :

(2) The quantum of UNDP amistance

to Indis during together
ich the dutalh of prefecn and wid " and
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(b) the tentative UNDF
proposals for 197781 cyele P
T TR OF NS

United Nations JD;wi:{mmt(:zo-

eycle 1977—1981.  Thus the total UNDP
asmistance thatis available for the five year
period 1§?T—WB‘ is § 108 million. As

aguinst this amount of § 108 million,
approved commitments on i

projects amount to § 68 million mg
pmiectlmvinging UNDP inj Mt 1
million are pending approval with l;.
;‘l;:lﬂ\rua balance of § 27 million for

ming for the period 1977
1981 for which projects are being Mmqu};id
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qryetT B wigp w3 e
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L q58 (%o 10%T7) qr@rdwr  (Fedtamw &)
ar
(%o 10 9m)
1 2 3 4 5
1 3~5~78 660 633 492.8
2 16~5-78 700 638 1580.4
3 31-5~78 866 636 1220. 4
‘4 14-6~78 -5 644 1501.9
5 28-6-78 873 046 1618 . 9
‘8 12-7-78 ®o 648 1520. 4
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Recovery of Penalty imposed by

Central Board of Excise & Customs

on M/S Mohan Meakin Breweries
of Mohan Nagar (U.P.)

984. SHRI MUKHTIAR SINGH
MALIK :

SHRI G. M. BANATWALLA :

Will the Minister of FINANCE be
pleased to state :

(a) whether a penalty of Rs. 1 crore
was imposed recently by the Central
Board of Excise & Customs on M/s
Mohan Meakin Breweries of  Mohan
Nagar in U.P. for the production of Carbon
Dioxide ; and

(b) if so, whether the said amount
has since been realised by the Government
and if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL) : (a)
A penalty of Rs. 1 crore was, inter-alia,
imposed by the  Collector of Central
Excise, Kanpur upon M/s Mohan
Meakins Breweries of Mohan Nagar in
Uttar Pradesh for production of Carbon
Dioxide Gas in contravention of the
provisions of Central Excise Rules.

(b) That recovery of the amount has
been stayed by the Delhi High Court
until the disposal of the appeal of the
party by the Central Board of Excise &
Customs .

Proposals to simplify and Rationalise
the scheme for giving incentives and
facilities to exporters

985. SHRI MUKHITAR SINGH
MALIK :

SHRI G. M. BANATWALLA :

Will the Minister of COMMERCE
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state :

(a) the costs and benefits of the existing
framework in incentives and facilities to
exporters ;

(b) whether there is any proposal under
consideration of Government to review
the scheme in order to simplify and ra-
tionalise it ; and

(c) if so, the broad outlines thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG) : (a) To
increase the competitiveness o f Indian
exports in International markets cash
compensatory support is given for product

JULY 21, 1978
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promotion,  commodity  development,
export credit development, export develop-
ment, origanisations and market develop-
ment. Total expenditure incurred under
Marketing Development Assistance
during 1977-78 was Rs. 324 bo.
crores (Provisional).

(b) and (c). Perhaps the reference is to
the recommendations of the Alexander
Committee on this subject. These are
under  consideration. A copy of the
Alexander Committee report is available
in the Library of Parliament.

Janata fair price shops in rural areas

986, SHRI SAMAR GUHA : Wil
the Minister of COMMERCE, CIVIL
SUPPLIES AND CO-OPERATION be
pleased to state :

(a) whether schemes for Janata faie
price shops in the rural arcas have been
completed and such shops started working:
and

(b) state-wise break-up of the number
of such janata fair price shops opened in the
rural areas by now ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERATION
(SHRI KRISHNA XKUMAR GOYAL)
(a) and (b). There are already about
1+85 lakhs fair price shops in the rural
areas, Their State-wise break-up is
given in the statement enclosed. In
the Scheme of Production-cum- Distribution
of cssential articles of mass consumption,
which is under consideration by the
Government, it is proposed that every
village or a group of villages having a
population of 2,000 and above will have
a fair price shop, plans for which wilf
have to be worked out by the State
Government  after finalisation of the
Scheme.
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s oo s 0 i e
Sate o
Price

Shops

[ 2 __ 3
1. Andhra Pradesh . 1761
2. Awmam . 12618
3. Bibar . . 20869
4 Gujarat a5 . 6598
s. Haryana .. 8536
6. Himachal Pradesh . . 2518
7. Jammu & Kashmir got
8. Kamataka . : . 11081
9. Kemla . f . toart
to. Madhya Pradesh . 12073
11, Maharashtra . F 21108
12. Manipur . 402
13. Meghalaya : . 1y
14. Nagaland 6o
15. Orisa . 7433
16. Punjab ’ . . 10167
17. Rajastban ~ . . 7339
18, Sikkim . . 12
19. TamilMadu 2 . . Goog
20. Tripura . e 75%
a1, Uttar Pradesh . . 18889
22. West Bengal . . 12311
Total (States) . . 184243
UNION TERRITORIES )

23, A. & N.Isands - 188
24. Arenschal Pradesh . o8
o5 Chandigah J . . a8
® DANMwl . . %
27, Delhi . ) : s14

1 H _ 3

28. Goa, Daman & Din . 303 .

29. Lakihadweep . B ar

g0, Mizoram § . . 197

g1. Pondicherry . . . 92
Total (U. Ts.) . . 21g

ToraL All India . . 185455

M'qlﬂtht:-'w

ﬁﬂ?' SHRI KANWAR LAL GUPTA .
Will the Minister of FINANCE be pleased
to state :

(a) whether it is & fact that the money

y in the current financial year has
been rising at a faster rate than that of the
previous  year

(b) if so, give the details thereof ;

L5 wt]:a:plmut:le ha fmcm. 4
money Yy ‘what sleps ent
proposc to take to check the same ; and

(d) what is the impact of the mone
supply over the prices ? i

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) and (b) .
. current  finacia
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money y the Reserve Bank of India of the
made the ing changes in credit after J::temto uc.h unf“h‘w
policy in May 1978: Non-resident  (External) Rupee
Accounts Scheme i Currency.
{i) refinance  would become (Non-resident) Accounts  Scheme,

available to banks in respcet of food
credit in excess of Rs. 2,000 crores
instead of R, 1,500 crores earlier.

(ii) Banks' cnidement of refinance H) In Indian conditions, there appears
at Bank rate to the extent of one direct tonahin, i
mtd;hnrwdmdum :m§ ;"j’".‘.’“ R G b e lhur:
a8 on Jast March 1977 . o . b
Do waitaws, Howeves tempursy weply and price, though it cannot_be
accommmodation will be provided undar iﬂmiﬁfﬂlhﬂ'wm
discretionary or standby arrangements, on prices. the other hand, the price
situstion seems to depend mainly on the
(iii) banks have been directed to svailability of emential  commodities.
deposit with the Reserve bank in terms However, the Government is keeping a
of rupees the equivalent of onr.-half close watch on the situation.
Statement
Analysis of Wariations in Money Supply
(Rs. crores)

Variations during the
financial year

B
23'75: to (L?Zr&gl to

Iunc 24)  June 23)

W, My 3 20ply with the Pablic (a - b) - . . . 4 346 + 1301
! (+ e“) (+77
a) Currency with the Public . . . . 4425 +7
¢ (+5°49 ) (+s-s§
b) Deposit money . . . f . f . . _— +
i (-—r’ﬁ {+5§{§
B. Sources of change in Money Suppply
1. Net Bank credit to Government . . . . + 11Bg + 951
[+106  (+7°9
{a) RBI's net credit to Government . . . " . + it + ‘708
(b) Other banks' credit to Govt. commercial sector : 487 248
2 Bank credit to Commercial Sector 77 . . & 135 4780
(+o7) (+37)
(n) RBI's credit commericial sector N : . . . r— 57 4+ 34
(b) Other banks’ credit to commercial sector . . . + 192 + 746
. Net foreign exchange amests of banking sector . 5 +-6o2 + 18
s (+26-8) (+a t’)
4. Govt's currency liabilities to the publie . . . : + 1 (—~ ’}
(+ 2 (1.5
Minw
s. Non-monectary liabilities to of banking sector (a<-b<c) i + Iﬂa) o+ 456
(+ 9. (+29)
(a) Time deposits with banks] . . v ; . . + + 568
(+ 37;3 (+59
(b) Net non-monetary liabilities of RBI . . . . +708 — 454
(¢) Other net non-monetary liabilities of banks s g +3 + 344

‘Note: Figures in brackets are perceniage variations.
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88, SHRI KANWAR LAL GUPTA :

the Minister of FINANCE be pleased
to state 1
(s) What is the total investment made
Life Insurance on and
nationalised Banks in the last 15 months
an social schemes like roads, housing and
water in cach state;

(b) how much total investment has
made LIC and nationalised
Banks in the last 15 months ; and

g

1

THE MINISTER OF FINANCE
HRI H. M. PATEL) : (a) w (c).
available information given

w
below 1—

Life Imsurence Corpoiation of India

Written Answers ' ASADHA 30, 1000 (SAKA) Written Answers

(In lakhs of Ra)

(A) Morigage Scherms
Total investment of LIC in

mortgage schemes during

the period 1-4-77 to

31-3-78 4 Ce . 1,189
Investment in Socially Oric-

ted C s (own

your  homc/apartment
schemes, housing sche-
mes  for  employces|
agents of L. I. C. hows-
ing schemesf{or emplo-
vees of Public  Sector

Undrrtakin and

township aﬁm&) inclu-

ded in above . . 858
NOTE l:l-lnfmﬂm for

period ufter 31-3-78 not

available .3 13 .

(B) Othur Schames,

Total of the other invest-
ments of LIC during
the period 1-4-77 to
to 30-6-78 , - 81,949

Investments in  social sche-
mes (included in above)

Bonds & shares of State
Finaacial Qorporations . 1,309
Bonds of State Electrici

a4
Debentures f  Central
0 Land De-
velopment Banks; . 2,285
Loans to State Govern-
ments for Social Hou-
sing Schemes . 2,185
Loans to Municipalitics &
Zila Pari . e:.,l:s:
water y
werage ﬂmu . 3,105
Loans to State Blectricity
Buards . . : 10,966
Loans to A;Liru.";' ive
tion ousing ancc
Socicties . . . 4,670
Loans to Industrial
Estatesy.. . . . 68
Loans to 8
ﬂoopulﬁuv‘:rSmnu . 796
29,841
Nationalized Banks
Public Banks are
i and extend credit facilities
o com viable projects. A

schemes, serves the definite social pu:?:one
of impraviug the :"“d;.: standards of the
k o

4



ad
such in about 14
lakhs borrowal accounts abou
Rs. 68 crores.

D. A. Cut of Government Employecs
During Emergeacy

. SHRI BHAGAT RAM : Wwill
the Mini of FINANCE be

to refer to the reply given

to
question No. 1108 on 1ath May, 1978
ing restoration of DA out forced
on the employees during emergency and
nate

(a) whether Government propose to
restore 1/2 per cent DA, cut ; and

(b) if not, the reasons therefor ?

THE MINISTER OF FINANCE
SHRI H. M. PATEL) : (a) and (b).
of restoration of highe

D. A. rates which had been in

JULY 3, 1898, .

Written Answers = 216
() sfigyi, ot sematamy;

() 7€ sife e e o ot 2

wrforen wer amfew gfr wive wy-
_wifow swrwa ¥ oo st (o g
gt waw): (%) ¥ (W)
wareg & ey qeeTdl, dafar #hw
wureEl war qYeern eEw ¥ guse
¥ sifrew ¥ faare & fog wiw aw Y
wTawE aRw & I Wi fao
& fog qw o ok § o

Import of Gold for Bxport of Jewellery
g91. SHR1 SUKHENDRA SINGH :
SHRI P, RA{?SOPAL NAIDU :
SHRI 8. G. RUGAIYAN :
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state :

a) whether there is any package
:rlfu)n:mdadwmmidll.umd

(b) if 0, the details thereof ?

THE MINISTER OF STATE IN THE
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL) t (s) No Sir.
b) Dos nst ariss.

i 1 of lrri-

n’. DR. BAPU KALDATE : Will the
“:ab‘w of FINANCE be plemsed to

(a) whether it is a factthat Government
have exempted income from irrigation
water under Income Tax Act Sec. Bo(P)

(b) whether such exemption hasbern
granted to the cooperative socicties ; and

(c) il so, what are the reasons for
refising the exemption to Panchgansa
Sahakari Pani Purwatha Mandali Ltd.
Vadh?lgc, Nisave, Dumala, District Kolha-
pur

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) : (a) to (c).
The information s  bei collected
and will be laid on the n;-bled' the
Housc as soon as it is available.

Representation from Cigar Units for
exemption from Excise Duty

g94. DR. BAPU KALDATE : Will
the Minister of FINANCE be pleased to
state :

(l‘ whether Goverr b received
a representation from cigar units situated
innme backward arcas for secking exemp-
tion from excise duty;

(b) if so, whether Government have
taken any decision in this matter ; and

[;l il not, what are the reasons there-
of

THE MINISTER OF STATE IN
“THE MINISTRY OF FINANCE (SHRI
SATISHAGRAWAL) :

(a) Yes, Sir; re tations have been
Teceived m cigar manufacturers in
warious parts of the country.

'[:Lmd (c). The matter was examined.
Hand made branded bidls mpqhgdcu;y
at the rate of Rv. 2' 10 per 1ooo. -
arettes are dlso subjected to high rates of

aty. In this context it was considered
that branded cigars and cherootsshould also
bear some duty, Till aB-2-1978, cigars

and cheroots attracted duty only if their
walue was Rs. 50 or above 100. 'The
Mure‘;im was - into a slab
m, rates M s t
of the 1978 et, Ther{dnelnu; lprp::r
to be a case for relief for cigars at this

Extension of Santa Crus Alrport

Bﬁ. SHRI 5.5. SOMANI : Will the
ter of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) what ia the cost of the new extension
of the Santa Cruz Intcrnational airport;

(b) for what capacity of passenger handl-
ing iz has been designed;

(¢) what is the average time taken for a
Flmlg:t to g:t into customa checking
rom the time he gets off the aircraft ;and

(d) is it true that Santa Cruz ai
handling of passengers and luggage isabout
the worstin the world ?

THEMINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) and (b).
Government has ved  the
construction ol‘tl--mi first module of the
new international passenger and cargo
terminal complex at Bombay airport ltr:n
estimated cost of Ra. 11 crores. The con-
struction work of this modlue is already in
progress and has been designed to handle
during peak hours traffic of 1400 passengers
(arriving/drparting).

() About yo minutes.

(d) The passenger/ c handlinig
at the existing terminal ding is bad
affected at Bombay airport during put
hours, but there has beenno breakdown of
the facilities. The new terminal complex
referred to above is  being constructed
to improve thesituation.

Leans given by Financial Institutions
to Bynthetics and Chemicals Ltd.

996. SHRI SURENDRA BIKRAM :
Will the Minister of FINANCE be pleased
to state :

saélmw many loans have been given by
k. G, I.C.I.l;l“:‘..l., ILF.CI. a other
21 Tt %

thetics & Chemicals Limited from time to
time during the last three years;

(b) is Government fully satisfied that the
affiirs of Synthetics & Cz,emlclll Limited
are free from doubts on the basis of which
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Of the all-India fnancial
W his been sanctioning aitatiocs, e 1 public e
’ Investin sion of India (ICICI)

ent Corpor
and the Industrial Finance Corporation
of India (IFCI) have sanctioned and dis-
bursed loans to Synthetics and Chemicals
Limited during the last three years, de-

(c) for what purpose these loans have
been given 7

THE MINISTER OF FINANCE

(SHRI H. M. PATEL) :{a)to (c}. tails of which are given below :
(Rs. in lakhs)
Month & Amount of Loan
Tnstitution year of _—_— Purpose
sanction Sanction- Disburse-
ed ed
1. L&LCL . . . February, FE 10° 22 716 Imporn of eyuipment

1976 or  Rescarch an
Development Project.

30" 00 Manuacture  of

uly, 1976 RL 0" 00
et 10 b Nitrile Rubber.

January,1978 FE 630 - Rescarch ' and Deveop-
ment Project.
ToraL . 4652 37" 16
2. LF.CIL . " - ust, 1 RL 00 z0'00 Manufacture  of Nit-
Aogust, ' * rile Rubber.
F.E.: Foreign currency. R.L.: Ruppee Loan.
According to the ICICI and the IFCI (b) Apartfrom the scrics of steps already

the performance of the company in the
matter of payment of its dues has been
satisfactory.

Drive to increase foreign trade with
Developing Countries

997. SHRI SURENDRA BIKRAM :

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state :

(a) whether in Si re on May g0,
1973, he had announced that India would
launch a major drive to increase foreign
trade not only in exports but also in im-
ports, particularly with developing coun-
tries for mutual benefit;

(b} the steps that he proj to take
to increase foreign trade; anr‘u

(c) what new items he would like to in-
clude in the list of export items of India ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPEBRATION (SHRI ARIF BEG):

(3) Yo, Sir.

in opeation to promote exports, the Goe
vernment have considerably liberalise
the country’s import policy which will
not only facilitate import from various
countries but also strengthen the export
production base which ultimatcly would
help increase exports.

(c) It is not practicable to identify
s pecifically new items of exports as such.
However, certain dynamic areas have
been identified which include engineeru
ing goods, ready-made garments, leather
manufacture, gems & jewellery and other
handicrafts and technologyv-intensive pro-
ducts, for example, export of comultancy
and engineering services and project ex-
ports, etc,

Purchase of Air Buses

. SHRI SURENRDA BIKRAM @
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(s} How many Air Buses Gowvernment
intend to purchase over and above the
existing Air Buses in the country;
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(b) dothe Governmentintend to replace
other commercial planes by Air Buses in
due course; and

" (e) whatis the price of one Air Bus when
it arrives in the country P

THiE MINISTER OF TOURISM
AND CIVII. AVIATION &%ﬂkl
PURUSHOTTAM KAUSHI Lﬂ
(s) Ywo Airbus asircraft have
ﬁ.mhuecl by Indian Ailines recently in

y/June, 1978, Ttis not possible at this
stage 10 indicate the number of additional
;irh-r.u or other aircraft to be purchased
m  fatwme

(b) Mo, Sir.

(¢) The approximately cost of an adrbus
aireraft is Ry, 24" 17 crotes,

Retired Government Officers Em-
ployed beyond Sixty in Pablic Sector
Undertakings

g?g. SHRI SURENDRA BIKRAM:
Will {lie Minister of COMMERCE,
CIVII, SUPPLIES. AND COOPERA-
TIOM will be pleased to state:

(s) the number of retired Govern-
‘ment Officers 6o in
each of the ic sector undertakings
under its inistrative control vis.
NGDGI NGUIn mo. NCCF and
NAFED as Advisers, Secnior Consul-
tants and Consultants;

(b) their present age, and since how
long they have been serving in their
present assignments ;

(c) whether it is not in violation of
the Janata Government’s expressed policy
of providing maximum employment to
the educated youth; and

(d) if the reply to (c) is affirmative,
whether Government will issue a direc-
tive to the management to discontinue
the practice?

THE MINISTER OF STATE IN THE.
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPE-
RATION (SHRI KRISHNA KUMAR'
GOYAL): (a) Four; three in IFFCO
and one in NCCF. IFFCO and NCCF
are not public sector undertakings but
are cooperative socicties.

(b) The particulars of the four persons are as under :—

Age
(1) 60 years 2 mombhs . i .
(2) fe years 7 months . . “

{9) €o yars 11 months . ..

(4) fo years 3 months

Since when Present term Oreanisaticn
appoiuted  expires on
1-11-76 g-11-78 IFFCO
1 =7-7% 31-12-78 IFFCO
26-10-71  August, 79 1FFCO
April, 76 } 31-10-78 NCCF

The officer at scrial No. (4) has, after
the completion of o years, been
as part-time Adviser at a fixed monthly
remuncration without the benefits given
to other employees, except TA and DA,

{c) and (d). The officers were engaged
prior to the assumption of office by the
wbﬂﬂwa'i:mmt However instructions
are i
3 ng : ued so that this practice is

Export Promotien Council

1000. SHRI DAYA RAM SHAKYA:
Will the Minister of COMMERCE,
CIVIL. SUPPLIES AND COOPERA-
TION be pleased to state:

{a) the numbher of members on the
Indian Gouncil of Arbitration and the
number of Government Officials among
them and the names of the Ministries
in which they are working and on which

posts;

(b) the number of cases in respect of
which it has given award in the case of
traders engaged in international trade
during the last three years; and

() whether the Central Government
have certain arrangements for conducting



THE MINISTER OF STATE IN THE
MINISTRY OF COM CE AND
IL SUPPLIES AND GOOPERA-

. Five Gwmnmsndumm. represent-
Government i, in th
ship of the Gouncil are: oo

4. Shri N, K, Bhardwaj,
Enxe -

ndian Institute of Foreign Trade,
Bhavan, 23-Nehru Place,
New Delhi-ag,.

Shri V. V. Vaze,
Jt. Secretary & Legal Adviser,
nistry of Law, Justice & Company
Se&pm' f
artment of Legal Affaj
Shastri Bhavan, o
New Delhi-1.

4 Dr. R. K. Dixit,
Bzt GAD,
I G
New Datg, e

5 Shri K. C. Sodhia,
Minisiry of F
inistry of Fina EAD),
North Block, " (EAD)
New Delhi.

b) The number of cases referred for

tration and award given in the last
three years are :

T Gama Awadd given
— . Refered
1976 Nil
L ]
vore %

The Couneil also teceives complaints
for conciliation both from Indian parties
agaiut forcign parties and vicowverss
for mon-perfc or nom-

per of
complisace with arbitration awards. Dur-

&

: (referred in 1978)
— pwdm}; for

JULY 21, 1098

ing the mst three 61 such complaints
xeuedwd. i '

(c) Arrangements exist for looking into
l.he) of the Trade

Authority, Council of Arbitration
and Promotion Councils, 8
Committee of the Trade t

Authority which functions as a body to
(30 organiaation, mects rogularly once in
e or jon, meets 1 y once in
throe months at least and its minutes are
submitted to the Ministry. Commerce
Secretary is the Chairman of the §
Committee. Monthly moaitoring
evaluation reports are also seat to
Ministry reviewing all activities
qurumm The Indian Council of
rbitration and Promotion Coun-
cils arc also submitting periodic moni-
Minhtry‘wu.ﬁ? i uu:; o
T ing al ties pro-
. The Indian Councils of Arbi-
tration was I;; up under the Soc:ue;
Registration Act, Its main object
promots arbitration as a means of
scttling commercial disputes and to
pularcis arbitration among the traders
particularly those in international
teade by collectin Hﬂ%mmm in-
formation on 1 and ural aspects
o regurd. In the Tight of
countries in this . In i
this, assessment of performance is made.

18,00 hrs.

SHRI MALLIKARJUN (Mudl'ks)z
Shri 5. Ghosh, Deputy Secretary, LAS.,
has been suspended by the Janata Go-
vernment.

MR. SPEAKER: No, no, you must
notice.

- give a written

SHRI MALLIKARJUN: He has

" deposed as a witness in the Kima Kursl
Ka case.

MR. SPEAKER: You must give

notice. Please see Rule 376.
(Interruptions)

SHRI MALLIKARJUN: (Interrup-
tions) pressurising him and "énl’ him
to .pmﬂ.ngh conscience. He could
not do in the interest of (fnterruptions)

MR. SPEAKER: No, it cannot be

done. No, no.
( Intorruptions)

SHRI MALLIKARJUN: It b a
contempt of court.

MR. SPEAKER: No, no, you must
give notice.

Do not record.

-

*oNot recorded.



225  Re Questions  ASADHA 30, 1900 (SAKA)

SHRI JYOTIRMOY BOSU: (Dia-
mond ur): On tgth instant when I
mtrm’ to raisc the issuc of the death

REC: o s v

MR. SPEAKER: I allowed you a state-
ment on that under Rule 377.

SHRI JYOTIRMOY BOSU: I have
got something else. I have already written
to vour self.

MR. SPEAKER: What else?

SHRI JYOTIRMOY BOSU: Itis
regarding purchase of third level aircraft.
Rs. 2 crores are now going into the pocket
of a eertain set of people.

MR. SPEAKER: That has not yet
been allowed. It is under consideration.

SHRI K. LAKKAPPA (Tumkur) :
I have sent series of miters to you
raising under 377. For example one
matter is in to the intermedia-
ries who have collected lot of money in
the Kudremukh Project, A statement has
been made by Shri George Fernandes.
That is a very important subject which
you have not. ..

MR. SPEAKER: Twice over 1 have
tried to contact you. I wanted to discuss
certain matters with you. But have
not given me the pleasure of discussing
with you.

SHRI K. LAKAPPA: Today I will
be available.

12.03 hrs.
RE. QUESTIONS OF PRIVILEGE

SHRI VAYALAR RAVI: (Chirayin-
kil): I have given two notices under 222,
One is regarding Shri Charan Singh’s
statement, The other is in regard to Shri
Patil. You are calling explanation from
them. I do not know why is this much
delay in getting cxplanation from Shri
Charan Singh as well as from Shri Patil?
Shri Patil is sitting there.

MR. SPEAKER: This is not the way
parliamentary work is done. “He is sit-
ting there, call him.”

PROF. P. G. MAVALANKAR (Gan-
dhinagar): You will remember, Sir on
this very matter I, yesterday, wrote a
letter to you and I invited your attention
to this rather serious lapse.

Being a Member of the Committee of
Privileges, I did not think proper on
1642 L.S,—8,
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my part to raise an isue of privil
here, But I have sought your o
to make a statement for secking clari-
fication because the Minister of State for
Home Affairs gave one rcgl to me in
the morning and a totally i.&:ercnt reply
camec from the Minister of steel the
same afternoon, So, I want a clarifica-
tion. It is a very serious matter. What is
your guidance?

MR. SPEAKER: I am looking into
the matter, I have called for the com-
ments of the Minister concerned,

PROF. P. G. MAVALANKAR: Mr.
Speaker, Sir, T don't understand what
is the idea of calling for comments be-
cause in the debate there is clear evidence.

MR. SPEAKER: I am examining the
record, of the records have
placed be me. As you know, it is a
well-cstablished convention in  the
House that whenever any privilege notice
is given against any sitting member, his
comments arc called for. I do not want
to deviate from this well-established
convention.

SHRI JYOTIRMOY BOQSU: Sir,
I have written to you objecting to the
admimion of the Call Attention Motion.

MR. SPEAKER: We willcome to that,

We cannot have two rounds. Please wait.

( SHRI )K.ml’. S&NNH%?(ISI‘D‘JU\{
Badagara): Mr. er, Sir, may
submit to that you were well within-
the rules? You arc absolutely right when
you say that when privilege motions are
tabled against sitting members, you seck
their comments.

But, Sir, this is not a question like
that.

This is not based on what happened
elsewhere or what he said somewhere., This
is based purely on an answer given by a
Minister to the Parliament—to which he
is accountable; and a subsequent inter-.
vention by a Member of the Cabinet.

MR. SPEAKER: Yesterday you said
all these.

SHRI K. P. UNNIKRISHNAN:
In this case [ want a ruling from you.
You have to take cognisance of what they
said, which form part of the i
of the House- You cannot go beyond, nor
can they. So, it is purely ani:utiou of
interpretation. 1 still feel, we bave made
a prima farir case.

dM]'\'.. SPEAKER: I will consider that
so.
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SHRI K- P, UNNIKRISHNAN:
I want a ruling on this.

MR. SPEAKER: I will comsider and
ive the ruling, There are certain matters
T must go into.

——

12.08 brs.

E. WRONG REPORTING OF PRO-
GEEDI‘\IGS BY THE TIMES OF INDIA

SHRI VASANT SATHE (Akola): Mr.
Speaker, Sir, the other day, on the lq‘l.l'l.
you remember, there were certain points

of Order, Imcmq:tunuam]a.’llthat.hnd,
I was requesting that you should
gm:arulmgunt Point of Order.

Sir, [ have gone through the proceed-
ings where you have made certain ob-
mv:xom‘munatmelws.ltm
like this i—

Mr. Jvotirmoy Bosu said something.
gm were interruptions. Then you say

“MR. SPEAKER: 1 cannot be dic-

u.wdbyanybudy lnlheuwd'm
adjournment motion, it is upto the

suherton-jutu.l am in possession
full facts.”

Then, Sir, Mr. Jyotirmoy Bosu again,
who says:

“SHRI JYOTIRMOY BOSU:
}1\:'][5 give the facts” Then you say
-1

“MR. SPEAKER: You cannot dic-
tate to the Speaker, should be
an orderly House, [ am on the g'rﬂund
that investigation is still going on.’

Then, Shri  Jyotirmoy Bosu again
who says:

“SHRI JYOTIRMOY BOSU:
You are not acting impartially,"

And then you say, Sir:

“MR. SPEAKER: Everybad
thinks, when it goes lsmnu hu-n. the
Spcalcer is notl impartial , .

NW- this thing was going on. And
then, Sir, at one stage, you said :—

“Do not record anything,"
Then, certain things have been ex-

JULY 21, 1978

Reporiing of - a8
Proceedings in press
Then again, Sir, you said this :

“MR. SPEAKER: Let me
make it plain to the Hon, Members
that no threat will deter me. 1 have
said that 1 will certainly go according
to the rules, according to my inter-
pretation, subject to any wesolution in
the House. is no us
mthnnthrrnt.lnmnckthn;&lhn;
Atten Notices..”

Now, Sir, unfortunately, what hap.
pened was this :

Normally I do not tatcmy mu-iﬂm
to what appears in the pm
mtmtowmewhtttlwyll

it is favourable or otherwise, n is p:r.
fectly all right.

But, Sir, it was really very unkind
of the Correspondent of

Times of India to say like this,
next day, on the zoth, in the issue
the 20th, of the Times of India,
Special Correspondent,  reporting en

g??s

i

said :

K. S‘M . h':igvm mnmrk"'

that llumld. refrain  from m:
Lhnm: in the House."

Sir, I have read out this to ynu. You
hdnewrhndhhethu(a] had net
given any threat. (b} You had no occa-
sion to remind me.

SHRI JYOTIRMOY BOSU: It is a
matter of goodwill.

SIIRI VASANT SATHE: Therefore,
this is really incorreet. I rlounm want
to bnﬂg a privilege motion on this tho;@
it is a case of clear breach of privilege—
misreporting and making an aspersion
against a member. You werc also wrongly
reported.

I hope you will make an observation
that the Times of India should correct
itself and the Special Correspondent. I
will be satisficd.

s:ﬂt Sl:hfiAll‘CEl'L Mr. Sathe, you are
right nk the reporling is wrong
and the paper should correct iwself

SHRI JYOTIRMOY BOSU: They
arc not magicians, the gentlemen sitting
upstairs. We, ten of us, onl.ulkl:ng at
m same hi:::e}.‘:to 3.0 ;h],n

reflect in t d:iﬂ ll
e U i g
just consider that it is an imj 1hi.ng
(Inferruptions):

MR. SPEAKER: Now, Papers Laid
on the Table, Sbri Satish Agrawal,

%s

E
=
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Papers Laid 230
fc Noti-
1200 hrs. (1ihomyudtofﬂncollowmg %

PAPERS LAID ON THE TABLE

Reromrt oN THe Womxing or Deromrr

Insunance CompomaTion, Bommay rom

THE YEAR ENDED 31sT DrcEMRER, 1977
ALONOWITH Accounts

THE MINISTER OF STATE IN
THE MINISTRY OF FINANGE (SHRI

EAMMAGMWALJ to *re-
on Table a Report
ﬂ-]mdl and English vu-mm) cm the work-

ing of the Deposit Insurance

Bombay, for the wyear ended the 3::!
December, 1977, ulung with the  Audited
Accoun of

ta under sub (@)

2 of the Deposit Insurance tion
ict, 1961 [Placed in Library. See No. LT-
2200/78].

Tobacco Boarp  (AMENDMENT) RuLEs
1978, Newspmint CoNTROL AMENDMENT

. 1975 AND STATEMENT RE. REASONS
POR DELAY IN LAYING THE NOTIFICATION

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOQOPERA-
TION (SHRI ARIF BEG): I beg to lay
on the Table :—

(1) A copy of the Tobacco Board

& ment) Rules, 1978 (Hindi and
rlgiuh w:nm] puhllil‘m.l in Notification
.SR. 858 in Gazctte of India

tl'.l: st _]uly. 1978, under sub-

lacuﬂn of section
Board Jsﬁ?:)t, 1975. [Hrd in Ll&rarr See
No. LT-a414/78).

c&n) (i) A copy of the Ni t Con-

trol Amendment Order, 1975 I-lmdl and

English versions) published in Notifica-

tion No. 5.0, 62a(E) in Gazette of India

dated the goth Oectober, 1075, under

sub-section (6) of section 3 of the
tial Commodities Act, 1955.

(i) A statement (Hindi and English
vcrdtms) showing reasons for delay in
laying the above ~Notificaton. [Placed in

rary. See No. LT-2415(78).

Notirications unper EssenTiaL Comsio-
DIrEs Act, 1955 AND RuBBER (AMEND-
MENT) Rurms, 1978

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND
COPERATION (SHRI KRISHNA
KUMAR GOYAL): I beg to lay on
the Table :—

under (6) of section g of the
Emential Commodities Act, 1955 :—

i) The Tea (Registration of Dea-

( and Declaration of Stokcs) Second

blished in Notification

No. io. mfm) in Gagette of India
the zoth May, 1978,

(ii) The Pulses, Eidble Qilseeds and
Edible Oils (S{onge thml) Second
Amendment Order, hl.ushed in
Notification No. §.0. 431 ) in Gazctte
of India dated the h June, 1978.

[Placed in Librayy. See No. LT-2416/78].

2) A.c.up\r of the Rubber (qu
, 1 (Hindi ver-

l&?slmlm Nouﬁnucn No. G.S.R.
mGlretleod'Tndud-ﬂld ﬂll:nglh
éwﬂ. . 1978, sub-sectian  (3)

section 25 of I.ht Rnhhrr Act, 1 7.
[Placed in Library. See Ne. LT-2417)

First RerorT oF ViMapALAL Cous-
won or Ingumy Awp MEMORANDIM OF
ACTION TAREN ON THE REPORT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
S. D. PATIL): I beg to lay on the Table
a each of the following papers (Hindi
and versions)  under  sub-section
4) of section 3 of the Commissions of
nquiry Act, rnsz b

(i), First t of the Vimadalal
of Inquiry set up to in-
e 1" Vengsl R foemer Chiet
i former
Minister and other  Ministers  of
Andhra Pradesh
(i) Memorandum of the action
taken the Central Government on
the al Report.  [Placed  in
Library. See No. LT-2418/78)

R

GeneraL Insurance Thmp & Secowp
AMENDMENT Sciresmes, 1978

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SH'RI
ZULFI Uﬂ.'R.ULLMl I beg
on the tmy of the I'olluwm
Nonﬁum (Hindi and English wmm-m
under section 17 of the General I
ance Business  (Nationalisation) Aci,
1972 t—

,l) General Insurance (Ra-
and Revision of Pay Scales
Conditions of Service of
Sq:u‘vhory Clerical and Subordinate

xThe Report was previously laid on the Table on the g8th April, 1978.
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JULY 21, 1978 Attention g3z
[Shri Zulfiquarllah} MR. SPEJ\KE‘.?.“:'NW, 1 am on my
Third AmdnmtSdnem segs. A member the be
pﬁ“ﬂhnd in  Notification e. lim’ Chinese Tr .Pro-ﬂiiue_n.ﬂ?tm 1 -:h:':;

1¢ru|.nGlaetlcd'lndudtwdﬂ|¢
2o0th May, 1978,

} ) The General Insurance (Ra-

Gmd;mmd&crmo{]m;

Staff) Seomad Amendment Scheme,

'913 published in Notification No.
3:4(E)meMd‘lmhhmd
&

th
SnJVa LJ’-QHQ;:.?B? [Placedin Librey.

1a.xthrs.
RE. CALLING ATTENTION

MR. SPEAKER: Now, Calling
Attention.

SHRI JYOTIRMOY BOSU: Mr.
have written to you that I

ject to the admision of a calling at-
teation on the construction of
a“nal:nram Highway by Pakistan and

Under rule 197(2), each Member
in whose name the item stands in the
liat of busincss may, with the permission
of the Speaker, ask question.

Rule 41(a) states:

‘right to ask a question is govern-
ed by the following conditions. namely:—

. . . .
{xix) it shall not refer discourteously
to a friendly forcign country;”
@ {ir
SHRI K. GOPAL (Karur): Why

he say ‘anti-Chinesr and anti-
htimmlobbv"’ { Interruptions)

SHRI K. LAKKAPPA (Tumkur):
He should be prevented from uving this

MR. SPEAKER: Member has
a right to raise a point of order. (Iniermup-
Hons).

SHRI K. GOPAL: He should not be
to make, . ..(Inlermiptions) @ @

SHRI JYOTIRMOY BOSU : He has
mked me 2 &wuun Inmplyrmfmm
friends of China

SHRI K. GOPAL : We are not ene-
mies of China. That is the only difference.
(Interruptions).

MR. SPEAKER : Any implication in
Mr. Bosu's staternent with any
o any Member dircctly or indirectly

that they are anti-Chinese lobby
wnll be expunged.

Sthi KANWAR LAL GUFPTA
(Demc Sadar) : Sir, why do you
presu athat we will ask any questicn

tuny country which is derogat ery 10

at contry. a

MR, SPEAKER : I am not prepared to
agree with you. There is a passage in the
stalement ;

*You will agree the anti-Chineso,
anti-Pakistani lobby in  the
country are using this matter as
alever in  unleashing an anti-
Chinese and anti-Pakistani | hatred
campaign in the country.”

By implication we are maying that Memi-
bers are anti-Chinese or  anti-Pakistani.

SHRI JYOTIRMOY BOSU : Sir,
in March the eminent leader of China,
Mr. Wnng pin nan has rendered con-
siderable  goodwill service between the
two :’uuntnrs The Forei eraltt‘r.
Mr. Vaj , i visiting ina in Octo-

th;mrn There are trade talks
pm; an between the two countries which
are expected to materialise very soon.
(Inberruptions)

SHRI VASANT SATHE (Akola) :
Sir, under which Rule you have allowed
him.

MR. SPEAKER : He says it violates
Rule 41(2).

SHRI K.P. UNNIKRISHNAN (Ba-
dagara) : He cannot make aspcech.
(Interruptions)

SHRI JYOTIRMOY BOSU : Under
the circumstances, I uest m o be
good enough to withh Tor
ﬂﬁngllullmummmedmthelh of
busines for today.

(i) @ Expunged g ordered by the Chair,
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MR. SPEAKER : Mrfmwnm
says that under Rule 41(2) item (ix), the
Calling Attention is inadmissible. -

{Interruptions)

. SHRI VASANT SATHE : He is bring-
ing in all extrancous matters,

MR. SPEAKER: I have told you

that I am expunging it.
SHRI JYOTIRMOY BOSU : S,

SHRI A.C. GEORGE (Mukanda
puram) : Sir, now you dictate your
ruling.  (Interruptions).

SHRI JYOTIRMOY BOSU: Sir,
when their turn comes, you allow them
with all the latitude. When our tum
COM44 4y v (Ialers uddions). Sir, there cane
not be two sets of rules

SHRI C.M. S'I‘EPHEN“’&[dukki) H
You have put the item on the order paper.
If every item on the order paper is liable w0
be questioned as 1o its admisibility, then
everybody is going to resort so  that,
Then no work in the House will be done.

MR. SPEAKER : You did it yester-
day,

SHRI C.M. STEPHEN : No, Sir. I
did not. I never challenged anything that
you have put on the Order Paper.

MR. SPEAKER : Yesterday 1 put
the question on the guestion Paper,

SHRI C.M. STEPHEN : We walked
out, that is all. The point is: If an item
on the Order Paper after you admit it—
you can decide in either way, I am not tak-
ini- stif position about it—is challenged,
it has got dangerous implication which has
already started manifesting. Any order,
any ruling given, anything admiited on
the Order List, immediately is being
challenged on a point of order. 17 that is
to happen, the House will not be able to be
run. That is the difficulty.

MR. SPEAKER: That is what I
thought yesterday also.

SHRI Q.M. STEPHEN : This should
not b= allowed.  (Interruptions).

MR. SPEAKER : Mr. Gapal, remember
what you did yesterday. Kindly remember
what you did yesterday. You cannot have
one rule for one day and another for the
next. . . . ( Interruptions) ..
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Sl-l!‘?dl C. M. STEPHEN : Yesicrday
you not our The
point is that ‘E:ou&l.lms m comes
under rule 197 Chapter XVI. He is
challenging it. It is entirely wrong.
(Imiervuptions)

SHRI JYOTIRMOY BOSU : Sir, I
would like to quote from May's latest odi

tion on I’lrlnm::sr"y . Kindly sce
page g2g. Itis y stated here:—. ’

“7(2) Questions are not admissible
which mmr Tn about the
interna ol ign coun=
tries or an Mmdm%.
wealth country™,

dMR. SPEAKER : That is well accept-

SHRI JYOTIRMOY BOSU : Now, I
will quote Shakdher and Kaul....
SHRI KANWAR LAL GUPTA :
Have you got any doubt about its admiwi-
bility, Sir ?
SHRI JYOTIRMOY BOSU : Sir, I
quote Shakdher and Kaul :—

“Questions relating to the adminis-
tration of and matters concern-
ing a foreign State about which
the Government of India have no

uthority are not ad-

MR. SPEAKER : It is well known.

. SH'IU“ Vﬁ%&&m = If the thiny
i 3o well known, are unnecessrily
allowing him ? I can mmhnd. Sir,

il he wants. ..... Inderruptions). Sir,
;houlrl not oblige '(‘im ) L

MR. SPEAKER : Thve undentood
your point.

SHRI JYOTIRMOY BOSU : Under
Rule 197(2), each Member in whose name
thzt:trﬁ: stands in th;‘!i:]:r u‘l's bu.glem an:kny,
with the permission peaker a
question, Under Rule 41(2) it is stated :

“right to ask a question is governed
hy the following conditions name-

Iy 1—

{ix) states it shall not refer dis-
courtrously  to a friendly
forcigm country”,

MR. SPEAKER : I have followed
your point.

SHRI JYOTIRMOY BOSU : **

**Expunged Il ordered by the Chair,
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433 - . wouaon i e Highway . (CA) .
[Shri Jyotirmoy Bosu] which waw s on gi-10-1960. The

Bir, when you call their names, they
wni.upuﬂheqm (Indrruptions).

SHRI s‘;ﬁ&'{uﬂ w of(ﬂh'a»
yinkil ) : have a order
unde-r}mle 3%6....

MR. SPEAKER : Mr. Ravi, pleasc

read rule 376.  You are.obj to that,

T e S
there cannot be a

of order on a point of order, By this time

of one year, I am rather familiar with the

SHRI JYOTIRMOY BOSU: Sir,
you are not regulating the House.

MR, SPEAKER : 1am regulating the
House. I see no substance in the pomnt of
order. The point of order is rej
No point of order can be  raised on a
matter listed in the list of business,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Rerortep ConstRUCTION 0OF KAma-

xomaM HIcHwAY BY PAKISTAN AND

CH1ina IN PAKISTAN 0OCUPIED TERRITOTY
op Jauuu AND KAsHuIR.

SHRI SAUGATA ROY (Barrack-
pore) : I call the attention of the Mi-
nister of External Affairs to the followin,
matter of urgent public importance an
request that he may make a statement
thereon :—

“Reported construction of Karako-
ram Highway by Pakistan and
China in the Pakistan occupled
territory of Jammu and Kashmir.”*
THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE) : Sit, as the House is aware,
a road called “Karakoram Highway",
linking Pakistan with China, an h
through Pakistan occupied Kashmir, was
inaugurated on the 16th June, 1978 by
Pakistan's Chief Martial Law inis-
trator, General Zia-ul-Haq and Chiness
Vice-Premier Keng  Piao  at  Thakot.
Plans for this road were some time
around 1gf3, woon after China and Pa-
kistan entered into an  agreement in
ce with which 2100 square
miles of Indian territory in Jammu &
Kashmir, under Pakishtan's illegal occu-
pation, was handed over to China. Con-
struction of the portion of the road between
Gilgit and Mor Khun was undertaken in
mmﬂangﬁs cf:twitlt mlmrd m:ﬁgnum
in 1966 and was completed in 1069,
portion of the Highway from  Mor Khun
to Khunjerab has been  built  following
an agreement between the two  countries

road became fully operaticnal on 18th
Juse 1978,

According to reporis, the Boo kilometer
long Highway starts from Havelian Rail-
Head 60 miles north of I ad, and
follows the general course of the
Indus from Thakot to Gilgit. From
Gilgit onwards, it runs along the Gilg:,
Hunza and Khunjerab rivers upto
Khunjerab Pass wﬁ:"h in 15,800 fect above
sea level, Beyond Khun Pass this
Highway is connected with the Chinese
road network in ‘Western Tibet which links:
with Kashgar in the Sinkiang Province,
The elevation of this Highway varies from
2000 to about 15,000 fect,

The Government received confirmed
news about the construction of the road in
June 1969. A strong protest was lmi»

y lodged on 25th Junc, 1 wit t

ﬂam and O‘Ian To istan, we

inted out that the whole of Jammu &
Eahmir was part of Indian territory and
neither Pakitan nor China had any locus~
stendi in Kashmir, and, therefore, whatever
action the two countries were taking singly
or jointly against this territory of India was
wholly illegal. Inour protest note to the
Chinese Government, we questiloned their
undertaking constrution of a road in a
territory lawfully belonging to India.

Neither Pakisan nor China formally

i to our protests, However, an
m spokesman of Pakistan  Foreign
Office stated on 11th July, 1069 thar
India’s complaint was hated on premises
which were not acceptable to them. The
question was raited in the Parliament and
a statement was made by the then Minister
of External Affairs on July 21, 1969.

When we came across press repor te, stat-
ing that the Highway was inaugurated on
18th June, 1998, the Chinese Ambassador
and Pakistan CDA in New Delhi were
called to the Ministry of Exernal Aflnirs
and apprised of our position on the illegal
construction of the rosd in a territory
which is an integral part of Indin. Ttwas
made clear to the two envoyn that India
cannot acquisce  in  the legal implic-
ations of the comstructicn of this reed,

In reply, the Government of Pakitan
have stated that consistent with their po-
sition on Jammu & Kashmir, they could
not ot the validity of our protests.
As re; China, while therr has been no
response so far from Peking, the Chinese
Ambassador referred to hir country’s
sition in response to India’s protest .J.Zi
the conclusion of the Agreement between
China Pakistan on 2nd March, 1
ceding 2100 square milen of Indian
territory in  the  Pakisan 1
Kashmir to China. He recalled that the
Chinese Government had stated at that
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with
malise our relations, would sec to it

communication link is not used in a manner
that runs counter to the scrch for good
neighbourliness and »tability in this area .

SHRI DINEN BHATTACHARYA

Serampore) : I rise on t of order.
l‘.n' enzuidauﬁm,is a matter of

your
urgent public importance ?
MR. SPEAKER : Yes.
SHRI DINEN BHATTACHARYA

Urgency means what ? Urgency means,
it has recently happend.

MR. SPEAKER Otherwise, I would not
bave admitted it,

SHRI DINEN BHATTACHARYA :
You might consider it in that way. But
T say that there is something fishy.

( Intarruptions) -

hm.sm:lhuemﬂued
t.

SHRI DINEN BHATTACHARYA :
Mlhetilnewhmtndirl(}u'bdhiwrul‘:g

the whole started, Why were
silent then ? Why did they not raisc it
then P (Interruptions)

MR. SPEAKER : That is why the
question is allowed.

MR. SPEAKER : I can't do it in your
way.
(Fnterneptions)

SHRI DINEN BHATTACHARYA :
It was started in 1969 and now it is 1978.

of Karakoram 338
Highway (CA) s

MMMWM

SHI SAUGATA ROY : I am rather
surprised. at the controversy over this
simple call attention motion being all N
because [ was under the impresion that
Members of Indian Parliament always
behave like Members of Indian Parliament,*®

MR. SPEAKER : No. That is mot
allowed., Expunged.
SHRI SAUGATA ROY : That is

MR. SPEAKER: No. That is not allowed.

SHRI K.P. UNNIKRISHNAN (Bada-
gara) : What is your objection ? -

SHRI SAUGATA ROY : I did mot
mention any party. I said, “in a particu-
lar party”.

MR. SPEAKER : When I bhave ex-
punged that remark,...

SHRI JYOTIRMOY BOSU.,**
(Inteerrupitions)

ty. That is not allowed ta
oy, please go on. Let us not get into
This is a very

SHRI SAUGATA ROY : Inupite of the
raised by some bers....

*¥Expunged as ordered by the Chair.
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SHRI SAUGATA ROY : No, Sir.

MR. SPEAKER : It is unly on that
basis that [ have ecxpunged
(Interruptions)

SHRI K.P. UNNIKRISHNAN : No.

s hon. Member did not say so. That iy

different. “In a political party there is

a strong Chinese lobby"—that is what he
said

MR. SPEAKER : Anywayjijhave ruled
it out.
(Interruptions)

SHRI SAUGATA ROY : This relates
to the tecritorial integrity of India and it
ceminds me of this, In 192, when the
Chinese invaded India, there was a certain

litical party which supported the aggres-
;':m ord.';'ézh;m and said that India was
the aggresssor and not the Chinese,
I ain gald that the external Affairs Minister
has recognised the serious strategic implica-
tion of this road in this region. because
the region in which this road is built is
in the strategic arca near the tri-junction
of India, Soviet Union and A@hmm
This road will allow both Pakistan and
China to move their troops right up to
the tri-junction if they so desire.  While
recognising the serious implication, I am
really doubtful as to whether the Govern-
ment displayed the vigil that was required
of it in this matter, because as you
in the past our consistent position has been
that neither Pakistan nor China has any
legal fight to build a road in that region.
On 16th Junc of this year in the Indian
news| the report appeared that

a0, Vice Pr-'mier of Chinal was
going to Islamabad with a 40 member
strong delegation for the formal inaugura-
tion of the Karakoram highway duc to
be held on the next day. That was on
16th June 78. 16th June pawscd. On
18th June, it was re; that the highway
has been inaugurated. On 22nd June it
was reported that the Chinese Viee Minister,
Fang Chi, expressed China’s firm suppuﬂ.
to Pakistan's st le w0 safeguard
national i and State s::s
reignty against foreign interference
ng‘emcm But when did we give our
protest note? The Foreign  Secretary,
Shri Jagat Mehta, on 11-6-73 called the
Chinese  Ambassador, Chen  Chao
Yuan and the Acunu Head of Pakistan
‘Mission, Mr. Shahid M. Amin on 28.6-78
1o assert the Indian position that the cons-
truction of the high 'qu illegal. My
question is, what was External Affairs
Ministry doing for these: 10 days. When

JULY 21, 1978

of Karakoram
Highway (CA)

:erq:onwmmmww
inauguratcd Do protest came from the
Indim?on: dh:ﬂlbﬂyllmmdlltﬁlfn We
waited for 10 days w Jodge our mﬂh
It may alw be remembered that ¢
ume when the internecine warfare
within the Janata Party was at its height
and Mr. j Narain's daily statements
were coming in the papers. Possibly the
was (oo t up in that to lodge
our rightful protest against this most
important deveopment in the Karakoram
region.

Secondly, the Minister has correctly
stated thn "with both our neighbours, we
are irying to normalise our relations. I
entirely appreciate the Minister's desire
to normalise our relations with both Pakis-
tan and China, but that effort at normalisa-
tion of r::'lr-m should not be for the
purpose personal image-building nor
;hwh!n:beatd:emqfludun l.errElnnll
m and Indian interest, because the

r in his statement has cleverly

one l.-ndcs num:ly, that
P:k.utln: Chief
Gen. Ziasu-
Hagq, said apart !‘mm other things, “We
fu]ly support the right of self-determination
of the people of Jammu and Kashmir.”
The External irs Minister's statement
does not make any reference to  this
insidious statement by the Chincse Viee-
r.

ﬂ
Keng Pino, w
was
Martial Law A...

Sir, the External Affairs Muister has
taken particular interest in normalising
the relations with Pakistan for which he
has received due appreciation from 1he
country. We have concluded the Salal
ijrt ‘vgement even if it had nnt been

fmf wf the interests of the country.
Hc imself flew down to Islamabad. Our
whole question is that on this plea we see
that after the coup in Afghanisxian, a new
effort is being made to open the Chinese
Pakistani axis, reopen the question of
Kmshmir, and the guestion of Kashmir
has been reopened at the Islamic Summit
by Pakistan. 1 would like the Fxternal
Affairs Minister to tuke note of this, and
that ix why on this very important issuc,
T would like to ark the Minister (a) why
there was this time lag of 12 davs between
the reports appearing in the Indian press
about the arrival of l(eng Piao in Islama-

bad and the actual lodging of our protest
note, and (b) whﬂher. in view of fart
that Chinese have made references, with-
out any right, about the territorial integrity
of Jammu and Kashmir, the External
Affairs Minister is going to cancel his pro-
posed visit to China as a protest,

SHRI ATAIL BIHARI VAJ?A?E!‘. Sin
T entirely agrec with the hon, Membe
that Memhers of Parliament s'hmald behave
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a8 Members of Indisn Pasliament, but
that behaviour should be there for all
§65 days.

SHRI DINEN BHATTACHARYA :
Not for one day.

SHRI ATAL BIHARI VAJPAYEE :
Not for one day. There has been uo
undus delay in summoning the envoys of
Chins and Pakistan. We wanted to take
action simultaneously. We had to inform
our High Commissioner in Pakistan and
Our Ambassador in Paking. Protests may
be lodged there al=o.

AN HON. MEMBER : Wiwen ?

SHRI ATAL BIHARI VAJPAYEE :
I can not tell the exact date.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) : At
appropriate time,

SHRI ATAL BIHARI VAJPAYEE :
Ar appropriate time. The Railway Minister
has come to my rescue, (Interruptions
That explaius the dalay. All politi

A
i

Ocutmuﬂou - ASADHA 30, 1900 (SAKA)

of Karakoram
Highway (CA)

So far as the yuestion regarding m
visit to Peking is concerned, whuheg dnvt
visit will be cancelled or not, the hon.
Member made asuggestion.  But 1am not
inclined to agree with that suggestion.

DR. VASANT KUMAR PANDIT :

mjgarh) : Out of the ttatement of the

. Minister of External Affairs, three
main irsuesarise. First isabout the legality
of the road: second the | ics i.e. the
strategic position of the road, and the third
issue is our Government's pﬂiiqr of baving
friendship with all our neighbouring coun-
tries,

As far as the. first issue is concerned,
since lalﬁu and then againin March lgGij; e
I would like the hon. Minister 1o tell us
how many times written protests were
given, It has always been an oral dialogue.

SHRI ATAL BIHARI VAJPAYEE :
No, No.

DR. VASANT KUMAR PANDIT :
Except in 1669, where the word ‘Note' is

ties have their problems. The Janata
arty is no exception. But we have never
allowed party considerations to come in
the way, or internal disputes in *he party
to come in the way of dealing with national
and international isucs.

SHRI K. GOPAL : Then, why did you
canerl the trip to Geneva ?
{Interruptions)

SHRI ATAL BIHARI VAJPAYEE
1 wanted my colleague to go to Geneva.
I am so accommodative.

My friend asked why thereis no reference
to the Chinese statement that the people
of Jammu and Kashmir should be given
right of self-determination.

MR. SPEAKER : This guestion does
not arise,
[ Interruptions)

SHRI KANWAR LAL GUPTA : The
main problem is about Kashmir and the
agreement of China with Pakistan. These
are national imues.

(Interruption)

SHRI ATAL BIHARI VAJPAYEFE : I
am prepared tostate India’s position. The
mition i3  well-known. Jammu and
ashmir is an integral part of India and
there is no guestion of giving the right of
srIf.dzrermination to a part of the country.
But to say that I have deliberately
avoided saving something will not be fair.
{Interruptions)

d i.e. “Note was sent.”” Itira
legalmote 7 1 would like to know whether
our legal position with regard to this rcad
maintained by sending a written protest;
and whether our Government will consider
— if not now, at some appropriate time—
lodging a written, legal protest against it,

With regard to the second point, viz.
about logistics of the road.itisaroad  with
which goes all round the old established
traditional Silk Route, And, therefore,
when our hon. Minister to China,
will he get an assurance that this road,
will not be used in such a manner or
fashion that it will endanger the security
of our country ?

MR.. SPEAKER : The rule ‘says ‘a
question”. There are two from ynu.

DR. VASANT KUMAR PANDIT :
Thirdly,since the Janata Government came
to power, they are following a positive
policy of genuine non-alignment. That
policy has given some results. With regard
to both these countries, it has  given good
results. But there are certain recent
events. One, which I have just now men-
tioned, is about the issue of self- determina-
tion. The second is that there is a pro-
nouncement hz{Chiﬂm Deputy Prime
Miniater that they are considering putting
Pakistan on nuclear parity with India.
‘The third is the Asiatic Islamic Conference
which wasrecently held, where a resolution
on plebiscite in Kashmir waz passed, Tn
view of this, could we hope that the Minis-
ter of External Affairs, with all his dyna-
mism, chairama and diplomatic personality
~—when he goes to China in October—will
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[Dr. Vasant Kumar Pardit) to m ‘:;L relations, would
bringabo ofa rapprochement, see o it comm
wlhl?“wgld 'I:‘i:h l);nmuhe %um& tﬁdwht;‘m thr:'l
m—w policy, 8o as to bring about counter search

i bo N
a genuine neutrality also ? mm in and’ stabi

SHRI ATAL BIHARI VAJPAYEE :
Itwillnot be correct tosaythat the Govern-
ment of India has not lodged written pro-
tests. On inth June, 1962, & note was
given bg the Ministry of External Affairs
o ghnding Siae. Pak boundary negotstioms.

100- i negotiations.
;:d I have a long list of dates on which
written notes and prutests were submitted.
Let us not think that il we say somthin,
orally, it is less important than what ig
i in writing. But wtritten protests
mdw been given.

So far as the question of the use of this
road i ned, I have already stated—
and perhaps the hon. Member was  not
attentive. ... ..

MR SPEAKER : The question was:

when to China, will you take up
this qu:?tiloi'!oandm that this road is not
used

SHRI ATALBIHARI VAJPAYEE: If
Igo to China I will takeup many problems,
including this (Interruptions ) .

MR. SPEAKER: In intcrnational mat-
ters, might is right—in actual practice,

SHRI VASANT SATHE (Akola) :
1 am really surprised that the hon.
ternal Affaira Minister, who has been so
ﬂudl\r procliiming that since he took over
this jmportant portfulio Tndia’s relations
have been improving with all our neigh-
bours and with everyone around, I f
that while he is living in , this happy Jillu-
sion of improving relations, there is a
tic erosion of our interests, our na.
tional interests, with our neighbours. Any
person who has the slightest veatige of
patriotism Icftin his veina will feel shocked at
this in road into Indian territory by this

road.

AN HON. MEMBER : You are rese
ponsible for this.

1VASANT SATHE: Tfind some
m. even today, arc trying to defend
the construction of this road, Kindlv see
the last para of the statement of the hon,
Minister, It reads ¢

L this development also  has
seriows strategic implications  fou
this region.  While we are fully

alive to these implications,
would like to express the hape
that these nrighbours of oure
with both of whom we are tryiog

Although you i
jon that this is an illegal
hav o have o voad, T e

we will use this road for bw{ul
to promotc nej ™
ol will you come back sat l?

When the Prime Minister went to
Washi " :

, & more serious thing has

rged. According to a report dated
11th June from  Washington, sent by
the ial Correspondent of New York

Times, the well-known columnise, Mr.
David Binder :

“Prime Minister, Morarii R, Desai
of India, indicated in an interview
broadcast today, that his Goe
vernment was ed to aceept
Chinese seizure of 14,000 8¢. mi=
les of disputed territory between
1957 and 1962 and to acknow-
ledge the present houndaries for-
mally to  normalise relations
with China.”

Is this the price you are going to pay ?

T will recall your words, Mr. Vajpayee
when you were on this side, what protesta~
tions you were making about even an inch
of territory. were your X
Are you suggesting that merely becnuse
you have to that side now, you a
that thitf- your policy that the en‘t'i::
14,000 33. miles ocer by China are
going to be surrendered, compromised
and gifted away for friendly neighbourly
relations for a smile from Hua ?

1 can understand those persons who were
trying to normalise their relations with
masters, becausc they got a rebufl when

they sent a message of condolence on the
death of Mao l;E:thlt was rejected and

returned tothem: Iecan undentand their
trying to be good boys znd to make up
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but why should you asa
Gomm%ﬂmintze Jﬂ
‘astion of relations ?

There is another aspect. Yesterday's
Times of India refers to Loy Hendrson's
secret negotisions about having an in-

Knhmi.r Bo, thereis a triple

China and UBA having come
togﬂ.hcr now with Pakistan, Ihev are try-
hgbopmumthtﬂovmment India
in the name of normalisation to aoqumce

in this. Is this your conee?t
[on-alignment, to give up: India rm.'mt,

give away :ammqr ? Is this what you
are trying to do ?

AN HON.MEMBER : Weare hearing
another voice. Somebody else is speake
ing.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) : Mr.
Sathe isspeakin g in two voices.

SHRIVASANT SATHE : 1 hope there
is no bugging here now.

SHRI A, BALA PAJANORE (Pondi-
ch'rry) : I protest at his remark.
It was the exclusive right of the previous
Government, not of this Government.

SHRI VASANT SATHE : You do not
know, your phone is being tapped,

MR. SPEAKER : There heve . been
enough doubis, let us go to the subject

SHR1 VASANT SATHE: I have
asked two questions of the External Affairs
Minister about the policy of the Govern-
ment of India. In terms of your
statement, are vou going to concede and
compound the illegality by accepting the
normal uwse of that road asyousay in your
statement ? Are you going to surrender
the interests of India in terms of the re-

rted statement of the Prime Minister?

f3¢ Are my two guestions,

SHRI DINEN  BHATTACHARYA
(Srrampore) : Please tell them that
this road was not built in a day.

SHRI ATAL BIHARI VAJPAYEE :

My friend, Mr. Sathe has rem".‘.jrdamm‘
qhntluudton¥whmtw:nth
sition. Should I remind him what he
used to say when he was here on the
t-easury benches

{(f-l"mﬁl&pa;)

SHRI VASANT SATHE : You were
l;.\'in!ﬂ'leﬂﬂ'l!lhlnswhiehlund to-

SHRI ATAL BIHARI VAJPAYEE :
This road was not been built in a day.
But it does not mean that we are going to

(CA)
compromise with _the illegality of the
o (Interruptions).
e BT
statement
Otherwse, delete Sl

it.

- of Widkoven™ 54K
Highway

SHRI ATAL nmm VAJPAYEE :
I am not to delete an ml
consideration, tY

'Ou MAy OF may not agree;
Ilntu:m view. (Imterraptions). Let

have the courage to say anything at that
time, Now, you are sccusing us.  (Inter-

MR. SPEAKER : You arc out of
the scope of the question. (. ).

The House stands adjourned till 2 o’clock.

mmmwﬁrmw
Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at Fourteenth of the Clock.

[Mz. DepuTy SPEAXER in the Chair]

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTACE—contd.

REPORTED CONSTRUCTION OF KARAKORAM .
Hionway BY PAXISTAN AMD CHINMA IN
PAKISTAN OCCUPIZD TERRITORY OF JAMMU

AND KASHMIR

MR. DEPUTY SPEAKER : Mr.
Vajpayee to reply now.

SHRI K. LAKKAPPA ) i
On a point of order, Sir... . (Inimgptions)

SHRI B. P, MANDAL hcp'un)
We are always points
order. . .. (Fnterruptions),

SHRI K. LAKKAPPA : mrlh!nlg
to your kind attention rule 97 ?
says

“A member may, with the Erwbu
permission of the Speaker, call
ﬂnatwnﬁmd shﬁnuwrhl to any
matter of urgent pul Il:mpm't-
ance and the Minister may make

brief statement or ask for time .



247 Construction

[Shri K. Lakkappa]

When Mr. Sathe called the attention jof
. the Minister of External Affairs......

MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE) : Mr. Sathe did not call the
. Attention,

SHRI K. LAKKAPPA: Owver and
above the statement the Minister of Ex-
ternal Affairs made a remark which is not
warranted, He has made such a  dero-
Jgatory remrark. .. .. .(Interruptions).

MR. DEPUTY SPEAKER : Pleas
take your seat. There is  absolutely no
point of order.

SHRI K. LAKKAPPA : He made a
. remark that one-third of Kashmir was
in

given to Pakistan.... ([nerrupli

MR. DEPUTY SPEAKER : If you
. go on like that, it will go off the record.

SHRI K. LAKKAPPA : He should
- withdraw that,

MR. DEPUTY SPEAKER : He will
not J;v;dlhdraw unythin . Mr. Sathe
has asked a question and he is lyi
"You cannot get up on apmntofomr e
g0 on giving your opinion. Mr. Vajpayee.

SHRI K. LAKKAPPA : He is entitled
to make only a brief statement under the
rule. He should withdraw that. Kindly
go through the proseedings. You call him
to order and see that the proceedings are
properly regulated.. .. (fnterruptions)

MR DEPUTY SPEAKER : Order,

take your seat. There is no
fomtol‘ordm Just because you do not
ike an answer, it is not a point of order.

SHRI K. LAKKAPPA : Do you allow
such statements ?

MR. DEPUTY SPEAKER : [ allow
Mr. Vajpayce to reply to Mr, Sathe now,

SHRI K. LAKKAPPA : It is not in cons
formity with the rule perwmining to the
Call Attention. You give a ruling.

MR. DEPUTY SPEAKER:I have
already given the ruling. There is no point
of order, Mr, Sathe has asked a question
and he is replying to it.

SHRI K. LAKKAPPA:1 strongly
<protest against the manner in which the
Minister of External Affairs has made that
«statement.

SHRI ATAL BIHARI VAJPAYEE :

I am swery, if I retaliated in a stronger

language. I did not mean that any part

of In1ia had b:=n handel over to Pakistan

JULY 21, 1878
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because the stand of the previous Govern-
ment uud:hemtﬂomnml on the

question of Kashmir is the same., But
when insinuations are made. ...

SHRI K.P. UNNIKRISHNAN (Bada-
gara) : You made an allegation.

'SHRI ATAL BIHARI VAJPAYEE:
1 do not want 1o gointo that question.

SHRI K. P. UNNIKRISHNAN : You
go through the record.  You made an alle-
gation.

SHRI -ATAL BIHARI WVAJPAYEE :
You accused the Government,

SHRI C. M. STEPHEN (Idukki) :
You made an allegation that it was banded
over by the previous Government to the
other Government, If it was really band-
adm]n;r thmyoum:'cmﬁrmmgt puo}
tion that Pakistan is ure in possemion o
that. If it was hundid over—that was
the allegation that you had made,

(Interruplions).

SHRI ATAL BIHARI \-’MP&YEE
‘What I meant was that you orderd

ceascfire without complete  liberation cf
Jammu and Kashmir,

(Interruptions).
No, it does not mean that,

MR. DEPUTY SPEAKER : Well, be
has corrected himself.

SHRI ATAL BIHARI VAIPAY'EE H
I do mot why should there be
s0 much of excitement on a question  on
which the whole House mnd- united.

AN HON. MEMBER: Except Mr.
Bosu.

SHRI ATAL BIHARI VAJPAYEE:
The process of normalisation........

(Interruptions).

SHRI P. VENKATASUBBAIAH
(Nandyal) : He must be careful in
choosing his words,

SHR1 ATAL BJI-!ARI VAJPAYEE :
It applics to bot

SHR1 P. VENKATASUBBAIAH
You made that accusation,

of normalisation of relations
with Pakistan as well as China was initiated
by the former Government and we have
accelerated the proceess.

SHRI ATAL BIHARI VAJPAYEE :
The procems
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SHRI VASANT SATHE (Akola) ¢
We are not agaimt  thar.

SHRI ATAL BIHARI v.q.}m.m
Now, Mr. Sathe has m

on the last nt wlud:
s not comect, wlueh unwarranted.
We the ity, We
sy that the whole of Jammu and

is an in part of [ndia,

m:ptnmofl‘akbtm. If and when that
area comes back to India

No quntlm of coming back; comes back
to m:l India will be in & position to
use

SHRI K. P. UNNIKRISHNAN :
Ohbwious,
[ Interrupitions)

SHRI K. GOPAL (Karur) & They
carmot 1ake lh:- road .w:;u}

SHR1 ATAL BIHARI VAJPAYFE :
Are you disputing this  statement also ?

SHRI K. P. UNNIKRISHNAN : Mr.
Minister. why do ygu give a suggestion as
to how 1o use thiy yoad ? rase read
this sentence again,

SHRI ATAL BIHARI VAJPAYEE :
1 have read the sentence. It has heen
put after a good dral of thought,

SHRI K. GOPAL : By whom ?

SHRI ATAL RIHAR1 VAJPAYEE :
‘That of canre by me.

SHRI K. P. UNNIKRISHNAN
T hope so.

SHRI ATAL BIHARI VAJPAYEE :
T run the External Affain Ministry.
There ix a of diffrrence, Mr‘
Unnikrishnan. T would not like to go  into
detail, I will not be here for a minute if
T do not formulate the  policy.

SHR1 VASANT SATHE : I am sorry.
the impeession in the country today is
that the Prime Minister makes the foreign

policy Mr. t Mchta implements it
and you :mlg'g:admr it in Hindi.

SH:RI ATAL BIHARI VAJPAYEE :
you very much. The
nnot fmmuhh;t':.d or i e 'ﬁ
m:uhr inister, It t
“‘Y Fﬁ' jlity,. But T wonld
not mne to go into that  question,

of Karakoram 250
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Pren’ mme. In this case abio ke
corrus ent put hin ewn intepetscin.

SHRI VASANT SATHE : He has
quoted.,

SHRI ATAL BIHARI VAJPAYEE :
has not.

In this case also the correspondent put
his own interpretation to what the Prime
Minister had sail. An official denial was
isuce the ame day ...

SHR1 K.P. UNNIKRISHNAN
Where ?

SHRI ATAL BIHARI VAJPAYEE :
In New York as well as in New Delhi.

It was  wide blished. It was made
clear.. ... by "

SHRI VASANT SATHE : Why arc
you misleading ? In quotes. Iu- says :

"Qurnmmd on NEC-TV's 'Mect
l]‘h{ rﬂs Programme, Mr.  Desai
saic

In quotes, he  says
* . .*All dcpends on China. But

we are determined not to go to war on

that issur. We do not want to u.h-

back the arca which, we the

taken from un by [ nm-{i’ o nol

take by war, we have sufficient’..

What dors this mean ?

SHRI ATAL BIHARI VAJPAYEE
Wherr is the position that India i
to hand over that  territory to China ?
The only  statement that  the Prime
Minister made was  that India would not
RO to war in order to recover that territory.
But cur claim stands, Mr, Sathe,

Iream wEiEg, w9 w0 @ §
At wg § i fr T weE A
R R RO WA A s W
A AR # gART arg A W@ |
WIET T A AEY &, WIF T EAAE |

What the official spokesman said that
day, T would like to quote :

““What the Prime Minisier said in”
the interview was that India  would
not go to war with China on the boundary
iy ooupies by Chioa " and
that the hounillry isue could be resolved
:;cth&m" fwe tries by
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[Sh-i Atal Bihari Vajpay-r]

There is no question of surrendering
Indian territory. We have not compro-
mised our stand. The Prime Minister the
other day made the pasition clear in this
very House,

SHRI K. P.
Declaration of

SHRI ATAL BIHARI VAJPAVEE :
Which you share, T hope.
st wre mw v (faedft aw) ¢
Ul Agred, area #1 fagw Aifq
FGAT ¥ gaTe W H g ), AT
gare # gr @ §, ®w A e foeR
15 EA #Y | 7z ¥aw & @ waar,
M FT FIAT FSAT TAEI AT OE,
#Faw guT AW F Iy =fE E W1 A
¥ ® agf ama e e
it & WY zAT fre w13 §1

peaceful  intentions ?

% ag wg wourg fofred 15 wgmi
§ gard fy, faves: ok 3o ¥
qq ATHATE W17 hEfr O
@ ¢, WEF AT F A g A
uhn fgx 1 @1 § W T I
s g w1 § ) Fod) o w102 oo Y
amraTgR A T gAT 1 gera shefa
ag § arrea wE g ¥

Hagarwgm i fr 15 997 9gw,
waar W& F w4 F gy A1 afan
WIE 29 47, ®I°8 qT¢ #ATRE fax
Fare, WY fag dvar dqw, W fax
qifwcrs, §a= faz =g, ag =7 7m
§ Wtz mifgesr-nfgman g AT A
A AfeT ug a3E Wy T
Y 2 1 1969 ¥ TAT HIF F AT H
Nt &g g waT 91, A WO
g1, gL atara & oy o g wfa
WA § | T AT ¥ Ag gEE 4w
@ §, AT T §B WY yIaTgy
AET &

Wt wen fapdt WAt gw
g g
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St ww Ao ¥O WA
qgell T ¥ 3 gwereuT &)
afew ga¥ ar ot # gy wg Wy §
f& a@ gw = o afiem & w0
fomar wY AETNEE 9 @ 8
o1 & argE-ie ¥ greit i Sfvee
T AMAA FCH, W foran & arwiie &
wETH FT FBT ¥, 39 YAT H 0K
yadew §z &% femr § 0 oy el
frry ik Ardmmeywe 07 on W
FT T | = TR T wr § oo
¥ g7 ¥ @ § T 4 qTw Iawr
i AR ) sfaw g aI4, 4T 9
T w Frf W FEag!, AT
Y AT F fopz g adl s @

et FORTY ¥ gwIe XM ¥ fay
&) aueard wft Y ff | & wwwn §
f& ore Ay & o aw® qET 9T A
I ¥ i Wi wfawr o oget
gowrT 7 foar, a8 ogy ar & g
Frere 71 uF fagré feen ofaens
o fzan | gAY, 999 o7 w0 o gy
Her yfiF A ¥ 2 &, o o AR
& fau 3oa i W1 wdagr T €,
ferara vaw & wgi o sraa wiw faan
¥ gn 3@ THF w1 179 ¥ ¥ fAC
Ffafez § | 99 a7 o1 Tu™ wAT @,
ag W T | IAE 9% FAL SUTT HAY
wry, st q ofr s o Afamgw m A
g Fraar wg & o

frrgelt @werre WY $& AT Y AT
Wi wgdl ot fa aifaeaw o o=
¥ o7w gaTL W ®Y ST A §, IRT
ara R ¥ fag g o @ T a3,
#fm wraw § arada aw IF /TR
a7 T | TEr TG w7 Nl Ky
woETeE WY W § ) few & Hat
g & 1 QI AT ) 9E 3
T Wik odtfeee agt o o &
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e ok wew at 3 o s sy AT § | watgT ST A ¥ g ot SR
A T gET gt ey @ (Wwww)

wgt ¥ et o agt @ 1 qg WS AT
gi@emcys T W
¥fwr & sioft agen & oy ot wmgET
i ot farrata 8, A W kg L,
Hfir ¥ AU 1978 gg TAE wifge—
s o ¥ are wrar w1 o oY figemr &,
IART 6§ W qfe & art ¥ Wik Wt
wgf fmer smom, AT sTRRT wT—
gAT B9 HT—a figaT oifrena & qr@
§, sa% art § oY w1 war aff foar
w1 e famar dve § GZr Wi
gfeT nidt &1 & FEEaT w91,
fomd ag g1 marar fx o fgen
qifFeans & o §, 77 &w ] ¥ g
e §, e o fgem gt oW W€
AT anr <}, % gt g afge (W
%9 ama &) @ ) v ) g
et wX awR

o wae Wi ;s widt ¥ A
fowan | 7 ar@ wrowst Wi B oAE
g LA e 3 few
oA Y AR ¥

st wae sy v & feRw o wE
¥ 7 2 gurw wigar § f5 o i
afeem & om gara N fgen g,
IEwr oF € 9fw of Iy o &
AT |

crfaamee & am § a1 wTaR WA
2 ¥ fear & o cHifemmee &1 Wi it
eI Tl ¢ q9A

o® St Wt 7Y s Wiw & e
Treragd § 13w & @fea & ag @
wrge § fr foow w2 § gl ¥ w@
foverer ¥ Sk g Wy & I AR E
frg wTd ¥ OTT g0 g AR SRS

SHRI SAUGATA ROY : This silk
route is from Sinkiang to Pakistan,

SHRI JYOTIRMOY ROYU : This
is the first time that we are hearing  of
this Tibet silk rowte,

o1 wae we ew: gy few w®=
@Y w73 § 7z wow s @few )
AU sgaTag & (% fose e HFM 1 48
&% ®e W g1 Aaar &1 WATET AT
g o7 ¥ A faware far g7 T &
I WY g favqre # wra @ o)
T fedt Wi wid Ak sw oA W
T AT ag gW ST §) WY L
wfTu, & sear madw g Afew gk
aeATe § ag wrrar § fw soo -
HET Fwll FER ATE 9AE FIL GE B
FuTE T 377 et ghrar F ag wAw
TET %% § o Al FETE 9T
T § | TN qre ¥ faaw ww §9Q TN
QT g, a8 3 fry e ® g
&1 FwaT | gafay e waone €
WYET Faef) § 1 I gy o e
& A9 gamAr AT £ ww I g
9 31% ag & AT ag I A
Y TR gAT T g AT gl v ¢ |
& fdw st ST & ;gm, T wAR
¥ o o Sy favary frend fr el
W g WY A T g0 T IR g T
¥ freft ag *7 FIETEr €Y FY o )

sit wew fagrd wrwddt ;ST
AT, TR GTRTT F GIT g o
oA frar T e & Wi ¥ 9
g & fag dar< g fr wiee # @
i S & wedt ¥ §, 9 wifgot aw
¥ Aoy yrr FR ¥ fog g e
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[stt sz fagrer Fraga)

v & ff gowe dmr o€ W
WY HY ST §

oft wae Ay Tox : atET A wW®)

W v fag € wrogm Y dE A
fredt ®1 S ot 7 wfee i onfie
T &YeT w & wife aaEn | wife @O
7l wret 8, wifer oW ae o sTaw ol
g, . (waww) ., 7 femm @ fe
T WY A geng & WAy SAify T

E SHTATHYT AT HT ATV AR
[T F gEed| ¥ Wt WAy g wY
§ o' 37 wraATHT #7 e W
T w7 A w1 Frarteoor wi) frar-
=g g i

Siyar am Ta: 8 owfa w1
g™ quT a7 fF aTRT FE @, A
F o Y 7@ FTE AT I g qara
g5 1062 areft sl Fiofie &), 399
o Far s Y o due § it
T gu AT ? g & fOwe A
g g |

w1 s fgrt Traket ; g e
g, wram § qUeET wTA ¥ g
s 93 § o< wivew & ITE gragfe
TR o dma & fag ok giafem
A ¥ fau gw sfewg &1

MR. DEPUTY SPEAKER : Mr.
Ravindra Varma.

DR. KARAN SINGH (Udhampur) :
I have got an impatant point,

. Hl;. DEPUTY SPEAKER : What
1t !

DR. KARAN SINGH : On this I
have something.

MR. DEPUTY SPEAKER : On
galling attention. I cannct allow.
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You know the pwctdum in the Houe,
There is a ballot. .

DR. KARAN SINGH : In-mrinng
on a point of order.

I never unnecessarily rise in this House,
I say something important.

In the course of his observations,...
(interruptions)

SHRIB. P, MANDAL (Madhepura):
His name ix not there, He canngt
participate,

MR. DEPUTY SPEAKER : Mr.
Mandal, I have told him that he cannot
ask an additional question or clasification,

DR. KARAN SINGH : 1 am nnt asking
a question,

In the morning the Speaker, in his
wisdom, said in the course of thisgdebate :

“In internatjonal affairs might is right.”

Now, my humble ;ubmission is this : are we
to understand that he said this in a gheer
vein beeause, coming from the Speaker
of the Indian Parliament, in this context,
if this goes on record that in international
affairs, might is righy, it can. at some {uture
date, be interpretedl as a sral of approval
upon the aggresors, I would like to
bring this point. T would submit thatthese
remarks .. ..

MR. DEPUTY SPEAKER : He
must have said it in a lighter vein.,

Let us not make much of it.

DR, KARAN SINGH : Iet .Ium
clarify. Lt these remarks be expunged.

MR. DEPUTY SPEAKFR. Hc must
have said this in a lighter vein. Tet ux
not make much of ir.

Mr. Ravindra Varma.

14 27hra,
BUSINESS OF THE HOUSE

THF. MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) : With
your ission, Sir, I rise to announce
that nt Busincss in this House
during thc weck commencing 24th July,
1978, will consist of :—

1. Consideration ¢ any ittem of
Government  Business carried



(a) The Scheduled Castes and
Scheduled Tribes Orders
(Amendment) Bill, 1978.

(b) The Prize Chits and Money
G. Ao sl [-N
(Banning) Bill, 1978.
The Haryana and Uttar

9 Pradesh  (Alteration  of
Boundaries) Bill, 1978.

(d) The Code of Criminal
Procedure  (Amendments)
Bill, 1978.

() The Water (Prevention and
Control of  Pollution)
Amendment Bill, 1978.

(M) 'I;hcl\’iu-nharui (Amdnbn:l)
R.l.i;m lg:?:infm

SHRI SAUGATA ROY (Barrack-
pore) ¢ I have given a notice ....

MR. DEPUTY SPEAKER : Your
notlce is not here,

Oaly Mr, Vayalar Ravi hus given,

SHRI SAUGATAROQY : Please just
scc. There iv my signaturr,

SHRI VAYALAR RAVI (Chirayinkil)..
The hon. ister of Parliamen-
tary Affairs has d busi

of the House for next week., At the
same time | stand to demand a discussion
on the correspond made b

the Prime Minister and the former Home
Ministey, Mr. Charan  Singh, It is
because what happened between the Prime
Minister and the Home Minister is not
a private matter atall, Itis a matter of
nationa]l concern and a matter which
affecta th!mtnl;l: government and d::re
country . my party is very

in our mind to that would like to know
what happened  between  the Home
Minister and the Prime inister.
Without hoﬂ%.whn happened, we

mhcu. thwhyitw
1 urn:lFm&ﬂm must .
on the Table of the House to this

House to discuss the matter and the country
should know what happened between
them, 1 repeatitis nota private matter,
You cannot claim any privilege of secrecy
and there is no cahinet secrecy involved
becavee it is 2 matter of public im

and mot » matter of security at all.
It -L!:-mwocl' security . of their
party not one of national security.

PROF P. G, MAVALANKAR :
: The  Minister

E .
E
g
i
vel
g EE&E&.
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H
gd
7
i
M-

ied the oprort
nity of knowing what the Bill is about.

of days is not given a chance to see

mill hcclul;c it is not intm:.l!uined. I
think it is objectionable and I would
lﬂcetl'u: ister to tell the House that

he will take steps early to introduce the
it dy wnd e It oo ot

to a pass it as early as
possible in this Session,

About Comprehensive Industrial Re-
lations Bill, I can understand that such

goca i
t they have got only one year and four
ot aple (his day, also under
stand that this Bill requires carcful consi-
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deration on varioms aspects. But the
e omive T odatrial ills imsportamt

ive ial Billis imj t
from three Oneis from the point
of view of industrial unrest that takes
place in this country purcly because of

must go and that can only go when the
Billcomes. Lautly, integration of different
1aws on this subject also requiresa new
comprehensive Bill by the Government.
I think, the Minister will bring forward
th‘illlﬁi, if not next week, by the carly
pext month. But Anti-Defection Bill
must come next week.

it g W U | IWT ) ¢
IO SN, SN AT A T i
I arcark ar v §, 37 b ¥w e
weifs &w f ¥ AR W EW
e JarEw vrafagEd ¢
¥ wrpgt R WS F oaw 0
waw s @ §) zafae & et
¥ 9g wide sem 5 ag wrerls-
goa 1w A oawgw wd o o e
A6 ¥ GENA FTATE WA E, I
1 tewgdr sufar o afr aw &
W owwaEm dW W @
Iu &1 w7 fowr 3 @% ) q@ W
amw it sgrdaee A 3 fr
Afradt e Al wE Iam F der
T graT wTar @ § o dar vk
owgl T & 1 gefag § det
#gea § ag frizn s&m fs §
Qur  frdos D §f §8g & a
Tt frweraq e @ad -
FAN FULH ] W o # et
¥ W P et g

BR.H. - JULY 21, 1918

'lp_n. . 0 .

T & wwrw & wy ff mpm we
et ow o W swer gl
wifgr o wworer w6 Fovg wry ity
L G L T
a6 ¥ s fawell i ot o v
? ¥ Fwng Tma g1 W TSI
# o afr ww wor aer &, I@ A
w1 e dar fdas o gORT
# ar wfgw fe v 5w ¥ fqe
wR AT # 1 xWoAEIC &
fadwr gome frw ord wic & g
fe & wgrw ow & @ § W
N ot ¥

SHR1 SAUGATA ROY : We arc
surpriscd to find that in the business for
the next week i.e. starting from |&h
there is no scope for any discusion on
Repors of Wages, prices and Incomes.

‘The Government spokesmen have come
out & ting the ingam Qom-
mittee t. This House should be

M an opportunity 10 discuss the
am Committce Repart snd
sufficient time should be allotteds

In my notice I have alio metnioned
thatthereshould be afulifledged discussion
the affairs of Indian Council of Agri-
tural Research. There has heen a

at controversy on the resignation of

ri Swaminathan of the I.C.AR.

| JTheDirectorof Potato Research Institut
f:hlmu rmiu led.l.ng- “’ililm ..
eo tion is COrTup-
tion and I demand that & full ‘fledged
discussion should u&gﬂuei. 1

* BHRI RAVINDRA VARMA ": I
would not like to takethe time of the Heuse
jto asswer indetailall the points thathate
baen radsed. ButI do not want angbon
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limh& to feel thatthe observations
which he has made or the :
which he has made are being
the Government. +hon. )

. Ravi made s pwint‘gluing soie
subjects that are being raised in the
House in more than one fashion, We
did not think it necessary to include
them in the coming weck for discussion,

M friecnd  Prof.  Mavalankar
two very important guestions about

the anti-Defection Bill and the
hensive Industrial Relations Bill. T am
tempted to remark that it is casier to face
. Mavalankar’s bowling in theopening
weeks of a session than it is to face fast
bowling in the opening oversofa cricket
match. Asthe ion gocs on,itb
difficult to answer him and say, it may come
up next week, But in the  first woek,
I can certainly answer that it may come
next week or  the next. The
two subjects he referred to  are  very
important. 1 eutirely agree with him
that these arc maiters about which the
must get adequatc notice.
would like to say that as far as the Anu-
Defection Bill is coneerned there iano
uestion of the Honse heing kept in the
ark. As soon s possible, this Bill will
be introduced, and if it is possible we
will try to do it next week,

Regacding the Industrial Relations Bill,
1 agree with Members that it is
necessary to have a comprehensive
legislation like this to deal with industrial
relations, to  see that the workers get
their legitimate rights, 1 hope this Bill
will come up ‘before the House very
soon.

Shri Kachwai referred to illepal strikes.
These arc matterswhich will be cov
by the legislation on Induswial Re.
1ations.

Shri Saugata Roy raised two points:
Oneis about the Bhoothalingam Committee
report. [ do not know how my hon.friend
eansay that ‘the Table of the House
should not be sullied with this Report’
and at the same time say that ‘this report

should be discussed’,

(Fnterru ptions)

SHRI K. P. UNNIKRISHNAN :
{Badagara) : We Will make our

submissions.

SHRI R. VENEATARAMAN (Madras
South) : We have o notice of a Reso-
fution that it mut be rejected.

' 1800 (SAKA) S 5C & 8T. 262
ASADEA 30, 100 (SAKA), Seing wp 55 & 57,

SHRI RAVINDRA VARMA: However
I would like to say that this matter was
brought up in the meeting of the B.A.C.
which was held on Wednexday and the
B.A.C. did not include a discussion on
this in the coming week. But certainly
ifit is taken up again in the B.A.C it
can be considered, 5o far as the
Government is concerned. Government
will have no objegtion to a debate on the

report.

4’ 37 hrs.

STATEMENT RE. SETTING UP OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES COMMISSION

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) :
?m‘;: 338 of the Constitution o ]
or the appointment of a Special jcer
for the Scheduled Castes and Scheduled
Tribes who is charged with the duty to
investigate all matters relating to the
safeguards provided for the Scheduled
Chastes and Scheduled Tribes under the
Constitution and to report to the Pre-
sident upon the working of these safe-
guards at prescribed intervals. In
pursuance thereto, a Special Officer,
commonly known as Commisioner for
Scheduled Castes and Scheduled Tribes,
is appointed by the President from time
to time. Considering the magnitude
of the problem, Government arc of the
view that these matters should appro-
priately be entrusted to a high level
Commigsion consisting of persons of
eminence and status in public life.

Government have accnrdi.ngy de-
cided to set up a Commission for this
purpose which shall consist of a Chair-
man and mot more than four other
Members, including the Special Officer
appointed under Article 338 of the
Constitution, ‘The term of of the
Chairman and the Members of the
Commission will not ordinarily exceed

three years.

The Headquarters of the Commission
will be located at New Delhi.

The functions of the proposed Com-
mission will broadly correspond with the
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functions at t entrusted to the
Special Officer mund-n\:ﬁded!olﬂu
constitution and will be as follows i—

(i) To study the implementation of
m&m‘ of ﬂ:i;lil ts Act,
1955, W Prh‘ ar ence to
l];’c” jective of removal of
untouchability and invidious dis-
crimination arisi therefrom
within a period o'll’ five years.

(iii) To ascertain the socio-economic
and other relevant circumstances
accounting for the commision of
offences against persons belonging
to Scheduled Castes or Scheduled
Tribes with a view to ensuring
the removal of meats in the
laws in force and to recommend
3 iate remedial measurcs
inc| g messures to  ensure

prompt investigation of the

offences.

(#%) Toinquire into individual com-

plaints regarding denial of any

laimi Iavelm o

claimy 1o to

gf%u Castes or Schedulod

The Commismion will devise its own

procedure in the discharge of its  func.

tions, All the Ministries and Depart-

ments of the Government of Indiawill

farnish such information and documents

and Provide such amistance as may be

oq d by the C ission from time to

time. The Government of India trust

that the State Governments and  Union

Territory Administrations and others con-

ccrned willextend their fullest cooperation
amistance to the Commission.

The Commimion will submit an Annual
Report 15 the President detailing its ac-
tivities and recommendations. is will,
however, not preclude the Commission
from submitting Reports to the Govern-
ment at any time they consider necessary
on matters within their scope of work.
The Annusl Report together with a me-
morandum outlining the action taken on
the r Am gt and '_: ) g the
reasons for non-scceptance of recommen-
dations, if any, in so far as it relates to the
Central Government will be 1aid before
each House of Parliament.

2. ShriA. Jayaraman, a former Mem-
ber of the Lok Sabha from Tamil
Nadu,

8. Shri Thakur Singh Negi, Mem-
b:rb&}!mlnl Prad Vidhan

4. Shri 8. K. Mallick, a retired Indian
Civil Service Officer from Assam-
Meghalaya.

SHRI SURA] BHAN (Ambala) :

Sir, on a point of clarification.

MR. DEPUTY-SPEAKER : Afier the
statement, there i no question of asking
for a clarification.

SHRI SURAJ BHAN : This is very
important.

MR. DEPUTY SPEAKFR : You
can give a motion for discussing this
statement. That is a different matter,
You can discuss it.

Chaudhury Brahm Perkash.

14 43 hrs.

MULTI-STATE CO-OPERATIVE
SOCIETIES BILL

Extension of time for Presentation
of Report of Joint Committee

COHAUDHURY BRAHM PERKASH
&Outer Delhi): Sir, I move the
llowing :

S

« That this House do extend upto the
last day of the next Session, the
time for tation of the Re-

of the Joint Committes on the

1l to consolidate and amend

the law relntinE to Co-operative

Q L) wlm ] " mt = A

to onc State and serving the in-

terests of members in more than
onc State .

“ That this House do extend upto the
lnst day of the next Session,



the time for

The motion was adopted.

1342 hre.
BUSINESS ADVISORY COMMITTEE

Nineteenth Report

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) : I
move the following:

“That this House do with the
Nineteenth Report the
Advisory Committee presented to
the House on the zoth July, 1978."

MR. DEPUTY-SPEAKER : The
questions is:

¢ That this House do agree with the
Nineteenth Report of the  Business
Advisory Committee ted to
the House on the aoth July, 1978".

The motion was adopird.
SHRI SAUGATA ROY (Barrack-

porc) : T gave a motion disagreeing
with this.

14-44 hra.
MATTERS UNDER RULE 377

(i) Reported shortage of coal in Saushtra
and Gujarat

it weifey Wik SEw : (FrorR)
AT ANIEE, S 6w ¥ frw
377 & et & firer wfeselia &
e & frew & at & o dfer
wwrsg AT g Y S
¥ f wolt sre ww o T €

sy ¥ uwy ar fiw i ¥
"o e & Siad ST A Y
iy o feafiy % qgfw g § Wik o
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@ o oy el dar Y wE &
v forg orenr wowrc & wfre T,
v Tar FaTaT AT E v ¥ dkw
Aot 1 5w A § ofvsy wrlark s ot
ey K

g W e ¥ o2 @
et oY dow At & afeamen
#% worae & T et Y softafy ¥
139ar, 1978 Mg 1w dzw
¥ = W Iunt & wfafafet &
sy d fs wiw & 9, 1078 A gwTe fvg
wroer ¥ ¥ faw 40 whner wwwy
formr & 1 ey T 3500 ®rwA & Ay
# e ¥ IIY 2400 T W qAR

feg &1

et afefeafir # sy Wik sorcrer
F faifas, voor faew, a=eafa, ¥f)-
wew, gofrafan, e ogew, =
@ ailg (W 47 @ o #
afcfeafirdaral mf & | & ¥ T
F7 @, FAT WK IUNT Harww s
THCaF T SO & ST A g
W ¥ fog ey sher fadr ) ey
soew w30 TR Al Ak

{ii) Smomrtace ofF Coar v TuERMAL
PuweRr STATIONS N MAHARASHTRA

SHRI 8. R. DAMANI (Sholapur) 1
Sir, the thcrmalmuh power statiens in -
raantra which were getting coal s ies
from the Western (fa.lw?ieldl url'upg;d
India L., hwlr..; reached a precarious
situation now. Upto 1st July 1
used to have mmfmb!ejhzelogzz lm
ranging between 15 to 6o days require-
ments, But since July lm the tempo
of movement slackened since April
1978 ithnmmhwn;lymd.duewde-
teriorating  production the Western
Coal l:!::lgls. and now the position is:

Power Stati Khaper! i

i left with ?"3:; stock, oin
Power Stati i

(2) Po mn,wuleh\mh
Power Paras i

(3) Station, is left with g
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(4) Power Station, Bhusawal is left with
4 dayx stock .

(5) Power Station, Parli is left with 12
dnys stock.

(6) Power Station, Ballarsha is left with
ro days N

(7) Pawer Suation, Nasik isleftwith 5 days
stock.

What are the reasons for the falling pro-
duction at the Western Coal Ficlds?
The hon. Minister of Energy should
immediatcly find out. The ad hoc ar-
rangements made for supply of coal (rom

Sinfa.rmi Collieries in Andhra Pradesh,
or linking some Thermal Power Stations
with Singrauli Coal Fields in U.P. are
also mot worlting satisfactorily on account
of movement difficultics. coal is di-
veried from these places to Maharashira,
that will affect supplics te the thermal
stations located in those States. There-
fore the hon. Minister should ensyre that
Western Coal  Ficlds  improve  their
uction so that Maharashtra Power
tations will get their usual coal supplies.
I hope the will kindly take note of this
and take urgent steps in this matter,

(iii) DeaTss oF romuea LT. Governor oF
. Deuwt, Suri, Konan CHanp

SHRI JYOTIRMOY BOSU (Diamund
Harbour): Sir, alth 13 days have
F::wd the present Government have

iled to complcte proper investigation
in the matter of uncarthing the truth about
the death of 1ate Kishan Chand, former Lt,
(‘-uvemarufl].}f.ig:ii T};euh‘[dgisio:nl(hm-
musioner 0 or, .D.) Incharge
of the Crime Branch Investigating this
case said yesterday omly:

“We took up the investigation only
today.”” It may be mentioned here that
according to the coumsel of one of the

ho have been prosccuted, late

E‘dwl Chand was considered to be a

most vital ution witness inst

Mirs. Indira Gandhi and now with the

death of Kishan Chand the case has been

weakened, And, that was

the intention of persons who have been
prosecuted,

In the meanwhile who have
claimed fhu Kishan _"n death was
: 1 . 1 P

no , ¢ t g
tel calls, Mr. Bhim Si who
h:gm: non-official inmdpli:l?cm
mittee of lawyers in a leiter to Prime
Minister said that telephone calls were
received wamning committee members
from taking any initiatives.

Mr, Sitaram Bhardwaj, who has re-
ceived said that some vi living
near the well had told him ahout a car
going up to the well on the day of Kishan

JULY 31, 1978

Rule 877 - _,q'g

Chand's death also Ieccived telephone
call ing him to keep quitc about
the case. He has abso written to Prime
Minjster asking the protection. There are
reasans to belicve that there iy a foul-play
in the whole thing and 1o destroy the
evidence that co prove the point,
It is now a known fact that most of the

that were available from the
site of well had bren destroyed. Only
yesterday it was found that some kind of
mobile-oil has been splashed near the
well from where Kishan Chand is alleged
to have jumped to death, The wooden
logs which were Hoating over the water
surface have been removed. Thore has
been no waitch over the well,

It is opined that since it is a concern 1o
many people who are direetly or indircetly
involved in political twmeils of 1h
country the matier should be landled
premptly and with utmest care,

{Inlerrubiions;
MR. DEPUTY SPRAKER: Yowr suls.
mission is over. You should not read
the portion which has not been  allowed,

(iv) RepORTED ACITATION BY ALL INuIA
Junlor ExOiNgErs AmOCIATION

SHR1 MANORANJAN BHAKTA
¢ man and Nicobar Islands): Sir,
the All India Junior Engincers Associa-
tion has been  launching agitation ince
last few days. In New hi before
Nirman HBhavan, 3 Junior Enginecrs
are on indefinite fast, ‘Today is the sixth
day of the fast. Itis surprising that the
Minister  for Works and Housing is not
ewen desirous Lo meet the striking  em-
ployees. Tt i not only inhuman but
anti-people also.  In Calcutta, the Junior
Engineers' Asociation are on fast before
Nizam Palace, The demands of the
JEs arc; (1) to regularise all ad ho- pro-
motecs working for a couple of years (2)
Eo,?:rpt:’h:h direct tcriruil. to A.E. ;
3) BoY, partmental promotion amnd
and 20%, by holding Examination.

. arc s0 genuine that one sympa-
thetic outlook was necessary. After all
stagnation is mot our aim in any cadre
post.

I am much distressed about the un-
concerned  attitude of Shri Sikandar
Bakht, Works and Howsing Minister in
this matter, I like to appeal to all sec-
tions in this August House to this
cause of the i unior neers
and also request the Minister of Works
and Housing to come out with open mind
and to talk with the Association to save the
life of the striking Junior Engincen.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION ' (SHRI - SIKANDAR
BAKHT]: I hope the hon. Member will
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'.' it B ol Sy aa
i oF i il e o B
SHRI MANORANJAN BHAKTA: He

met us yuu:rcluy._ ‘oday he is to meet

the ‘striking Junior Engincers which he

has mot done so far,

(v) REPORTED AMAULT ON ASIAN ImMi-
GRANTS IN LONDON
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wrear TR w foad ag s g
& ftwramar v oF |

1450 hes,
AIR (PREVENTION AND CONTROL
OF POLLUTION), BILL—Conid.

MR. DEPUTY-SPE : We new
cortfinue with the Bill to provide for the
prevention, control and abatement of
air pollution. The Minister has just now

notice of an amendment to refer

e Bill to a Joint Committee.

THE mmsmorwmﬂu&‘
HOUSING . AND BUPPFLY AND
ATION (SHRI SIKANDAR
+ I beg to move:

“That the Bill to provide for the.
prevention, comtrol ml abatement of
air pollutioni, for the establ -
with a view to carrying out the
r:apo:, of Boards for the prevention
control of air pollution, for comn-
ferring on and asigning to such Boards
powers and functions relating thereto
and for matters connected ith,
be referred to & Joint Committee of the
Houses consisting of 30 members, 20
from this House namely:—

(1) Shri P. Anbalagao
(2) Shri Manoranjan Bhakta
(3) Shri Samar Guha
(4) Shri Dincsh Joarder
(5) Shri B. P.Kadam
(6) Dr. Karan Singh
(7) Shrimati Parvathi Krishnan
(8) Shri M. V. Krishnappa
(9) Shri B. P. Mandal
(10) Shri Jagdish Prasad Mathur
(11) Shri R, K. Mhalgi
(12) Shri Govind Ram Miri
(13) Shri Nathuni Ram
(14) Shri R. N. Rakesh
(15) Shri Ram Kinkar
(16) Shri Ram Murti
(17) Shri Vasant Sathe
(18) Shri Chairman Bhai H. Shukla
(19) Shri A. Sunna Sahib
(20) Shri Sikandar Bakht

and 10 from Rajya Sabha;

that in order to constitute a sitting of
the Joint Committee thcnﬂ;:mm 1
be third of the total number of mem-
the Joint Committee;

it

Commitiee shall make a report
end of the fimt
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Muthulb\-thnmﬁm

members be appoin
Sabha wﬁe]dntﬂomuye. )

MR. DEPUTY-SPEAKER: Dr. Karan
Singh may continuc his spocch. 1 think
you can talk on this motion also.

DR. KARAN SINGH (Udhmpw]

[ 1 pointed out the

uuamgleumcultuncm
be recognised. Again I
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over the last few years. From

beginning il history man has intervened

in the el'wn‘nnmmt. Science and tech-
h.lvc certainly gmh um-smdou:

power to man, power been

used for beneficient purposes.

ravages of nature have in many wa

tained and the lhn!hrll IYliving

have been rasied. But the e

rate of gomh of this intervention in

the last years has been very dis-

turbing. Although many countries have
become affluent socicties, they have also

smmlhnnoudy become efffuent societies.

In the United States there are many

rivers and lakes which are virtually dying.

No fish can live in those lakes

of pollution levels. In_ Tokyo

levels. T do not want to go into many
statistics or many references, tfm:uhrly
beeause the matteris going
to a Joint Committee, But I should like
to say that water or air pollution is not
confined to any one country, When the
ocean gets polluted as a result of efluents,
other nations also suffer, When air
polluted in one part of the world, it
not follow national barriers or geographical
over the whole

limitations; it
glnbe,narel.u of which we get bad

of Poliyn) B 273
mmnhanﬂhbnuﬂuﬁ
m;:hnﬂm-gm a country
llhmweluﬁm level have
increased. mﬁdin
consldered almont
Inqnallale,thuh,pol!u&g IMG-'.

Ei

T o ot qov afvw T wrar W
afien g gae) W giew w7 faar

1t is really an al E
;‘mmwﬁ "'"?.'ﬂ““i sy
goous but it s likely 63 poll:utl‘aj Mahal,

Al.rmﬂenlthwnimlmlpuh
with some knowledge that the
caused pollution in this country lry
dyseatry, and s0° “:niam”"'miu"
%0 on 5
L discases arc causod a a
result of ajr pollution. In many indus-
trial dtb,nrpolhmon a major health
hazard the

d by p Y
where generally numtmal inputs are
Tow.

15.00 hrs.

Theﬂ:l'on it in a very serious health
factors. Indus-

ui;lmhonumd the major factors for
pollution; uncontrolled wastcs arc being
thrown into the air; then urbanisatiom;
|lunm and where people
are in unsanitary condi-
tions, it is a vicious circle. The more the
people, the more the pollution and the
more the health of those people is affected.

Deforestation has taken a terrible toll.
I have been the Chairman of the Indian
Wild Life Board for many ycars and I
can tell you, the ruthless manner in which
ot e thiry youcs o aue oF e gresten
in ast thirty years is one greatest
tragedies. Ihave myselfscen a combina-
tion—I donot want to mention the State—

of corrupt politicians and rapacious bur-
eaucrats has denuded hundteds and hun-
dreds of miles of fo -amtlmfwhkh
today, our wlld life dan'ﬂ Not
only successor

Chairman nl‘ lnﬂhn Wild Life Bnrd.
Shri H. M. Patel is sitting here—no

doubt, he will hear me out—terrible
ravages have taken place.

SHRIMATI PARVATHI KRISH-
NAN !On&nhwr): himself needs

Dr. KARAN SINGH: The forests are



toanes of nitrogen oxide and 2 tonnes of
sulphur dioxide are poured into the at-
w&m&iww?bywhidﬂ
the Thermal plants, particularly
s St P ekl saventy
tonnes seventy
tonnes of sulphur diosxide are poured
irmhumuqhmufbdhmdw
This is the position of Delhi, our model
ﬁq,%urwhm&m
of rupees mprovement. 'What about
the position in Calcutta and Bombay?
I was secing some statistics;
or some parts of Calcutta, it is literally
not fit for human habitation. This is
the position that is being developed

search te (NEERI), Kanpur, ninc
raajor Indian cities have already reached
air pollution levels le to the
worst clties in the West are thess
vehicles over which there is no control,
the thermal power plants and warious

lungs of hapless non-smokers who may
be sitting mearby. There is a category
of people known as involuntary smokers
Irmmnlﬁngiawurmmmdfour
B:pkmmobwmymtm.

when  you , that

AN HON. MEMBER: Are you a
non-emoker ?

e swon ! o
. t i am i
that we are willlllcf’l'v put to . But
quite seriowly,

are cumulatively a
scrious  matter,

SHRI VASANT SATHE (Akola):
Srm\ﬁ is an antidote to thatpollution.
You will become immune to 3

DR, KARAN SINGH: I had the
privilege of being the Deputy Leader

T

On the international sphere the UNEP
—United Nations Enwmh tal Pro-
gramme—was set up with its headgauarters
in Nairobi. But unforiunately qn seems
1o have lost all its drive. Maurice Strong
was the Secretary General of the earlier
organisation. After he left, the whole
thing has, as far as I can gather,
moribund. In our country, we had set

a National Committee on Environmen!
Planning and Coordination, The late
Dr. Pitamber Pant was its Chairman.
Unfortunately after his death, this impor-
tant and very valuable monitoring
agency that was set up has also become
moribund. It is not as if this is the first
time we have thought of this, When this
National Committee was set up, it was
hailed throughout the xmrld as a very
progressive measure. At that time, I
remember very clearly the Government
and the former Prime Minister made many
statements with ::Erd to the im

of this, But t h‘%};:ned After
Dr. Pant died, nobody taken any
interest in it and it has become moribund. .,

s Th'l:e present Icfnhhﬁon is welcome, but

ve certain important suggestions to
make for the comsideration of the
minister. One is that sound pollution has
not been included. Yesterday my
friend, Mr. George, made a remark in a
lighter vein in regard to sound ﬂ;:i?‘lb.uinn.

suﬂnnh:'l;thednu'bellwelm House
uring zero hour sometimes
beyond permisible limits as far as health
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AN HON. MEMBER : What about

songs?

DR. KARAN SINGH: Songs—sangeet
~are the antidote:

am It AR
aa fasfa a0

Where there is mysic and hapmony, people
live in harmony. Thal is why so many
vedic hymns pray for concord and har-
mony. So, apart from water and air
pollution, sound pollution also should
be integrated into this very hit of legisla-
:3?1:; su that you get a comprehensive
Bill.

The suggestions 1 have to make arc as
follows: Firstly, the National Committee
on Environmental Planning & Coordi-
nation must be revitalised. But please
have a full-time Chairman.  After Shri
Pant, Shri Subramaniam who was Mi-
nister, was Chairman. After that,
somcbocly clse who was & member of the
Planning Commission was made Chai .
Don’t have a part-time Chairman., He
will never be able to give enough time
toit. This is a fulltime, highly e
cialised, highly technical matter.
condly, as I ::i:. noise pollution should

ly enforced.

proporly  cnforced, These at  least
should e enforced immediatcly and
effectively. '1;1:1‘; low pollution tech-
Mk'c{ must he developed in our country.
We not have to make the mistakes
of the western world of guing through
high pollution technologies and  then
getting on to low pollution technology.
We can jump over this step and move
directly into low pollution technology.
May be in the short run the cost may
a little higher, but when you quanti
community amct of it and
you qu.mtift: : damage that can be
done over the lI’:ng run not only to
our generation t to generations yet
unborn, you will realise that 10r 2
cent additional input on low poll
will be the best investment

g’h

JULY 21, 1978

~of Polen) MU WG

(T, Tiavn, sy

DR. KAKAN SINGH: But they must
be enforced. You camnot bave, avem
; Mg

1
mﬂ must be kept in mind.

t is happening is that the
countries are now ing to us high
pollution technology because it is mnot
permissible in  their own countries. I
read a report that
being exported here which are not per-
misuble in their own countrics becaume
the tar level and the nicotine level is
too  high. Just because they canmot
sell them there, they are ing them to
the developing countries. In other u?ﬁr:',
because rapacity of foreign countries,
the poor developing nations, the popula-
tions of these nations, are being forced to

for their rapacity. So, this must not
i:ynllumd. We must be alwolutely ruth-
less on these matters,

We must also introduce emission stan-

Itisa i » the way our buses,
the mmg :::El:“ vehicles and privaw
vchicles in this country are putting poise-
nous fumes into the air. Very often,
many of us in Delhi sometimes almost get
asphyxiated when we
and there

Myfi:ulpuhlilﬂummwtdcwbp

a masive public educa
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SHRI SIKANDAR BAKHT : [ am 100
per cent in agreement with you.

DR. KARAN SINGH : 1 would urge

tLll::t if you ho}t a &eloﬁah Commitiee,

is is a matter t public importance.
Fwhe

rever neccssary.

us, we will not decline going, but
should bx a time limit. I would nrﬁ
that by the end of this year we shou
pass this legislation so that at least the
existing population and children still to
be born arc to some extent safeguarded
from pollution.

SHRI JJ;?M.A‘I‘}I RAO \'Berh;‘_!:
purj r.  Deputy » »
pnlful.im has become a wmid-wide phe-

nomenon, It is growing into gigantic
proportions mostly because of  indus-
trialisation and man with the advance-
ment of sciencc and technology has
become a God himsclf before he could
become a man. God created man and
Nature, so that man could live in har-
mony with Nature; and even in commune
with” Nature. But in the name of indus-
trialization, man has polluted the whole
cavironment, the result being that life
on Earth has become hazardous.,  While
T appreciate this bill, which secks to pre-
vent and control pollution of the air, I

with this bill. You ll‘zulhlt 6 months
arc not cnough, and your Central

can have jurisdiction over all
A Central Board in required,
it could control polution of air,
water, land and of noise, so that there
could be uniferm application of certain
and norms, which the State
Governments should be required to follow.
That is amu::r done. Some States
have not bo to lock into the legis-
lations pased carlicr. Therefore, ngu
bﬂq‘:] coming forward with another ame E

%

It is difficult for man to live on this
planet, because he docs not get clean
air and atmospherc and pure drinking
water; mdm l:;i:ep-il lb’l‘rhrtfn’ le eannot
even gt is  pro
has to be dealt with on a war footing,
scriosly and in an integraied manner,
Merc provision of a sct of penaltics for
contraventivn, will not dv. When an
industrial unit is being set up, the site
selection commitice should consist of a
member of the Central Anti-Pollution
Board, so that an industrial unit which is
sct up, is located at a place far off from
urban and congesied aress ; and thus,
the pollution which is bound to be there,
could be minimized.

There is an agitation against the esta-
blishment of a refinery at Mathura, So
also there is an agitation at Bombay
agminst the proposed fertilizer unit there,
These are all highly crowded cities.
If you have industrial units there, it will

!ntheﬂllutionpmblem. In Bombay,
il issmid t every day, 60,000 to go,000
gallons of human waste is dumped into the
nea The sea is there tn
bsorb it; o , what an amount of

am not in favour of the
approach to this problem. Pollution of
water, of air, of land and noise all go
together. Therefore, an _integrated ap-

t in 1977,
control air pnllution. Another bill 15 to
be introduced, as announced by the

SHRI SIKANDAR BAKHT : Very
few have,

I JAGANNATH RAO ¢t Vi
Iez?!nﬂgm,wu sre coming fmﬂ

pollution would be there! We should first
sce that pollution is :Il‘il;m'nltrd; and ax
i ialization is necessary=—and
we cannot do without ite—we should see
that pollution is controlled, or minimized.
‘These are aspects which have to be gone
into. The State and Central boards
should comsist of members who are to
serve there permanently, or for a certain
jiod of time. Pari-time members
will not be able to do much. This.
problem has been there for years; and
not much sericus attention has been
by Government, much less

do not know the hazards. In cities
and industrial areas like Kanpur, Bombay,
Caleutta and Ahmedabad, indusiries have
been l.h:l‘:&;nﬂtheeitiuhuw hr,up
subsequently. fore in art
of the cities we find industries, which
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[Bhri Jagaonath Rao}
vegetation—trees - and  paddy plants—
completely burnt, i.e. tation
\ﬁs:in a rdiuaof;t‘c:g“ll;:'e

there is no pollution. But I have myself
:;e.en that Ee Mthed.:ﬁmu are letin to
river, . When people
that way, they cannot even breathe tﬁ
air, because it is so punm:md it bruns
in their nostrils, I m{:’l{ felt
it. The rﬁtt;:c Government, whi i.Aic“
charge o implementation of the Act
—aof course, it has not sct up the Board—
has given a certificatc that all the restric-
tions im by it have been carried out,
The industrial unit took the stand before
the Committee that the conditions imposed

licence 1till such time as the restrictions
imposed by the Committee are fulfilled.
Ot isc, it will be difficult for people
tolive, Alrcady, the life of the community
is becoming hazardous and people are
not able to live,

is not being done. But the i il
have their own way to get the certificate
from the officers of the Government,

i

e i okl & ooviain
to solve this to contain u-
tion, there should be legislative poil_
surcs, institutional measures and  scien-
tific and technological measures.
scienee  and  technology, mean
gating pollution so that while we
industries to grow in a particular
Varger interest of the country
cconomy, we should also see that pollution is
mtrgﬂndmﬂum extent so that
‘the life of the community is not put in jeo-

8

Esi

i
P

g

(huw‘ to institutional or administra.
:i::duful. Ithnmmq‘hift hmhbe
in four months vhit the g:uh.m

¥
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g

‘of Poliun) Bill -
State Governments have  to ensure that the

mwmmuumuq&

of their chimney, Ewven

::;mh:nnmﬁm o
ome

the Tahwust of the buses wwed 1o be

on the top to aveid pollution, but now

are you completely
engulted by smoke and cannot even
breathe. ,  scientific and techno-
’ ol 1 I. 1 to --L-thﬂ
the pollution by the cfffuents and gascs
of atmosphere have to be introduced

The present t approach should
be given up. Let the Government
bring a ill Bill to control

pollution of water, air, land, noise and
radio activity. Why not we have
such an Act ? {w’: an Act in
1974 and we amended it in 1977. Now
Government  have come forward with
another amendment to that  Act.

i

This is a Bill 10 deal with pollution
of air., You have not touched pollution
of land, the garbage that is thrown omn
streets.  That is also responsible for
pollution of the air. You have also not
touched noise. All these have 1o be
taken together because onc  pollution
leads to another pollution, and the whale

pt is o i . 5o, an integra-
ted approach is required. For heaven’s sake
don't go on with this !:iocerncal approach.

g

We arc going to the t Committee, but
we arc only dealing with water and air
mutgm. What about pollution of the

while burning the garbage, docs not burn
it properly.
MATI PARVATHI KRISH-

SHRI
MNAN (Coimbatore) Where do they burn it?
the heaps of garbage.

SHRI JAGANNATH RAO : Gases
emanate it and there is pollution.
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Regarding Calcutta, today®s Times of India
says @

“As much as 671 tonnes of pollutents
are cmitted each day into the air (this in-
cludes gascous wastes from i
domestic  sources,  power
units and sutomobiles). Not -
singly, one out of every fom-stu&enu.
in Calcutta suffers from  tubercul

MR. DEPUTY-SPEAKER. He may
continue later. We bhave to go to the

Now we take up Private Memberns
Business.

15. 30 hrs.

COMMITTEE QN PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

TWENTIETH R.lrouf
ot v festre qrwem (grfye ) :

ASADHA 80, 1000 (SAKA)  Bills Introduced 283

TSR AERE, § weTw v §
“Fir ag awr Fesroerdy wee
¥ fredael owr  dwedt
st wfufe & el
wftde &, 9 10 g,
1978 ¥ war ¥ TR
fsar mar ar, @y &0

_hm.hDEPUT\.’-SPMRFI‘hequn-
““That this House do the
'I‘mdal\md mlﬂee
Mwlbeﬂmmmtbeagth July,
‘m.l
The motion was adopled.

£5'30 hre.
CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Preamble and article, ¢i.

SHRI CHITTA BASU {ﬂl
I beg to move for leave to introduce &
gthu- to amend the Constitution of In-

. MR. DEPUTY-SPEAKER 1 The ques-
tion

“That leave bc granted to introduce
aBll fmthummmdlho Constitution
of India,™
The motion was adopled

SHRI CHITTA BASU: I introducedf
the Bill.

REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL*

(Insertion of new section 7A)

off i www weft (Tgoew) ¢
¥ gery v § fe oiw sfaffier

*Published in Gazette of India Extracrdinary, Part II, Section g, dated g1-7-78.
tIntroduced with the recommendation of the President.
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TS coyzoRy MR e
wfufraw, 1951 %1 WAT eWlew @ SHRI PRASANNBHAI MEHTA :
W fadgs Y gquenfa s & 1208 1o move Sor boave © Iniriduce o

wwfa & a3
MR. DEPUTY-SPEAKER : The
question  is:

" That leave be granted to introduce
a Bill farther to amend the Represen-
tation of the People Act, 1951,

The motion was adopled,

ot vm wem @eh ;¥ fodew
®r grEtfoa s@T g |
15.31 hrs,
TRADE UNIONS (AMENDMENT)
BILL*

(AMENDMENT OF SECTIONS 2, 4, ETC.)

(SHRI  PRASANNBHAI hfm}-cl'r.q
avnagar) : to move for lcave
in inmm). a Bill l'urt!us'r to amend  the
Trade Unions Act, 1926.

MR. DEPUTY.SPEAKER :  The
question  is:

“That leavc be granted o introduce a
Bill further 10 amend the Trade Unions
Act, 1926".

The motion was adopled.

SHRI PRASANNBHAI MEHTA : 1
introduce  the Hill.

FACTORIES (AMENDMENT) BILL®
(AMexowENTS oF SecTions 8, g, ETC.)

SHRI PRASANNBHAI MEHTA : 1
beg to move for leaye to introduce a Bill
further to amend the Factorics Act, 1048,

MR. DEPUTY-SPEAKER : The
question  is:

"That lcave be granted 1o intreduce a
Bill. further to amend the Factories

Act, 1948".
The motion was adopled.

SHR1 PRASANNBHAI MEHTA:
T introduce the Bill,

or mm%ulwy mjlit
training to all able-bodied  citi-
zens in the country.

MR. DEPUTY.SPEAKER : The
question st

llil‘J' That tt::mfhe gnmed] 1o imrod;:.oe a
to provide for compulsory  military
training to all able-bodicd ritizens in the
country".

The motion was adopled,
SHRI PRASANNBHAI MFEHTA : 1
introdure the  Bill.

COMPULSORY VOTING BILL*

SHRI PRASANNBHAI MEHTA :
lhegtnpmcfotlemw immlgnii:lel
to provide for compulsory voting by
electorate in the country.

MR. DEPUTY-SPEAKER : The
question  ia: .

““‘Thatleave be granted wointroduce u Bill
to provide for compubsory votig by the
electorate in the country™,

The motion was adoplrd.

SHRI PRASANNBHA] MEHTA :
1 introduce the Bill,

15°33 hrs,
CONSTITUTION (AMENDMENT)
BILL*

{AMENDMENT OF ARTICLE 71

SHRI P, Rﬁi]AGOPAL NAIDU
(CHITTOOR) : beg tomove for  leave
to introduce a Bill further to amend  (he
Constitution of India.

MR. DEPUTY SPEAKER : The
question  is:
" That lcave be granted to introduce a

Bill further 10 amend the Constitution of
India’,

The motion was adopted.
SHRI P, ]Bh‘h]AGOPAI. NAIDLU
1 introduce the Bill.

————

 —

*Published In Gazctte of India Extracrdinary, Part 11, Scction z, dated a1-7-y8.
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lﬁlﬂlﬂ; WORKEI%‘ID
Tt o

SHRI P. RAJAGOPAL - NMDU
Ihwmv{:wfwhwe ll:)f i Iry hr
provide for payment of pension by t
Central Government to the marginal
m'men and agricultural workers alier
their completing 70 years of age.

MR. DEPUTY-SPEAKER 1 The
question  is:,

&;; That lc;cwr:re granted olfo mtmd.w:r‘ a
to provi lyment NsIoN

the Central Gavcrmt to th?:mu'm:i
farmers and agricultural werkers after their
completing 70 years of age .

The motion was adopled.

SHRI P. RﬁlAGOPJ\L NAIDU : I
introduce t

INCOME-TAX (AMENDMEN'T)
BILL*

(Amendment of section 53)

SHRI R.D. GATTANI (Jodhpur) ¢
T beg to move for leave to introduce a Bil
further to amend the Income-lax Act,

1961,
MR, DEPUTY-SPEAKER : The
question  is:

“That Icave be granted to introduce a
Bill further to amend the Incom-tax
Act, 1961".

The motion tas adupied.

SHRI R.D. GATTANI : 1 intiro-
duce fthe Bill.

15' 33 hre.
EXPLORATION AND  UTILIZA-

TION OF UNDERGROUND WATFR
RESOURCES BILL*

SHRI K. LAKKAPPA (Tumkur) :
I beg to move for leave to _introduce 2
Bill to provide for better utilization of the
underground water resources for irri-

gation  purposes,
MR. DEPUTY.SPEAKER : Ther
question  is:

1900 (SAKA) Bills Fatroduced 286

* That leave be. granted to-inoduce
a Bl to provide for better wilization
of the underground water resources for
irrigation purposes’.

The motion was adopled.

SHRI K.LAKKAPPA : 1 introduce
the Bill,

SMALL FARMERS ASSISTANCE
BILL®.

SHRI K, LAKKAPPA : T beg to
move for leave to introduce a Bill to
provide for the grant of loans and various
subsidies to small farmers,

MR. DEPUTY SPEAKER : The
question  is:

*“ That lcave be s:-amrd to ingroduce &
Bill to provide for th ant of loans
and various subsidies 1o I farmers,

The motion was adopied.
SHRI K. LAKKAPPA : T introdece
the  Bill,

15'34 hrs.

SPECIAL MARRIAGE (AMEND-
MENT) BILL*

(Amendment of section 4 und G).

SHRI R.D. GATTANI (Jodhpur) :
1 beg to move for leave to innoduce o Bill
further to amend the Special Marriage Act,

1954.
MR. DE]’UT\'ASPI';;\KI"R: “The
question is:

' That leave be ﬁralllrd to introduce
a Bill further to amend the Special Marria-

ge  Act, 1954,
The molion was adopfed.. .
SHRI R.D. GATTANI : T Intro-
duce the Bill,

pp——

#Published in Gasette of India Extraordinary

1 Introduce with the recommendation of

Part II, scction 2, dated 21-7-78,

of the President.
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INDUSTRIES (DEVELOPMENT AND
REGULATION) AMENDMENT BILL*

(Amemdment ¢f section 18 FB).

DR. ?’ASAN'T KUMAR&’P!CA!:DIT
Rmb to ve to
Suuu.lm al!nj??gnher zmmmd the In-
imms (Developement and Regulation)

ct, 1051

MR. DEPUTY-SPEAKER : The
questivn e

“That Icave be granted to introduce
a Bill further to amend the Indu-hm

{Devrlopment and Regulation) Act, 1g51”
The motion wes adopted.

DR. VASANT KUMAR PANDIT ;
I introduce the Bill,

COMMISSIONS OF
(AMENDMENT) BILL®.

{ Amendment of section 5)

SHRI RAM JETHMALANI (Bom-
bay Norih-West) : beg to move for
leave wintroduce a Bill further to amend
the Commissions of Inquiry Act, 1g52.

SHRI K. LAKKAPPA (Tumkur) 1
I.would like to raisc objection to the in-
troduction of the Bill on the ground that
a number of Commissions of Inquiry are
going on in this country and are
pending, ‘Therefore,  the introduction
of thu Bill is infructuous, 1 bope, Mr.
,}c:hmal-m will understand it :u'lrl not
move it

MR. DEPUTY.SPEAKER : The
question  js:

INQUIRY

‘“ ‘That lcave be granted to introduce a
Bill further to amend the Commissions of
Inquiry  Act, 1952 ".

The motion was adopled.

SHRI RAM JETHMALANI : I
intracluer:  the  Bill.

15° 35 hrs.

REPRLSENTATION OF THE PEO-
PLE (AMFENDMENT) BILL*

(Insertion of new section 108 efe,)

JULY 21, 1078 Constituiion (Amdt) Bill a88:

mmmm H

to move for leave | ) ;

fmwnﬂdrhlcptmamotﬁn
Act, 1951,

MR. DEPUTY SPEAKER : The
question is:

** ‘Bhat leave be to introduce a

Biuﬂrﬁ:rwmrp%mumd
the People Act, 1gs1 ™.
The wotion was adopled.

SHRI RAM mLANI: I
introduce  the

AGRICULTURAL CO ODITIES
SUPPORTING PRICE

SHRI K. LAKKAPPA {Pnﬂkux):
lbe(mwvefnrhw w
provide ﬁnﬂl of

nmnwt support pnoe’
cane, and other l'ncn.lml.
ties.

MR. DEPUTY SPEAKER : The ques-
tion is:

* That leave be pgnud to intreduce
a Bd:iw provide for ﬁlu?g of a remu-
nerative  support o sugarcan,
pulses md’ other lpicultwal commo-
dities.”

The motion was adopied.

SHRI K.LAKKAPPA : 1 introduce
the Bill.

15' 36 hrs.

CONSTITUTION (AMENDMENT)
BILL.—Contd,

(Insertion  of mew articles 234, 23B,
23C)
By Shri Y. P. Shastri,

i the
following motion moved by Shri Y. P.
Shastri on the 5th May, 1978, namely :—

“ That the Bill further to amend the
Constitution ‘m‘ India, be taken into
. Fy

Before I call Dr, hnji Singh to con-
tinue his arc certain am-
endments drmlmm

*Published in  Gazattee of India
21-7-78,

Extrs-ordinary Part II, Section .n, dated
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purpose of cliciting opinion thereon™ (1)
-SHRI HARI VISHNU KAMATH
(Hoshangabad) : I beg to move :
*That the Bill hw for t:;
T,
o 5 o e

1979,

SHRI B. P. MANDAL (Madhe-
pura) : I beg to move

“'nutm- d:eaﬁdnﬂl be circulatrd for the

E"d?«}nruc?enm sesgion orl.:z

9

MR. DEPUTY SPEAKER : Dr.
Ramji Singh to continue his speech.

oft pow ¥ ATV TRV (T ):
TITETR AR, ATAHIT FET WT AT
waTa Y war a1 Wi AR gere fear
wr 97 | % qr W srow WY
w farar |

MR. DEPUTY SPEAKER : Was it
the position that you were called ?

ot gew @ Ao Ay Fx
W WY ®T fear o1 9T R w aa
wr f& ¥ wryer Wy @

DR. RA SINGH (Bhagal
1 did notM!ﬁInﬂL ¢ pus)1

MR. DEPUTY SPEAKER, : The

record shows that Dr, Ramji Singh is still
cmhis'lep. el Bigh e

Dr. Ramji Singh to continue,

o crwwt Ty : IvTeTmr e,
w1 & wfaere & ot § o faw wrely
ot & wufeqw fmrr &, wy @t il
Frroerm A k) gy foww
¥ rgrer: ‘W arTadoe” |
aror ¥ g o wgaT srfige fin Wt
afirwre WY gar o fa wfawrcd
dqwr O Wy ¥ gfvedw fevitam
e gt g M ara 20 ¥ oY
mtu&mﬁmm‘ﬁt
1642 L. §,—10e

{Amdt.) Bill 290

Universal muﬁmwu.
"A!nf u hmthe to work and
ﬂﬂ, work we deserve. - We
m en to receive equal pay for equal

gl v ot & Wi & o
T2 17 9T wgt ‘gw  wE wei-sgwear
wrwrtar” sYwet §, syt oy wgr wn
y: “witfay wer ordf OO &
gtfew wfrwre o I W@ §
¥ ufaforrqe 27 o ot “wifew
wqar”’ ¥ wi §, agt vy @
“romrc W frandt sfewr a8
wegR CryaTT ¥ spwet

yafg wwT wAAT  HOETT T
¥ wfawt w dftwre off vt &, N
ag qw AR W, ATOH 3% W 6T
O, AW W woT ) g gnTadfes
ufewrc ot § ff, ¥ow ag ot
afirwre o § | W ¥ dfimrr @
wvdr 39 ¥, ogt dfew & frdww
fagriY w1 garam §, = wyr WA
t—-—l
o L, S el det, i e

m the clt::em, men and women,
have t! t to adequate means
o ivcioodon < T8t

ara 41 ¥ ot wgr ommr

*“ The State shall make effective provi-
sions for securing the right to work .”

o ¥ T Y dfwm & Frdors
o ¥ g ag wrw w1 wfaere faan
a1 ¢ ok qu  woar dfewr ¥ sfr
g ) foedr awm ¥ o wwi g€ o
fe stfrw ofiwre ofew agee w1
m dfear & fadwe ww wfir wg
¥ § o 39w ot ag w ar @ fw
dfirsrmer & Fiefyres oo o off s &)
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xafg ag e w1 wfawre g
e wfrere ¥ ff §1 W
wrored §f wgAw Al § oyt Efeww
3 wroy & wfawTe & ar W o oft &
afew yfirar & age @i awi & o agl
w1 w1 afwerc far 8w ¥ dfwm
¥ ara 118 & 121 ¥, e &
dfgr Y arr 159, AT FH AT 27,
wifrgr ¥t gra 18, wWin ¥Wkfew
%2 W1 &7 24, W €T QA 27, WAL
fr &rara 42 ¥ 45 WrOEE @
qfiresly a; qamew sy § oY ag

& o ag s v gt g
g Rwr & fo orgi wrw w1 wfere
aft fear omar & a1 gwqw § wgan
w1, ¥FTQ w1 wor g fear amm §
agt woere fufae o ot § fore e @
faodr e ot # g acere fufew @t
v sifqer # fag wg frdme ol w1
qrer TEY e | an o w3 w1 AT
wifs g o ar dfegm & wifes
wirere ¥ a1 fecdwrdr wer faar amq
&% afiwdt darer Y gafaen® T
¥ frar &, ¥ ¥ faar § Wi O
¥ Wr geaTdE e wm
wafog goercafy wod g=m w1 fwmr
ATt § N ar A ag w7 F wiwwre
® ury o sfewtr & gwE § AN
Bt g1 &0 W ¥ )

WM TE TR & WHFKIT A
aifas  wfgwrc £ 1 gams
Fw A1z Zt v ey §1 g T
qa WO ¥ 9gy g 9% o
foar gt s Q& iz wramdt € 1
wifgr—3% aterard)y fameq | &Y wav
St ¥ & st et wr A qar gy
war 7 giMg ¥ AR W XM WY

. JULY 11, 078

(Amat), BiRt ¥

dfeam & wifaw wff o § o o
%0 7 E' §WAT ) Man cannotlive
without bread.. oy o g¥ dvem
wifgy f &1 &1 wfwwr o o mff
i o4 ow FoEr gU W g
WAl a@ a% g g gt § A
% wifes gram) g wff grt &
witfeg gai dur § fis oere§ & B
R g% gy &1 fearar yafag few
ot § v fio gt wrfaw arond) i o

urx ¥w § o wywragrAen, wwify,
famrn de o g Iewr wm ot 4 e
R W ATE % g o gwwan § e
IEE WHT & FIHA WEFITHRT @1 § 1
gafag o ax I w17 w1 whierc AEkc
ol oy a% g F weaf gag v
¥ gz wwa) @ W wmi F ek
TGT A F A WX G

15 43 hrs,
[DR. Sustira NAYAR in the chair)

mamfa wizar, wg A wigar §,
wrq AAAY § a8 $19 w1 wlwgwmT gar
aifas wiwwx ft &1 ¥ weww
gan & wan @w d a § fr agfe
fawnfag %1 o qa o ft a1 wfwra &
7gt wiw Wi 0N w7 YT W T IHH
g AT 791q & | gufeq af ot s
¢ fe mor ¥ <@ g wifgg |« s
g e mw e gw §, a7 w7
W T o7 ST w7 gw o T geT ) Ay
o gara &1AT wfaecar § 8, ariew
wigwrx W § 1 @l fedem &
wHitfog &vez w7 §—

“The crying need of the Eaat is nox
want of religion but want of bread.”

SHRI DINEN BHATTAGH&RY&
Chairman, I fully
;, Shmﬂl’w woﬂ;:: cmmgtn&

all citizens, free education and
monectary asistance to the old and sick



I :A 't!_t ‘h. lof.h“ﬁc li'
tuﬁmsawnkory one, not as
Directive Principle but as & .

P e S e
m u i
the citizen t:ﬂunopwmwt..

MR. CHAIRMAN : Mr. Dinen Bhatta-
1 have just been told that Mr. A sai=
urt:'d“:mud Y s -II'YW
ave . Iam sorry. you
natnmlhe mmﬁm,m&h&n..
will call you..
SHRIA.V.P. ASAITHAMBI (Madras
North) : Next to him, I will speak.

MR. CHAIRMAN: Allright. Mr, Bbat-
tacharrys, you may continue,

SHRI DINEN BHATTACHARYA:
1 have scen the Statement of Objects and
Remsons given by Mr, Shasri wi
I think, the whole Howe......

4

Hg-ﬂ'

o} fuanme wer anw (@FIar):
gamfe »gEw, [T @ATEE  WH
arET g | % WA gevw wgy § fw
T7 <t gaT O fear aqr 91, gAA
wraw 7% fwar qr, ¥ g7 713 77 ¥y 9%
WY %X Rfg g Afew wiw Foerd
7 g ara A4 § At fRT wrme mem § A0
wirw foerd am §—ag ¥ wrod gom
Figxr £ 7 [T ¥@ A@ WY
M7 o #5237 & fag Aqrc § fw g
F7T ¥ g forat ar, ga we foar a1
Y7 7w {77 ¥ wewd firqr @ few
wra¥ fowrd F ag wa 787 § foc wm
qrata gw{rawarg ?

ety wgtew : Fesrd § ot forar
¥ 37% qufas ga fag a1 ag o=
T3 4 IRy qAar mar g, fed) et
¥ grw qum v ag feor & 1 wAY £
fasi & 7% wif o gaaman § W 36
A & q& somn gar fiv g 8 qa
& & Yra wrT AF wrd gy, gAE
Sy qrear § a1 & @ifem N IR
wag ¥ &t fer od} JUET T ZrEw
£ fr § 1@ Wiz O wwd § wafig ot
WEZTWIF o WY WA ATy T
Iq% W e ¥ AT ) W A W
Torar  wrgaT | (W)

educated unemployed, with
tit was in 1973, you will find thas the
position is like 1 it was, in thousands,

39016 in 197 md 5104' 1 in the year
1976. So, it has almost doubled within
tb.ru:yun Thuh;hanlvuowdmuhe
th rqpuer that u maintained by the
Exch at different
ummdonmw ::E lakhs of rural
people do not unit
they do not go to the t l-‘:nr.h-
ange to register their names, So, the
ﬁcmph)‘mmﬁgmnm'ngﬁbe any-
thing.

It is stated here, and Mr. Shastri wants
that this should be included in Art. 4 as
& Fundamental Right: If the Government
omdcrsthununotpmhht‘wthmm
provide employment to the unemployed,
then some mMODCtary assistance Or some
allowance lhmmi be mwn to these un-

m ln Wﬂt ~

Kenl- an Punp .unem
whmnmhmbunthactorme ast five
years will get at least Rs. 50/- per month
nnd., in return, they will have to devote
some time for social work once a week: that
is the only obligation. If this is possible
for thc States, who do not have large
resources at their disposal, why does not
thc'bccnmmma\;l‘:lh apmm
a0 that unemployed people ma
that the new Government that has come
at least tol;re d:&te, even if
cannot jobs to unempl
they will not let them starve, md that is
m:nmnﬁtn('rwumn u them
unemployment allowance, If this can be
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ammwthwm will
do good to the peaple, will really sec thatat-
least an attempt Iy made to provide jobs or
lfmeLlhﬂ,the persoms will at
Teast be amured of some amount which will
be treated as unemployment benefit. So,
thisis my first contention.

My second point is that it is a shame on

after g0 ofindepen-
dence, more than 0%, of the are
illiterate, Theycannot write andthey can-
notcvensigm their names. 'I‘Iutbtl.ne:limp

[, were mes
given on the Floor of this Housc that effec-
tive stepe will be taken so thatilliteracy may
be removed, but up till now, I have not
found that cither the previous Govern-
ment or the present Janata Government
have taken serious steps in this matter so
that our children may not remain illiterate,

The figures that have been collected by
me from the census report, 1971 indicate
that the literate population was to the
extent of 16 crores and odd, wherens the
number of literate persons was 38 crores
and odd. This is a very serious matter and
there should be serious attempts on the
part of the Government to remove this
illiteracy, At least, the children should
have the opportunity to get some education.
vided fi t!' d“v' o h.v?w

for free education Pprimary
level all over the country. muﬁnmc
do. We know, in the rural arcas, a
person will not allow his son to go to the
school, he would like him to work in the
field or do some other work as his helpin,
hand, urintheurhnmu,hewomz
like him to work in a tea shop as a *hoy’
and earn something for the family. You
will, thus, find, that economic deve! t
and literacy go side by side. If you not
take steps to improve the economic

JULY 2, 1978 . . (Amdt) Bl . 296

count ies. T would say that the Govern-
ment at the Cetre must come forwird
to help dissbled persony, Such dis-

afundamental right so that the will
oy oty Hp warvics I giveasmot oy piov
, not only pious

wiﬁr]::ep_, d, not only s
given, but effective steps have been

*SHRI A. V. P. ASAITHAMBI (Mad-
ras North): Madam Chairman, I am very
happy to participate in the discussion on
the Constitution Amendment Bill of Shri
Y. P. Shastri, and without fear of any
contradiction I am sure that I can com-
ment the effort of Shri Shastri in bnngm&
forth this legislative proposal of nation
importance,

Shri Shastri has suggested three amend-
ments to Articles 23 and 24 of the Consti-
tution, which the ?-lome unhesita-

ingly of. He wants that Right
to should become a fundamental
right, It should become  justiciable.
During the past three decades, as a free
nation, w:fmenotbeen ableﬁc:;dveuw
problem of unemployment. scourge
of unemployment has IEI'M throughout
the length and breadth of the country.
The elected representatives of the peoplr,
the moment they come m asaure
the people that they solve the
poYlem &fw un=mployment in TaLe
coufitry wil & specified e
former Prime Minister, ﬁ:?iludin

Gandhi, proclaimed from the house-t
that she would eradicate proverty n;:g
;mltminﬂc wiﬂ:'- % from the ¥
even mergency powers she
could not meet with success in her efloru,
Qur t Prime Minister, Shri Morarji
S— hl:cm duem?:nn that within
ars he would em; t
e il emporme
loyed on the live registers of Employment
is about vne crore of .

You Iruwhhmthtmy
of people do not have facilities to register
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the Right to Work -Md-nennlrix:
as hlo:tl.hm in many socialist countries of

i

The hon. Prime Minister says that he will
provide job opportunities to all in the
course of ten yeans. Till then, how are
these people to live ? Should they starve ?
Should they take to beggary ? Should

persion to the disabled above
years, As carl‘_- 1ghy, the DMK,
Government in i

a similar scheme. Evennow itis working

{Amdt.)y Bill 268
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P of ity who want to
continue with hi tunﬂ::d After cn;-
pleting their ing jobs,
this Joan is recovered from mem
ingtalments, If a small  Community
Association can render such assistance,
it impossible for the Gowvernment to extend
this help 10 the unemployed ? The Cen.
tral Government can recover this

aiter they get jobs and it can be deducte

al source the employers, like the
Employees’ Frvident Fund, E.S.I. Fund

etc.

to the States, B

single occasion in which the

ter has requestd the State Government
as to what they want for cresting more
‘pb opg:mumliﬂ, not only at the State
eave but also at the Central level, mt
all-India level,

ut I do not remember a
s Prime Mini
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[ Sbri A. V. P- Asitharbi] wigwg oof dw gl o wd Awey), Afea

to make education free and compulsory m'tlﬂﬁﬁ"ﬁlaméﬁ*
to children the ageof 14, should be afeafoa

mdﬁﬂiﬂlrmy:dll:ith. Y ¥ AT e - m“r‘q

Thanking you for giving me an oppor-
tunity to say a few words on thisimportant
Bill, I conclude my specch.

off gew % wreTw TRY (FLAAT):
aarafa A sradta FGAT T aTT wred) ©1
feivs arar gar § AR ECETCRT AT
& o srara fagr wrga 7g g &1 93y
Yoy § | ag wardi f frfa w71 owrar
& a1 Afl § wdY g AL v EHA | A
mrcs’rmah‘rnxﬂam‘r waft
& ag arwar wrgan § fr A wwqd
w1 A gy Vrrwiaa Ty L1
war iF &1 /AT TUigs 9r o Ao
$F 2747 AR HT 207 FITWITY
gaar & £33 a4 & 1w e fvar
a7 993 AT NIA-97 F KT IAA
wry ag @z famcy 9 16 wefw:
“fes aiawrct# g4t & § wwfarm
aeqfy ¥ wfewre &) @ svit e gad
£a1R 9T 1A QA F wifgwre F1 AurAN
wI | QI9X [TF ATE  FI WAM
qrZ} &Y TR A oY ag fasqw T
®q ¥ a1 fwar e A1 feT amad
AY writ e & ard F Far § gF oo
ez I ffar & f& 6o @
whasre ¥ g7 gwd wlwfat wT1
arxa qar gy Grargg 7 Fre foar
T g & wredr o g7 fadow A
w2 § fi7 At 1 fEzed or s W@
A TR T FW Fa AT A A
fear § wa: arosY TTRT A AT A10ER
&Y ®mw - T gRaL F foay |mi &
mﬁwﬂt IRk wATTE AT WA F
Vs, $H-9% WT w391 A § T
vt wr S awTe ¥ wrf werow T,

mw&q‘faﬁiwﬁml vl
qrc'h 12 SOy wTeH) g Aw A awc

T arad w1 [ FAT Wy )

T A qEw & § ¥
& w & wqwa, eawar,  wiw
wyeraeg v, wfrderar wrfe of
et § 1 wgr & g F 7@ @,
wgi wiw AgY w& awar § 1 fedr a%
qwfrfa mer & dfer & wgr d for qamdr
itz srwax Qe g o oY
Fex | wgi W1 & waRd §1 el
Awax & M Afawar &1 qra s
ifodr 7 A sOfa areR-wqia Yoo
THIT AT 9 A KT €40, IR
wrex gfeg § 1 OdY ferfa & smawy o
fafrwnr &9 & wifaw s wfgg o

wiT %1 6 g7 ramT & Tgh
£ ¥fea oot oy dar @t &1 ez
Qa1 JErm w1E AT 9g W §IHIT fwen
¥ g fome & xzr &, Fi€ o w5
son A &1 AOAT IO A
FOwATY Wt AT A § AT €T agA
afem g0 &1 qow ¥

F® 1w & o &6 4 ATHT
wa §ruatw 7 of 8 0F 17 quAdE{
wg frar f+ ng N ofra 37 Fagaz g
& w1 § v o7 ag e 3 F aacd
&Y AT Wrqu o F I rar (g oo
a1, T fwd wmar ardt A @i wgAr
wifgy fw 2 wna gowr A Bar
nrmthwmrr ¥7 fear wa Az w1

mmu’: g W

?‘ af wwdl, sma wE. g
Wik s, },'ﬁ\tmutma; €%
Wy T Wiy o et faars
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Qg iy Wy wwk wr oA
E.LE 30 .

. & friew wem fr lar @Y
WM 919 AT W ¥ 9T &
g § | Yoy s -SOT WME waAn
2 EWIT SUY W7 a0 Tug grit |
wwmed! i a¥ a7 qfaeq sy &,
=% #iar wiEy &, AY 2 gAT wOF
Y ¥wT £ri1 gAY FTAATT FY XL
qrrix sTEafrasar i

FUET Far A AN 58 €1 60 wd
£ 37 A% qa1 qAliT F ITET W KT K
gomdwcfoar i ' 20 AT AT
IO A T @A Tt 2T aw
it QumrT w1 wrw At o W
ATt § Qo fodem ) G T
oar wifge fe gzt W wredr @At
% e 4% ST wrw s G o
wa-xeqi w1 qorare wwT X AT
A F FOT OO RE M F | WT
T £ Ay Avorara | WY Troft fivey
% '

s & g1y %7 g7 97 25, ok
2gmﬂﬁt,aw‘r FHL 3 AW
seT wfgr Wi W
wgafe gk & fad 35 avw dr
< T, o AEd ary ¥ frg 25 avg
u&ﬁlﬂa’:tfmwﬂiﬂ'i fr
wryT ot W e |

wdrg,atrwrm fm:wriv,-s
FATR &7 W7 qg ATT AMA KR A
i e g1 an 2w et Fagrary, A
& fag 4w § U® w197 M THE

mu’rmwri &ﬁfﬁftﬂm
an: Sxwoerds seww # PrgR fer

{Amdi) Bill 302

aA 1 wTOT Fer 4wy,
10, 5 gOTT wreely X Y § o avdE
vt ¥ a1 goerd wftwr gt ¥
g a1 AX § 1 gy Forar Ao 2w
# wewan fevo wgar § 1 Ty o
g § Taw) duw ¥w o wff 7 Wl
wrxr firwr wraT f | AT 7® Wfgh f
N FEErd AN ¥ # I FONTR
gr ot fed? g w7
fadr

o= F & wgar wgar g fw dr
erar ar Ewat § | few wdft o dww
aug ¥ Tar w7 ¥ATAT AT WA e
ot wiwg, fasmaw, weir W aReTd
wfreifat & domwel & ot gfagmi
& a g § ¥ ww frar w2 vy
R & wtwdi O Hrw afrere @
e s sowr A ¥ e I AW
7 gfafer 20 @ RISTU R AR W
|vil #1150 Tyar sfafew famar @
ag o @x% w3 qUU" §1 yafey.
wAar & &) A1 ¥F iy wifew F o
waT & At & ow Foan saw Qar
wifg | & afy. wym s Frywadt.
%y & fey dma-wae, fegoos),
afragi &t swrdr  whawfat &
Rerr el ot gfrart F w2 wfck )

- wﬁmﬂqmgﬁr&mm
%3, 2% & FQ9 Aol ) doare
et <, At qw. 3 srersmpaT o e
* feafs ®1 H1% O A wwar f—
ﬁmwm%w&qnﬁm

|

ot dto_ e ww
mum.ﬁmws%i
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‘03 Constitution ‘JULY 21, 19%
[t W dte e | “mt__i*'*“_wm".
q | | & wp wgw § o w¥ @ wowre

® e do g e g v o |

qrary feem ¥ ST T T e e fewfwar gt Wi, wr @ @€ o

winfew four § ) fuw tw F Q)-fogré
¥ oft wfww ovw ¥, 9w o ¥
FOTTST W W T oo ot < omaT
b wifeT siw weere Wl ok § 7
w g fw o OO fael
gmfarz  qff, N ww T qEf
# vk g ok o, whiw woetife & v 3
TqAT 7 AT WY oy fie SR
waer €, wff &Y Y o @1y ¥fww
et o o § fie ek & ariv &
X g qE 39 N oo quifve ol
QAL 3w ¥ o ¥ iy ot @
q & Wit 3§ T W w ¥ fag
o it ot 3w W 95 O
(4]

sgrr Y ofY w1 vt § s xw e
# wta¥ w Qe fre o dfew
wff Qar o Y i forw g sfa oy
FraT vyt w ot ff s qft W rw W
siwr @ o), 0t & X #F vl WY g
wT§eft, Wi aw ww w1 W At A
o T, wore g ol Y gomit
fiour, @Y SAf WY Wt & gT W
feary

e ) weht §, o mufur 9 wfawc
v fir wore wrueTe ok Wi w fewnd,
o wy O ¥ wr T s wiw wewr ¢ )

¥ frs orrd, e e qer v
gimr wifi wT *Y Ty ot e
O twr | xw & Wt vl W WY
woer 1t e &) & wrealy ofy wY
wraTe Rot g fn ST 4w i el
wr st misfew faar §)

¥ fufie soelt & agor fr oy <=
R § Slw-gaw & vare § 1wy gar
w wy 4 fiv @ fasr ¥ mgw & faar
wit, wigg ww §1t IOC 0T A
wHaT A U% QW "Iz gd 1T —ax
ofiger ¥ Y agy wo—, A Jok v i
wImm s X} k! 7 a g o
) TRf-0RT w1 wrnw WA, T eed
w1 ot 7 fomr w1 o w1 a0
@ forg Kagmr wwiw & wfawron
saTiTy URW ¥ ynyy s 6
ot wieefnqey s e welt §
werer i o T W wifye fe o
wiwersa, faam fif-god o wpindt
LALE R

weft e wealt oft & firerr 9 woam-
w v o @ &1 4 o feen
faem ff Troel & el e v o) aTdly
wt §, g fogre & Afe gl ow fewr
W we st of & few oft et ¥ 3w
wft B Wi § v o YWY g
wft fexy wiawr 1 gt wfeney o oar
fis vq ot & o geE tw ¥ formr
) woweQ st o 1R | e w qae
o, dfew gu g o § wft ot mae it
oyt feetz ol g 33 qET oo
€rwtofi e g & fudelt ¥ orer g,
et ¢ o devede wroht wgt of fowt
€ ofic gt wgr et Nl §1 o oy
uw Qu Wt ot et Qv ot
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v et gl s
et W Ay, e i At
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wer d 7w ¥ fog ot et} o Ou-
t'tﬁm'fﬂfwm-n&ql#’lqr
wg 781 a1, ¥R e i feerariew
i ¥ wygr qr fiv qw g@ wefl N A
qT QW oTH Qi E ¥ AT T AT WX
oy oTg dwr woww Tw Y A
ax ag N1 A fier w7 vt dw A
#eT wrem oy aTE @ Y A Wi
TE S AT W w07 | FEC N §Y A,
W IT FY T S, AT 23w,
ag A § 1 xEfvg wrT s W)
AU T i EaA m A aY
wef § fw gv ¥@ w) wfrard &% oz
W W Fudw TRE T W
#<) ¥w fedus § vt & fog &
ey A ) e qeT p

oY uyt Wgw W e g e
€ o v e W g, g
woit amr §, w%) dfew 9w ¥ o
wwwt i few oft &1 gt o
gy & ot fa o¢ fe e Qo
wifgg ¢t o & forg ¢ Fewrf wr
0t weew ol 8, $€ ge ot ¢, qoh
wff &1 g St wf e et §
= g g wT & Ot & wow o
wwl £ oy A gwrt 48 gg Wi
toi g ww W i an & aw
& ot tw o ot et Ot i T
Fearen Y wjar

ot & wt & o ek § e
ﬁwwm ww ¢ & fagre
*Y wrmr g, fegre O o & v frow
¥ Wewme § Mer fegre se b v0w
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uw § 1 sgon faeer agt w &
WTATY Xt ¥ W T A & o
oz Jerew ¥ der e & e gfor
wie s ft qlefteer wat &) At
qw Wt e oY faw ot oot &0 xw
fver & Qwme W & wgw & s
wree YEly T %T Quware ¥ el
€1 aet ¥ age ¥ 0ot ) o e o
Aumrt ERA § 1 T & e far
AN pEFS EmQ EnAr b
afer wre fod faw foddt tfeur
o ¥ r v G, W . awr
ua fawrd o, fift N mF =X
ot @ ¥t & o AT w6 & g
& ara wym g e fooer wvw el
FOrTC %7 Wt aw iy s, 39 F WaT
o wrew ¥ sk e v vl Wi
st & wid ¥ wn api ¥ smw
Tk M A §Y ¥ wOX ¥ o
ad ¥ yAgmwTEdz g W
evie § Foredl o e, ot wftk afer
o § g gefaw vl wfie e
N Q% W2T v S 1T e
ol gt e ) & e
ot ot e wif oo it £
it e AT s wpet ¥ fawre WY
wre gt & wmper whit o v o
fr awer wrer wink & ot &) de7
¥ gowresft et H ot WA &1 ww ot
fr  ifeew taw faw dwm, quwy
s swew, waf, "y, felr ¥
W fed wrd e miei § ogt
wegw vt wyw o o ofeur it ¢
T ol wff 1 oY g WY g
gferwin § vy wifow ft ¢, oo @t a1
gy off {1 dew ot gfeein
¥urw hurwr g g, g foelt & e
oy o sark f, waf ¥ vl oY

Tk § vof wet o e ded
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[ @ o, W )
= . xufg grremiie w afe-
feargas v wirc ez U ¥ IR
AT wor ¥ w3 wrelt off wr
=N fawgs § cuer & ajfewr & wwdar
T § e qrrire sl oft & s
war § o to wevw & @ g AN,
weaTar § gEwr W Wi T frard
afew awr O farre &) Al wsal
¥ grq & oear WA agw ww@ §

ot e ey (fafaig ) : awr-
<fy wgiEg, AAHT THAT TETY WTET
~oft A oy afar (weva) frdaw agt o<
sy fwan §, & st wwde v ¥ fag
YT gET | N ST (swier)
fqdaw wt a% are g § ¥ aw e
T ¥% &7 IV wTaT § oW qar g w4y
g% g 7T I § ek oo g aw
£g 9 T qiw fawre off fear
ot ag xa oo § fe gord dw
AN AwTT § ITET AEET 6~7 ®OW
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wed Wi Tar e o sowewr Y WX
14 vt ow Y ag fawm wifyg anfis
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gy ferer ofY forer & 1 ag o fadaw
wrat mar § IEEY GTErT WY ATY AT
i o fr sorreft # aficeds sey
Y % FATAT WITEY |
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ag § fr ot Fereg @ § ol
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At g o Ay W gTwE el
oY | g @ wEE A AT 39
T 91T 41 & qI F off wudr fawe
oA & gy @ Afew & o o
wel ¥ ox qwedt ¥ wivr san g s
ag Y fadaw v e s forg o
* wwear ¥ sy W qore dar
gt & & TOsar WY werr fewt
g, ¥ frdew o fedt &Y o &
arqw aft g Wiy o g W
TR FW ¥ g wgr T § A IEET
b Sl mﬂfl‘lzl

ﬂmtm#wﬁiww
tﬁmmg o av arfed &
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¥o Wi A v fear & At
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frc wrlt off ¥ s et § Wi
o fedus ot andnr v

PROF. P. G. MAVALANKAR
s Mad Chai
congratula

We know Shastriji as one of the most
seasoned socialists and sincere worken
and leaders of our eounlzyF particularly

of Madhya and 1f being

l;'"dmbled tely for nnmeu:me .:;
never is responsibilities
are for having brought

we to hi
forward this Bill.
Now you will see that he has riflitl!'
said—1 will quote only two sentences from
the statement of and reasont—

B dhape o “ontreie propous
concrete P s o
that t and the

like that statement of his—1 quote—

Bill. That must be done. The

state was never achieved t nor
was it achieved abruptly. In land
Eronts v aad Sl T

years s ;

eatire chapter of Directive of
State Policy bas been mken more or less
by the inspiration of Fabian socialism.
Doitfradmliy. but when you do it, do
it wel Inflﬂ.m&lim
know that the motto of the Fabian society,
which is running for many years and for

B oant ? How;.lhﬁn:-:]a.%' right
wan
to emp t, attached with it, un-
t insurance or dole. Now
1 want to sy with all to
ndn.l‘lazn colleagues who have
ﬁh.&qtlthngm.hhlm
e e 5 PRt e
rance or
ment. The 0 be remembered
:a.t mw or dole
h countries
ef‘lldeﬁndmﬂdv-nd
Bave achicved full corploymaot o¢ neay
MIW!M'
ﬁhdmﬁpﬁmm
or dole scheme heﬁnuﬂ,dh
schieving full employment or full



by the Western ie:

countries only after achieving full employ-
ment. I think we should never forget
this valid and fundamental point. And
therefore, what we should tell the Govern-

whoever are in minority,i.e., those
out employment, they may be given the

1ent or
dole, Irhope I have made myself clear
on that point.

About education, his second demand,
that children should get & right to educa-
tion. I agree with him. Infactaltho
it may not be possible to do it in
Bill, I am of the opinion that higher
or university education must be made
free to those who qualitfy for it. of,
course, education must be ree,
compulsory and universal up to the
of 14. That is already laid down in t
Constitution. But I want to emphasise
the word ‘free’ by saying that it  must
be quality education, not just free educa-
tion. Many times free education means

1 ) : P may
schools, our children

pri When I say ‘our’
mean the elitist classes who come to
Parliament. public life and all the rest

not go to munici
to private
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bopes and ideals,

mm‘dpﬂ. t.om‘( ), h;: l.lilt is lnot posn'bl‘;
on 23(c) Wi say I agree wi

him, Madam Chairman, the — point is

when you look at the Budget of our country,

not only the Budget, but the expenditutre

of our country, sce bow i

, Mot in texms of practical

which
no meaning, on bogus kind of ideas, why
should we s:pendmm of rupees on those
status symbols? Instead, those

creating
more money, but by getting rid of the

uselensly t money and uﬁlﬂ
itbyer it to helping the
mwm'{sﬁ“ oS Ee

With these Madam Chairman,
1 want to Conclude, but also refer to what
one of our friends said about election
promises, Let us not give wﬂdh:clzcli.on
promises when we go to next election—
whencver that electicn ke, 1 hope it is
not too éarly, but whenever it is, we are
all ready, whether it is early or late—
mlll:g:l poi\:‘t is that we should not be
very li an i in giving
election mhuwvnniy for forgetting
ourselves, but the people will nat forget,
even though we will forget, and that is the
dishomesty and deceptian which we must
Bot allow to be  practised.

With these words, I want to say that
Iy t Shastrijiinhi- laudable objectivés
::l:;“;mdll Memorandum tii:l mys

isa Wt proposi to put
into prmi:-jm " 600 c1o1€s minimum,
snoually. But at Jeast it is 2 gced Bill

because it does stand for sticrgthanitg

4
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23 ®awery 23 (T), 23 (W),
23 (&) wgrY &7 STy T E—TH
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frert ot Ew v wETT W & w7
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eq @t §IuH %y AT § dormrwy

1 aref ®Y AT g, A g S
qu wort ot andw g aw IEE
farg #Y€ e T | A O wel
oy & grel qiw fisar § g3 IEw AT

U wAY oft ¥ vt Wi & e g
FONT WS | SEY W WY W

T

gt gET Hw g wwE
graifos ang o w1d s §,

oY ag ot wT &%y § o wawTET

wmw T ek O, o of ferdt
§, g% wra wrafew WA

o ¥ dym weaw § ol g
ardy, Y wire e & T AT FTAWE
€ I W R e} S weEwy § )
weofe wry ey wrafedt o oY
e § foed o ewfer & oW
wgd & fw oy wemw  §, Wk
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Py weft §, ferr ww oot ¥
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WAN-ET AT B WTdT

war w1 fere 1 sl 8§-
ford ot ooy fgelt w7 frdw WX
§? = wwig @ g fe weant

EE
7
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N 17, wew Wi oF
g foerd qre Y wmew ff X &,
FawT e arefg e qmET W
g &1 e W R med
Wit wfgy fw st faeim wgeeT
T W} AE WM R AR ) R
gramimt w1 agraer & ondt fge ¢
g wws gury o sEr e @ &,
oo §  gEAA & @ w%, fedt
gw Ag, ¥few ag ot ) wwar
o gv Q¥ o amd fored W
gfward it w1 faw o | e gaT
wowen & fe g s a7 oY ww-
arl #F w4 ! Ay ot anww ot

-

Aot ¥ R wwE WY T QT )

€t g3 ¥F T W mE e AT
gt winft, dwd et
FoT werTd, g W agoaT
Ty ax % fog  swaedr 8%
T o W xad e ¥
g f Rw & armaer
| WA qTUR X® qWEA
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e weRT N ¥ wger e
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qE word W oY & gww T
- fe xu faw ) o o ¥ forg
-Har o, I qra e¥
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o o s s § fo g wrer @
mraifas sqaeqr w1 o wEE @Y
% wew T g e

Sgt A% AT & W 3 A
T §, T8 OW g A §W @R
frar &, o fe ww awg el
T A T awdl | g AT W
g s ¥ wowe Wik ¥ wimre A
TR AT U T w TR oY
w7 ot wfeark §, M 37 won FoeTd
¥ grad off &, foai el wlfiwrafinar
¥ gafaiives & ¥ gopC &
F I *T w0 wTAr g fr ag
0y w1 wan 2 & qurw o
¥ fearc s o W oo § W
qifsfea sftww & wfie & oY wfs-
At g aw

27'00 hra,
[Surs N, K. SumjwaLkaR in ths Chair]

g g, ww Wi ad s i
fraifor fen oy of ame w8 o &
ok g ww & w o W
dgerar wmgar § e st off,
X ad ff fiwr et & omay
A Q Uf ey ¥ ol woer ¥ g @

1642 LS§—11
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ur wwft § foawt s s W
W% gy o foere woaw § o
an =1 fawa v aek £, o It
w1 fawre sxawd § R T & Aoami
oY, fuf wnif oy 3@ § dwne
T W W FOwrd W § W A
1]

B3 9w affy  TyeAT F Qe
T HG & gRew § s ey
wark nf ot ) & gawar § e afe 53
dﬂ:iﬁwﬂws‘rmt‘ﬂ%wﬁm
At Bw § 0wl ® W A
¥ wrer wgraar fdnft

MR, CHAIRMAN : The time allotted
for this Bill was 2 hours and now it is

i over. How much time the

would like to give to this Bill ?

& Ty wew Wl (Qat )
7% W wgagh Paww g1 W
Tt oA s  swifay s @
ware § forg % @ror www feerwedt
war g dmvem § @ E O
9% § g9 T[T W |

MR.CHAIRMAN : Isit the pleasure
of the House to extend the time on this
Bill by 45 minutes, 7 F

SEVERAL HON. MEMBERS : Yes,

ft T v wah: i
goeTdr awedi & fadront STl e
e st sufim oY ag el wod)
wifeg
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agn o Aoy Ay, 45 frae W
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97 qw adla AT wWIAEET @
FWi407 A G EF THAT, K A
fis ¥w #1 aowTe wezrr A & fg
wt waa A I, ARG F I
dre fadas af ey fwan ST
ayr 2§ wrard) w1 A w1 SqTE
AT WUTER 19 FEEAT W A%
o aff ¥ & 2% dw adla gy
g1 A A AGE W) O]
EHM WAT & IW w7 Fiahadi @
FEANTR WY qWior wTR ¥ g §
ag gft g gy adh o+ Afer W
gar fedm 4 g from w1 e
T AT )

wa &8 % W g fe a0e-
qrft ® FATT T ¥ foo wedrs
afte 1A SE - §F gaay, IN

(Amae) BV 3ug

& oy wrafiesrc ¥ Whw Was
ot dway Wi wredtolr Wwegy
frar & 3q w7 % ajfeer ¥ awir v
g g § fie weeite sl off 99
e 3¢

that is, of uncmployment. He
given the object of the Bill :

“m Bill secks 1o legal effect
to what is contained i mm and

Inudmr.junahbnnumﬂw magni-
tude of this unemployment problem in
]‘::lm” Thhh.ubee-n“ re for the

30 many yeam. ve register

Employment Exchanges does not
retl:r reflect the unemployment positicn
in the country,

Most of the Employment
ue lilhll.ﬂ! in certhin  district  kead-
Only those people who are
mm to lhm districts, the lower
lass and the upper middie-class

changes, real magnit
unemployment is nd the
number of

in the Hvtuthlrr of the Employment
Exchanges. In the rural arems, most of
thepenpledoﬂot Ccare togo to regisier
ﬁtlmehuintlthpbym Eldnngﬂ.
acull'mthc runllu.ll 'I'he-nlrenkn

engmwn and othcn “who m ruumg in
the streets for a day's bread. It
has become a pnbha that it has

d encugh head: for our society.

A from wcmploynem there is
m‘gm t and pmi;l :'m:
ment, In most of the
tural workers and such type of workers
have got only seasonal cmp 1 in
ayear. They have t for -about
3 months in a year and for the remaining

g months, they are unemployed. That
il alo rully n problem connected with

problem for  which
mwmdyhn»bel‘onud

e o P o g e

in t country you go \

statistics of the last 90 yean, as ederv
problen

year pascs, the unemployment

- .



335" Comtisusion . '~ ABADHA 30, 1900 (SAKA)

_gq
et
ﬁg itll
14 ®
% el
i ggﬁ’f
beci i

i3
iy
g

tH
?:v
gt
it
;

&
-

Unless you tackle that problem
, it will be only a pious wish to

ved within 5 or 10 years, Even
in the Janats Party manifesto, there is
a mention of it. Apart from their mani-
festo, there have bren declarations made
by prominent leaders of the Cabinet and
ahttr'p.t_‘_ol' 10 w&n has bgrn fixed for

t yment. My
only wish is, God save us,

i
i

The problem of loy has all
along been there for the last 30 years and
it has beenm accentuated year by year.
It has become a  social problem. It
creates 30 many other  problems, unrest
in the family, unrest in the society and
all sorts of tendencies, The people resort
to all sorts of methods and create a law
and order problem, It has become a
o uneployment has ot nich & magnitude
o yment has got such a irude
that it has got & vital bearing on the overall
economic and political situation in the

With all these things, the question is,
how to tackle this problem of unmplbr:
ment.

As l_hum mdmcd.ﬂ\greis,apm

working there remain idle, unem )

So, this unemployment, as it is, apart

the live register mﬂ?mcm in the
- Exchnages, if you.take the

number of  uncmpioyed and

:;:ﬂowditwil.lmn iato millions and all
t.

;

all unjons as well

a are : for
some for this

ment problem. there t be

(Amdt) Bl 326

on this questicn

some difference of
and bers have also

people, are made to
work in the naﬁm‘:l!y
jobe in the rural areas and in so many

other lift  irrigation proj or some
mof i or some work and all
¢ :

Asfar as this scheme is concerned, in the
present context, there is nothing immoral
or njustified  for people
to demand this kind of
rovide o cnugh money for thisscheme
provide for e ‘or this me
or provide for em::hmznmﬂ in the
t, I think the situation can he
eased. 1 only uest the Government
that they dmuldﬂ?ollw that scheme here
and then not only unemployed people
should be given unemployment dole but

can be ised as an army of un-
who would be

in comtruction work connected with the

natianal work and soon. Thisishow we

h

are, vou cannot solve it.'
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g WATaiemEA Awg
o wmfer 25% e ¥ QAT AY ag
e 3Iad foag xer s ¥ ey qT_
g §1 fam e ag WA @
wr § va feq ag S ar A g A
I o oI g Wt R de
gitine & §30d § a1 wmr § 1
W ag W ng wdt we orar § O 3@
amY GreT & & fawid §9 A
warar &1 vafwg gomT & fae
o s § wimw folr g wwaw
aOHTT fpelt dgw oy wady, T aw
R IR g wevafom wff
fis ag wai *Y Dwnre ard w1 wfaw
2w aw FORIE fah W e
forsdmrdy arw ot Wk oy gy gt

A o v fre @ Frad o A
aatfear, snaw——gr amw § Wl
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T zawm g xr Wi & wemar
28 &w X & gt WY o FAwUE
war frear g

% wyar f feeRy wad W
@ % WMt w O g ET
gigsre 3 wr Amw foar gor &,
6z Y wry g whrsr w&F o %
® ¥ uwwEy 3§ fegmt aw
Gar i g & wewr i s
gfF wnE o & aee AW 9§, 9
Fow ¥ werar fx fead a¥ 78 7
8, mwermic }, i Foadt o wafa
¢, 3w garf| 5175 gfaa@ e 345
wft HE wN o W A e
Wi At fremd § 7 W o€
famfal X Juer wezfies oo o
quTEy | Qur A R e g & T
fuwrndf 81 waag b fs worre o
€1 1 HoFroR AT A ) s
ATHTT FT TR AT Frqa TweT §1 A0
A O & AT WG 1 FAC W
™ ¢ faa, Iz ewga | ot Wy
Pagi Tex ¥ w1 gArd dw
qT XAET 7 &) AT B Yo 7 THTF AAL
o W ERR 9N gy ¥
o g g

qRT A atd ey e §
TR ¥ W AT Ao FT e
R wafe aft WY Ned a3 wr wfesre
WY NTE W) gww feg el §
fe g weis  afare #Y gs osr€
A & 4 | @ w0y o
PR v amT ¥ wrw s0w
et g€ g R ¥ wwos
g% safer #1 T 3R oY sqwenr
) A wiAFOST v oy A
®% ¥X &7 wwn Frwifer fear § )
Ay wx At fewoar £ anY
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Wl wwfer wft § % # ww ¥ e
s sfar & ¥ oF § mw
quare fadr ) wot w fovw ¥
Y WA AT gF Wk A
WM wg g&n i gy wrw fear §
WY wvar aner qur foear b

¥ QO ywrew §1 Wk wwe
w1 & ¥ Al grr §, wik g Ca
wraer wr fasfrdafiifa wrder W
W @T B AT E wha AT
o) a3 #Her auwa g, wifg
ore Far § et o WY ¥ W
QW geall & wewd ®rear feear
g, Teali ¥ gac-zac war e
b afer gowt Al At fuwdr 310
W a® ¥ Jaw wrq gl ST Y
wrfr & 1T 77 MW g a7 wie-
w8 A wAMI Y ag oA
U # oA sTATSTY L AR
TgaT & JusT 427 forid T i aw,
A o f7 e qfiT § Wi
My e w7 wem o A
oty wrelt dzsr war g wg A A
Wi Wasc war § 1 9% feg
WY £ sqaeqr %X |

wgf a5 FEED gERE QYR
w1 v g WX T W)
fowr 3% w1 yrwem § W wepT
T T wfer gy o W fw wER
¥ qofes ww o gnw ot @ @
gar aff, susrawa N far
w1 W iR weread g
T aweAY) wfwawm ag A
W Mgy a9 & WHsa § w7
aey W far A, I R H
oo gar i1 Aandwrdfiam gew
1 T oW N ey ark wgw
worft wdygg:  afe sy wfvend feer
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w v wek § e gl e

IT ¥ 9§ fora®t ¥ ax T Qware
&t areelt XWX KoY F wawear § e
g & ¥ A W ww § W gOg-
dra weR  gem 1 afy e o
e v § & F gawar g fr g
] T WA I W g T @
o W 4R AW 5 AN ST EAAT
Y19 ag Awad fEwaw woer

W oA or @) woR Ew oW Er
wret i § 1 &feT oma |
W At aw AT ww ¥

fe &6 ArwatAT B Kl gt @
W gf o ok Wi
mm  farmmg & 2t T s
wE wx feg §, g7 &W W ST
wewzfaar 1 w wer ww
¥ AT I

oy o fawr wrar § wuA W9 O
¥ | UL T AX AW T0T A G
faar fedt fess S wm &) alg
oA Gwr fear @ vl /m eT
fadft & ® S AT wwT WHAr
FOT W WIOAT OFTRIE qT | HAY
W WTE FA A &1 e
wd gmam &% W W g w1
wAqr TR Aq AiwaTT gwe I

£ wal ¥ & aE) eerE
g W warw w@rg )

*SHRI A, SUNNA SAHIB (Palghat) I
Mr. Chairman, Sir, I have no hesitation in
commending the tive eflorts of my
hon. friend Shri Y.P. Shastri in a mlru'r
of such Isdcl concern l;c; th‘; pe
the country. am Sure that the
ment view this Private M!m
ber's Bill in that spirit and aceept it in
toto.

. In 1952 we gave to oursclves the Con-
nimum-the onstitution of the people,
by the people and for the people. Con-
mmiunlity is the tan:hlng-stme of lhr

Mduﬁ'naﬂunu nation

#The original spcech war delivered in Tamil.
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A 15, 1947, Pandit Jawahar la]
;'r:e.idmdgthn India has woken
when the world is in deep slumber.
'The guiding principles for the free Govern-
ment of India were eradication of
and eclimination of illiteracy from the
country. No doubt the country has made
lm Yet gle “tw“‘h problem of unem-
t an teracy continue to
Kaumthenuian. About a crore of people
are registered as unemployed on the Live
Registers of Employment Exchanges in
the country. lfpyou take into account
Fegisicred with the Employment exchanges
T ¢ Employmentexchanges
and alio those who are under.
throughout the country, the figure will
sssume almrming proportions of several
crorets

cfe

I will illustrate the magnitude of the
ploy b}'l.wm,'me“
ence. You are aware that the M.Ps,
ave bexn authoriged to sign the Pass-Port
Applications. [ need not say that Kerala
occupics a pre-cminent position in  the
country in having cent percent literacy.
A lheclfmthﬁm f’n ot}le mornin, g.t{ find
v ousands of youngsters thron
m:'?;y lrm in Palghat l‘«‘.geidng lhg;
Pam-Port applications signed. They are
all job-seekers outside the country.
Throughout Kerala the :;:nbﬂ‘ of yuutl];‘
1 ¥ d 13 B i 3 e
country may run into several lakhs, [
am personally aware of the agony of such
educated youngsters who do not find em-
ploym=nt within the country.

The Kerala Go t has 1 hed
a scheme of financial l'ai.stano;‘:o the
uncmployed youngsters. ose o are
on ths r:qilne‘: ofgmplwmmt Exchanges
from 1075, without getting employment,
are givn financial assstance. Their
services are also utilised in the national
reconstruction pw;ir till they get
rq'ulauob!. Within the meagre resources
available to the State, the Kerala Go-
vernme=nt have come to the succour of the
suffering youngsters who are unemployed.

Shri Shastri has given the of Rs.
40n crores for implementing a scheme
of financial assistance throughout the
country. The amount is within the reach
of the Cantral Government. As has
been & ted, this amistance can be
treated as [oans and after the youngsters

* getjoba this can be recovered.in easyinstal.

ments. Thej Janata Goveir.ment, which
profcws to reflect the aspiraticns and ambi-
tions of the the country ard
which swear not ueatly to establish

i in the e ﬂf

& record

mecting the primary needs of the people
must not hesitate to accept the mnu’-
tions of my hon. friend Shri Shastri who
belongs to the Jannta Party.

A small State like Kerala has made
education_free upto the ¢ te level.
The very fact that Shri Shastri brought
forward this Bill s ing that educa
should be free to children upw the
age of 14, shows thatin many parts of the
country education is still not free upto the
age of 14, Education is the basic ry
requisite of democracy, The edifice of
pacliamentary education cannot be built
on the quicksand of illiteracy. Similarly
the superstructure of democracy cannot
be based on the quicksand of unemploy-
ment. I would like to emphasise that we
want to leave a fr-¢ country for posterit
then we must with in a stipulated ':erios
eradicate illiteracy and elimina -

mmmem from the country. Bot
h et malitnth::tll — t: t].el;

must form part of the mtimaml efforts
of the Government,

PROF. P. G. MAVALANKAR : The
hon. Member from Kerala is speakin
so very well in Tamil. Ifmlylwmqell
a little less loud, we can hear the 2.
tion better; at the moment we hear only
his voice.

SHRI A. SUNNA SAHIB : We have
::'“lt; liu:cy?m for the past
irty years. Yet we at 70 cent
of our tion coatinues to be illiterate.
This ly shows lack of concerted cHorts
to eradicate illim?hl‘m the country.
h'l‘hchhm. Min‘i;u;r, :ib.'!hllntiﬂhu:hn,
a An am a T. (]
have hunwt}or ears and mnmt p‘r‘;-
viding free legal nid to the poor. Even the
two words ‘legal’ and ‘aid’ have not yet
ouiuc numalhw& have nu:'::tn a
to t out country,
i.i.;,;,t"”““.‘;:; diffcult oo ke shelrer undts
some sort of excuses, I have quoted this
as an example. The twin problem of
unemp! t and illiteracy is as elusive
as an eel, I would like to point out that
our ancient jndian culture must not onl
be kept unsullied but it must be m:?:ﬂed’:
. flu-l_ﬁet_l, enhanced and sub-
limated. 1Y this is to be done, engbyu
ment ities must be created i all
sectors of economy. 1 would only appeal
to the Janata Government that if desires
are created among the people then the



338 Constitution

[8hri A, Sunna Sahib}
Government must endeavour cffectively
to fulfil those desires.

T would appeal to the hon, Minister that
he must unhesitatingly make Right to
work as a Fundamental Righ it be
comes all the more i t il the Go-
wernment is going to.fulfil ity commitment
of removing the ﬁi'ht to Property as a
fundamen nsl right, jn this background
I would est provision of financial
amistance to the unemployed and the dis-
abled over 6o yecars and also make cduca-
tion free and compulsory to_the children
upto 14 years.

With these words I conclude my speech

and thank you for giving me this opportu-
nity to say a few .

st fervae wew anw | (agTET)
awafer off, qu® ggdr & qreT ARAT
waarg fie wred AR Ao w1 3t faar

st wTEr o & § qefag swAn
a1 § fr gy ag famr wmwT wy
Haw v 9T AW % srTA ¥® W o
L 4

£ fawr & di7 wiF =t wE €
oF oY 17 @, T at aw &, gEe
wimard fimar otz g7 3w & Forerar &7
e Wi et oy wer § fe ot
60 aTw ¥ I & & § o fa ok
ot 2w arer Y &, 37 @w W AW
frwdr  wfgl o

gwmfe #gea, ag $AF Ty aga
wEeas § a1 fie gt WA e
Fwg e qw A famr 30, 31
FW N gERT ¥ 0F ag ¥ ggenr
WAT T T ST 4T | XA AW F WA
e fgam s @ 12-13
W 467 § | qad aTw 30 A
gradt & arz o g ¥ ¥ 30 R
smftofrt N ar ¥, w9, WY
§, 70 sfowmm st fro &, W
o &1
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quft o8 tw ¥ ur w906, 7
3T weier queft { fox o qw dw &
forreft @ef; arelt woftr @, 39 # ¥ vy
TE-gTE ity wefy Wi dwTC Tt
ot g€ & 1w wiigy fs W awTT,
wAsy AR § I TEr v W
w9 § warar s arfe gt w93
ot oft # a7 aedr § o g e
ot faw qwer § 1 ool ot WA
auT e frowan & amaxe W W
TR Tt @w ¥ wrar awrQ £
60, 65 Sfawer & aénl A @ ¥
G R E | §6 AT aREE
¥ & wur § e o gurr & FadeR 8,
e g At AT dy fs gl g
grfraygw agt & it FCromre o B
®TR 7 Glaw< &4 AgY 77 F378 w1 Ao
Foow ara wuw F g W ¥
AT | gt oY woerd s F AX
& Wy § wfew oY g s WAt
xg o fawr 30wl & gEww A A
T ¥ W M SR N W w
N & N IER Ty A ¥ W
wTAArT ST s Wy § fir v dar
T q WTANT 4T gw AT T waT [T
A w faard off o & 1 AT ag
qfrded) &aTe w1 @ ¥ g wuw fomr
a1 w15 & arawrd wer ¥} oW
AT N G AAH qHG AT
warT wat ¥ ag A | gy ?

wrx ¥ § 16, 17 WY @O
g W @ A § | xw greT dwd
forzry #Y AT ¥ R ¥ ¥ &
5 w0 v W e fre o
wifigd ar 1 2w w7 Aorarr for wgE
¥ agrk Brew, wTRw ¥ ik SIEET
wrraT ard ¥ g WY WY 6T T
fiwa w7, Ia% wTo g AT & e NE
fear § 5 g 97 Wvil ¥ far
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has a right to reply

PROF. P.G. MAVALANKAR : He
E:n intervene mage and we can
ve a

THE
AND COMPANY AFFAIRS (SHRI
BH! ¢t Since  hon.

country. Obviowsly, lwulllllhetzhme
the oflL advice of the hon.
Members.

MR. CHAIRMAN : 8o, is it the
asure of the House to extend the time
or consideration of this Bill by one hour?

SEVERAL HON., MEMBERS : By
two hours,

MR. CHAIRMAN : What i the
suggestion of the Minister of Parliamen-
tary Affairs ?

wm amdedw W tweR W
iy welt (oft won W) © 9w AT
TENTIINE FT qAG WEAT Vg
& o g ik g agf @-wwe g
ur ¥

MR. CHAIRMAN : Al right. In it
the pleasure of the House to extend con-
sideration of the Bill by two hours ?

SEVERAL HON. MEMBERS : Yes,

MR. CHAIRMAN : 8o, the time is
extended by two hours, Now I can call

other speakers.

Shri Kalyan Jain.

it st (GRR) Wl
e, AR e R F

wrr ot & qF wwar g
& Ieflemte wmEr AR A
g oAt ¥ gwdw § @R
T Hoft wewmfigrd  araddr o
or fawmr  avgwr gk frad  mar
arwrAm AR ¥ ) giw o wrrdy
Aty wgT # e ¥ maramr sl Wy

I ftfer ¥ arwddt oft ¥ e o
fie g ot @or ¥ wr ol O safemna
wwfe w1 A atfew ofescg gewy
T wLET WX R gy F o
Wy v A Afers wfiomc g ag aniv
®t feqr oo 1 R w6 15 WY
oy wr & are o qw ey Fek o
T FwaT arel fr FETR T
aff W) g % T wwear R
e Fere vt §, wrcwary Aol
off sirereott damt wed § e wg gwer
T AGE wRA ot § gawr AN
# faqdare afi g 1 & 7Y gwre daw
g wran gfefen oo & @
awEaT % g frmr o ATk wnT
¥ are it qwear ¥ ge @ fear
Tt & wiv s@wr,w W ¥
wraTqrét w1 aRer R & a, fe
ot Aol Wt S qgw Wl G X
it & & wifigy | wer 3w ¥ wAFY
wrraeed 1 OF Wi ag dETC WO

| getcqEd o arat s dant o

Wy wTw §) o aw e
T gRer i /T amgar Wi
wreit off & ot fadiow wega ferd
T s mff e g aw o oy
HOGTCRR ®TH 70 T a%aY | &9
ﬁ:ﬁ?nﬁﬂ;:;ﬁ:gm.mﬂ
L L g
winrﬁwmu’ftﬂma:?mﬂ,
it o ify war Y, 9y qure fea g1e
& wrpfeq ond, woee o wivifirs
ife war -1 o it o F
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fs fgg ¥ 9T WY FT SR
1:20 QU | Ha TF WA 6T W
Feagm@m 207 AIC 40 G § @
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afc wte 20 AT Y F A W W
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B WY A ¥ Wt areang g
& ot wifgd ) wrer fggenet ¥
aiw wrw @ ¢¥ §. faw g wfeemg
5 ¥ 10 gAY TIY WK AW Ak P
¥—ag grt Tw WY W A Rt
xa fad aedt § s o qrdf €@ o¢
0% wair. wre u'aa‘r'rrﬁﬁﬂ‘talﬂ
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0@ & araw ¥ wvarardt ¥ o
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ary g Fear b

x§ fad f ®gAT AMAT E- NE
uw e wwer & U Frir
o ¥ fad amat qrdf A g
Q% §¥eT &A1 AR W g8 faaw
®Y fieTe wom Wiy | e fawaw
e A yw dw Hgw W
s wdw T @ g fr W
Ry FET §. S9 %Y gt 1 gwmee
frarwr awaTd. fam & oTe 5 AT AT
gq ¥ wyrar T gwfv § 99 W1 e
afes W gy avar g, o d qrw

I¢ & W1 W wffe f, afy sw WY
m#ﬂ&wﬂﬁﬁfwﬂi
oY geeter § 39 WY A O w el
§1 1w o ¥ owwl AT g e
LLiE I mwm-ﬁﬁmﬁ
ot & are o awmd § ag oY ey
§ afe 7 emwd gt @ & aw ) sy
*F wffew v wwr §o Fowr & orw
gy ATy § vT W gl § 9T w7
b ST € T I e &
fors ¥ are 3w wrpera & oarer arf an
g Wt oriw € &Y WY oy & dmy v
geafer ¥ dr o< for o oY
wg & 9 10 gUTT ATk AT ¥ e
W Hw ' 37 axfa e Y
serw gHT Al ot we e ot
gt wrfid ) o ¥ e
™ wqw W a'fm! forr ¥ ik
a0 vd ST oo ko &
RIAATE i 91T 100%e 4T 200 %0
w2 wed § e
o fagrw w7 wftwic @ w7 awd
§ fa g7 QwarT & Aferws wfawre W
sy g1 ol qnaw wm ) e
ot dear § oy FOrmG vt R mw &
100 FTTT AT 200 BIAT wTH H IT WY
gaed ) sfrum dgoraAEN @
g $00 wOY ¥ 1600 €O X
% e R e @1 W
o w7 uw A Wy of ey ay Frelvay
fir Forer Tt & Wy g fagr o amy
& weft fot & eoere ¥ g oy fwre
wra ¥ q% =@ ofcda Wt s
WTT SN gt gt § i e g
for ag & OF U wd Sl e
¥ wiirw @ afew ofeff ) vy firer @k
wYe ) ¥t T 8 @k # @ fafiey
s ¥ wre el 99 ¥ a Qe
wr & fadar
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) rewTe arc g gt e &
S AT aff ardar, wdRrArd w1 frndd
¥ wmy i At agar. @ & W
wi o oW et & wwneh
o, forg st w@F A wroer fear
qr fo g sw &7 wteufe w9
7 T a®, oYy dwrhy woar I, T ¥ wwA
#oft ¥ axg ¥ Oy §—ag e awr T
&1 xu ol ¥ v & AT ¥ WO

gt wafa &3 @Y ot & ) v ol
waw ot w1 gaw fesew =
g e xw o w wmw §
W oW gy owfgy | ofr @
W YE W W A W e g
o v e w1 ww T H FE A wt
writ W wifigld | onfe g ag AEEE
wfs qre 7 fgrgem ¥ e w
& wrerr & frgem # o w0
i e B @ §)

™ vl & gw § oypw o
wreefT oft & off el Tar &, s W
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aifew & el v g Wi @ o
Wt wniw waw § fe oo ot ofers
g ww @ E R e o sefie
fore g & forg gw-wm Y e e
enw gf. dur wrww ot & o sy
W gark wfgar off ghwr @ I R
Ty W ¥ f e o W o
TT @ W g W Wy T g
F v fy Tgw & s fra ¥ o
R gw § fF @t TWo wAWm W
7 wgd & 5 g Qar i W W
g afems oW gura agf v and )
AT Hani wgiEar. st arees
o mgf s &Y gE &) F 3w ¥ wpw
feaweresl & fimm 3 o vomm
e o) W foar 3@ 8w
Wit o ww ¥ ww g A
et Em s AT A § W
w1 e AW M e A § ) fag
fr W ag w3 # S o e
ot e gt framt % fagder § I
 wa A # aw wr ohwr
TTR 5 ¥ oy T & 9w f
g FRET g 8§ et | ame smefas
famr ® wfrnd &% 1wy Sl
LU LUE R SR L
wWolt wEreT X9 AT B Y GWE ARy
£ oY §few &1 T@ET AW TR
qfems gl w1 W A v §—fw
w ool ) Ther A Wy
wr fifwg | oY T 25 T WX 50
wWaT TR S A & I W oww
qOer ¥ wy gfaar 7 Hfae Wi 37
w0 AT ww BT dfag. ad dw
7 & wgr § | qrafee fstr & W
ufwing &7, afea® 0o w7 wq ®T
WY famr Qo & & Wi ST R
g & Thiea )

o wEi ke o At ¥
frdas w1 ofawr & andw war g
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ATH:
: r. Chairman, this
H is such an important nature; as s

n The Sigure
anuary 1978 was about 11 millions. It
well over one crore, and behind every

jobless person, cvery job secker, we can

GM  ND—L—1642L.5.4:78, -

JULY 21, 178 (Amdt) Bill
e

It means : what sin or crime will not 4
hungry man commit? Hungry people,

MR.CHAIRMAN : You can conti-

nue next time,
18,00 bhrse,
The Lok Sabha then edjourned till Elrwen

of the Clock on Menday, July 24, 1568|Seavana
2, 1900 (Saka)



